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 LOK  SABHA  DEBATES

 Thureday,  November  2i,  974/Kartika
 30,  896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Inflationary  burden  on  National  Eco-
 nomy  due  to  additional  expenditure

 by  HSL
 +

 141  SHRI  D  9  DESAI
 SHRI  SHRIKISHAN  MODI

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  aggregate  additional
 expenditure  in  three  plans  of  Hindus-
 tan  Steel  between  970-7l  and  1973-74
 has  created  mfationary  Surden  on  the
 National  Economy  due  to  lack  of  cor-
 Tesponding  increase  in  output

 (b)  if  so,  whether  steps  have  been
 taken  to  avoid  similar  mistakes  in
 future,  and

 (c)  whether  study  of  the  cost  struc-
 ture  of  steel  is  being  undertaken  bv
 SAIL,  and  if  so,  the  salient  features
 threof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT
 YADAV)  (a)  to  (c)  A  Statement  is
 laid  on  the  Table  of  the  House

 Statement
 (a)  and  (b)  The  aggregate  expendi-

 ture  on  capital  account  incurred  by
 Hindustan  Steel  Limiteq  during  the
 years  970-7l  to  ‘1073-74  was  about
 Re  309  crores,  of  which  nearly
 563%  was  incurred  on  new/expan-
 sion  schemes  and  additional  township
 2559  L.S.—l

 faciuhes  and  nearly  364%  on  addi-
 tuons/moditfications/balancing  =  facili-
 hes  etc  By  ther  very  nature,  such
 schemes  in  a  capital—intensive  mdus-
 try  like  steel  take  time  for  completion
 and  do  not  result  in  immediate  add:-
 tion  to  production  Even  otherwise,
 an  expenditure  of  this  order  over  a
 period  of  four  years  would  not,  by  it-
 self,  leaqd  to  any  significant  infle-
 tionary  burden  on  the  economy.

 (c)  No  formal  study  of  the  cost
 structure  of  steel  on  an  industry-wige
 basis  has  been  commissioned,  but  in
 the  more  important  areas  ‘where  cost
 reductions  are  possible,  every  effort
 ls  being  made  to  reduce  costs

 SHRI  D  D  DESAI  The  steel  plants
 are  one  of  the  biggest  national  agsets
 and  we  are  very  concerned  about  their
 operation  Our  objective  to  expand
 fhe  public  sector  wll  egsentionally
 depend  upon  the  performance  of  our
 Past  investment  In  view  of  this  and
 in  view  of  the  study  made  by  the
 Ministry  which  has  shown  that  the
 inflation  iry  pressure  of  steel  plants
 have  been  of  the  order  of  Rs  825  crores
 GDP  and  loss  of  jobs  have  been  to  the
 extent  of  825  lakhs  per  year,  may  I
 know  what  efforts  have  been  made  to
 improve  achieve  full  utilisation  of  our
 investment  and  installed  capacity?
 May  I  know  what  steps  his  ministry
 and  the  Labour  Mmustry  are  taking  to
 see  that  the  personnel  relations  are
 putting  on  such  a  footing  that  the  pro-
 ductivity  per  person  per  equipment
 Per  capital  investment  is  comparable
 to  that  in  any  other  part  of  the  world?

 SHRI  CHANDRAJIT  YADAV  I
 agree  with  the  hon  Member  that  steel
 is  a  very  basic  industry  and  the  coun-
 trys  development  to  a  great  extent
 depends  on  this  I  also  agree  that
 there  have  been  certain  shortcomings
 in  the  functioning  of  the  steel  plants
 and  we  have  not  been  able  to  reach
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 agree  ‘with  the  hon.  member  that  steel
 the  rated  capacity  of  the  steel  plants.
 But  an  industry  like  steel  takes  time
 to  establish  itself  properly.  All  pogsi-
 ble  steps  are  being  taken  and  under
 the  guidance  of  SAIL,  we  have  formed
 a  coordination  committee  which  is
 taking  care  to  see  that  there  is  proper
 coordination  in  the  supply  of  coal,  rail
 transport  etc,  and  to  keep  proper
 maintenance  of  the  plant  and  also  to
 maintain  proper  industrial  relations.
 The  hon.  member  would  be  glad  to
 know  that  almost  for  the  last  one
 year,  there  has  been  700  major  indus-
 trial  trouble.  The  personnel  relation-
 ship  is  improving  and  we  are  also  tak-
 ing  into  account  the  other  factors  like
 the  inputs  which  are  required  for
 steel-making,

 All  possible  steps  are  being  taken
 I  can  assure  the  hon.  Members  thai
 during  the  last  seven  months  there
 hag  been  considerable  improvement
 so  far  ag  production  is  concerned.  For
 example,  Bhilai  has  been  abie  to
 achieve  06  per  cent  of  its  target,
 Durgapur  where  the  situation  earlier
 was  bad  has  also  achieved  92  per  cent
 and  Rourkela  95  per  cent.  So,  in  all
 the  five  integrated  plants  we  have
 been  able  to  achieve  00  per  cent  of
 the  target  during  the  lasi  seven
 months.  During  the  coming  five
 months  we  hope  to  have  still  better
 results,

 SHRI  D.  D.  DESAI:  The  gestation
 period  which  the  hon,  Miunister  has
 talked  about  was  during  1964-65,
 when  we  had  higher  production  than
 in  ‘1973-74,  The  hon.  Minister  has
 referred  to  the  coal  and  _  transport
 problem.  In  964  or  4965  the  goods
 carried  by  railways  was  204  million
 tonnes  where  as  last  year  we  noved
 about  80  million  tonnes  only.  In
 other  words,  we  are  No  more  in  a
 position  to  assign  the  reason  of  tack
 of  experience  or  lack  of  capacity,
 because  in  1984-65.  or  965-f6  our  per-
 formance  was  wciter  than  during  the
 current  year.  So,  I  would  request  the
 hon,  Minister  to  find  out  the  cxact
 reasons  for  thig  state  of  affairs,  parti-
 cularly  whether  the  capacity  of  the
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 equipments  mentioned  at  the  time  of
 purchase  are  the  rated  capacity  and,
 if  not,  whether  they  have  been  cor-
 rected.

 MR.  SPEAKER.  He  should  ask  a
 question  and  not  make  a  speech.

 SHRI  D,  D.  DESAI:  It  was  men-
 lioned  that  transport  and  coal  are  the
 {wo  areas  about  which  the  Minister
 was  very  much  worried.  What  are  the
 steps  taken  in  this  direction  ang  what
 i,  the  target  of  production  for  the
 coming  years.

 SHRI  CHANDRAJIT  YADAV:  A
 part  of  the  question.  I  have  earlier
 rephed,  The  hon.  Member  is  _parti-
 cularly  referring  to  last  year’s  gsitua-
 lion.  Last  year  because  of  power  cut
 and  shurtage  of  production  of  coal  the
 production  was  very  much  below  the
 target.  Because  of  the  slow  move-
 ment  of  railway  wagons  there  were
 certain  difficullies.  Now  all  possible
 care  has  been  taken  in  this  direction
 He  asked  about  the  expectation.
 During  the  last  seven  months  the  pro-
 cuction  has  heen  almost  hundred  per
 cent  of  the  target.  In  the  coming  five
 months  the  position  would  be  better.

 क्रि  झील  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  मंत्री  महोदय  ने  अपने  उत्तर  में  कहा  है

 “No  forma)  study  of  the  cost
 structure  of  steel  on  an  industry-
 wise  basis  has  been  commissioned,

 में  जानना  चाहता  हु  कि  इसका  कारण  क्या

 है  ?  उद्योग  के  अनुसार  कास्ट-स्ट्रक्चर  की
 जांच  क्‍यों  नहीं  की  गई  और  बिना  कास्ट-

 स्ट्रक्चर  की  जांच  किये  हुये  मंत्री  मद्दी दय  यह
 दावा  कसे  कर  सकते  है  कि  हम  उचित  दर  पर

 स्टील  बना  रहें  हैं  ,  क्या  मंत्री  महोदय  को

 मालूम  है  कि  जापान  हमारा  झायरन-ओऔोर
 लेकर  यहां  से  जहाजों  द्वारा  ढो  कर  ले

 जाता  हूँ  और  उस  से  स्टील  बनाता  है  शोर

 वह  स्टील हम  से  प्रिया  और  सस्ता  बनता  है

 इस  की  क्‍या  वजह  है.  ?
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 ची  चमारों  यादव..  श्रीमन्‌  हमारे

 देश  में  लोहे  का  जो  कास्ट-स्ट्रक्चर  है,  इसकी

 प्राइस  ज्वाइन  प्लाट  कमेटी  निश्चित  बस्तों  है।

 वे  कास्ट  के  तमाम  फैक्ट्स  ,  को  ध्यान  में  रखते  हुये
 जैसे  कोयले  की  कामत,  ढ्वास्पार्  बिस्ट,  बिजली

 का  रेट,  श्रमिकों  को  जो  वेतन  और  सुविधाये
 दी  जाती  है,  उन  सबको  ध्यान  मे  रखते  हुये
 कीमत  निधारित  करते  है  ।  सल”  ने  इस

 बात  की  कोई  स्टडी  नही  की  है,  सेल  तो  इस

 बात  की  स्टडी  कर  रहा  है  कि  कसि  तरह  से

 लोहे  की  कीमत  कम  हा  सकती  है  बिस्ट-

 श्राफ  प्रोडक्शन  को  कैसे  घटाया  जा  सकता  हैं।

 ओ  ज्योतिर्मय  बसु  कम कस  कर  सात  है

 (व्याकरण  न)

 शी  चख जीत  यादव  वन  हा  गई  है  ।

 मैं  कह  रहा  था  कि  सैल  इस  बात  वा  प्रयास  कर

 रहा  है  कि  ऐसी  तरह स  फाइनन्सेज  का  बैटर
 यटिलाइजशन  हा  सकता  है  जिसका  कास्ट

 पर  असर  पढ़े  ।

 दूसरी  बात--वितरण  के  बारे  में  है  1

 पहले  हम  यह  करते  थे  कि  एवं  दो  वे गन्ज  भी

 प्रजा'  करते  थे  उसमे  समय  भी  ज्यादा

 लगता  था  और  खर्चा  भी  ज्यादा  होता  था  तथा

 उसका  बाजार  पर  भी  अमर  पडता  था  ।

 लेकिन  जब  हम  रेक  के  माध्यम  से  ही  लाया  भेजेंगे

 जिससे  द्रास्पोटेशन  वी  कास्ट  भी  कम  पड़ती

 है  और  समय  भी  कम  लगता  है  ।

 ६ न ०५
 बाप  दखल  ि  इस  तरह  से  प्रयत्न  किया

 जा  रहा  है  कि  कास्ट  साफ  प्रोडक्शन  घंटे ~
 लेकिन  जहा  तक  कीमत  की  बात  है  में  निवेदन

 कर  दू  कि  भारतीय  इस्पात  की  कीमत  दुनिया
 ा  दूसरे  देशों  की  कीमत  के  मुकाबले  कम  है
 जयादा  नही  है।  भागने  जापान  का  रेफ्रेन्स  दिया

 भी  भू  लिमये  वहा  मजदूरी  कितनी
 मिलती  हैं  ?
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 sit  सत्यजीत  यादव  भारत  के  इस्पात
 कारखानों  मे  जो  मजदूरी  मिलती  है  वह  हमारे
 देश  के  स्तर  को  देखते  हुये  कम  नही  है  1  इस्पात
 में  बाम  करने  वाले  मजदूरों  को  डीयर नेस

 एलाउन्स  और  बैसिक-पे  मिला  कर  383
 रुपया  मासिक  मिलता  है  जो  हमारे  देश  के
 स्तर  को  दखते  हुये  कम  नही  है  t

 जहा  तब  जापान  का  प्रश्न  है--आप
 जानते  हँ  कि  इस्पात  के  बाजार  मे  जापान
 हमारा  काम्पीटोटर  है  |  श्राप  यह  भी  जानते

 है  कि  अन्तर  प्रिय  बाजार  से  कम् पोटो शन  में

 बहुत  से  ऐसे  रास्त  भी  इख्तियार  किये  जाते  हैं
 जिसमें  दूसर  काम्पीटीटर  को  आउट  किया  जा

 सके  ।  में  उसकी  मोटेल  मे  नहीं  जानो  चाहता

 है--लेखनी  इतना  ग्र वश्य  निवेदन  करना

 चाहता  ह  कि  हमारी  कीमत  अच्छी  है  t

 श्रीमती  ही०  लक्ष्मीकास्तम्भा  :  हमारे
 देश  के  है  क्नीगीयन्ज  और  साइंटिस्ट्स  ने  एक
 प्रेस  सरकार  को  बतलाया  था-आरती
 प्रोसेस  से  बहुत  कम  दाम  पर  स्टील  बना  सकते

 है-क्या  सरकार  को  उसकी  जानकारी  है,  यदि

 है  तो  सर  गर  उसके  बारे  से  क्‍या  कर  रही  है
 ?

 श्री  चन्द्रजीत  यादव  .  श्रीमन्  मूल  प्रश्न
 से  5ग  प्रश्न  का  कोई  सबब  नही  है  1

 अध्यक्ष  महोदय  फिर  भी  आप  जवाब
 दे  दे,  उनको  मायूस  मत  कीजिये  शाप  पहले
 दिन  यहा  आये  है।

 श्री  चख जीत  यादव  श्री मनु,  हमारे
 यहा  नेशनल  मेटालर्जिकल  खबररेद्री  और
 “मकान'  दा  ऐसी  संस्थान  हूँ  जो बराबर  इस
 बात  का  अन्वेषण  करती  हैं  कि  किस  तरह  से
 सस्ता  लोहा  बन  सकता  है  ।

 SHRIMATI  T  LAKSHMIKANTH-
 AMMA  _  [his  particular  scientist  has
 Leen  e\plaining  that  this  has  been  sub-
 mitted  to  the  Government  of  India
 and  that  this  has  peen  very  much  in
 demand  in  other  countries  and  they
 have  made  use  of  it  Why  is  the
 Government  not  making  use  of  it?
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 SHRI  CHANDRAJIT  YADAV;  You
 ask  the  scientist  to  come  and  meet  me.

 SHRIMATI  ROZA  DESHPANDE;  I
 was  informed  in  Goa  that  40  m.  iron
 ore  fines  are  being  exported  to  Japan.
 When  I  enquired  why  these  could  not
 be  used  in  our  Steel  Plants,  I  was  told
 that  our  Steel  Plants  are  not  capable
 of  using  them.  Could  the  hon.  Minis-
 ter  let  us  know,  because  these  are
 being  exported  on  a  very  large  scale
 to  Japan,  why  these  could  not  be  used
 in  India,  whether  there  is  any  transport
 problem  or  whether  we  are  incapable
 of  using  them?

 SHRI  CHANDRAJIT  YADAV:  There
 is  no  question  of  our  incapability  of
 using.  India  is,  luckily,  one  of  those
 cduntries  which  are  very  rich  in  iron
 ore,  So  far  as  our  requirements  are
 concerned,  we  are  in  a  very  comfor-
 table  position.  We  get  our  require-
 ments.  But  iron  ore  is  one  of  the  items
 which  we  export  and  earn  foreign
 exchange.  So  far  as  Goa  is  concerned.
 we  are  exporting  lump  ore,  fines  and
 blue  dust  to  Japan  because  we  earn
 g0od  foreign  exchange  on  that.

 Expulsion  of  South  Africa  from  U.N.O.

 +

 #142,  SHRI  K.  MALLANNA:
 SHRI  D.  B.  CHANDRA

 GOWDA:

 Wil)  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  initiative  was
 taken  by  the  Indian  Government  re-
 cently  by  giving  their  strong  support  in
 the  Security  Council  to  expel  South
 Africa  trom  the  World  Organisation
 for  its  continued  adherence  to  racialism
 and  defiance  of  the  U.N.  Charter;  and

 (b)  if  so,  the  facts:  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (5).
 Yes,  Sir  India  strongly  supported  the
 recent  move  for  expulsion  of  South
 Africa  from  the  United  Nations.
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 In  the  General  Assembly,  India  co-
 sponsored  two  resolutions  in  this  con-
 nection.  The  first  resolution  approv-
 ed  the  report  of  the  Credentials
 Committee  which  rejected  the  creden-
 tials  of  the  representative  of  South
 Africa,  and  the  second  one  called  upon
 the  Security  Council  to  review  the
 relationship  between  the  U.N,  and
 South  Africa  in  the  light  of  the  cons-
 tant  violation  by  South  Africa  of  the
 principles  of  the  Charter  and  the
 Universal  Declaration  of  Human
 Rights.

 India’s  Permanent  Representative
 made  statements  both  in  the  General
 Assembly  and  in  the  Security  Council
 to  support  the  move  for  expulsion  of
 South  Africa  from  the  membership  of
 the  U.N.  A  resolution  to  this  effect
 introduced  by  Kenya  in  the  Security
 Council  was,  however,  not  adopted  on
 account  of  the  negative  votes  of  three
 permanent  members--France,  UK  and
 USA

 On  November  12,  1974,  the  ruling
 of  the  President  of  the  U.N.  General
 Assembiy.  suspending  South  Africa's
 participation  mm  the  current  Assembly
 Session  was  challenged  without  suc-
 cess,  and  the  ruling  was  upheld  by  9!
 votes  in  favour  to  22  against,  with  9
 abstentions.  India  was  among  those
 who  suvported  the  ruling  of  the  Presi-
 dent,

 SHRI  K.  MALLANNA:  The  Reso-
 lution  was  brought  to  expel  South
 Africa  from  the  Uniteq  Nationg  for
 its  continued  polfey  of  racialism  and
 defiance  of  the  United  Nations’  Char-
 fer.  This  pohcy  of  racialism  is  a
 shame  of  the  20th  Century.  What  !
 feel  is  that  a  veto  on  this  Resolution
 is  a  veto  on  human  rights.  May  !
 know  from  the  hon.  Minister  whether
 any  country  tried  to  veto  this  Resolu-
 tion  or  oppose  this  Resolution?

 SHRI  BIPINPAL  DAS.  As  4  have
 already  answered,  three  of  the  perma
 nent  members  of  the  Security  Council
 negatived  thig  Resolution  and,  there
 fore,  it  was  vetoed,
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 SHRI  छू  MALLANNA  What  38  the
 reaction  of  the  Government  of  South
 Africa  after  its  expulsion?  Has  it
 changed  its  policy?

 SHRI  BIPINPAL  DAS  The  Govern-
 ment  of  South  Africa  has  recalled  their
 Ambassador  from  the  UN  and  said
 that  they  will  not  pay  their  contribu-
 tion  to  the  UN  budget

 DR  H  P  SHARMA  Article  6  of
 Chapter  II  of  the  Umted  Nations
 Charter,  which  deals  with  expulsion
 of  members,  says’

 “A  Member  may  be  expelled  from
 the  Organisation  by  the  General
 Assembly  upon  the  recommendation
 of  the  Security  Council

 Three  permanent  members  had
 voted  against  the  resolution  and
 therefore  this  procedure  of  expulsion
 could  not  be  followed  But  there  are
 precedents—I  am  thinking  of  the
 Korean  War—where  the  General
 Assembly  working  under  the  9770०
 cedure  evolved  under  Uniting  for
 Peace’  took  up  the  matter  because  the
 Security  Counci  was  paralysed  due  to
 the  negative  voles  of  the  permanent
 members  Has  India  explored  this
 possibility  or  does  it  propose  to  do  so
 under  the  Uniting  for  Peace’  procedure
 that  I  mentioned  a  moment  ago

 SHRI  BIPINPAL  DAS  When  the
 Secumty  Council  on  account  of  the
 negative  votes  of  the  three  permanent
 members,  ultimately  negatived  this
 move  by  Kenya,  the  matter  came  up
 before  the  General  Assembly  and  the
 President  of  the  General  Assembly
 Was  asked  to  give  hig  ruling  The
 President  gave  the  ruling  suspending
 South  Africa  from  participation  in  the
 current  session  of  the  Assembly
 This  wag  chajienged  by  the  United
 States  and  there  was  voting  in  which
 ay  yoted  in  favour  of  the  ruling  22
 Waist  and  49  abstained

 DR.  H  ह:  SHARMA  My  question
 is  about  expulsion  under  ‘Uniting  foi
 Peace’,
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 MR  SPEAKER  You  are  quoting
 Korea,  but  many  things  happened
 later  on

 st  राम  रतन  फार्मा  अध्यक्ष  जी,  रग
 भेद  की  नीति  सम्पूर्ण  मनुष्यता  के  माथे  पर  कलक
 है  पत्नी  महोदय  ने  बताया  कि  में क्या रिटी
 काउन्सिल  के  तीन  स्थाई  सदस्य  देशो  ने  उस
 के  खिलाफ  वोट  दिया  t  क्‍या  हमारे  प्रति-
 निधियों  ने  उन  स्थाई  सदस्य  देश।  से  मिल  कर
 शौर  उनसे  अलग  से  बात  करके  उनको  समझ्षााते
 क्  कसी  तरह  वा  प्रयत्न  कया  है  ?

 SHRI  BIPINPAL  DAS  Naot  only
 our  representative  had  consultations
 with  all  the  countries  but  in  UN  our
 permanent  representative  made  very
 important  spee  he,  both  in  the  Gene-
 ral  Assembly  and  also  in  the  Security
 Council  expluinng  the  position  and
 policy  of  the  Government  of  India

 SHRI  K  LAKKAPPA  The  idea  of
 racialism  8५  against  the  UN  Charter
 is  a  flagrant  \olation  hy  various
 countries  imciuding  South  Africa  and
 to  create  world  opinion  against  this
 the  hon  Mhimster  has  stated  the
 several  steps  taken  by  India  m  the
 United  Nat  ons  But  I  woulg  sav  this
 will  not  be  sufficient  I  would  hke  to
 know  whether  there  its  anv  concerted
 effort  made  by  India  against  ths
 racialism  these  imperialist  countries  ere
 operating  even  in  the  UN  organization
 I  would  like  to  know  whether  any
 consohdation  hays  been  made  against
 this  raqalism  specifically  to  create
 world  opinion  to  have  4  consohdated
 relationship  of  all  somahst  countries
 and  to  what  extent  the  effort  has  been
 frurtful

 SHRI  BIPINP\.  DAS  Indias
 efforts  in  the  matter  of  mobilising
 World  opmion  aginst  racialism  goes
 back  to  the  vear  1913,  when  Mahatma
 Gandhi  for  the  first  trme  rused  the
 banncr  of  revolt  against  it  That  was
 hefore  India  became  independent
 Then  in  946  we  cut  off  all  connections
 with  South  Afric.  and  =  since  then  on
 every  occasion  and  at  every  forum  we
 have  been  raising  this  question  and



 हथ  Oral  Answers

 the  proceedings  in  these  forums  will
 show  to  what  extent  we  have  been
 successful,

 SHRI  हू.  LAKKAPPA:  My  ques-
 tion  refers  to  efforts  made  by  India
 after  independence.  That  has  not
 been  answered.

 MR,  SPEAKER:  I  think  the  object
 of  your  speech  is  served  when  you
 used  certain  words.

 SHRI  हू,  LAKKAPPA:  If  the  Chair
 is  satisfied,  I  have  ro  objection,

 श्री  टल  बिहारी  कैकेयी  :  प्रध्यक्ष

 महोदय,  राष्ट्रसघ  में  जो  भी  फैसला  हुमा  है
 उसके  अभिसार  दक्षिण  श्रीराम  को  केवल
 वर्तमान  सत्र  में  भाग  लेने  से  रोका  गया
 है  ।  भ्र भी  राष्ट्रसंघ  से  उसे  निकालने  का
 फैसला  नहीं  किया  गया।  क्‍या  भारत
 इस  दिशा  में  श्रपन्रा  प्रयत्न  जारी  रखेगा
 कि  यह  विश्व  संगठन  दक्षिण  अफ्रिका
 को  उस  की  रंग  भेद  नीति  के  विरोध  में  निष्का-
 स्त  कर  दे  ?

 SHRI  BIPINPAL  DAS:  What  Mr.
 Vajpayee  said  is  quite  true,  that  South
 Africa  has  not  yet  been  expelied  as
 such  from  the  UN.  They  have  been
 debarred  from  _  participating  in  the
 current  session.  Certainly  India  will
 continue  its  efforts  more  vigorously
 to  see  that  South  Africa  is  expelled
 from  the  UN,

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Certainly  the  attitude  of
 our  Government  towards  racialism  is
 widely  known  to  the  world  population.
 But  in  view  of  the  recent  incident  in
 the  UN  what  other  efforts  are  being
 made  by  the  Government  of  India
 with  regard  to  racialism?  Will  the
 Government  extend  their  support  to
 the  liberation  struggles  waged  by  the
 people  in  Africa,  especially  in  South
 Atrica?

 SHRI  BIPINPAL  DAS:  We  have
 been  doing  it,  Sir,
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 SHRI  ह:  G  MAVALANKAR:
 While  appreciating  India’s  attitude
 and  steps  taken  in  regard  to  expul-+
 sion  of  South  Africa  from  the  UN  may
 I  know  whether  Government  of
 India  have  continued  their  effort  in
 UN  and  Commonwealth  of  Nations  in
 regard  to  countries  like  UK  which
 have  been  coming  in  the  way  of
 these  things  by  Security  Council  vot-
 ing  etc?  And  may  I  know  whether
 they  are  actively  pursuing  the
 matter  with  them  regarding  expul-
 sion  of  South  Africa  not  only  from
 UN  but  from  various  specialised
 agencies  of  the  world  body?

 SHRI  BIPINPAL  DAS:  Prof.
 Mavaiankar  is  a  very  knowledgable
 person,  |  am  Sorry  ६0  say  that  he  has
 lacked  informatio  on  this  question.
 South  Africa  has  becn  expelled  from
 other  organisations  connected  with
 UN,  viz.,  UNESCO,  FAO,  WHO,  ILO,
 South  Africa  is  not  a  Member  of  the
 Commonwealth  now.

 SHRI  P.  G.  MAVALANKAR:  I
 asked  whether  Government  of  Padia
 will  use  its  good  offices  with  UK  in
 the  Commonwealth  of  Nations  to  see
 that  South  Africa  is  out  of  the  UN.
 I  know  that  S.  Africa  is  not  a  Mem-
 ber  of  the  Commonwealth  of  Nations.
 What  about  rest  of  the  world  bodies?

 SHRI  BIPINPAL  DAS;  The  efforts
 of  India  have  become  partly  success-
 ful,  as  I  said.

 Delcy  in  construction  of  Second  Bridge
 over  Hooghty  near  Calcutta

 *i44  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  when  the  work  of  construction
 of  the  second  Bridge  over  the  river
 Hooghly  near  Calcutta  is  expected
 to  commence;

 (b)  whether  the  agency  for  carry-
 ing  out  the  work  of  construction  ha’
 been  finalised;  and

 (c)  if  not,  the  reasons  for  the  delay?



 १3  Oral  Answers  KARTIKA  30,  3696  (SAKA)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M_  TRI-
 VEDI)  (a)  to  (c)  <A  statement  35
 laid  on  the  Table  of  the  Sabha

 Statement

 (a)  The  proposed  second  bridge
 over  Hooghly  ४5  essentially  a  State
 ptoyect  as  it  falis  on  a  State  road
 and  is  governed  by  a  State  Act  called
 the  “Hooghly  Bridge  Act,  1969"
 Under  this  Act,  the  State  Government
 have  created  a  Statutory  body  cailed
 the  “Hooghly  River  Bridge  Commis-
 ssoners'  tur  handling  all  matters  per-
 taining  to  this  project  The  Gov-
 ernment  of  India  are  only  providing
 a  loan  for  assisting  the  State  Gov-
 ernment  financially  in  the  construc-
 tion  of  this  bridge  According  to
 available  information,  work  on  the
 viaduct  spans  forming  approaches  to
 the  bridge  is  in  progress  As  regards
 the  mai  bridge,  the  preliminary
 design  has  smce  been  examined  by  the
 Consultant,  of  the  Hooghly  River
 Bridge  Commussioiers  and  toi  warded
 to  the  Consultants  of  the  contra  tors
 tor  the  bridge  Work  on  the  main
 bridge  would  be  taken  up  after  the  de-
 signs  have  been  orepared  by  the  con-
 tractor’s  consultants  and  finally  aD-
 proved  by  the  consultants  of  the  Cum-
 missioners,

 (b)  Yes,  Sir,

 {c)  Doeg  not  arise

 SHRI  SOMNATH  CHATLERJEE  In
 the  Statement  no  intention  is  made
 about  the  point  wnich  I  hue  ra.sed
 about  this  bridge  Government  35
 Pursuing  an  indifferent  attitude  with
 regard  to  this  very  important  project
 In  West  Bengal  The  rropusal  was  de-
 uided  upon  in  964  Fourdation  stone
 Wds  Jala  in  1972,  by  the  Prime  Min  s-
 ter  of  India.  Work  hag  not  begun  and
 nothing  definite  Is  mentioned  when  the
 work  will  be  taken  up  and  all  thet
 Dosigng  too  have  not  been  finalised
 and  consultarits  have  not  been  settled
 yet  This  is  the  present  pusrtion  |
 Would  lke  to  know  from  the  Minster
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 whether  he  38  aware  whether  any
 design  is  made  9९(076  foundation  stone
 was  laid  oy  Pi.me  Minister  If  80,  ,has
 the  design  heen  final  sed?  Muy  .  know
 whether  the  Central  Government  is
 aware  of  the  dispute  which  ls  gomg
 on  between  !wo  consultancy  firms  who
 were  selected  to  supervise  construc-
 tion?

 SHRI  H  M  TRIVEDI  I  heve  said
 what  is  Said  in  the  statement  for  a
 reason  The  State  Government  has
 created  a  statutory  body  for  handling
 all  matters  pertaining  to  the  project,
 the  planning  and  execution  etc  As  far
 as  the  Central  Government  is  concern
 ed  it  is  only  holding  a  watchirg  briei
 because  it  is  furmsaing  i00  per  cent
 loan  assistance  for  construction  of  the
 bridge  As  fer  as  the  second  part
 is  concerned,  they  did  in  fact  select  a
 design  submitted  by  the  consultunt  firm
 selected  by  the  cuntractor  and  tenders
 were  inyited  and  the  Hooghiy  River
 Bridge  Commissioners  who  are  =  the
 statutory  author'ty  responsible  for  tbe
 execution  of  the  project  thought  it
 appropriate  that  the  design  should  37
 fact  be  examined  by  their  own  con-
 suitants  As  far  as  the  Central  Gov-
 ernment  is  concerned  necessary  steps
 have  been  taken  at  each  stage  Work
 on  the  bridge  would  be  taken  up  after
 the  designs  have  been  finally  approved
 by  the  consultants  of  the  Commussion-
 ers  These  are  in  the  process  of
 finalisation.

 SHRI  SOMNATH  CHATTERJEE
 Government  of  Injia  35  providing  300
 per  cent  of  money  imy>ived,  he  said.
 What  was  the  original  estimote  and
 how  much  ts  the  re\sed  estamate  and
 by  what  percentage  this  hus  increased
 due  to  increased  cost  of  mateilal  end
 so  on?  This  factor  becomes  relevant
 because  there  has  been  lot  of  deluying
 execution  of  this  project

 May  I  know  what  is  the  foreign  ex
 change  component  of  it  and  also  how
 much  of  it  has  bem  released?  Whe
 ther  in  respect  of  the  different  visite
 by  the  consultants  of  the  foreign  hrms,
 for  which  expenses  have  already  been
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 incurred,  any  foreign  exchange  has
 been  released  by  Covernment  of  India
 or  not?

 SHRI  प्र.  M.  TRIVEDI:  The  estimat-
 ed  cost  of  the  project  when  it  was  first
 conceiveg  was  Rs,  46  crores.  The  Cen-
 tral  Government  had  then  proposed  a
 loan  assistance  of  approximately  half
 the  cost  during  the  4th  Plan.  The
 estimated  cost  now  according  to  the
 West  Bengal  Government  and  the  Ri-
 ver  Bridge  Commissioners  ‘is  in  the
 neighbourhood  of  Rs.  60  crores.  AS
 far  as  the  delay  aspect  is  concerned,  I
 have  answered  tne  question.  The
 Central  Government  has  nothing  to
 do  with  the  delay.  I  do  not  have  fhe
 ready  figure  of  foreign  exchange  com-
 ponent  but  I  will  furnish  the  same.

 SHRI  SOMNATH  CIATTERJEE:  We
 find  from  the  papers  that  foreign  ex-
 change  is  not  being  released  even  for
 payment  to  the  consultan‘s  who  have
 been  coming  to  India  very  often.

 SHRI  प्र,  M,  TRIVEDI:  In  both  cases
 as  far  as  the  foreign  consultantg  axé
 soncerned  the  Central  Government
 have  agreed  in  principle  to  the  release
 of  foreign  exchange.

 श्री  जगनाथ  मिशन  पुल  के  जिस  रूप
 शौर  आकार  पर  स्थिति  दी  गई  थी  क्या  यह
 सही  है  कि  जब  उसमे  तबदीली  लाने  की
 बात  सोची  जा  रही  है  अगर  हां,  तो  क्या  यह्‌
 तबदीली  टैकनीशियज  की  और  से  सुझाई  गई

 है  या  प्रशासन  की  और  से  ?

 इस  पुल  की  प्र नुमा नित  खच  की  सारी
 क्या  थी  आर  बाबजूद  इन  सब  कठिनाईयों
 के  इस  सारी  प्रोजेक्ट  के  कब  सम्पन्न  हो  जाने  की
 संभावना  है  ?

 SHRI  प्र,  M.  TRIVEDI:  I  have  al-
 ready  answereg  greater  part  of  the
 question.  As  far  as  discussions  on  the
 design  are  concerned  our  latest  infor-
 mation  is  that  observationg  of  the
 foreign  consultants  of  the  River  Bridge
 Commisgoners  have  been  furnished  to
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 the  foreign  consultants  of  the  contrac-
 tor.

 SHRI  JYOTIRMOY  BOSU;  Will  the
 hon.  Minister  kindly  tell  us:  (a)  That
 they  are  not  béing  able  to  acquire  land
 because  resistance  is  being  put  by  a
 particular  political  party  in  power;  (b)
 Is  it  a  fact  that  the  consultants,  name-
 ly,  Freeman  Fox  and  Pariners  are
 those  consultants  who  had  designed
 projects  in  the  past  some  of  which
 had  been  washed  awny  because  of
 faulty  design?

 SHRI  H.  M.  TRIVEDI:  We  are  not
 aware  of  any  difficullics  in  the  acqui-
 sition  of  land  as  far  as  we  are  con-
 cerned.

 SHRI  JYOTIRMOY  BOSU:  Sir,  Mr.
 Trivedi  should  reply.

 MR,  SPEAKER:  He  is  just  annoyed
 at  the  name  of  the  fox!

 SHRI  JYOTIRMOY  BOSU:  It  isa
 very  good  fox.

 MR.  SPEAKER:  You  are  also  no
 less  than  it.

 SHRI  JYOTIRMOY  BOSU:  It  is  from
 that  fox  that  mink  coat  comes  to  the
 country,

 SHRI  H.  M.  TRIVEDI:  Sir,  the  bon.
 Member  has  probably  got  the  informa:
 tion  from  the  River  Bridge  Commis:
 sioner  which  he  is  quoting.

 MR,  SPEAKER:  This  is  nota  de
 bate.

 SHRI  JYOTIRMOY  BOSU;  What  is
 hig  reply?  Is  it  a  fact  that  the  con-
 suitants’  firm  of  Freeman  Fox  and
 Partner  designed  the  bridges  in  the
 past  some  of  whom  were  washed  away
 due  to  faulty  design?  What  is  the
 reply?

 SHRI  HL  M.  TRIVEDI:  The  Central
 Government  is  not  involved  in  the  de’
 signing  of  the  bridge,  (Interruptions):

 SHRI  JYOTIRMOY  ‘BOSU:  Mr.  Tr
 vedi,  don’t  do  that,
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 MR,  SPEAKER:  Mr.  Trivedi,  his
 question’  Was  vély  categorical  whether
 this  ‘frm  was  Involved.  He  is  ‘not
 acdusing  the  Central  Government;  he
 ig.  weking.a  question  about  this  firm.

 ‘SHRI  H,  M,  TRIVEDI:  Sir,  as  I  said,
 the  River  Bridge  Coinmissioner  prob-
 ably  had  the  ‘information  to  that  effect
 which  the  hon.  Member  has  suggested
 MW  wea  for  that:  reason  that  the  River
 Bridge  Commissioners,  thought  that
 probably,  their  ants  should

 k,  af  the,  designs  which  was
 pe  fer  by,  Freeman  Fox  and per  EL  3  3

 Partner

 SHRL  IYOTIRMOY  BOSU:  Yes,  he
 bas  pot  replied  at  all,  Is  it  or  js  it  not

 &  fact  what  the  Consultants’  designs  of
 हर  in  the  past  which  were  wash-
 ed  away  were  due  to  faulty  design?

 ue
 PRIYA  RANJAN  DAS
 Sir,  this  involves  a  great nafional  interest,  Definitely  the  ‘con-

 sultarits  are  involved.  It  is  9  fact,  t
 think  the’  Minister  may  kindly  make
 an  enquiry,

 SPEAKER  The  Minister

 ot
 wld  be  careful.  Some,  bridges  are

 ARS  ca
 Wials  to  India  hy.  US,  Secretary,  of

 +
 445  SHRI  P.  G.  MAVALANKAR:

 SHRI  R.  R.  SINGH  DEO
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  “pleased  to  state!

 fa)  whether  the  7.3,  Secretary  of

 New  Relbi  dung  ०९४ tober Tigh th)
 “the  broad  outings  of  fhe.  sup

 discussions  he  had  with  our
 ent;

 प्  फू e,  agreements  arrived  at  bet-
 ween  the  two  countties  asa  result  of
 this  visit

 (d)  whether  Indo-American  rela-
 tigns  have  n  restored’  to  nor-

 KARTIKA  80,  7906  (SAKA).
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 (b)  The  discussions  covered  a  wide
 range  of  subjetts  inchiding  bilateral
 relations,  situation  in  gouth  Asia  and
 néighbouring  regions,  a  review  of  the
 global  affairs,  detante  and  world  ecp-
 nomic  situation,

 (०)  An  agreement  to  set.  ५७  gn  Indo~
 U.S,  Joink  Commission  was  signad  by the  U.S,  Secretary  of  State  and  the
 Indian  Minister  for  External  Affairs
 on  October  8.

 (a)  The  visit  has  contributed  to
 batter  understanding  between  the  two
 countrigs.  It  has  algo  enghied  the  U.S

 Seoretary
 eet

 to  have  a  better  ap-
 pregiation,  of  views,  on  major
 questions  of  bilateral,  rerional  and  ‘in-
 ternational  importance.

 SHRI  ?  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  my  friend,  the  Deputy
 Minister,  is  honourable  ang  he  is
 replying  very  confidently

 May  |  know  whether  in  view  of  the
 fact  that  Dr.  Kissjnger’s  visit  had
 been  postponed.  more  than  once  and

 after  this  long-awaited  visit,  now
 that  he  arrived  and  had  discussions
 with  the  leaders  of  Government  of
 India—in  reply  to  part  (b)  he  has
 mentioned  some  other  subjects  too—
 the  Government  of  India  also.  brought
 to  the  distingushed  guest’s  notice
 the  Indian  Gbvernment’s.  and  its  peo-
 ple’s:  feelings  and  concern  about  the
 naval  exercises  which,  the  U.S.A,  and
 other.  countries  had:  been  doing  in  the
 Indian.  Qcean  and  whether  questions

 of  foodgrains  from  the  U.S.A  to
 India.  were,  also  discussed?  I  want  to
 knw.  also,  whether  the  Sino-American
 rélations  and  the  Soviet-Indian  rela
 tions  also  came  in  for  a  review  jn
 the

 सि

 ns?
 MR

 yu  are’  asking
 Mr.  Mavalankar,

 gll-at  the  same  time

 hia
 mister  did  reply  sorhe

 of  qu  ee  earlier.  pty  T  do

 net  ming

 SHRI  P.  G.  MAVALANKAR:  He
 referred  to  certain  subjects  .  havipg
 been  discussed.  Aboyt  certain  sub-
 jets  which  “are  not  referred  to

 ‘in  the  answef,  I  asked.  whether  they
 were  also  discrissed,  and  if  s9,  Jn  what
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 SHRI  BIPINPAL  DAS:  He  wants
 to  know  whether  we  discussed  about
 the  Indian  Ooean.  We  did,  Secondly,
 he  wants  to  know  whether  we  4is-
 cussed  about  foodgraings  and  alj  that.
 We  generally  discussed  the  food
 problem  in  the  whole  world  and  the
 Rome  Conference  which  has  mean-
 while  been  held  where  the  United
 States  wanted  to  announce  their
 policy  which  they  heve  done.  He
 also  wants  to  know  whether  we  dis-
 cussed  Sino-American  relations,  We
 do  not  discuss  relations  between
 other  countries;  we  only  discuss
 our  mutual  relations,

 SHRI  ्,  G.  MAVALANKAR:
 Sino-American  relations  in  the  con-
 text  of  Sino-Indijan  relations,

 SHRI  BIPINPAL  DAS:  I  do  not
 think  that  the  questio.  arises.

 SHRI  P,  ९  MAVALANKAR:  In
 part  (c)  of  the  answer,  he  has  men-
 tioned  some  agreement.  Will  he  give
 broad  details  of  it?  In  answer  to  part
 (d),  he  hag  referred  to  ‘better  under-
 standing’  and  ‘better  appreciation’,
 whereas  I  asked  whether  the  relations
 between  the  two  countries  have  been
 restored  to  normalcy.  I  would  like  to
 know  whether  after  the  visit  of  Dr.
 Kissinger,  Indo-American  relations
 have  been  restored  to  wormalcy  with
 a  view  to  making  for  better  relation-
 ship.  Also  is  it  a  fact  that  the  Prime
 Minister  of  India  left  for  Srinagar
 while  Dr.  Kissinger  was  still  in  Delhi
 and  whether  this  irritated  the  visiting
 guest?

 SHRI  BIPINPAL  DAS:  He  has
 askeq  too  many  questions,  I  will
 answer  two,  The  first  question  was
 whether  there  was  any  agreement.  I
 think  he  knows  that  our  External  Af-
 fairs  Minister  and  Dr.  Kissinger  signed
 an  agreement  to  set  up  the  Indo-
 US  Joint  Commission  which  has
 already  been  published.  Therefore,
 I  do  not  think  I  need  go  into  the
 details  m  the  House.  The  second  point
 was  whether  there  ig  understanding
 or  normalcy  in  the  relations  between
 India  and  the  USA.  [  have  already
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 seid  in  my  reply  that  in  the  cours
 of  the  discussions  we  tried  to  under-
 stand  each  other’s  points  of  view  and
 a8  ६  result,  there  is  more  and  more
 understanding  ead  we  are  proceeding
 towards  normalcy,

 SHRI  7,  G.  MAVALANKAR;  What
 about  the  last  point?  €

 SHRI  PILOO  MODY:  Srinagar.  The
 bird  had  flown,

 MR.  SPEAKER:  Shri  Arad.
 SHRI  BHAGWAT  JHA  AZAD:

 While  appreciating  the  agreement
 which  has  been  described  by  the  hen,
 Minister  as  a  bilateral  agreement  and
 also  for  international  peace  and  all
 that,  may  I  know  whether  even  before
 the  ink  on  this  agreement  had  dried
 there  was  entry  of  warships  of  the
 UBA  into  the  Indian  06९83  and  naval
 exercises  were  there  along  with  the
 CENTO  powers?  If  so,  does  this  help
 understanding  between  India  ang  the
 US  #  terms  of  the  Indo-US  eommis-
 sion  that  was  set  up?  Does  it  help
 peace  in  South  East  Asia,  and  if
 so,  in  what  way?  In  what  way  dors
 this  provocative  attitude  of  the  warships
 of  the  USA  help  the  cause  of  this
 agreement?  Has  the  Atlantie  beeome
 so  small  for  the  American  warships
 and  CENTO  warships  that  they  now
 went  to  come  into  the  Indian  Ocean
 and  disturb  the  entire  peace  in  this
 part  of  the  world,  thereby  challeng-
 ing  the  same  understanding  and
 afreement  that  the  USA  wants  to
 display  towards  the  Indian  people”
 In  this  regard,  have  the  Government
 of  India  sent  ay  communication  to
 the  USA  that  this  attitude  does  not
 behave  them  under  the  agreement?

 SHRI  BIPINPAL  DAS:  We  have
 already  said  several  times  that
 we  view  with  very  serious  concern
 the  naval  exercises  taking  place  in
 the  Indian  Ocean  end  the  proposal
 to  establish  US  military  bases,  On  that
 point,  we  have  not  hidden  enythins

 Our  viewpoints  were  expressed  very
 clearly  to  the  Secretary  of  State
 On  this  point,  we  have  already  said
 that  we  continue  to  differ,  Gur  views

 Ore  different  from  theirs  on  this  point.
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 SHRI  SAMAR  MUKHERJEE.  Is
 it  &  tact  that  after  the  signing  of  the
 agreement,  our  External  Attairs  Mi-
 hister  made  a  statement  trat  tne
 Wrovernment  are  tot  taking  any
 initiative  to  mobilise  public  opinion
 of  the  Lttoral  countries  against  these
 naval  exercises!  Does  this  signify  tnat
 there  bas  been  some  understanding
 whereby  India  has  given  up  the
 umliative  to  mobilise  public  opinion
 against  these  exercises?

 SHAI  BIPINPAL  DAS,  What  the
 Rxternal  Affairs  Minister  meant  was
 this;  that  xf  you  want  to  mobulse  the
 opimon  of  the  littoral  countries  and
 confine  xt  to  this  area  aly,  there  are
 compheations,  Some  httoral  countries
 are  obviously  on  the  other  side  and
 opimons  differ.  Our  efforts  have  been
 to  mobilise  world  public  opinion
 through  the  United  Nations,  to  put
 pressure  on  the  big  powers  so  that
 they  do  not  indulge  in  such  actrvities

 SHRI  SAMAR  MUKHERJEE;  My
 question  was  whether  India  will  take
 the  imtiatave  He  has  not  rephed  to
 that  You  have  given  up  the  unitia-
 five,

 SHRI  BIPINPAL  DAS:  I  have
 already  said  that  there  is  no  point
 m  talang  the  imtiative  only  with  the
 littoral  countries  We  are  taking  the
 initiative  to  mobilise  world  public
 opinion

 SHRI  SAMAR  MUKHERJEE.  That
 is  not  the  statement  of  the  Muimster
 of  External  Affairs

 ah  मुहम्मद  जमी लु रहमान  प्रत्यक्ष

 महोदय,  में  श्राप  के  जरिये  एक  छोटा  सा  सवाल
 करना  चाहता  हू  ।  यह  स्टेटमेंट  जो  उन्होने
 टेबल  पर  ले  सिया  है  उस  को  देखने  के
 बाद  ऐसा  जाहिर  होता  हूँ  कि  कुछ  प्रढरस्टे-
 डिग  भारत  शौर  यू ०एस०ए०  दोनो  देशो  के
 दरमियान  हुई  है  ।  उस  बातचीत  के  दोरान
 में  क्या  यह्  बात  डिस्कस  की  गईं  कि  हिन्दुस्तान
 में  एकोनाॉमिक  सिचुएशन  का  कुछ  लोग
 नाजायज  फायदा  उठाते  हुये  सी  omtge  ए  ने
 जो  अपनी  एक्टीविटीज  तेज  की  है,  इस  हरकत:
 को  बह  बन्द  करें  क्या  इसके  बारे  मे  भी  भारत|
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 सरकार  ने  अपनी  बात  नहू  कर  4०  एस०  Go
 का  झागाहू  किया  ;

 SHRI  BIPINPAL  DAS  This  pont
 was  raised  in  Washington  itself,  and

 the  Government  of  the  UbA  made  it
 Crear  that  tnere  were  no  CiA  agents
 in  ths  country,  if  we  could  point  out
 any,  name  any  person  they  would
 withdraw  them  from  here,  (Inter-
 ruptions).

 MR  SPEAKER  Ali  of  you,  please
 sit  down

 ShRL  BHAGWAT  JHA  AZAD  Is  it
 also  in  the  knowledge  of  the  Govern-
 ment  of  India  that  there  are  no  CIA
 agents  in  this  country?  (Interrup-
 trons)

 MR  SPEAKER  Please  sit  down.
 What  are  you  doing?

 SHRI  BHAGWAIL  JHA  AZAD  We
 want  to  know  whether  it  is  also  within
 tne  knowledge  of  tae  Government  of
 india  that  there  are  no  CIA  agents
 in  this  country?  ihe  Mugler  said
 that  in  the  USA,  tne  Government  of
 tne  USA  made  it  clear  at  Washington.
 Il  want  to  know  whether,  according  to
 the  opimon  of  the  Government  of
 India,  there  are  CIA  activities  in  this
 country  or  not,  (Interruptjons)

 SHRI  ATAL  BIHARI  VAJPAYEE
 Instead  of  this  hullabaloo,  you  should
 allow  a  few  more  supplementaries.

 MR  SPEAKER  7  nave  allowed
 them  But  they  enjoy  the  \hullabaloo
 more  than  the  supplementarnes!  I  will
 not  call  any  Member  unless  all  of  them
 sit  down.  I  never  said  that  I  would
 not  allow  any  supplementaries  but
 they  enjoy  doing  this  Shn  R.  s.
 Pandey

 SHRI  R.  S  PANDEY.  In  order  to
 have  permanent  peace  m  Asia,  may  I
 know  whether  the  attention  of  Dr.
 Henry  Kissinger  had  been  drawn  to
 this  and  he  had  been  asked  to  use  his
 good  offices  not  to  supply  arms  to
 Pakistan  and  if  so  what  8  his  reaction?
 Secondly,  at  what  stage  was  the  matter
 about  CIA  referred  to  and  what  was
 the  answer  and  what  was  his  reaction?
 Because  some  newspapers  from
 America  said  categorically  that  CIA
 ‘was  operating  in  all  the  countnes  and



 23  Oral  Answers

 Chile  was  ‘one  of  the  countries  which
 suffered.  May  I  knéw  Whether  this
 matter  was  referred  to  and  what  pre-
 cise  answer  was  giveh  by  Dr.  Henry
 Kissinger  about  CIA  operations  which
 jeopardise  our  sovereignty?

 SHRI  BIPINPAL  DAS:  Whatever
 Dr.  Kissinger  told  us,  he  also  made  it
 public  in  his  ‘Press  Conference  on  30
 October.  He  stated  categorically  two
 things:  firstly,  that  the  United  States
 would  not  participate  in|  any  arms
 race  in  thjs  sub-continent  and  gecond-
 ly,  the  Untied  States  was  ‘not  engaged
 directly  or  indiredtly  in  any  attempt
 to  influence  the  domestic  situation  in
 Intila.

 SHRI  8.  M.  BANERJEE:  In  reply  to
 a  quéstion  régarding  the  CIA,  the  hon.
 Minister  said  that  the  Ambassador  ot
 the  United  States  clarified  that  there
 was  nothing  like  that  in  India.  I
 should  Ifke  to  invite  his  attention  to
 various  statements  issued  by  Dr
 Shankar  Dayal  Sharma  when  he  was
 the  Congress  President  and  the  recent
 statement.  (Interruptions)

 tt  मधु  लिये  कांग्रेस  प्रेजिडेंट  तो  भव
 नेस्टर  होता  है  ।

 ्य  महोदय  .  ऐसी  बाते  कहना  बड़
 झाड़ियों  को  शोभा  देता  है,  श्राप  को  नही
 देता  है।

 SHRI  S.  M.  BANERJEE:  In  this  very
 House  the  hon.  Home  Minister  in  those
 days,  Shri  Uma  Shankar  Dikshit  aiso
 daid  that  care  was  taken  to  minimise
 the  CIA  activities.  I  want  to  know
 whether  the  nefarious  activities  of
 some  of  the  high  officials  of  the  US
 Embassy—I  can  give  the  natttes—
 suppased  to  be  the  CIA  chief  Hive
 heen  brought  to  his  knowledge  atid
 what  positive  action  has  been  taken
 in  this  regard?  May  I  know  wither
 during  Mr.  Kissinger’s  visit  it  was
 pointed  out  that  efther  these  dficérs
 must  be  faken  away  by  the  US  Gov-
 ernment  or  they  will  be  Kicked  out  of
 this  country?

 BIPINPAL,  DAS:  I  cannot
 any  point  re  to  by  the

 NOVEMBER  21,  874
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 Congress  President.  The  question  ask~
 ed  was  whether  this  matter  was  rais-
 ed  with  Mr.  Kissinger.  I  have  already
 stated  the  reply  given  by  Mr.
 Kissinger.

 SHRI  PRIVA  RANJAN  DAS  MUNSI:
 Last  year  I  put  a  ‘questién  ‘to:  tite
 Home  Ministry  about  the  functionittg  Uf
 the  World  Youth  Assembly  osdratitig
 from  Chanskygpuri,  whether  they  ‘are
 getting  US  dollars  or  foreign  tnuney.
 The  Home  Minister  admitted  it.  ¢  put
 a  half-hour  discussion  notice  but  it
 was  rejected.  I  would  like  to  know
 whether  this  Ministry  will  discuss  in
 detail  with  the  Home  Ministry  about
 the  operation  of  CIA  and  activities  of
 organisations  hke  the  World  University
 Service  and  World  Assembly  of  Youth,
 wha  are  spending  more  than  a  thoy-
 sand  dollars  pér  month  in

 mene youth  weltare  and  creating
 rare ance  in  various  places.  I  would  ‘also

 Iike  to  know  whether  before  Mr.
 Ktvsinger  atrived  in  india,  he  admit-
 ted  in  the  United  States  ‘tHat  the
 United  Statés  Governtient  tes  a  policy
 of  spenditig  millions  of  doliafs  in
 various  developing  nations  to  subvert
 the  governments  there  from  within
 and  this  has  been  cohfirmed  by  Presi-
 dent  Ford?  May  I  khow  whether  our
 Minister  had  discussions  wrth  Mr
 Kissinger  about  this  matter  and  the
 attitude  of  India  to  it  and  if  s0,  what

 answer  he  got?
 SHRI  BIPINPAL  DAS:  So  far  as  the

 first  question  is  concerned,  that  may
 be  referred  to  the  Home  Ministry.
 The  second  quéstion,  I  have  dlready
 answered.

 SHRI  JYOTIRMOY  BOSU:  May  |
 know  what  toes  the  Bon.  Minister
 want  to  say  in  the  corte  of  what
 Mr.  Chavan  had  stated,  namely,  that
 the  CIA  is  operatlig  from  4  centres
 in  this  countr>—Bangalore,  Calcutta,
 Delhi  and  Bembay?

 SHRI  BIPINPAL  DAB:  I  cannot
 answer  on  behalf  of  the  Home  Min-
 ister.

 Mr.  SPEAKER:  The  question  hour
 is  ovér,
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 “Sigh.  Batt  VikeARIA:  Win’  te
 Minister  of  LABOUR  ‘be  pleased  ‘to
 Bette:

 (a)  the  ‘naines  ‘ot  the  industzial  units
 in  Gujarat  where  workers  wéfe  Isid
 eB  ‘due  to  power  shortage  since  the
 peomuigation  of  President's  Rule;  and

 6)  the  number  of  workers  involved?

 THE  MINISTER  OF  LARO
 (SHR].  RAGHUNATHA  REDDY)
 (a).  and  (b).  According  fo  provisional
 inforsnation  readily  available,  45  in-
 dustrial  units  laid  off  10384  workers
 due  to  power  shortage  in  Gujarat
 since  February  1974  Further  and  full
 information  regarding  the  concerned
 aspects  of  the  matter  is  being  collect-
 ed  trom  the  State  Government  and
 will  be  ‘aid  on  the  Table  of  the  House

 Discussion  with  Employees’  Represen-
 tatives  on  Bonus  Review  Committee

 Report

 *I46.  SHRI  S.  M,  BANERJEE:  Will
 the  Minister  of  LABOUR  be  pleased
 to  state:

 (a)  whether  he  aware  that  the
 Répdit  ‘of  ‘the  "Bortus  “Review  ‘Cam-
 mittee  His  ‘réffultéd  ‘tn  growing  dis-
 content  ‘among  all.  sections  of  workers
 including  thefts  in  public,  -depart-
 mental  undertaking,  afd  Central
 Government;  and

 (b)  if  ao,  whether  there  is  any  pro-
 Pobal  ‘to  “distliss  thig  Rebort  With  ‘the
 employees’  representatives  and  the
 leaders  of  the  Central  Trade  Union
 Organisation?

 TRE  mihierer  OF  LABOUR

 oe  1... ह  peng  meno): ta  frdth  Wat  has  wpeated  In
 ‘the  tig  हक  सकी  6  tn  ‘this

 regard  have  been  recéived  by  ‘Govern
 ment

 {b)  There  is  no  such  proposal  at
 present.

 Loss  suffered  by  Durgapur  Steel  Plant
 and  Dtrgapur  Alley  Steel  हम

 *I47.  SHRI  JYOTIRMOY  BOSY
 Will.  the  Minister  of  STEEL  AND
 MINES  +be  pleased  to  state.

 (a)  the  total  cumulative  idgses
 suffered  by  the  Public  Sector  Durga-
 ‘pur  Breel  “Plait  andthe  Atigy  Steel
 Fiant  et  ‘Durgapur  'till  ‘the  ‘emi  of
 T7233;

 (b)  how  these  losses  compare  with
 those  of  Rourkela  and  Bhilai  Plants;
 ‘ang

 (c)  the  ‘factors  ‘fesporisible  for  fede
 huge  l65ses?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT
 YADAV):  (a)  and  (b).  The  cumula
 tive  losses  suffered  by  the  Bhilai,  Rour-
 kela  and  Durgapur  Steel  Plants  and
 the  Alloy  Steels  Plant,  Durgapur,  till
 ‘the  ‘end  of  “TOT  ate  ‘indicated  be-
 Tow:—

 in  ‘crores

 Rs.

 Bhilai  ‘Steel  “Plant  «..  or  288

 “Routkila  “Steel  Plant  =.  (—)27'897

 ‘Dargapur  ‘Steel  Pant  «(>  )r57-t88

 Alloy  Steels,  Plat,  Dutgupar  (—jho-3aa

 (०)  The  principal  featon  “for  ‘thre
 losses  of  these  plarits  ‘ind  tn  "partiddlar
 of  Durgapur  Steel  Plant  and  the  Alloy
 Steel  Plant,  Durgapur,  is  the  fact
 Mat  ‘the  ‘production  ‘these  “plénts
 has‘  ten  below  the  instutied  ‘eapieity,

 ‘Héchlation  ‘in-dosts  n6t  Duby  -ebittipen
 Bited  By  Mereabe  in'ipHtees  whs  ddeter
 important  factor.
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 Experiments  on  Genetic  Control  of
 Mosquitoes  at  Sonepat,  Haryana

 *148,  SHRI  HARI  SINGH:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  World  Health  Organi-
 sation  and  the  Indian  Council  of
 Medical  Research  Departments  are
 making  experiments  of  genetic  control
 of  mosquitoes  at  Sonepat,  Haryana;
 and

 (9)  if  ‘30,  whether  these  experiments
 proved  successful  and  whether  the
 benefits  of  this  research  would  be
 applied  to  the  rest  of  India?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  Ecological  studies  of  ४5
 particular  variety  of  mosquito  have
 been  taken  up  under  the  WHO-ICMR
 project  of  Genetic  Control  of  Mos-
 quitoes.  The  stage  of  releasing  geneti-
 cally  manipulated  mosquitoes  at  Sone-
 pat  has  not  yet  been  reached.

 (b)  The  project  of  Genetic  Control
 of  Mosquitoes  has  been  critically  re-
 viewed  by  a  group  of  eminent  Indian
 experts.  They  have  unanimously  held
 that  the  Project  38  important  from  the
 point  of  view  of  developing  additional
 strategies  for  containment  of  mos-
 quito-borne  diseases,  and  should.  be
 continued  with  certain  additional  safe-
 guards.  It  is  intended  to  introduce
 these  safeguards  before  field  .eleases
 are  undertaken.  Government  are  also
 taking  adequate  steps  to  ensure  that
 the  project  operates  under  the  direct
 control  of  the  ICMR.  The  benefits  of
 this  research,  when  available,  will  be
 applied  wherever  feasible.

 A.  detailed  note  regarding  the  WHO-
 ICMR  Project  on  Genetic  Control  of
 Mosquitoes  is  laid  on  the  Table  of  the
 House.  [Placed  in  ह  See  No.
 LT-8530/74).

 Ran  on  Nou-Whites  in  Ux.

 *i49.  SHRI  G.  ¥,  KRISHNAN:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state;

 (a)  whether  India  hag  registered
 dismay  over  a  British  Court’s  ruling
 that  that  country’s  4,000  private  clubs
 can  ban  non-Whites;

 (b)  if  so,  whether  there  are  indi-
 cations  from  the  Foreign  Office  that
 the  Labour  Government  have  decided
 to  change  the  law  on  the  issue;  and

 (९)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  We  took
 up  with  the  British  Government  the
 judgment  of  the  House  of  Lords  by
 which  the  Working  Men’s  clubs  in
 Britain  could  prevent  non-Whites  from
 using  such  clubs.

 (b)  and  (c).  The  British  Prime
 Minister  said  in  a  recent  public  state-
 ment  that  the  legislation  on  race  rela-
 tions  needed  to  be  reviewed  and  that
 the  Home  Secretary  had  the  matte:
 urgently  in  hand.

 U.N,  Resolution  for  release  of  Politi-
 cal  Prisoners  of  Chile

 #150,  SHRI  0.  K.  PANDA;
 SHRI  C,  K.  CHANDRAPPAN

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  abstained  in
 U.N.  when  the  resolution  for  the
 release  of  Political  Prisoners  of  Chile
 was  voted,  if  so,  the  reason  therefor.
 and

 (b)  the  main  points  of  the  Resolu-
 tion?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  YESHWANTRA0
 CHAVAN):  (a)  The  original  record  7
 the  voting  on  the  sesolution  in  tht
 UN  General  Assamifly  incorrectly
 shows  India  as  baving  abstained
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 This  was  pointed  out  by  our  Perma-
 nent  Representative  in  a  written  com-
 munication  to  the  UN  Secretaciat,  in
 which  it  was  explained  that  by  mus-
 take  the  wrong  button  had  been  pres-
 sed  during  the  vote  by  the  Indian
 delegate,  and  that  the  record  should  be
 corrected  to  show  that  India  voted  i
 favour  of  the  resolution.

 ९६9)  A  statement  is  laid  on  the  Tabe
 of  the  House  giving  the  operative
 paragraphs  of  the  resolution.

 Statement

 The  operative  paragraphs  of  the
 resolution  are  quoted  below

 (l)  Expresses  its  deepest  conce:n
 that  constant  flagrant  violetions
 of  basic  human  rights  and
 fundamental  freedoms  in  Chile
 continue  to  be  reported,

 (2)  Reiterates  its  repudiation  of  all
 forms  of  torture  and  other  cruel
 inhuman  or  degrading  treat-
 ment  or  punishment;

 (3)  Urges  the  Chilean  authorities
 to  respect  fully  the  principles
 of  the  universal  declaration  of
 human  rights  and  to  take  «7
 necessary  steps  to  restore  and
 safeguard  basic  human  rights
 and  fundamental  freedoms,
 particularly  those  involving  a
 threat  to  human  life  and  liberty,
 to  release  all  persons,  who  have
 een  detained  without  charge  or
 imprisoned  solely  for  political
 reasons  and  to  continue  to  grant
 safe  conduct  to  those,  who
 desire  it;

 (4)  Endorses  the  recommendation
 made  by  the  Sub-Commission  on
 prevention  of  discrimination
 and  protection  of  minorities  in
 its  resoluhon  8  (XXVIT).  “That
 the  Commission  on  Human
 Rights  at  its  Thirty  First  Ses-
 sion  study  the  reported  viola-
 tions  of  human  rights  in  Chile,
 with  particular  reference  to  tor-
 tura  and  cruel,  inhuman  or  de-
 aveding  treatment  or  punish-
 ant”.
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 (5)  Requests  the  President  of  the
 Twenty  Ninth  Session  of  the
 General  Assembly  and  the  Secre-
 tary-General  to  assist  in  any
 way  they  may  deem  appropriate
 in  the  re-establishment  of  |  sic
 human  rights  and  fundamental
 freedoms  in  Chile  in  the  light
 of  paragraph  3  above;

 (6)  Requests  the  Secretary-General
 to  submit  a  report  to  the  Ge-
 neral  Assembly  at  its  Thirtieth
 Session  on  the  action  taken
 and  progress  achieved  under
 Paragraphs  3,  4  and  5.

 Workers  laid  off  due  to  Power  cut
 in  Faridabad-Ballabhgarh  Industrial

 Complex

 *151.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  LA-
 BOUR  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  about  60,000  employees  have  been
 laid  off  or  retrenched  due  to  drastic
 power  cut  in  the  Faridabad-Ballab-
 garh  industrial  complex;

 (b)  if  80,  the  steps  taken  by  Gov-
 ernment  to  compensate  the  affected
 workers;  and

 (c)  whether  there  is  any  plan  to
 make  the  power  supply  normal  and  if
 so,  when  it  38  hkely  to  be  implement-
 ed?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 (a)  to  (०).  According  to  the  informa-
 tion  made  available  by  the  Govern-
 ment  of  Haryana,  the  number  of  work-
 ers  laid  off  and  retrenched  due  to
 power  cut  during  the  period  April-
 September,  ‘1974,  is  20,984  and  309  res-
 pectively.  Compensation  is  paid  by
 the  employers  to  the  workers  laid  off/
 retrenched  in  accordance  with  the
 relevant  provisions  of  the  Industrial
 Disputes  Act,  1947.  As  for  any  vlan
 to  make  the  power  supply  normal,
 more  power  generating  stations  are
 being  set  up  by  the  State  Government
 to  meet  the  shortage  of  electricity  in
 the  State.
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 The  Ministry  of  Energy  are  also
 ‘closely  monitoring  the  implementation
 of  the.  various  schemes/measures  de-
 signed:  to.  reduce  power  shortase  and
 to  improve  power  availability  in  the
 country,  and  their  expectation  is  that
 trend  towards  higher  generation  and
 improved  power  availability  noticed  in
 recent  months  will  continue  jin  the
 coming  months.

 aa  अन्तरिक्ष-  समिति  को.  सिफारिशों

 के;  श्रूदुसार  बोनस,  देना

 Er  श्री  अटल  बि हा रोड वाजपेयी
 श्री  कार  वी  बड़  :

 क्यू।  श्रम  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्र  तथा  राज्य  सरकारों  के

 जिन  ;  उपक्रमों:  से  बोनस  पुनरीक्षा  समिति

 की  सिफारिशों  के  अनुस्वार  बोनस  देना

 ्य  किया  है  उनके  नाम
 क्या  हैं  ;

 (ख)  जित  उनकों  के  कम़जोरियों

 को  बोनस  नहीं:  मिलेगा  उत्तके  बाम  क्या:

 हैं  तथा  नकारात्मक  निर्णय  करने  के  क्‍या

 कारण  हैं  ;  कौर

 (ग)  समिति  कौ  मुख्य  सिफ़ारिशों

 पर  प्रभाव  अभिक  कुंवों  को  क्या  प्रतिक्रिया
 झन

 श्रम  मंत्री  (श्री  रघुनाथ  रेड्डी  )

 (क)  और  (ख).  रिपोर्ट  विचारा-

 चीन  है  और  इसमें  की  गई  सिफारिशों  पर

 ग्राम  निर्णय  लिए  जाने  हैं  |

 (7),  समाचार-पत्रों  में  जो  कुछ  छुपा

 है  उसके  अलावा,  सर्कार  को  इस  सम्बन्ध  में

 कोई  आवेदन  प्राप्त  नहीं  हुए  हैं  |

 U.N.  role.  to.  Normalise  Sino-Indian
 Relations

 $153,  SHRI-PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state

 (a)  whether  Government  have
 taken  any  initiative  to  normalise  rela-
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 tions  With  China  through  other  coun-
 tries;  and

 (b)  whether  UNO  has  played  any
 role  in  this  regard  after  China’s  ad-
 mission  in  UNO?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Despite
 the  continuing  strained  relation:  bst-
 ween  India  and  China,  the  two  coun-
 tries  are  maintaining  direct  contracts
 through  diplomatie  channels  in  the
 form  of  resident  Embassies  in  each
 other’s  capital  headed  by  _  senior
 Charge  d’Affaires.  In  view  of:  this,  it
 is  not  necessary  to  seek  initiative  by
 a  third  country  to  bring  about  the
 normalisation.  of  relations  between
 India  and-China.  The  present  stale-
 mate  in  India’s  relations  with  China
 is  due  not  to  any  lack  of  channels  of
 communication,  but  the  absence  of
 any  indication  on  the  part  of  China
 that  it  desires  normalisation  of  rela-
 tions  with  India.  On  its  own  initia-
 tive,  India  has  been  taking  several
 positive  and  constructive  steps  in  this
 direction,  but  so  far  there  has  heen
 no  response  from  the  Chinese  side.

 (b)  Does  not  arise.

 Impact  of  recommendations  of  Bonus
 Review  Committee

 154,  SHRE  R.  N.  BARMAN:  Will
 the  Minister  of  LABOUR  he  pleased
 to  state:

 (a)  the  likely  impact  of  the  recom-

 mendation  of  Bonus  Committee  on
 national  economy;  and

 (b)  the  total  amount  spent  on  the
 Bonus  Review  Committee?

 THE  MINISTER  QF  LABOUR
 (SHRE  RAGHUNATHA  REDDY):
 (a)  This  can  be  estimated  only  after
 Government  takes  decision  on  the
 various  recommendatiofis  made-in  the
 Committee’s  report.

 (b)  The  total  amount.  spemt  on  the

 tember,  974  comes  to  about  Rs,  4
 lakhs,
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 Diplomatic  relations  between  India
 and  Portugal

 *१55  SHRI  ARVIND  M.  PATEL:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  he  pleased  to  state

 (a)  whether  India  and  Portugal
 have  decided  to  establish  diplomatic
 relations  between  them,  and

 (b)  if  so,  when  it  is  proposed  to  set
 up  their  diplomatic  Missions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  Yes,  £ir

 (b)  Negotiations  for  ths  purpose
 are  expected  to  be  held  shortly.

 Damage  due  to  spreading  of  Oil  by
 an  American  Oil  Tanker  in  Kerala

 *I56  SHRI  R  V  SWAMINATHAN
 SHRI  BIRENDER  SINGH

 RAO

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state

 (a)  whether  the  American  oil  tan-
 ker  Trans-Heron  which  ran  aground
 on  coral  reef  in  the  Arabian  sea  start-
 ed  spreading  ol  in  the  sea  near
 Kerala;

 (b)  whether  his  Ministry  released
 any  tanker  for  pumping  out  the  re-
 maining  oil;

 (c)  whether  the  oil  sp:ll  has  started
 damaging  the  coconut  palms  and  has
 spoiled  the  fishery  there;  and

 (a)  xf  80,  what  steps  have  been
 taken  to  prevent  such  damage’

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  KAMLAPATI
 TRIPATHI):  (a)  Yes,  Sir  As  a  result
 of  the  grounding  of  the  American  oil
 tanker  “Trapshuron”,  there  was  oil
 spillage  of  about  3,000  tonnes  off
 Kiltan  Island  (Lakshadweep).
 2559  LS—3.
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 (b)  Tankers  ‘Jag  Jwala’  end  ‘Ac-
 qurious’  were  engaged  for  transhtp-
 ment  operations.

 (९)  No,  Sir

 (d)  Question  doeg  not  arise.

 Establishing  National  Institute  of
 Ayurveda  in  Kerala

 4157  SHRI  N  SREEKANTAN
 NAIR

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (a)  whether  Government  have  re-
 ceived  any  letter  from  the  Chief  Minis-
 ter  of  Kerala  dated  the  22nd  August,
 3974  suggesting  that  the  proposed
 National  Institute  of  Ayurveda  should
 be  established  in  Kerala;  and

 (9)  7  so,  whether  any  decision  has
 been  taken  on  this  matter?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH)  (a)  Yes,  Sir.

 (b)  The  location  and  structure  of
 the  National  Institute  of  Ayurveda  is
 under  consideration

 Moning  Area  in  Orissa  leased  out  to
 Rungta  and  Sons  Private  Limited

 #158  SHRI  CHINTAMANI  PANI-
 GRAHI  Will  the  Munister  of  STEEL
 AND  MINES  be  pleased  to  state.

 (a)  the  total  mining  area  which  has
 been  given  to  Rungta  and  Sons  Pri-
 vate  Limited  by  way  of  lease  70  Orissa
 State  in  respect  of  different  ores;

 (b)  the  annual  raisings  of  iron  ore
 and  other  ores  in  Orissa  in  97l-72,
 (1972-73  and  1073-74;  and

 (०)  whether  working  on  all  their
 mines  36  on?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YADAV)
 (a)  to  (c)  No  mining  lease  has  been
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 granted  in  Orissa  to  Rungta  and  Sons
 Private  Limited.  However,  a  lease
 for  manganese  in  Siljora  Kalimati
 village  is  held  by  M/s.  M.  L.  Rungta;
 Rungta  Mines  (Private)  Ltd.  hold  a
 manganese  lease  in  Katasai  and  a  lease
 for  both  iron  and  manganese  ores  in
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 village  Jajang,  All  the  mines  ate  being
 worked  except  that  manganese  ore  is
 not  being  produced  since  970  at
 Jajang  which  continues  to  produce
 iron  ore.  The  areas  and  the  annual
 raisings  from  these  leases  since  !97i-72
 have  been  as  follows:—

 &l.  Location  Mineral
 No.

 Area  in  Produc-
 Produced  Acres

 M/s  M.  L.  Rungta.

 Qa  Siljora  Tron
 Kahmati

 पड़गा  50

 tion  in
 Tonnes

 1971  7972  1973,  (Jan.  ‘74
 to  Sept.
 7974)

 129,862  129,782  22,246  3.36599

 Rungta  Mines  (P)  Ltd.

 (2)  Katasai

 (3)  Jajang  Tron

 Scrap  Re-Rollers

 *I59,  SHRI  KUMAR  MAJHI:
 SHRI  N.  EB.  HORO:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  a  handful  of  96  scrap
 re-rollers,  members  of  SRMA,  are
 getting  33  per  cent  of  the  entire  aris-
 ings  of  scraps  and  defectives  of  the
 main  Steel  Plants  against  about  750
 scrap  re-rollers  in  DI  sector  ag  the
 members  of  AISRA  are  getting  the
 remaining  67  per  cent  of  the  arising;

 (b)  if  so,  the  facts  thereof;  and

 (e)  the  action  taken  so  far  to  remove
 this  disparity  in  the  same  industry?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YADAV):
 (a)  to  (c).  Bulk  of  re-rollable  scrap
 arisings  of  the  main  steel  producers  is
 distributed  to  the  scrap  re-rollers  of
 the  S.R.M.A.  and  the  scrap  re-roliers
 registered  with  the  various  State

 Manganese  560  00  6,258  3.869
 7  4,424

 234,118  205,526  119,247  70,832

 Directors  of  Industries  in  the  ratio  of
 in.  It  is  not  proposed  to  make  any
 change  at  present  in  the  patern  of  dis-
 tribution  of  re-rollable  scrap.  The
 State  Governments  were  advised  not
 to  encourage  setting  up  of  new  re-
 rolling  units  in  view  of  shortage  of
 scrap,  but  inspite  of  this  several  units
 have  come  up.

 Iron  found  in  Sirohi  District

 *160,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  high  quality  iron  has
 been  found  in  Sirohi  District  and
 the  excavation  started  at  a  place
 known  as  Dairi  has  revealed  estimated
 ten  lakh  tonnes  of  iron  and  in  the
 whole  range  nearly  80  lakh  tonnes;
 and

 (b)  if  90,  whether  this  find  is  in  an
 isolated  area  after  exploring  a  large
 area?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJ'I  YADAV)
 (a)  and  (b)  In  Rajasthan,  irom  ore
 deposits  have  already  been  located  in
 Udaipur,  Jaipur,  Jhunjhunu  and  Sikar
 Districts  but  not  so  far  in  Sirohi  Dis-
 trict  However  at  Der:  in  Siroln
 District,  a  deposit  hag  been  located  of
 estimated  reserves  of  8  likh  tonnes  of
 lead-zine  ore  with  some  copper
 Further  proving  work  38  in  progress
 and  the  deposit  might  be  continuaticn
 of  Ambamata  deposit  in  neighbouring
 Banaskanth  district  in  Gujarat

 Loss  to  Rourkela  Steel  Plant

 +161  SHRI  छू  S  PANDEY
 SHRI  M  RAM  GOPAL

 REDDY

 Will  the  Minster  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  Rourkela  steel  plant
 has  suffered  a  huge  loss  of  Rs  20
 ciores  in  production,  and

 (b)  if  so,  the  reasons  therefor  and
 the  remedial  measures  proposed?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJ!T  YADA\  )
 (a)  Yes,  Sir  Lhe  Rourkela  Steel  plant
 has  suffered  an  estimated  loss  in  ७१50७
 turn-over  ahout  Rs  20  crores  duc  to
 shortfall  in  production  on  account  ot
 power  shortage  during  the  period
 Wahe72.  to  31-8-1974

 (b)  The  mam  reasons  for  sho:  tfall
 in  production  were  restrictions  on
 power  supply  imposed  by  the  Stute
 Electricity  Board  and  fluctuations  in
 the  supply  of  power  as  also  power
 Shortage  in  the  DVC  area  m  ‘1973-74
 which  affected  production  in  th»  col-
 heries  and  coal  washeries,  thus  cur-
 talling  the  supply  of  coal  to  all  plants
 including  Rourkela

 While  measures  have  been  taken  to
 optimise  the  generation  of  power  at
 the  Saptive  Power  Plant  at  Rourkela,
 constant  Maison  is  being  maintained
 with  CWPC  (Central  Water  and  Power
 Commision)  as  well  as  Orissa  State
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 Electricity  Board  and  other  power  sup-
 ply  grids  in  the  Eastern  Region  with
 a  view  to  securing  power  for  Rourkela
 Steel  Plant  on  priority  A  proposal  to
 augment  captive  generation  capac'ty
 in  Rourkela  by  20  MW  as  a  long  term
 measure  is  being  examined

 Mills  producing  Mustard  Qil  in  Delhi
 and  UP

 1401  SHRI  DEVINDER  SINGH
 GARCHA  Will  the  Munster  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state

 (a)  whether  almost  all  mulls  pra-
 ducing  mustard  oil  in  Delhi  and  UP
 have  been  lying  idle  for  fear  of  being
 prosecuted  under  the  Prevention  of
 Food  Adulteration  Act,  as  there  38
 always  found  argemone  seeds  in  the
 mustard  seeds,

 (b)  whether  there  35  no  way  to
 separate  the  two  seeds  as  they  are
 identical  and  :emain  mixed  right  from
 the  fields,  and

 (c)  7  so,  whether  some  measures
 will  be  adopted  to  permut  safe  percen-
 tage  of  argemone  which  as  not  hazar-
 dous  to  health  so  that  producers  regain
 confidence  and  start  producing  oul?

 THE  DEPUTY  MINISIER  IN  ‘HE
 M'NISTRY  OF  HEALIH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K  M
 ISHAQUE)  (a)  No  such  information
 has  been  received

 (b)  The  assumption  that  mustarc
 and  argemore  seed,  remain  mixed
 even  in  the  fields  is  not  correct

 (०)  Collaborative  studies  are  being
 conducted  at  Tata  Cancer  Research
 Institute,  Bombay,  National  Institute
 of  Nutrition,  Hyderabad  and  other
 places  to  find  out  whether  any  safe
 tolerance  level  of  argemone  oil  can  be
 permitted  in  other  edible  oils  specially
 in  mustard  oil

 me
 Ne
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 भारतीय  सेना  हारा  भ्रमरौकी

 सेलबाहीजहाज  के  कर्मचारियों  का
 बचाया  आना

 1402,  श्री  चन्दूलाल  चिल्लाकर  :  कया
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  एक  अमरीकी  तेलवाही
 जहाज  के  कर्मचारियों  को  भारतीय  नौसेना
 ने  बचा  लिया  था  ;  कौर

 (ख)  यदि  हा,  तो  इस  बारे  में  ब्यौरा
 क्‍या  है?

 रक्षा  मंत्री  (भी  स्वर्ण  सिह)  (क)
 कौर  (ख)  :  26  सितम्बर,  1974  की  शाम
 को  लगभग  6.  30  बजे  “ट्रेसी  हूरो”  नामक  एक
 भ्रम रिकी  तेल  टेंकर  का  इंजन  खराब  हो  गया
 धौर  टेकर  लक्षद्वीप समूह  में  किलतान  द्वीप
 के  पास  एक  कोरल  रोक  से  जा  टकराया  ।
 टैंकर  के  28  सदस्य  किलतान  द्वीप
 की  ओर  चल  दिये  लेकिन  ग्रीक  मास्टर
 तथा  मुख्य  इंजीनियर  सहित  5  सदस्य  टेकर
 पर  ही  रूके  रहे  ।

 2.  भारतीय  नौसेना  का  जहाज  “गज”

 सहायता  पहुंचाने  के  लिये  28  सितम्बर,
 974  को  घटना  स्थल  पर  पहुंचा  ।  29

 सितम्बर,  974  को  चैलेंजर'  नामक  एक
 लग  बम्बई  से  कितलान  द्वीप  पहुंचा  |  कार्मिक
 टोली  के  28  सदस्य  किताब  हिप  से  नौसेना
 टग  “कराई  एन  एस  गज”  में  तथा  अन्य  पाच
 सदस्य  “चैलेंजर”  में  चढ़ें  कौर  इन  सभी  को  30

 सितम्बर,  974  को  कोचीन  ले  आया  गया  ।

 संयुक्त  राष्ट्र  संध  में  हिन्दी  को  स्थान
 दिलाने के  आरे  में  संसद  सदस्यों  का

 प्रधान  मंत्री  को  शासन

 1403.  शची  शंकर  बयान  सिंह  :

 शी  भगतराम  मनहर  :

 क्या  चि येश  मंत्री  यह  बताने की  कृपा  करेंगे  कि:

 (के)  क्या  प्रधान  मंत्री  को  संसद
 सदस्यों  से  इस  प्रायः  का  कोई  शापन  प्राप्त
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 हुआ  है  कि  हिन्दी  को  संयुक्त  राष्ट्र  संध  में
 स्थान  मिले  ;

 (ख)  यदि  हां,  तो  उस  ज्ञापन  पर  कितने

 संसद्‌  सदस्यों  के  हस्ताक्षर  हैं  तथा  उस  की

 मुख्य  बातें  क्‍या  है  हैं  ;  भ्र ौर

 (7)  सरकार  ने  इस  संबंध  में  रहे  तक
 क्या  कार्यवाही  की  है  ?

 विदेश  संज्ञा लय  में  जप  मंत्री  (लो
 विपिन पाल  दास)  :  जी  नहीं  t

 (ख)  और  (ग)  :  प्रश्न  नहीं  उठता  ।

 Nuclear  explosions  for  peaceful
 Purposes

 1404.  SHRI  BHAGATRAM  MANHAR
 Will  the  Mmuister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  seen
 newspaper  report  regarding  the  views
 of  the  U.S,  Secretary  of  State  about
 peaceful  nuclear  explosions  by  nuclear
 weapons  powers  and  similar  explosions
 by  non-nuclear  powers;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir,

 (b)  The  Government  of  India  con-
 tinues  to  maintain  its  principled  posi-
 tion  on  the  question  of  peaceful  nu-
 clear  explosions.  India  believes  that
 it  has  the  right  to  conduct  nuclear
 explosions  for  peaceful  purposes.

 Export  of  Stee!  Billets

 1405.  SHRI  Ss.  R.  DAMANI:  Will  the
 Minister  of  STEEL,  AND  MINES  72९
 pleased  to  state:

 (a)  whether  a  decision  has  bee?
 taken  to  permit  export  of  steel  billets:

 (b)  if  80,  the  advantages  likely  0
 accrue  thereunder;
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 (c)  whether  this  proposal  has  been
 objected  to  by  the  re-rolling  mills,  and

 (da)  if  eo,  the  nature  of  their  objec-
 tions  and  how  Government  propose  to
 meet  the  objections?

 THE  DEPUTY  MINISTER  .N  THE
 MINISTRY  OF  STEEL  AND  W  NES
 (SHRI  SUKHDEV  PRASAD)  (a)  ४४
 (b).  In  terms  of  current  Export  Policy
 for  Iron  &  Steel  export  of  billets  35
 on  the  ‘merit’  lst,  to  facilitate  export
 of  any  surplus  quantities

 (c)  and  (d)  Some  re-rolers  have
 suggested  that  billets  may  be  given  to
 them  with  export  facility  for  re-rolled
 products  Billets  have  been  offered  by
 the  main  producers  to  the  re-rollers
 subject  to  financial  arrangements  but
 the  response  has  not  been  encourag-
 ing

 उतर  प्रदेश  में  रेणु हूट,  मिर्जापुर  जिले  में

 कम दारी  राज्य  बीस  सुविचारों  की
 व्यवस्था

 1406.  थ्रो  लालजी  भाई:  क्या  श्रम

 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  उत्तर  प्रदेश  में  रेणुका,  मिर्जापुर
 जीते  से  कि  जने  कम  वारी  कर्मचारी  राज्य  बीमा
 योजना  के  सदस्य  हैं  कौर  उन्हें  क्‍या  सुविधायें
 प्राप्य  हो  रही  हैं  ,  भोर

 (ख)  भौषधालय  के  लिये  भवन  का

 निर्माण  कब  तक  होगा  तथा  क्‍या  कर्मचारियों
 के  लिये  वाहन  खरीदने  का  कोई  प्रस्ताव  है  ?

 चम  अंजञालय  में  उर-मंत्री  (भी  आल-

 गोविन्द  बर्मा)  कर्मचारी  राज्य  बीमा

 निगम  ने  निम्नलिखित  सूचना  भेजी  है

 (क)  6,500  बीमा  शुदा  व्यक्तियों
 को  योजना  के  घिन  सभो  लाभ,  नगदी  तथा
 चिकित्सीय  दोनो  ही  दिये  जा  रहे  हैं  -  बीमा

 शुदा  व्यक्तियों  के  परिवारों  को  रेणु रूट  में

 स्थापित  दो  डाक्टरों  बाले  श्रौषधालथ  से
 केवल  बहिरंग  चिकित्सा  देख  रल  की  सुविधा
 दी  जा  रही  है।

 Written  Answers  42

 (ख)  भ्रौषधालय  की  इमारत  के  निर्माण
 का  कोई  प्रस्ताव  राज्य  सरकार  से  अभी  तक
 प्राप्त  नही  हुआ  है  ।

 50,000  २०  की  प्रा बक कलित  कीमत  पर

 एक  रोगिवाहक  गाड़ी  खरीदने  के  लिये  एक
 प्रस्ताव  राज्य  सरकार  से  प्राप्त  हुआ  था
 तथापि  राज्य  सरकार  से  परामर्श  करके  यह
 निर्णय  किया  गया  है  कि  रेणुकूट  के  लिये  रोगि-

 वाहक  गातो  की  व्यवस्था  महंगी  पड़ेंगी  1
 राज्य  सरकार  से  परिवहन  की  भोर  व्यवस्था
 करने  की  सभावना भों  को  खोजने  के  लिये
 प्रार्थना  की  गई  है  ।

 Pilgrimage  to  Nankana  Saheb  in
 Pakistan

 407  SARDAR  SWARAN  SINGH
 SOKHI  Will  the  Minster  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state

 (a)  whether  the  Sikhs  of  India  have
 approached  Government  to  make
 arrangements  for  at  least  two  thousand
 pilgrrms,  who  want  to  go  to  Nankana
 Saheb  and  other  Sikh  Gurudwaras  in
 Pakistan,  on  Guru  Nanak  birthday
 which  falls  on  the  29th  November  this
 year,

 (9)  whether  Government  have
 obtained  permission  from  Pakistani
 authorities  for  these  pilgrims  in  view
 of  the  recent  Indo-Pak  agreement;  and

 (c)  uf  not,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  r  HE
 MINISTRY  OF  EXERNAL  AFFAITS
 (SHRI  BIPINPAL  DAS)  (a)  and  (b).
 In  response  to  requests  from  Sik)
 organizations  2n  India  for  facilities  to
 take  a  party  of  pilgrims  the  Govern-
 ment  of  India  had  requested  Pekistan
 to  accord  permission  to  the  pilgrims
 to  visit  Nankana  Sahib  on  the  occasion
 of  Sri  Guru  Nanaks  birthday  Gov-
 ernment  of  Pakistan  have  informed  us
 that  due  to  adminustrative  reasons  they
 can  make  arrangements  for  only  500
 Sikh  pilgrims,  this  year

 (c)  Does  not  arise
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 National  HighWay  from  Hyderabad  to
 Vijayawada

 1408,  DR.  K.  L.  RAO:  Will  the  Min-
 ister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  990  on  the
 29th  July,  2974  and  state:

 (a)  whether  the  National  Highway
 No.  9  ends  at  the  limits  of  Vijayawada
 town  and  it  is  not  the  responsibility  of
 the  Ministry  to  know  about  the  condi-
 tion  of  the  road  leading  into  the  town
 even  to  the  extent  of  not  being  aware
 of  the  several  accidents  occurring  in
 that  small  stretch  of  the  road;

 (b)  whether  it  is  not  necessary  for
 the  traffic  on  the  National  Highway
 No.  9  to  be  connected  to  National
 slighway  No,  5  specially  when  the
 mter-connection  is  only  in  small
 stretches  in  the  town;  and

 (c)  whether  six  years  period  accept-
 ed  by  the  Ministry  is  not  considered
 sufficient  for  necessary  action  to  be
 planned  specially  when  the  railway
 bridges  in  the  proposed  alignment  are
 almost  ready?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  पर,  M.  TRIVEDI):
 (a)  to  (c).  National  Highway  No.  9

 is  linkeq  with  National  Highway  No.  5
 at  Vijayawada  near  Krishna  river
 bridge  and  beyond  that  National
 Highway  No.  5  hag  a  southerly  byepass
 for  going  towards  Visakhapatnam.
 Along  this  travel  route,  there  is  a
 little  detour  for  travel  between  Hy~-
 derabag  and  Visakhapatnam  via
 Vijayawada  compared  to  the  link
 roads  through  the  town.  Accepting
 the  need  for  a  National  Highway  bye-
 pass  link  between  National  Highway
 Nos.  9  and  5  along  Hyderabad-Vijaya-
 wada-Visakhaptnam  axis  running  to
 the  north  of  Vijayawada  town  due  to
 the  inadequacy  of  the  Vijayawada
 town  roads  for  the  purpose,  a  provi-
 sion  was  made  in  the  Fourth  Plan  of
 a  sum  of  Rs.  50  lakhs  for  the  acquisi-
 tion  of  land  for  the  same,  Against
 this  provision,  two  estimates  for  an
 aggregate  length  of  4  Kms,  out  of
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 the  total  length  of  about  3.66  Kms.,
 for  the  work  of  land  acquisition  have
 already  been  sanctioned  and  land  805
 quisition  is  in  progress.  Another  esti-
 mate  for  the  acquisition  of  land  in  the
 remaining  length  is,  at  present,  under
 correspondence  with  the  State  for
 sorting  out  certain  alignment  aspects.
 Its  sanction  will  gepend  on  the  avail-
 ability  of  funds  which  at  the  present
 moment  are  very  scarce.  As  it  is,
 because  of  the  acute  shortage  of  funds,
 such  links  and  byepasses  have  been
 assigned  low  priority.

 The  over-bridges  over  the  railway
 lineg  referred  to  in  the  question  are
 being  constructed  by  the  Railways  not
 as  part  of  a  national  Highway  work,
 but  perhaps  in  replacement  of  the
 existing  level  crossings  within  Vijaya-
 wada  Municipal  limits,  The  sites  and
 orientation  of  these  over  bridges,  how-
 ever,  do  not  as  such  fulfil  the  National
 Highway  requireme:tts,

 Ship  Buliding  Facilities  at  Alleppey
 and  Panaji

 1409.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  3505  on  the  26th  August,  4974  and
 state;

 (a)  whether  Government  have  taken
 a  final  decision  on  the  proposal  for  the
 setting  up  of  ship  building  facilities  at
 Alleppey  and  Panaji;  and

 (9)  if  go,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVED!)

 (a)  and  (b).  No  Sir.  Information
 on  some  of  the  points  is  still  awoited
 from  Government  of  Kerala  regarding
 pbuilding  facilities  for  river  craft  at

 Alleppey.  No  Project  Report  has  50
 far  been  received  from  the  Gover
 ment  of  Gos,  Daman  end  Diu  for  al
 pansion  of  marine  workshop  at  Beti?
 and  Panaji,
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 Diversion  of  DDT  tor  Agricultural  Use

 440  SHRI  M  S  PURTY  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state,

 (a)  whether  malaria  had  staged  a
 ecome-back  in  large  parts  of  the  country
 due  to  the  non-availability  of  DDT  as
 50  percent  of  its  quota  had  been
 diverted  to  agriculture,

 (b)  whether  farmers  use  DDT  indis-
 criminately  in  crop  protection  and
 foodgrains  storage  thug  creating  a
 pubhe  health  hazard,  and

 (c)  if  so  m  a  bid  to  prevent  India
 from  becoming  the  dumpmg  ground
 for  pesticides  and  chemicals  of  doubt-
 ful  utihty,  whether  Government  will
 set  up  a  Pesticides  and  Insecticides
 Board?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K  M  ISHA-
 QUE)  (a)  Although  the  incidence  of
 malaria  has  mcrea,ed  in  some  parts
 of  the  country  it  is  not  wholly  due  to
 non-availabiity  of  DDT  The  re-
 quirements  of  DDT  for  lNationa  Mala-
 mia  Eradication  Programme  are  being
 met  partly  from  indigenous  produc-
 fion  and  partly  by  imports

 (9)  and  (c)  A  Central  Insecticides
 Board  hag  already  been  estahlished
 under  the  Insecticides  Act,  968  This
 Board  has  set  up  agencies  and  laid
 down  norms  to  scrutinize  the  manu-
 facture,  sale  and  use  of  insecticides  in
 the  country  including  their  use  for
 plant  protection  and  storage  of  food-
 grains  All  aspects  of  the  usage  of
 insecticides  including  their  toxic  haza-
 rd  are  under  constant  scrutiny  of  this
 Board

 Iran  and  Japan  to  Import  Alumina
 from  India

 4h  SHRI  DHAMANKAR  Wil
 the  Munister  of  STEEL.  AND  MINES
 be  pleased  to  state:

 (a)  whether  Iran  and  Japan  have
 shown  interest  in  amporting  alumina
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 and  have  offered  to  finance  the  setting
 up  of  alumina  plants  in  India,

 (b)  ४7  so,  the  main  features  of  offer
 made  by  these  countries  and  the  reac-
 tion  of  Government  to  the  offers;  and

 (c)  at  what  stage  consideration  of
 the  matter  stands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  to
 (c)  In  response  tc  the  interest  shown
 by  Iran  for  .mporting  alumina  from
 India,  a  proposal  to  set  up  an  aluntina
 plant  in  Gujarat,  based  on  Kutch
 bauxite  deposits  with  an  annual  capa-
 eity  of  3  lakhs  tonneg  is  under  consi-
 deration  The  proposed  alumina  plant
 will  be  captive  ‘o  the  requirements  of
 an  aluminium  smelter  proposed  to  be
 set  up  in  Iran  and  vice  versa  Iran
 ig  expected  to  make  available  credit
 on  soft  terms  for  financing  the  entire
 Project  Further  details  regarding
 implementation  of  the  project  are  to
 be  worked  out  in  consultation  with  the
 Tramian  authorities

 A  Japanese  ficm  has  shown  some
 interest  in  setting  up  an  export-orient-
 ed  alumina  plant  in  India  However,
 no  detaileq  offer  has  been  received  in
 this  regard.

 Antj  India  Statements  by  Chinese
 Embassy  in  Nepal

 i42  SHRI  C  K.  JAFFER
 SHARIEF

 SHRI  7  8  CHANDRA
 GOWDA

 Will  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  the  Indian  Embassy  in
 Kathmandu  has  lodged  any  protest
 with  the  Nepalese  Foreign  Mmistry
 against  the  action  of  the  Chinese
 Embassy  2n  releasing  two  Press  state-
 ments  on  Sikkim,  containing  deroga-
 tory  references  about  Indian  leaders;
 and

 (9)  if  so,  the  reaction  of  the  Nepalese
 Government  thereon?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  The  mat-
 ter  hag  also  been  taken  up  with  the
 Nepalese  Ambassador  in  New  Delhi.

 (b)  The  Nepalese  Government  have
 said  that  they  are  looking  into  the
 matter.

 Dearth  of  Plastic  Surgeons  in  the
 Country

 4I3,  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  dearth  of  plastic  surgeons  in  the
 country  in  view  of  the  growing  number
 of  cases  needing  plastic  surgery;  and

 (४)  if  so,  the  steps  proposed  to  be
 taken  by  Government  to  meet  the
 growing  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  Adequate
 facilities  for  Plastic  Surgery  exist  in
 major  hospitals  in  the  country  and
 there  are  Departments  of  Plastic  Sur-
 gery  with  adequate  facilities  at  seve-
 ral  medical  Collexes/associated  hos-
 pitals.  Besides,  many  medical  col-
 leges  in  the  country  have  Post-gradu-
 ate  courses  in  Plastic  Surgery  where
 Surgeons  are  being  trained.

 Protest  by  Delhi  Transporters’  Associa-
 tion  on  509  KM  Ceiling  on  Movement

 of  Goods  by  Trucks

 4l4.  SARDAR  MOHINDER  SINGH
 GILL:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Delhi  Transporters’
 Association  has  strongly  protested
 against  the  500  KM  ceiling  on  move-
 ment  of  goods  by  trucks;

 (b)  whether  this  ceiling  inter-ulia
 nullifies  the  agreement  reached  at  by
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 the  Centre  with  the  State  Governmenta
 introducing  zonal  systems  to  enable  the
 transport  permit  holders  to  carry  goods
 through  all  zonal  States  without  any
 break;  and

 (ce)  if  so,  whether  the  matter  will  be
 reconsidered  in  the  interest  of  quick
 and  safe  transport  of  goods  when  rail-
 ways  are  not  competent  to  take  the
 full  load?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVE-
 DID:  (a)  Yes,  Sir,

 (b)  and  (c),  Certain  instructions
 for  effecting  saving  in  consumption  of
 High  Speed  Diesel  by  Road  Transport
 Vehicles  were  issued  to  the  State
 Governments/Union  Administrations

 by  the  Ministry  of  Petroleum  and
 Chemicals  in  August,  1974,  These  in-
 cluded  restrictions  on  plying  of  com-
 mercial  motor  vehicles  beyond  500
 Kms.  and  on  grant  of  new  permits,
 On  receipt  of  representations  from
 Transport  Operafors/Unions,  the  ins-
 tructions  relating  te  road  transport  are
 being  reconsidered.

 Allocations  of  Funds  for  Delhi
 Hospitals

 ‘1415,  SHRI  BISWANATH  JHUN-
 JHUNWALA;

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state-

 (a)  what  allocations  were  made  by
 the  Central  Government  for  running
 different  hospitals  in  Delhi  during  the
 lest  three  years,  year-wise  and
 hospital-wise;

 (b)  whether  even  though  the  costs
 of  medicines,  food  etc.  have  gone  uP,
 the  allocations  have  not  been  raised
 proportionately;

 (c)  how  far  the  cost  of  maintaining
 @  patient  in  a  hospital  ward  has  gone
 up  during  this  period;

 (d)  whether  in  the  absence  of  ade-
 quate  increase  in  financial  aliocation,
 the  patients  are  made  to  suffer;  and
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 (e)  what  steps  are  being  taken  to
 merease  financial  allocations  for  these
 hospitals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K  M  ISHA-
 QUE)  (a)  and  (b)  A  statement  38
 attached
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 (०)  The  exact  quantum  of  increas®
 is  not  known.

 (d)  Patient-care  is  not  being  made
 to  suffer  and  all  possible  efforts  are
 being  made  to  give  maximum  care  to
 the  patients  within  the  available  re-
 sources

 (९)  Adequate  provision.  will  be
 made  in  the  hght  of  the  requirements
 of  the  Hospital.

 StaTEMENT re

 Name  of  Hospital  Budget  Allocations

 t  Safdarjang  Hospital  3  हे

 2  Willingion  Hospital  नि

 All  India  Institute  of  Medical  Sciences

 Kalavat:  Saran  Caildren’s  Hospital

 3

 4  Lady  Hardinge  Medical  College  and  Hospital

 5
 6

 1972-73,  (Rss)  7973-74  (Rs-)  974-75,  (Rie)
 +  1,87;00,000  _  1,94241,000

 2  9933;000
 -  -2,81,84,000  2;83,90,000

 99:69,000
 +  20,§8,000

 2521,61,000

 1,16,46,000

 2570515,600

 1,00,73,000

 ‘(21,50,000

 द  1,00,00,000

 1,04,70;000

 21,546,000,
 Maintenance  of  Lala  Ram  Sarup  T  B,  Hospital,

 Mehrauli  डे  .  .  द  /$,00,000  6,2§,000  6,§0,000

 Man  days  lost  due  to  power

 shedding  in  Goa

 i46  SHRI  PURUSHOTTAM  KA-
 KODKAR  Will  the  Minister  of  LA-
 BOUR  be  pleased  ६०  state

 (a)  the  number  of  man  days  lost  in
 Goa  due  to  power  shedding  in  1973+74,
 and  upto  November,  1974,  and

 (b)  whether  emall  scale  industries
 have  been  closed  due  to  power  shed-
 ding  in  the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  857०
 GOVIND  VERMA):  (a)  and  (b).  In
 formation  is  being  collected  end  will
 be  laid  on  the  Table  of  the  House
 after  it  is  received.
 DRAG  Ta

 Compensation  to  missing  Indiaus  by
 Singapore  Shipping  Firm

 i448  SHR]  YAMUNA  PRASAD
 MANDAL,

 SHRI  R.  PANDEY

 Will  the  Minster  of  SHIPPING  AND
 TRANSPORT  be  plseased  to  state;

 (a)  whether  the  Singapore  shipping
 firm  has  paig  compensations  to  the
 miesing  Indians  from  ther  ll-fated
 ship  which  sank  on  the  2ist  August,
 1974,  and

 (b)  if  so,  the  amount  of  compensa-
 tion  paid  to  each  of  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M  TRIVEDI):
 (a)  The  compensation  to  the  fambes
 of  the  mussing  Indian  officers  of  the
 vessel  mv  “TOULOUSE”,  which  sank
 On  20-8-1974  in  the  Taiwan  Straits,  38
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 to  be  paid  directly  by  M/s,  Torvan
 Shipping  Company  Limited,  Hong
 Kong,  as  the  crew  was  engagea  07
 foreign  articles  in  Singapore,  How-
 ever,  the  question  of  payment  of  com-
 Pengation  is  being  pursued  with  the
 eompany  through  our  Mission  in  Hong
 Kong.

 (b)  Does  not  arise.

 Small  Scale  Units  in  Orissa  affected
 by  shortage  of  iron  and  steel

 ‘1419,  SHRI  ANADI  CHARAN  DAS:
 SHRI  P,  GANGADEB:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state.

 (a)  whether  Small  Scale  Units  in
 Orissa  have  been  greatly  affected  by
 the  shortage  of  ron  and  steel;  and

 (b)  if  so,  the  steps  to  be  taken  for
 the  normal  production  by  Small  Scale
 Units?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (BHRL  SUKHDEV  PRASAD):  (a)  and
 (b).  The  information  38  being  col-
 lected  and  will  fe  laid  on  the  Table
 of  the  House.

 Man  days  lost  due  to  power  shedding
 in  Orissa

 i420,.  SHRI  P  GANGADEB)  Will
 the  Minister  of  LABOUR  be  pleased
 to  state:

 (a)  the  number  of  man  days  lost  in
 Orissa  State  due  to  power  shedding  in
 1973-74  and  upto  November,  ‘1974;

 (b)  whether  small  scale  industries
 have  been  closed  due  to  power  shed-
 ding;  and

 (c)  if  so,  the  measures  taken  by
 Government  to  improve  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  to  (०).
 ‘The  matter  falls  essentially  in  the
 State  sphere.  The  Ministry  of  Labour
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 have  no  information  about  the  num-
 ber  of  man  days  tost  due  ३0  power
 shedding  ang  the  reported  closure  of
 small  scale  industries  due  to  power
 shedding  in_  Orissa.  According  ४०
 available  information,  Orissa  had  to
 introduce  substantial  power  cuts  from
 the  latter  halt  of  October,  even  though
 thermnal  generation  wag  30  per  cent
 higher  compared  to  the  last  year’s
 level,  The  Ministry  of  Energy  are
 closely  monitoring  the  implementa-
 tion  of  various  measures  designed  to
 reduce  power  shortages  and  improve
 power  availability  m  the  country.

 Reopening  of  Shipping  facilities  from
 Calcutta  to  Cachar  through  Bangla-

 desh  Waters

 i42l.  SHRI  NOORUL  HUDA.  will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have
 received  representations  for  reopening
 of  Shipping  facilities  from  Calcutta  to
 the  district  of  Cachar  in  Assam  through
 the  wateis  of  Bangladesh;

 (b)  the  reaction  of  Government
 thereto;

 (c)  the  impediments  Government
 are  facing  in  the  matter;  and

 (d)  the  time  by  which  the  channel
 is  expected  to  be  established?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  H.  M.
 TRIVEDI):  (a)  Yes,  Sir.

 (b)  to  (a).  A  vessel  was  placed  at
 Calcutta  Port  to  resume  this  service.
 The  Associations  concerned  were  in-
 formed  and  necessary  advertisements
 were  also  inserted  in  the  local  news-
 paper,  but  no  traffic  was  offered  and
 the  vessel  had  to  be  diverted  after  0
 days  of  waiting.  Discussions  with
 Chambers  of  Commerce  are  being
 continued  and  the  service  will  be  re-
 sumed  if  and  when  assured  cargoes
 are  available.
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 National  Highways  sanctioned  for
 Gujarat

 1422,  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  total  length  of  national
 Highways  already  sanctioned  in
 Gujarat  State  in  the  existing  National
 Highways  system;

 (b)  how  many  miles  of  such  roads
 are  not  yet  completed  or  are  under
 construction;  and

 (c)  the  amount  sanctioned  and  the
 amount  already  utilized?

 THE  MINISTER  OF  STATE  IN
 THF  ताराशा उगार  OF  SHIPPING
 AND  TRANSPORT  (SHRI  H.  M.
 TRIVEDT)-  (a)  to  (fc)  Guisrat  State
 has  3352  Kms.  of  Nationa}  Highways.
 The  whole  of  the  length  includes  all
 weather  fully  bridged  roads.  How-~
 ever.  the  existing  National  Highwavs
 are  being  widened,  strengthened  and
 imrroved  and  weak  and  narrow
 bridges  are  being  replaced.  A  total
 sum  of  Rs.  29  26  lakhs  was  allotted
 ta  the  Government  of  Guiarat  for
 National  Highway  (Ortginal)  works
 covering  the  aforesaid  development
 works  during  the  4th  Plan  9  pericd.
 Against  this  allotment  the  expendi-
 ture  during  the  same  veriod  amount-
 ed  to  Rs.  328.08  lakhs.

 Indo-Gahon  Agreement  on  Economic
 and  Technical  Co-operation

 1423,  SHRI  VIRBHADRA  SINGH:
 SHRI  BANAMALI  BABU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 ‘(s)  whether  Indo-Gabon  Agreement
 On  Economic  and  Technical  Co-opera-
 tion  has  been  signed  in  October,  794
 and.

 (9)  if  so,  the  main  features  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS):  (a)
 Discussions  were  held  during  the  re-
 cent  visit  of  the  President  of  Gabon
 between  Shri  T.  A.  Pai,  Minister  for
 Industry  and  Civil  Supplies  and  Mr.
 Paul  Moukambi,  Minister  of  Economy
 and  Finance  of  Gabon  accompanied
 by  their  respective  Advisers,  Agreed
 minutes  of  the  discussions  were  sign-
 ed  and  exchanged  on  October  1,
 1974.

 (b)  India  has  agreed  in  principle
 to  make  available  services  of  profes-
 sors.  engineers  and  doctors  to  be  di-
 rectly  emploved  by  the  Government
 of  Gabon.  The  two  sides  also  ex-
 pressed  interest  in  setting  up  joint
 ventures  for  the  manufacture  of  soap,
 glass,  plywood,  footwear,  tobacco,
 cement.  textiles  and  paper  and.  for
 collaborating  in  refineries,  iron  ore
 mining.  production  of  oil  and  natural
 gas,  fisheries  and  production  of  ma-
 chine  tools.  India  offered. to.  make
 consultancy  services  available  to
 Gabon.

 “समय  प्रदेश  में  सलारिया  गाँव  के  निकट
 दार णा शियों  का  प्रवास

 1424.  भो  गंगा  चरक  दीक्षित:  क्या
 “बलि  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 है  करेंगे  कि  :
 77

 (क)  बंगाल  से  आये  कितने  शरणार्थियों “
 को  मध्य  प्रदेश  में  इटारसी  तहसील  के  दु लारिया

 * गांव  के  निकट  बसा  लिया  गया  है  ;

 (ख)  गत  तीन  वर्षों  में,  इनके  पुनर्वास
 “ पर  कितनी  राशि  व्यय  की  गई  है  ;  कौर

 F(a)  इस  बारे  में  भावी  योजनायें  क्या  हैं
 “आर  इन  योजना भों  पर  कितनी  लागत  भायेगी  ?

 पूति  और  पुर्नवास  मंत्रालय में  उपमंत्री

 (श्री  who  बेंकटस्थामी):  (क)  मध्य  प्रदेश
 में  इटारसी  तहसील  के  दुलारिया  गांव  के  पास
 किसी  विस्थापित  व्यक्ति  को  नहीं  बसाया
 गया  है
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 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  भूतपूर्व  पूर्वी  पाकिस्तान  से  प्राय
 किसी  भी  प्रवासी  को  दुलारिया  गांव  के  पास  बसाने
 के  लिये  हमारी  इस  समय  कोई  योजना  नहीं  है।

 Increase  in  deaths  due  to  starvation
 and  under-nutrition  in  the  country

 1425.  SHRI  M.  M,  JOSEPH:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  according  to  English
 newspaper  dated  the  23rd  October,
 ‘1974,  India  is  being  threatened  by
 starvation  and  under-nutrition;

 (b)  whether  there  was  also  an  in-
 crease  in  death  rate  in  middle  age  due
 to  cardjo-vaseular  troubles,  lung  cancer
 and  obesity;  and

 (c)  if  so,  the  remedial  and  curative
 action  Government  propose  to  take  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Press  reports  have
 come  to  notice  in  which  it  is  stated
 that  while  starvation  ang  under-nu-
 trition  threatened  the  poorer  coun-
 tries,  the  problem  of  the  advanced
 countries  was  one  of  excess.

 (b)  The  information  {s  being  ‘col-
 lected  from  States  and  will  be  laid  on
 the  Table  of  the  Sabha.

 (c)  Through  audio-visual  aidg  the
 general  public  is  being  educated
 about  general  health  care.  Curative
 services  are  provided  through  the
 concerned  medical  institutions.

 Steel-producing  Units  in  Private
 Sector

 1426,  SHRI  BHARAT  SINGH
 CHOWHAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  the  number  of  private  sector
 steel-producing  units:
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 (b)  their  production  cost  ang  sale
 price;  and

 (c)  whether  the  percentage  of  pro-
 duction  cost  is  less  or  more  ag  com-
 pared  to  public  sector?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (c).  Presumably,  the  reference  is  to
 the  integrated  steel  plants  in  the
 Public  Sector  and  the  Private  Sector.
 There  are  only  two  plants  in  the  pri-
 vate  sector,  the  Tata  Iron  and  Steel
 Co.  Ltd.  and  the  Indian  Iron  and
 Steel  Co.  Ltd.,  the  latter  being  under
 Government  management  at  present
 Information  on  current  production
 cost  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House,  As
 regards  sale  price,’the  prices  of
 different  categories  are  fixed  by  the
 Joint  Piant  Committee  from  time  to
 time  and  are  uniformly  applicable
 to  all  the  Steel  Plants,  both  in’  the
 Public  Sector  and  thé  Private  Sector.

 ग्रानाई  बाजार  सु रहा टोलो  करदाता  समिति,

 दानापुर  छावनी  द्वारा  दिया  गया
 शासन

 1427.  नौ  रामावतार  शास्त्री  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  गत  25  सितम्बर  को

 आनन्द  बाजार  तु रहा टोली  करदाता  समिति

 आनन्द  बाजार,  दानापुर  छावनी  ने  बोई  के

 कार्यकारी  भ्रमणकारी  को  कोई  ज्ञापन  दिया  हैं
 कौर  इसकी  एक  प्रति  उनके  पास  भी  भेजी
 गई  है  ;

 (ख)  यदि  हा,  तो  इसकी  रूप  रेखा

 क्या  है;  कौर

 (ग)  इस  पर  सरकार  की  प्रतिक्रिया
 क्‍या  है?

 रक्षा  मंत्रालय  में  उप-संत्री  (भी  जे  ०  बी

 पटनायक)  :  (क)  जी  हा,  श्री मन  *

 नस
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 दाता  समिति  ने  छावनी  बोर्ड  से  कहा  है  कि उक्त
 बो  द्वारा  तैयार  की  गई  प्रारम्भिक  कर
 धारण  सूची  वापस  ले  ली  जाये  क्योकि  उक्त

 तवी  बिना  किसी  आ्राधार  के  है  ।

 (ग)  छावनी  अधिनियम  924  की
 पाराशर  के  अन्तरगत  छावनी  बोर्ड  दानापुर
 |  एक  नई  कर  निर्धारण  सूची  तैयार  की  है  1
 उनके  लिये  तीन  वर्षों  मे ंएक  बार  सूची  बनाना
 प्रावश्यक  है  शरीर  i974~-75  के  वित्तीय
 त्री  के  दौरान  एक  नई  सूची  बनायी  जानी  है।
 बस  बारे  में  ग्राम  लोगो  में  आपत्तिया  लगाने
 के  लिये  एक  साल  जनक  नोटिस  जारी  क्या
 गया  था  |  'रानी  बाजार  तुरहाटोली  कर
 दाता  सहित  कुछ  लोगा  से  आपत्तियां  प्राप्त  हुई  है  ।

 बाई  को  प्राप्त  आपत्तियां  पर  छावनी  श्री-
 नियम  924  7  भ्रन्तर्गत  गठित  एक  निर्धारण
 समिति  द्वारा  विचार  किया  जा  रहा  है।  इस
 समिति  में  तीन  चुने  हुये  कौर  तीन  सरकारी
 सदस्य  है  ।  यह  मामला  पूरी  तरह  से  छावनी
 बॉड  के  भ्रधिवार  क्षेत्र  मे  जाता  है

 |

 |  (@)  झा नन्द  बाजार  तु रहा टोली  कर

 |
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 इस्पात  का  पाया

 429  श्री  फीसद  बमों  क्या  दस् पाल
 शौर  खान  मंत्री  यह  बताने  की  कपा  करेगें
 बि

 (क)  गत  तीन  वर्षों  में.  वर्षवार
 बनी  बिन  देशा  से  इस्पात  का  आयात  किया
 गया,  और

 ख)  इन  तीन  वर्षा  म  प्रत्येक  वर्ष
 प्रत्येक  देश  का  इस  आयात  कीनिये  क्ति ने

 मुख्य  की  विदेशी  मुद्रा  अथवा  सामग्री  देनी
 पडी  ?

 इस्पात  और  खान  मंत्रालय  में  उपमंत्री

 (६.  सुखदेव  प्रसाद)  (=)  ौर  ख)
 वर्ष  :97i-72,  1972-73 IT और  973—

 74  के  दौरान  सही  और  इस्पात  और  लोह-
 मिश्र  धप्तुझा  के  देशवार  आयात  का

 विवरण  नीचे  दिया  गया  है---

 आयात  वा  मूल्य दश  का  नाम

 97I—72

 युजियम  9  63,26

 बॉस्लोबा  किया  (3,23,75
 फ्रांस  6  8209
 जमन  जनवादी  गणतब्र  20  68  38
 जर्मन  सघीय  गणराज्य  ७,१7  83
 जापान  67  8  90
 पोलैंड  3,0  50

 सके  64,41,63

 प्रक्रिया  29,53,i2

 सोवियत  रुस  7,08  39

 दूसरे  देश  21,39,27

 कूल  ,  (2,44,79,12

 (हजार  रुपये)

 1972-73  1973-74

 8  46  67  0  46  5
 3  34  84  4  54,48
 48471  6  23  39

 25,99  60  34  56  86

 201,31  2  38  37

 62,76  93  }  07,92,78
 4  58  53  4  16,57

 52,60  30  28  56  25
 7299  0  55,62
 825  AZ  9  4  99

 40,09  57  31,66,69

 2,20,10 64  (2,49,49,50
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 Development  of  Nattozal  Highways
 in  Karnataka  in  Fifth  Plan  period

 1430.  SHRI  M.  V,  KRISHNAPPA:
 Will  =the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  mileage  of  national  high-
 ways  in  Karnataka;

 (b)  the  allocation  for  the  develop-
 ment  of  national  highways  in  the
 State  during  1973-74  ang  ‘1974-75;  and

 (c)  the  major  national  highways
 proposed  to  be  developed  in  Karna-
 taka  during  the  Fifth  Five  Year
 Plan  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  H  ™M.
 TRIVEDI):  (a)  996  Kilometres,

 Rs.  Lakhs
 (b)  1973-74,  308.00

 1974-75  275.00
 (c)  While  attention  will  continue

 to  be  given  to  the  development  of  all
 the  existing  National  Highways  in
 the  State  during  the  Fifth  Plan  ne-
 riod  against  sanctioned  works  within
 the  available  funds,  it  is  not  possible
 to  indicate  at  this  stage  precise  de-
 tails  of  individual  works  to  be  taken
 up  in  the  various  years  of  the  5th
 Plan  as  the  programme  in  resvect  of
 new  works  is  yet  to  be  finalised.

 Manufacture  anq  Sale  of  Spurious
 Drugs  in  big  Cities

 1431,  SHRI  MUKHTIAR  SINGH
 MALIK:  .

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  pbc  pleased  ६0०
 state:

 (a)  whether  survey  condurted  hy
 the  Consumer  Council  of  India  reveals
 that  cities  like  Rombay,  Ahmedabad,
 Delhi  and  Calcutta  have  become  cen-
 tres  for  the  manufacture  of  spurjous
 and  misbranded  cosmetics  which  are
 sold  at  very  low  price  to  traders
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 throughout  the  country,  thus  evading
 sales  tax  amounting  to  rupees  two
 hundered  crores  annually;

 (b)  if  so,  w  hether  any  enquiry  has
 been  conducted  by  Government  in  this
 matter;  and

 (९)  the  action  taken  by  Government
 against  the  defaulters?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A,  K.  M
 ISHAQUE):  (a)  The  Consumer  Coun-
 cil  of  India  had  conducted  a  survey
 and  an  observation  to  this  effect  has
 ‘been  made  in  their  report.

 (b)  and  (c)  The  Drugs  Controller,
 India  has  written  to  all  the  State
 Drugs  Controllers  to  be  vigilant  over
 the  movement  of  spurious  cosmetics
 and  to  organise  raids  in  the  whole-
 sale  and  retail  markets  of  Cosmetics
 at  frequent  intervals,

 पाकिस्तान  द्वारा  परमाणु  बम  का  निर्माण

 1432.  श्री  तारकेश्वर  पांडे  :

 श्री हरी  सिह  :

 चौ  समर  गृह  :

 श्री एस०  सी०  सामन्त  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  उनका  ध्यान  पाकिस्तान
 के  प्रधान  मंत्री  श्री  भुट्टो  के  उस  वक्तव्य

 की  झोर  दिलाया  गया  है,  जिसमें  उन्होंने

 संयुक्त  राज्य  अमरीका  की  सरकार  को  यह

 धमकी  दी  है  कि  यदि  उसे  हथियार  कौर

 सैनिक  सामग्री  नहीं  दी  गई  तो  पाकिस्तान

 परमाणु  बम  बनाने  लगेगा;

 (ख)  पाकिस्तान  द्वारा  परमाणु  बम

 बना  सकने  को  स्थिति  में  होते  पर  भारत

 की  कया  प्रतिक्रिया  है;  कौर  |
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 (ग)  भारत  पर  भावी  आक्रमण
 कौर  उसके  वीरुध  भ्रूण  आ्रायुधों  के  प्रयोग
 को  स्थिति  मे  अ्रपनी  सुरक्षा  क  लिए  भारत
 क्या  कार्यवाही  कर  रहा  है  ?

 रक्षा  मंत्री  (भी  स्वर्ण  सह)  :  (क)
 जी  हा  श्रीमन  ।

 (@)  शौर  (ग).  सरकार  के  पास
 एसी  कोई  सुचना  नहीं  है  कि  पाकिस्तान
 का  परमाणु  बम  बनाने  का  विचार  है,  भक्त.
 ऐसी  सम्भावना  पर  सरकार  का  प्रतिक्रिया
 काल्पनिक  है  ।  तथापि,  सभी  सम्बन्धित
 गतिविधियों  की  लगातार  समीक्षा  की  जाती
 रहती  है  |  परमाणु  स्त्री  के  निर्माण  के  बारे
 में  सरकार  की  दीति  कई  अवसरों  पर  स्पष्ट
 की  जा  चुकी  है  ।  यह  नीति  अणु  उर्जा  को
 केवल  शान्ति  पूर्ण  उद्देश्यों  के  लिए  उपयोग
 करने  की  है  ।

 \greement  between  India  and  Pakis-
 an  to  repair  and  Reconstruct  Boun-

 dary  Pillars

 1433,  SHRI  P.  A.  SAMINATHAN:
 SHR]  P.  VENKATASUB-

 BAIAH:
 SHRI  ए,  M,  MEHTA,

 SHRI  BANAMALI  PATNAIK

 Will  the  Mhunister
 १९  pleased  to  state:

 of  DEFENCE

 (a)  whether  India  and  Pakistan
 lave  agreed  to  reconstruct  ang  as  well
 8  repair  the  pillarg  demarcating  the
 oundary  between  the  two  countries;

 (b)  if  so,  whether  these  will  be  made
 m  the  recent  demarcating  boundary
 ter  the  Simla  agreement  or  the  old
 oundary  that  existed  belween  the
 Wo  countries;

 (c)  whether  this  will  be  applicable ०  the  all  borders;  and

 _(d)  whether  the  Union  Ministry  has
 ken  over  the  work  of  setting  up  of
 ‘lars  from  the  State  Governments?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to
 (c).  It  has  been  agreed  to  replace,
 repair  and  maintain  boundary  pillars
 along  the  International  border  of
 India  and  Pakxstan  adjoming  the
 State  ot  Gujarat,  Rajasthan  and  Pun-
 jab.  The  Simla  Agreement  did  not,
 in  any  way,  alter  the  International
 boundary  betwen  India  and  Pakis-
 tan,  and  the  work  relating  to  boun-
 dary  pillars  is  being  taken  up  along
 these  sectors  of  the  International
 border.

 (d)  The  demarcation  of  the  Inter-
 national  boundaries  of  India  is  the
 responsibility  of  the  Central  Govern-
 ment  and,  therefore,  the  question  of
 the  Union  Ministry  taking  over  this
 work  from  the  State  Governments
 does  not  arise.

 Moratorium  on  strikes  in  Key
 Industries

 1434,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  the  Minister  of
 LABOUR  be  pleased  to  state:

 (a)  whether  a  four  year  moratcrium
 on  strikes  jin  the  sugar  industry  in
 Uttar  Pradesh  has  been  agrecd  to  at
 a  tripartite  conference;

 (b)  whether  the  desirability  of
 moratorium  on  strikes  m  key  indus-
 tries  in  the  country  has  been  consider-
 ed  ;  and

 (c)  if  so,  with  what  results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  Govern-
 ment  have  seen  press  .eports  that  an
 agreement  on  moratorium  on  strikes
 for  four  years  was  reached  at  the
 Tripartite  Conference  on  Sugar  In-
 dustry  held  at  Lucknow  on  October
 28,  ‘1974,

 (9)  and  (c).  While  there  is  no  pro-
 posal  to  have  a  legal  ban  on  strikes,
 Government  will  welcome  and  en-
 courage  all  voluntary  efforts  to  eli-
 minate  workstoppages  in  the  country.
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 U.S  bid  for  restraint  on  Export  of
 Nuciear  Technology  by  India

 ‘1435.  SHRI  C.  JANARDHANAN:
 Wul  the  Minister  of  EX  ERNAL

 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  press
 news  on  the  30th  October,  ‘19/4  saying
 that  the  supply  ot  U.S,  aims  to  Paxis-
 tan  may  be  made  conditional  on  India
 agreeing  not  to  part  with  its  nuclear
 Know-how  to  other  nations;

 (b)  af  so,  the  facts  thereof;  and

 (c)  the
 thereto?

 reaction  of  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Sir.

 (b)  The  press  report  appears  to  be
 mere  speculation  and  without  any
 foundation.

 (e)  Does  not  arise.

 Association  of  Re-rolling  Mills

 ‘1436,  SHRI  TUNA  ORAON;:
 SHRI  N.  E,  HORO:
 SHRI  M.  S.  PURTY;:
 SHRI  DEBENDRA  NATH

 MAHATA;

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  all  the  re-rolling  mills
 are  not  organised  under  one  Associa-
 tion;

 (b)  if  so,  the  number  of  Associations
 representing  the  problems  of  the
 re-rolling  mille  at  present;

 (c)  the  names  of  mills,  State-wise,
 affiliateg  with  each  of  the  Associations;

 (da)  whether  these  associations  are
 not  treated  on  equal  footings  by  Gov-
 ernment;  and

 (९)  if  80,  the  facts  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD);  (a)  to
 (e).  The  information  ig  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House,

 Family  Pianning

 इ4ब37,  SHRI  ARJUN  SETHI:  Will
 the  Munister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  io
 state:

 (a)  whether  family  planning  in
 India  is  an  urban  elite  oriented;  and

 (b)  if  so,  the  specific  steps  taken  by
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE):  (a)  No,  Sir.

 (b)  Question  does  not  arise.

 खाद्य  निरोधकों  अधिकारियों  को  सजा
 देने  के  लिए  विधान

 1438.  क्रो  भूल  पद  डागा  :  क्‍या
 स्वास्थ्य  और  परिवार  नियोजन  मंत्री

 यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ऐसा  कानून  बनायेगी
 जिसके  प्रस्तुत  खाद्य  निरीक्षकों  तथा  प्र
 सम्बध  शभ्रधिकारियों  को  भी  प्र पने
 कतेंब्य  के  प्रति  सके  न  रहने  की  दिशा  में

 सख्त  सजा  दी  जा  सकेगी;  और

 (ख)  यदि  हां,  तो  कब  तक  कौर  यदि

 नहीं,  तो  इसके  क्या  कारण  हैं  ?

 स्वास्थ्य.  और  परिवार  नियोजन

 मंत्रालय  में  उप-मंत्री  (भी  ए०  Ho  एस०

 इसहाक)  (क)  भोज):  खाद्य  अपमिश्रण

 निवारण  अधिनियम,  964  की  धारा

 10(9)  में  पहले  ही  यह  व्यवस्था  मौजूद

 है  कि  ऐसा  खाद्य  निरीक्षक  को  जो  इस  अधि-
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 लियम  झथयवा  इसके  अन्तर्गत  बने  नियमों  के;

 अधीन  मिला  शक्तियों  का  पय,  6  दस्ते

 हुए--

 (क)  तग  करने  के  उद्देश्य  रे  तथा

 सन्देह  के  समुचित  भाधार  मिले
 बिना  कोई  खाद्य  पदार्थ  पकडता  है,
 अथवा

 ख)  किसी  व्यक्ति  को  हानि  पहुचाने
 बा  कोई  अन्य  बायें  बरता  है  शौर

 ऐसा  करने  बे!  लिए  उसके  गस  यह
 विश्वास  करते  वा  करई  कारण

 नहीं  होता  वि  ऐसा  बारना  एसके

 लिए  अपने  बतंब्य  पालत  वे  लिए
 जरूरी  है  ।

 तो  वह  इस  अधिनियम  वे  अधीन  झऊराधी

 माना  झालेगा  और  एसे  अपराध  के  लिये  चरसे
 500  च््प्य  तबा  व  जुमना  को  सजा  दी
 जायेगी  ।

 इसकी  अतिरिक्त,  खाद्य.  सिर  को
 और  परिचय  संबंधित  अ्धिवारिय।  का  उनके

 झपने  प्रशासन  व  प्रशासनिक  नियम  लागू
 होने  है  ।

 खाद्य  ग्रामीण.  निवारण  अधिनियम
 में  कुछ  संशोधन  करने  वे'  लिए  एवं  विधेयक
 पर  समद  की  सकता  समिति  पहले  ही  विचार
 कर  रही  है  ।

 हिन्दुस्तान  स्टील  लिमिटेड  में  इस्पात  का
 उत्पादन

 1439.  डा०  हाशमी  नारायण  पाण्डेय:
 क्या  इस्पात  जौर  खान  मो  यह  बताने
 की  द्  बरंगे  वि

 (क)  हिन्दुस्तान  स्टील  लिमिटेड  मे,
 जिसमे  विशेषकर  दुर्गापुर,  राउत  केला  और

 जिलाएं  शुरुआत  यत  शामिल  है,  बड़े  97 2-
 73  और  1973-94  में  जितना  उत्पादन

 हुमा;
 2359  L.S.—8

 (@)  उनका  उत्पादन  प्रतिष्ठाप्ति
 क्षमता  से  कितने  प्रतिशत  कम  रहा  और
 उनको  कितनी  प्रतिशत  उत्पादन  क्षमता
 बेकार  पडा  है,  और

 (ग)  उक्त  वर्ष  के  दोरान  इन
 सवारों  को  कितनी  हानि  तथा  लाभ
 हुआ?

 इस्पात  शौर  खान  संत्राहूप  से  उपमंत्री
 (धी  सुखदेव  प्रसाद)  (क)  शौर  (ख)

 भिलाई,  दुर्गापुर  तथा  राउरकेला  इस्पात
 बार खा नो  की  अधिप्ठापित  क्षमता,  1972-
 73  94T973-74  का  उत्पादन,  क्षमता  बच
 प्रतिशत  उपयोग,  तथा  इस्पात  पिण्ड  और
 विक्रेय  इस्पात  की  अप्रयुक्त  प्रतिशत  क्षमता
 सभा  पटल  पर  रखें  गयेविव  ण  में  दी
 गई  है।  प्रिन्यालय  में  रखा  गया।  देखिए
 सख्या  LT-863/74]

 (ग)  इन  कारखानों  वा  वर्ष  i972-
 73  तथा  973-74  को  कार्यक्र रण  कप
 परिणाम  इस  प्रकार  है

 (लाभ--)
 (  हानि-)

 (करोड  रुपये  )
 कारखाना  1972-73  1973-74

 नाई  हिमपात
 कारखाना  (17)6.00  (4)17  78

 दुर्गापुर  इस्पात
 कारखाना  (-)26.72  (-)i8  44

 राउरकेला  इस्पात
 कारखाना  (+4)1.19  (+)9.74
 Expansion  of  Bhilai  Steel  Plant

 i440  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Munster  of
 STEEL  AND  MINES  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  477  on  the  Ist  August,
 3974  and  state

 (a)  the  main  features  of  the  Project
 Report  and  time  by  which  the  produc-
 tion  is  expected;  and

 (b)  the  extent  to  which  the  need  of
 the  country  would  be  met?
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 THE  DEPUTY  MINISTER  IN  aes MINISTRY  OF  STEEL  AND
 7

 (SHRI  SUKHDEV  PRASAD):  a
 instal- Project  Report  envisages

 ies  of  LD  converters,  Continuous
 da  Plate  Mill.

 asting  facilities  aD
 i  expansion  units  are  expected  to

 be  commissioned  by  about  the  end  of

 the  Fifth  Plan,

 (b)  The  expansion  will  result
 a

 the  production  af  250,000  tonnes
 a

 Billets  for  sale  and  900,000  tonnes
 Plates  on  completion.

 ution
 lition  of  the  Post  of  Prosec' Abo
 upe  ‘oot  ander  Calcutta  Port

 Commissioner

 44i,  SHRE  SAKTI  KUMAR
 SAR  KAR:

 SHRI  5.  N.  SINGH  DEO:

 Wi]  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  post  of  Prosecution
 Supervisor  created  by  the  Calcutta
 Port  Commissioner  under  resolution
 number  542  of  960  has  been  abolished
 on  the  6th  August,  1974;

 (b)  if  so,  the  names  of  the  Prosecu-
 tion  Supervisor/Supervisors  during
 the  period;

 (९)  whether  in  499  the  Caleutta
 Port  Commissioner  had  submitted  in
 reply  to  the  questionnaire  by  the  Wage
 Board  that  no  change  of  the  post  of
 “Prosecution  Supervisor’  was  neces-
 sary  a8  it  was  running  in  a  satisfactory
 ‘way;  ang

 (a)  if  80,  the  reasons  for  abolishing
 the  post?

 THR  MINISTER  OF  STATE  IN
 THY  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M,  TRI-
 VEDI):  (a)  The  post  of  Prosecution
 Supervisor  was  abolished  with  effect
 from  ist  August,  104.

 (b)  Shri  Sunil  Kumar  Ghosh  was
 the  only  ineumbert,  who  held  the
 post  of  Prosecution  Supervisor.
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 (c)  No,  Sir,  It  was  merely  etated
 that  no  change  in  the  prevailing  sya-
 tem  of  promotion  was  necessary,

 (d)  As  the  post  of  Prosecution
 Supervisor  was  an  isolated  one  with-
 Out  normal  avenues  of  promotion  it
 was  decided  to  abolish  that  post  and
 create  an  additiona]  post  of  Commer-
 cial  Supervisor  in  the  identical  scale
 of  pay,  which  category  has  avenues
 of  promotion.  In  addition,  this  was
 also  meant  to  allow  flexibility  in  the
 matter  of  posting  of  personnel.
 India’s  stand  regarding  Explosion  of

 Atom  Bomb  for  Peaceful  Purposes
 i442,  SHRI  SHANKERRAQ  SA-

 VANT:  Will  the  Mumister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state-

 (a)  which  nations  are  still  critical
 of  our  stand  regarding  explosion  of
 atom  bomb  for  peaceful  purposes;  and

 (b)  which  nations  are  neutral  on  the
 point?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS):  (a)
 and  (b).  India  exploded  an  under-
 ground  nuclear  device  on  the  ‘Wth  of
 May,  974  as  an  eaperiment  for  peace-
 ful  purposes,

 On  the  question  of  peaceful  nuclear
 explosions,  some  of  the  States,  which
 subscribe  to  the  approach  adopted  by
 the  Treaty  on  Non-Proliferation  of
 Nuclear  Weapons  (NPT)  have  a  di-
 fferent  position  from  that  of  India,
 while  some  other  countries  which
 subscribe  to  the  NPT,  have  not  ex-
 pressed  any  view.

 Abolition  of  Contract  Labour  System
 1443.  SHRI  MOHAMMAD  ISMAD.:

 Will  the  Minister  of  LABOUR  be
 Pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  the  demand  trom  all  cornets  for
 the  abolition  of  Contract  Lebour
 System;  and

 (४)  if  a0,  the  facts  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  Yes
 Wheneyer  demands  for  abolition  of
 contract  labour  system  in  different
 industries  are  received,  these  are  re-
 ferred  to  the  Central  Advisory  Con-
 tract  Labour  Board  for  giving  their
 considered  views  on  the  merits  of
 ‘each  case,

 (b)  So  far  Government  have  _re-
 ferred  to  the  Central  Advisory  Con-
 tract  Labour  Board  for  consideration
 the  demands  for  abolition  of  contract
 labour  system  in  coal  mining  indus-
 try  in  certain  categories  of  work  in
 non-coal  mines;  and  in  coal  and  ash
 handling  work  in  loco  sheds  of  Indi-
 an  Railways,  The  Board  has  _  since
 recommended  abolition  of  contract
 labour  system  in  coal  mining  indus-
 try.  Action  to  issue  necessary  noti-
 fication  in  this  regard  ig  being  taken.
 The  demands  for  abolition  of  con-
 tract  labour  in  the  other  two  indus-
 tries  are  under  the  consideration  of
 the  Board.

 हिन्द  महासागर  में  रूसो  “नौसैनिक  अहा”
 का  अमरीका  द्वारा  उल्लेख

 1444.  श्री  हुकम  नन्द  कछवाय  :
 शी  भा धव राब  =  सिंधिया  :
 श्री  ईश्वर  चौधरी  :

 क्यया  विदेश  मनरी  यह  बताने  की  कृपा
 अ...  ह थ

 (7)  क्‍या  5  सितम्बर,  974  को

 समाचारपत्रों  में  प्रकाशित  इस  झा शय  के
 समाचारों  की  भोर  सरबर  का  ध्यान
 दिलाया  गया  है  कि  अमरीकी  राष्ट्रपति  के

 अनुसार  रूसी  नौसेना  हिन्द  महासागर  में
 तीन  प्रमुख  गड्ढों  भ्र्यात्‌  सोमालिया  में
 बरबेरा,  ईराक  में  उम्भकासुर  भोर  दक्षिण
 यमन  में झरन  ह ४ ल  इस्तेमाल  कर  रही  हैं;

 (छू)  इस  हारे  में  तथ्यों  का  ब्यौरा
 क्या  है  कौर  सरदार  की  क्या  प्रतिक्रिया  हैं;
 ओर
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 (7)  क्‍या  कुछ  भव्य  देशों  के  बारे
 में  भी  इसी  प्रकार  के  समाचार  है  झीर  यदि

 हा,  तो  उनके  दामों  ब्य  ब्यौरा  क्या  है  ?

 विदेश  मंत्रालय  सें  उप-मंत्रो  (भी  1:

 वीरपाल  दास:  (<)  जी  हा  ।

 (@)  जहा  तक  भारत  झर बगर  को

 मालूम  हूँ  हिन्द  महासागर  में  कोई  सोवियत

 संजीव'  अड्डा  नही  है  ।

 (ग)  अमरीका,  फ्रांस  र  यूके
 के  विदेशी  अड्डों  के  बारे  में  भी  रूम  समय  पर

 अखबारों  में  इसी  प्रज्  की  रिपोर्ट

 छपी  है  t

 Report  on  working  of  Indo-Iranian
 Economic  Commission

 1445.  KUMARI  KAMLA  KUMARI:
 will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  report  on  the  work-
 ing  of  the  Indo-Iranian  Economic
 Commission  set  up  in  2969  is  proposed
 tg  be  laid  on  the  Table;  and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS):  (8)
 No,  Sir.

 (b)  Does  not  arise.

 Robbery  of  Jewelleries  of
 Smt,  Gyatri  Devi  in  New  York

 1446.  SHRI  H.  N.  MUKHERJEE:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  toa  report  that  Shrimati
 Gayatri  Devi,  M.P.  was  robbed  of  her
 jewelleries  in  New  York  recently  whan
 she  wag  returning  to  her  residence
 from  a  ball  in  the  Woldorf-Astone;

 (b)  whether  she  made  g  statement
 to  the  Indian  Mission  in  the  U.SA.-
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 giving  the  details  of  her  jewelleries
 robbed  of  and  the  particulars  as  well
 as  the  value  thereof;  the  particulars  of
 those  who  were  with  her  at  the  time
 of  the  robbery;  ang  the  person  and
 persons  who  inviteg  her  to  the  ball;

 (c)  if  so,  the  facts  so  narrated;  and

 (a)  whether  the  purpose  of  her  visit
 to  the  United  States  was  known  to
 Government  and  if  so,  the  facts  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS).  (a)
 Yes,  Sir.  Press  reports  of  the  inci-
 dent  have  come  to  the  notice  of  the
 Government,

 (b)  No,  Sir.

 (c)  Does  not  arise

 (0)  She  was  on  a  private  visit.

 Drop  in  Stee]  Production  due  to
 Power  Crisis

 ‘1447,  DR.  ROBIN  SEN  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state

 (a)  whether  Government  are  aware
 that  the  drop  in  production  in  Steel
 industry  is  due  to  severe  power  crisis
 from  the  end  of  April,  1978;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  that  direction;  and

 (०)  the  loss  in  production  in  this
 sector  between  April,  973  ang  Aug-
 ust,  19747

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 The  production  of  steel  from  the  in-
 tegrated  steel  plants  during  ‘1973-74
 was  adversely  affected  mainly  on  ac-
 count  of:

 (i)  severe  power  cuts  and  power
 interruptions,  especially  in
 the  period,  April  to  mid-
 November,  1978,  directly
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 affecting  production  in  all  the:
 plants  except  Bhilai.

 (ii)  Inadequate  availability  of*
 coal,  again  largely  due  to-
 power  cuts  and  power  inter-
 ruptions  during  this  period
 which  affected  the  entire
 Sharia  coal  fields  and  led  to
 curtailment  in  the  operations
 of  the  coal  washeries  and  of
 coal  mining.

 (iii)  Intermittent  slow-down  and
 industrial  unrest  in  the  Ral-
 ways,  especially  in  South
 Eastern  and  Eastern  Rail-
 ways,  in  August,  1973,  and
 thereafter  from  late  Novem-
 ber,  973  onwards  affecting
 movement  of  coal  and  other
 raw  materials  and  of  finished
 products  and  necessitating
 the  imposition  of  drastic  cuts
 on  production  in  keeping  with
 the  minimal  flow  of  raw
 materials.

 In  the  current  financial  year,  the
 production  at  these  plants  had  had  to
 be  regulated  and  kept  low  during  the
 months,  Aprij—June,  ‘1974,  with  a
 view  to  conserving  raw  material
 stocks,  first  on  account  of  the  possi-
 bility  of  a  strike  by  the  Railway  em-
 ployees  ang  then  on  account  of  the
 strike  itself  and  its  aftermath,  The
 production  of  steel  during  the  current
 year  has  also  been  affected  to  some
 extent  on  account  of  some  difficulties
 in  the  supply  of  power  and  coal.

 (b)  As  regards  power  shortage,
 close  and  constant  liaison  is  being
 maintained  with  the  Ministry  of
 Energy,  the  authorities  of  the  D.V.C.
 and  the  State  Governments  concern-
 ed  to  ensure  maximum  supply.  The
 power  generation  from  the  captive
 generating  units  at  the  steel  plants
 has  been  improved.  Certain  propo-
 sals  for  the  augmentation  of  captive
 power  generating  capacity  at  the
 Plants  are  also  under  examination.

 (c)  It  hag  been  estimated  that  there
 was  a  loss  of  production  of  over
 4,193,000  tonnes  of  saleable  stee!  af
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 sthe  integrated  steel  plants  during
 1973-74  on  account  of  power  shortage
 and/or  coal  shortage  resulting  from

 “power  shortage.  The  loss  of  produc-
 tion  on  thig  account  during  the  pe-
 riod,  April—August,  974  is  estimated

 .at  a  little  over  76,000  tonnes  of  sale-
 able  steel.

 Rangoon  Port  Workers  in  Calcutta
 Port

 1448,  SHRI  K.  SURYANARA-
 YANA;  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  how  many  ex-Rangoon  Port
 workers  are  at  present  absorbed  in

 ‘Calcutta  Port;
 (b)  whether  discrimination  ig  shown

 against  them  in  the  matter  of  employ-
 ment  of  their  sons  and  wards  in  Cal-
 cutta  Port;  and

 (c)  how  many  sons/wards  of  the  ex-
 Rangoon  Port  workers  have  obtained
 employment  under  the  Calcutta  Port
 Commissioners  during  the  last  three
 years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र.  M.  TRI-
 VEDI):  (a)  The  number  of  ex-Ran-
 goon  crews  employed  at  Calcutta
 Port  at  present  is  242.

 (b)  Direct  recruitment  to  Class  HI
 and  Class  IV  posts  is  made  through
 Employment  Exchange.  Dependents
 of  employees  of  the  port,  who  die  in
 harness  or  who  become  invalid  while
 in  service,  are  not  required  to  apply
 tor  jobs  through  the  Exchange,  Their
 cases  are  considered  along  with  the
 candidates  recommended  by  the  Ex-
 change,  for  suitable  vacancies  for
 which  they  possess  the  requisite  quali-
 fications.  In  view  of  this  the  question
 of  discrimination  against  the  sons  and
 wards  of  ex-Rangoon  Port  workers  in
 the  matter  of  employment  does  not
 arise,

 (०)  The  information  is  not  avail-
 able  as  no  separate  statistics  are
 maintained  regarding  employment  of
 sons/wards  of  ex-Rangoon  port  work-
 ers,
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 Parity  in  Pay  Scales  and  Status  in
 Medical  and  Administrative

 Services

 1449,  DR.  SARADISH  ROY:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  there  is  any  parity  of
 pay-scaleg  and  status  at  all  levels
 amongst  medical  and  administrative
 services;  and

 (b)  if  not,  the  facts  thereof  and
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b),  A  compara-
 tive  statement  showing  puy-scales
 and  status  at  various  levels  amongst
 Central  Health  Service,  Non-Techni-
 cal  Class  I  Service  and  Indian  Ad-
 ministrative  Service  is  laid  on  the
 Table  of  the  House.  [Placeg  in  Li-
 brary.  See  No.  LT-8532/74].

 Government  carefully  considered
 the  recommendations  of  the  Pay  Com-
 mission  in  this  regard  and  represen-
 tations  of  the  Service  Associations  of
 Class  I  Officers  of  Central  Govern-
 ment  in  regard  to  parity  with  Indian
 Administrative  Service  and  came  to
 the  conclusion  that  because  of  several}
 factors.  particularly  the  present  eco-
 nomic  situation  and  the  repercussions
 on  various  services,  it  was  not  pos-
 sible  to  make  any  material  changes,
 except  for  a  few  marginal  adjust-
 ments,  in  the  recommendations  of  the
 Commission.

 Gherao  of  Indian  Engineers  in  Nepal

 ‘1450.  SHRI  P.  M.  MEHTA:
 SHRI  K.  LAKKAPPA:

 SHRI  N.  K.  SANGHI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pieased  to  state.

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  press  re-
 port  dated  the  29th  October,  974  re-
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 garding  lidian  Engineers  gheraced  by
 the  Nepatese  labourers;

 (b)  whether  the  Indian  women  have
 algo  been  attacked  and  they  are  not  in
 a  position  to  move  about  freely;

 (c)  whether  Government  have  taken
 up  this  question  with  the  Nepalese
 Government;  and

 (d)  ig  so,  the  steps  taken  in  the
 matter  and  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFF-
 AIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Sir.

 (b)  No,  Sir,  we  are  not  aware  of
 any  woman  having  been  attacked,

 (ec)  The  Indian  Embassy  promptly
 took  up  the  matter  with  the  Govern-
 ment  of  Nepal.

 (d)  The  Nepal  Government  have
 provided  adequate  protection  to  the
 Indian  staff  located  at  the  Project
 site.  Work  is  proceeding  smoothly
 and  the  situation  now  is  normal.

 Visit  of  Air  Chief  of  Sri  Lanka

 1451,  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  DEFENCE

 be  pleased  to  state:

 (a)  whether  Air  Chief  of  Sri  Lanka
 visited  India  during  the  month  of
 October,  ‘1974;

 (b)  ig  so,  the  nature  of  discussions
 held  with  him;  ang

 (c)  the  object  of  the  visit  and  result
 achieved?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to
 (ec).  Yes,  Sir.  It  was  a  good-will,  visit
 turing  which  matters  of  mutual  in-
 terest  to  the  Air  Forces  of  the  two
 ettinttries  were  discussed.
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 Anti-3.3.  Drive

 1452.  SHRIMAT]  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minigter  of
 HEALTH  AND  FAMILY  PLANNING

 be  pleased  to  state:

 (a)  whether  Government  are  having
 any  proposal  to  intensify  an  anti-T.B,
 drive;  and

 (b)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Yes.

 (b)  During  the  Fifth  Plan  period,
 it  ig  proposed  to  establish  another  75
 District  T.B.  Centres  to  carry  out  T.B
 case  finding,  treatment  and  B.C.G
 vaccination  activities.  With  the  pro-
 posed  establishment  of  these  T.B
 Centres,  all  the  districts  in  the  coun-
 try  would  be  covered.  It  is  also  pro-
 posed  to  establish  additional  3500  T.B
 beds.  Both  these  schemes  are  included
 under  the  State  Plan  Sector  at  an
 estimated  outlay  of  Rs.  93.60  Iakhs.

 Domiciliary  Treatment  Scheme
 under  District  T.B.  Control  Programme
 is  proposed  to  be  expanded  for  which
 anti-T.B.  drugs  to  State  run  T.B.  Cen-
 tres  would  be  supplied  by  the  Centre
 at  an  estimated  cost  of  Rs.  575  lakhs
 during  the  Plan  period.  It  is  also
 proposed  to  supply  anti-T.B,  drugs  to
 T.B.  Centres  run  by  voluntary  bodies
 at  an  estimated  outlay  of  Rs.  00
 lakhs.  Supply  of  B.C.G.  Vaccine  would
 also  continue  at  an  estimated  outlay
 of  Rs.  50  lakhs.

 Nationalisation  of  Major  Road  Trans-
 port  Companies

 1458.  छन्तप्ा  JAGADISH  BHATT.
 CHARYYA:  ‘Will  the  Minister
 SHIPPING  AND  TRANSPORT
 Pleased  to  state:

 (a)  whether  Government  are  con
 dering  the  question  of  nationalisi
 all  the  major  road  tranéport  com!
 nies;  and

 (b)  ४६  we,  the  main  features  there
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 THE  MINISTER  OF  STATE  IN  THE  Five  Year  Plan  ig  under  the  considera-
 MINISTRY  OF  SHIPP'NG  AND  tion  of  the  Government  of  India: TRANSPORT  (SHRI  H.  M.  TRIVEDI):

 b)  if  so,  the  broaq  outlines  thereof (a)  and  (b).  Under  the  Constitution,  (  7
 the  executive  responsibility  in  the  and  the

 estimated  expenditure  to  be
 matter  of  road  transport  vests  in  the  incurred  thereon;  and
 State  Governments.  It  1s,  therefore,  (c)  the  expected  capacity  of  berth- for  the  State  Governments  fo  decide  ing  etc.  at  the  port  after  its  expansion? as  to  which  routes  or  road  transport
 companies  should  be  nationalised,  THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  SHIPPING  AND
 Development  ef  Cochin  Port  TRANSPORT  (SHRI  H.  M.  TRIVEDI):

 (a)  and  (b).  8  list  J  of  important
 १  SHRIMAT  VITR:  schemes  proposed  by  the  Port  Trust ™

 rai
 :

 for  inclusion  in  the  Fifth  Plan  together
 SHRI  R.  V.  SWAMINATHAN  alongwith  the  outlay  suggested  is
 SHRI  M.  V.  KRISHNAPPA:  attached.

 Will  the  Minister  of  SHIPPING  AND  (c)  It  is  premature  to  indicate  at
 TRARECORT  be  pleased  to  ed  this  stage  the  enhanced  capacity  that

 would  be  generated  at  the  Port  untid (a)  whether  a  proposal  for  develop.  the  schemes  are  sanctioned  arid  im- ment  of  Cochin  Port  during  the  Fifth  plemented.

 Statement

 S.No.  List  of  fmportant  Schemes  a
 v

 Outlay
 a  2  —_  3

 (Rs.  in
 t  Parchase  of  4  Nos.  wharf  cranes  .  ge
 2  Purchase  of  a  hopper  grab  dredger.  -  é  वि  नि  के  हे  43.840
 3  209-t0n  self  propelled  water  barge.  वि  नि  नि  38-260,

 4  2  Nox.  ingh  power  tugs  54  000
 5  Hopner  Suciion  dredger  to  replace  S.  D.  “Lord  Willingdon’  पे  64°  570
 6  Construction  of  Super  Tanker  berth.  >  =  2506  970
 7  Container  berth  4  :  ‘  नि  T00-  000
 8  Provision  of  railway  facilities.  .  .  वि  वि  वि  Is:  500
 9  Purchase  of  dredger  to  ‘replace  Lay  Willingdon”,  हु  डे  370:000

 10  Housing  for  Port  Staff  .  >  &  .  .  40°  000
 It  ea

 ong  A
 roads  and  other  amenities  including  contribution  to National  Highway  .  ड़  मै  मे  हे  I0-  600 tz  Re-constraction  of  over  flow  sheds  .  .  वि  .  5  30°  000

 13  Procurement  of  water  current  meter  and  echo  sounding  machine  and  other
 equipments  for  hydraulic  department.  .  बे  ५  5  Tg-000

 57  Tskorovenrnits  t6  Powst  House  etd  additional  génerating  set.  en ee  Tr  060
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 I  2  3

 (Rs
 lakhs)

 r§  Addino  33  machinery  in  the  existing  workshop  and  other  Improvements.  2§:000
 35  6  Nos.  waarf  cranes  to  replace  existing  cranes  at  Mattacherry  Wharf  24°  000

 qq  Fertiliser  berth  for  handling  raw  materials  for  F.  A.  C.  ्
 =

 eo.  275°  000

 18  Interim  arrangements  at  Q  ro  area  for  handling  fertiliser  raw  materials.  =,  [28-000
 1g  Construction  of  warehouse  in  leasing  “area  (Bonded  warehouse  and  cold

 Storage  warehouse  at  BOC  area)  ‘  हि  .  द  .  .  20  000

 29  Remodellmg  Soath  Coal  Berth.  .  .  .  .  वि  गन  25°000
 2t  New  dry  dock.  ,  हे  मे  हे  oe  «=  .  i600  000

 22  Admunistrative  building.  नि  .  .  .  33  ०००

 23  A  additioial  dredger  to  meet  for  increasing  dredging  req  aurements:  during  ६,
 द  and  subsequent  Plan  penod.  &  मे  2.49  ०००

 24  Dredging  reqiirem:nts  for  turning  basin  at  Tanker  Berth.  नि  37°000
 2  Reclamation  in  Ernakulam  Mattancherry  Channels  35.  ०  हे  द  25000

 T.  B.  Patients  in  the  Country

 1455,  SHRI  BIREN  DUTTA.  Will  the
 Mimster  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  there  was  any  survey
 to  get  the  number  of  T.B.  patients
 detected  all  over  India;

 (b)  ४  so,  the  average  number  of
 patients  in  the  country;  and

 (९)  the  number  of  patients  getting
 facilities  of  treatment?

 THE  DEPUTY  MINISTER  IN  THE
 M'NISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Yes.  A  Sample  Sur-
 vey  was  conducted  in  a  Sample  popu-
 lation  in  the  country  in  Seven  Zones
 during  the  period  955—58

 (b)  The  Sample  Survey  showed  that
 the  prevalence  rate  for  active  and
 probably  active  Tuberculosis  varied
 from  3  to  25  per  thousand  popula-
 tion  in  cities,  towns  and  villages  in  the
 different  zones.  The  rate  of  bacterio-
 logically  positive  cases  (excepting
 tubercle  bacilli:  in  sputum)  per  thou-

 sand  population  in  these  areas  varied
 trom  2  to  8.

 (c)  It  is  estimated  that  about  one
 milhon  TB  Patients  are  under  treat-
 ment  in  a  year.

 Intervention  in  Air  India  Strike

 SARJOO  PANDEY:
 of  LABOUR  be

 ‘1456.  SHRI
 Will  the  Minister
 pleased  to  state.

 (a)  whether  his  Ministry  had  inter-
 vened  to  bring  about  a  negotiated  set-
 tlement  in  the  Air  India  Pilots’  strike;
 and

 (b)  if  so,  the  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  No.

 (by  Does  not  arise.

 Progress  in  use  of  Hindi  by  Indian
 Diplomats  Abroad

 1457.  SHRI  S.  0.  SAMANTA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Embassies,  Mis-
 sions,  and  other  diplomatic  channels
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 are  equipped  with  adequate  arrange-
 ments  in  all  the  countries  with  which
 India  has  diplomatic  relations  to  deal
 with  them  and  correspond  in  the  lan-
 guage  of  the  nation;

 (b)  whether  it  is  ensured  that  the
 personnel,  including  the  Heads  of  Em-
 bassies,  Missions  etc.  possess  at  least
 working  knowledge  of  Hindi  or  acquire
 that  on  appointment;

 (c)  the  countries  with  which  our
 diplomats  are  dealing  in  a  language
 other  than  the  language  of  the  nation
 and  the  reasons  for  not  using  the
 Rajbhasha;  and

 (d)  by  what  time  satisfactory  pro-
 gress  is  likely  to  be  achieved  in  the
 direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.
 Necessary  arrangements  exist  in
 Indian  Missions  abroad  to  deal  with
 Hindi  correspondence  received  by
 them.

 (b)  All  personnel  posted  in  our
 Missions  abroad  (including  the  Heads
 of  Missions)  are  expected  to  possess
 the  working  knowledge  of  Hindi  and
 in  order  to  ensure  it,  all  directly  rec-
 ruited  IFS  Officers  are  required  ६०
 qualify  in  Hindi  before  their  confirma-
 tion.

 (९)  and  (d).  Since  English  is  large-
 ly  used  by  most  of  the  foreign  Gov-
 ernments  in  their  correspondence  with
 us  and  it  still  continues  to  be  used  in
 the  official  work  of  the  Government
 of  India,  it  is  used  in  our  Missions
 also,  However,  efforts  are  being  made
 lo  progressive  increase  the  use  of
 Hindi  but  it  is  not  possible  to  Ax  a
 time  limit  for  complete  switch  over  to
 Hindi.
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 Deregistering  of  Industrial  Units  for
 misutilisation  of  Iron  ang  Steel,

 i458.  SHRI  S.  A.  MURUGANAN-
 THAM:

 SHRI  BIRENDER  SINGH
 RAO:

 SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  many  Industrial  Units
 have  been  deregistered  in  different
 States  for  alleged  misutilisation  of
 iron  and  steel  supplied  to  them  from
 Central  sources;  and

 (b)  if  so,  the  broad  outlines  thereo,
 State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  M!NES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b).  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Production  of  all  varieties  of  Steel
 to  meet  Requirements

 1459.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  Indian  steel  has
 succeeded  in  augmenting  production
 So  as  to  be  able  to  meet  the  require-
 ments  of  all  varieties;

 (b)  if  so,  the  present  production
 figures  per  steel  plant  and  the  stocks
 available  with  the  plants  880  stock-
 yards;  and

 (c)  whether  the  augmentation  of
 production  has  jy,  any  way  curbed
 sale  of  steel  in  blackmarket  and  if  not,
 the  reasons  therefor  and  the  steps
 being  taken  to  ensure  easy  supply  of
 steel  to  common  consumers  to  end
 blackmarketing  in  steel?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 There  has  been  a  general  increase  in
 the  production  of  all  varieties  of  sale-
 able  steel  m  the  first  six  months  of
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 the  year  compared  to  corresponding
 period  last  year.

 (b)  and  (c).  A  statement  showing
 production  figures  during  April-—Ovcto-
 ber  974  is  given  below:—

 (i)  Bhula:  Steel  Plant  a.  .  वि
 (ऐ  Durgapur  Steel  Plant

 (i)  Rourkela  Steel  Plant  -

 (iv)  Bokaro  Steel  Plant

 (v)  Tata  Iron  and  Steel  Co.  .

 (vi)  Indian  Iron  &  Steel  Co.  ‘  .

 The  stock  at  the  stockyards  as  on
 i-!-974  was  about  2  lakh  tonnes

 and  at  the  steel  plants  was  3.6  lakh
 tonnes.

 Market  prices  in  many  categories
 have  come  down  in  the  last  few  weeks
 Changes  in  the  system  of  distribution
 of  steel  are  also  made  from  time  to
 time.

 Training  Institute  for  Unempleyed
 Jawens

 i460.  SHRI  RAM  SHEKHAR
 PRASAD  SINGH:

 SHRI  R.  दल  SWAMINATHAN:

 Will  the  Minister  of  DEFENCE
 be  pleaseg  to  state:

 (a)  whether  Union  Ministry  is
 considering  to  set  up  a  Training
 Inetitute  for  the  Jawahs  who  are
 tnempieyed  after  the  releam  fram
 the  servibe;

 (b)  if  se,  the  facts  of  the.  proposed
 scheme;  end

 Steel  Saleable
 Yngors  Stores

 (Figures  in  ‘ooo
 tonnes)

 .  7००5  942

 .  नि  नि  .  452  ait

 हे  द  568  43)

 न  77

 .  .  965  794

 ‘  .  377  212,

 3470  2695 .

 (c)  when  it  is  likely  to  be  imple.
 mented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B
 PATNAIK).  (a)  to  (c).  There  is  no
 proposal  under  consideration  for  set-
 ting  up  a  Training  Institute  for  Jawans
 who  may  be  unemployed  after  their
 release  However,  the  Government  5
 conscious  of  the  fact  thai  a  large  num-
 ber  of  Jawans  require  assistance  in
 the  matter  of  finding  emplcyment  an
 civil  hfe  A  proposal  is,  therefore,
 under  consideration  for  setting  up,  85
 an  experimental  measure,  Training  In-
 stitutes  at  two  Regional  Centres  for
 imparting  training  to  Jawans  in  tech-
 nical  trades  like  Electrician,  Motor
 Mechanic,  Sheet  Metal  Worker,  Welder
 Painter,  etc.,,  in  order  to  help  them  to
 find  employment  in  civil  life.  This
 training  is  proposed  to  be  given  dur-
 ing  the  last  year  of  serwee  of  the
 Jawan.  The  scheme  is  still  under
 consideration  by  the  Government  and
 after  approval  it  may  take  about  tw?
 years  for  implementation.
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 Labour  Legislation  for  non-Oligo-
 Polistic  Secter  of  Economy

 46i.  SHRI  8.  द  NAIK:  Will  the
 Minister  of  LABOUR  be  pleased  to
 state:

 (a)  the  steps  taken  to  bring  in  the
 non-oligopolistic  competitive  sector
 of  economy  within  the  ambit  of
 labour  legislation;  and

 (b)  the  estimated  lebour  popula-
 tion  employed  in  the  above  sector?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  Labour  legis-
 lation  applies  uniformally  to  all  sectors
 of  the  economy,  whether  public  or
 private  or  oligopolistic  or  non-oligo-
 polistic.

 (b)  The  estimated  total  employment
 in  the  ‘organised  sector’  of  the  econo-
 my  (i.e.  all  establishments  in  the  public
 sector  and  non-agricultural  establish-
 ments  in  the  private  sector,  employing
 40  or  more  workers)  at  the  end  of
 December,  973  was  i9.i2  millions.

 Increase  in  Freight  Charges

 1462.  SHRI  SURENDRA  MOHANTY:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  President  of  India-
 UK-Pakistan-Bangladesh-Sri  Lanka
 Conference  hag  stated  that  there  is
 likely  to  be  considerable  increase  in  the
 freight  charges  in  the  coming  years;
 and

 (b)  if  ‘30,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  The  fndie-Pakistan-Bangladesh-
 U.K./Continental  Conference  have  re-
 cently  announced  a  freight  increase
 of  ३४३  per  cent  on  west-bound  cargo
 with  effect  from  -l-975,  after  hold-
 ing  discussions  with  the  Shippers’
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 Councils.  The  Conference  have  also
 announced  that  they  will  maintain  a
 continuihg  link  with  the  Shippers’
 Councils  relative  to  any  changes  which
 May  affect  rate  levels  either  upwards
 or  downwards  or  with  the  service
 pattern  provided.

 (b)  Under  the  Discussion  Formula,
 the  Conference  discusses  any  propos-
 ed  freight  increases  with  the  concern-
 ed  Shippers’  Councils  before  actually
 giving  effect  to  the  increase.  This  pro-
 cedure  has  been  followed  in  the  pre-
 sent  case.

 ऋौषणियों  में  लिहाजा  करने  के  कारण
 गिरफ्तारियां

 1463.  की  गायू्रान  अहिरवार  =
 क्या  स्वास्थ्य  और  वॉरियर  नियोजन  मंत्री
 यह  बताने  की  कृपा  बारेमें  कि  :

 (८)  गत  तीन  महीनों  में  झौष॑ध्षियों
 में  मिलावट  बनने  केवल  देश  में  कितने
 व्यक्ति  गिरफ्तार  दिये  गये  और  वि  घिर
 भ्रांतियों  में  मितव्ययी  की  गई  अथवा
 कौन-कोन  सी  औौपधिया  नकली  पाई  गई,
 आर

 (ख)  सरकार  द्वारा  उक्त  गणित
 अपराधों  की  रा  “यम  के  लिए  क्‍या  वे-
 वाद  किया  रही  है  २

 स्वास्थ्य  शेर  परिवार  नियोजन
 संचालन  में  उप-मंत्री  चली  ए०के  ०एम  ०

 इसहाक)  :  (5)  सूचना  ए/त्र  फी  जा  रही

 है  आर  सभ,  पटा  पर  रख  दी  जाएगी

 (a)  cet  faa  की  और  ग्त्ली

 दवाओं  के  परिमाण  को  रोकते  के  पिए  कपा

 क्या  बदम  उठा  मंच  है  उसका  ए  नोट

 सभा  पटर पर  रख  है  |

 [  शगाल  में  रखा  गया  t  देखिए  शस् पा

 LT—~8533/74)
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 Percentage  of  M.B.B.S.  Doctors  be-
 longing  to  S.C.  ang  S.T.  in  Gujarat

 State  Service  '

 1464.  SHRI  K.  S.  CHAVDA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 FLANNING  be  pleased  to  state:

 (a)  the  total  number  of  MBBS.
 doctors  in  the  services  of  Gujarat
 State  Government;

 (b)  how  many  of  them  belong  to
 Scheduled  Castes/Scheduled  Tribes;

 (c)  whether  the  reserveq  quota  for
 M.B.B.S.  doctors  belonging  to  Sche-
 duled  Castes|Scheduleg  Tribeg  is  not
 fileg  to-date;  and

 (d)  if  so,  how  many  vacancies  exist
 in  the  reserved  quota  for  M.B.BS.
 doctors  in  Gujarat  State  and  what
 steps  Government  propose  to  take  to
 fill  these  vacancies  early?

 THE  DEPUTY  MINISTER  IN  THE
 M!NISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  to  (d).  The  informa-
 tion  75  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha  in  due
 course.

 DVC  power  to  Rourkela  Steel  Plant

 1465.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  there  has  been  any
 Joss  in  production  of  Rourkelg  Steel
 Plant  88  a  result  of  Power  shortage;

 (b)  whether  the  Damodar  Valley
 Corporation  has  been  asked  to  supply
 Power  to  the  plant;  and

 (c)  if  go,  the  extent  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR]  SUKHDEV  PRASAD):  (a)  Yes,
 Sir.  The  Rourkela  Stee]  Plant  has
 suffered  an  estimated  loss  in  sales
 turn-over  of  about  Rs.  20  crores  due
 to  shortfall  in  production  on  account
 of  power  shortage  during  the  period
 I-4-972  to  8i-8-974.
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 (b)  and  (c).  Yes,  Sir.  The  DVC  has
 been  supplying  power  te  the  Rourkela
 Stee!  Plant  through  the  transmission
 lines  of  the  Bihar  State  Electricity
 Board  and  the  Orissa  State  Electricity
 Boarg  from  the  end  of  October.  The
 extent  of  supply  would  depend  upon
 the  generation  in  the  D.V.C.  and  the
 peak  load  demand.  नि

 Deaths  due  to  various  diseases  in
 West  Bengal

 1466.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  severa)  thousand  peo-
 ple  recently  died  in  West  Bengal,  due
 to  Cholera,  Gastro-enteritis  and
 other  intestinal  diseases  after  taking
 adulterated  foods  by  people  living  in
 Starvation  and  semi-starvation  condi-
 tion;

 (b)  whether  recently  about  35
 thousand  people  in  the  area  of  West
 Bengal  affected  by  acute  starvation
 situation,  have  suffered  from  such
 diseases;

 (c)  whether  the  Centre's  sub-tiivi-
 sion  of  West  Bengal  suffered  about  4
 thousand  casualties  of  such  diseases
 upto  the  last  week  of  October,  974
 and  cases  of  about  one  thousand  such
 viciims  proved  fatal,

 (d)  if  so.  the  facts  of  dangerous
 development  of  such  diseases  in  areas
 of  starvation  upto  November  last,  and

 (e)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  meet  such
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 M'NISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE)  (a)  to  (e).  The  informa-
 tion  35५  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha.

 सभी  सम्प्रदायों  के  लिए
 '

 एक  समान  विवाह
 क्र  oe  संहिता"
 I467,  oft बिभूति

 fae:
 क्‍या

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह

 बताने
 की  कपा  करेंगे  कि  ;

 (क)  क्‍या  परिवार  नियोजन  कार्यक्रम

 सफलीभूत  रही  हुआ  है;
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 (a)  यदि  हां,  तो  कया  देश  में  विभिन्न

 समुदायों  के  लिए.  एव.  समान  विवाह

 संहिता  नहीं  है,

 ग)  क्या  कुछ  समुदायों  के  लोग
 परिवार  नियोजन  दाय क्रम  के  प्रधान

 नसबन्दी  करवाते  हैं  जब  अन्य  ऐसा  न

 बरते  हैं;  झोर

 (घ)  क्या  सरकार  शप  बारे  में  नवीन

 बायँबाही  श्त्रने  पर  विचार  दर  रही  है  ?

 स्वास्थ्य  ओर  परिवार  नियोजन  मंत्रालय

 में  उप-मंत्री  (ओ  qo  के०  एम०  इसहाक)  :

 षा  श्रीमन्‌  यह  सही  मही  है  ।

 (ख)  देश  में  सभी  समुदायों  के  लिए

 एना  सभान  विवाह  सहित  सही  हैं  किन्तु  स्वयं

 परिवार  नियोजन  बप यक्रम  पर  इस वंग  शायद

 ही  कोई  प्रभाव  पड़ता  हो  ।

 (ग)  और  (घ).  भारत  में  परिवार

 नियोजन  एब,  स्वैच्छिक  कालक्रम  है  जिसमें

 किसी  भी  जोर-जबरदस्ती  या  दबाव  बा

 प्रयोग  नहीं  च्त्पा  जाता  है  t  महाशय  में

 उपलब्ध  सूचना  से  पता  चलता  है  कि  यह
 कार्यक्रम  सभी  समुदाया  द्वारा  अपनाया
 जाता  है  और  इसके  विरुद्ध  कोई  भी

 सीमित  प्रतिरोध  नही  है  t

 Taking  of  Blood  from  Donors

 1468.  SHRI  MADHURYYA  HALDAR.
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  Government  ate  aware
 that  instead  of  taking  250  c,c.  of  plood
 from  a  donor,  most  of  the  private
 Hospitals  and  Commercial  blood
 banks  are  taking  as  much  as  400  cc.  or
 more  and  also  paying  low  rate;  and
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 (9)  if  ‘80,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  No,

 (b)  Does  not  arise,

 Indian  Air  Space  Violations  by
 Pakistan

 1469.  SHRI  S.  N.  MISHRA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  Pakistan  have  increased
 its  air  space  violations  activities  dur-
 ing  the  last  six  months;

 (b)  if  so,  the  number  of  occasions
 air  space  violations  have  been  com-
 mitted  by  Pakistan  during  the  said
 period;  and

 (c)  the  reaction  of
 thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Yes,  Sir,  The  number  of  air  space
 violations  committed  by  Pakistan  was
 eleven  in  the  last  six  months  (5th
 May  974  to  l4th  November,  ‘W974.
 During  the  preceding  six  month  period
 three  air  violations  were  reported.

 Government

 (c)  Protest  notes  have  been  lodged
 through  the  Swiss  Embassy  with  the
 Government  of  Pakistan.

 Amendment  of  Payment  of  Gratuity
 Act

 i470.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidereg  the  suggestions  received  to
 amend  the  Payment  of  Gratuity  Act,
 ‘1972;  and

 (9)  if  so,  the  decision  taken  in  the
 matter?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA)  (a)  and  (b)  No
 decision  has  yet  been  taken  on  the
 suggestions  received

 Recruitment  Policy  fer  Army
 Personnel

 47.  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Munster  of
 DEFENCE  be  pleased  to  state

 (a)  whether  Government  have  taken
 inta  account  the  strong  rest.iument  37
 the  border  States  against  the  new  Rec-
 iuiutment  Pohcy  to  the  Armed  Forces
 which  has  fixed  the  recruitment  quota
 for  the  various  States  of  India  on  the
 basis  of  recruitable  male  population
 between  the  ages  of  17-25.  yea:s  in  J97]
 Census,  and

 (9)  af  ‘80,  the  action  taken  by  Gov-
 einment  on  various  Memoranda  sub-
 mitted  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J  B
 PATNAIK)  (a)  and  (b)  As  has  al-
 reidy  Feen  made  clear  in  the  Answer
 to  Lo«  Savia  Unsta  red  Question  No
 650  answered  on  the  25th  Ju'y  ‘1974,
 no  new  Recruitment  policy  has  been
 evolved  recently  nor  has  there  been
 any  recent  change  in  the  Recruitment
 pohcy  The  Army  has  four  kinds  of
 Regiments,  which  can  be  described  as
 “One  Class  Regiment”  “Fixed  Class
 Regiment”,  “Mixed  Class  Regiment”,
 and  “All  Class  Regiment”  In  1963,  a
 decision  was  taken  in  respect  of  the
 “All  Class  Regiments”  that  in  their
 composition  the  position  should  be
 gradually  brought  dewn  to  the  pro-
 portion  of  the  recruitable  male  popula-
 thon  of  the  various  States  The  bulk
 of  the  Regiments  belonging  to  the  One
 Class,  Fixed  Class  or  Mixed  Class
 categories  have  not  undergone  any
 change  at  all.  Even  in  the  case  of  the
 “AN  Class  Regiments”  the  change  is
 small  and  gradual  depending  on  the
 availability  of  suitable  candidates.  The
 position  has  been  explained  adequate-
 ly  both  on  the  Moor  of  the  House  as
 also  in  the  Press.
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 Repairing  and  Overhauling  of  MIGs
 supplied  by  USSR

 1473.  SHRI  MADHU  LIMAYE:
 Will  the  Munster  of
 be  pleased  to  state

 DEFENCE

 (a)  what  is  the  number  of  MIG
 planes  supplied  by  the  USSR  to  India,
 both  as  finished  planes  or  ay  planeg  in
 knocked-down  condition  to  be  assem-
 bled  in  India,

 (b)  whether  there  is  an  agreement
 in  regard  to  the  repair  and  overhaul-
 ing  of  these  planes,

 (c)  whether  it  ts  a  condition  in  the
 agreement  that  these  planes  will  have
 to  be  transported  to  the  USSR  for
 overhaul  and  repair  irrespective  of  the
 capacity  of  the  Hindustan  Aeronautics
 Factozies  to  overhaul  and  repair  them,
 and

 (d)  whethei  a  request  will  be  made
 to  the  USSR  to  revise  the  terms  of  the
 agreement  su  that  instead  of  sending
 the  planes  to  the  USSR,  the  USSR
 agtecs  to  Supply  the  necessary  spares
 and  parts  to  this  country?

 THE  MINIS:  R  OF  STATE  (DE-
 FFNCE  PRODUCT'ON)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA)  (a)  It  ts  not  in
 the  pub’ic  interest  to  disclose  this  in
 formation

 (b)  Yes,  Sir

 {c)  No,  Sir

 (d)  Does  not  arise

 Shortage  of  Medicines  ig  Sector  जा
 Ayurvedic  Dispensary  EK.  K.  Puram,

 New  Delhi

 474  SHRI  NARENDRA  SINGH
 BISHT.  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state

 (a)  whether  Government  propos?
 te  conduct  a  detailed  enquiry  into  the
 entite  working  of  CGHS  Ayurvedic
 Dispensary,  S-XII,  R.  K.  Puv«~  New  |
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 Delhi,  regarding  the  non-availability
 of  medicines,  grave  mismanagement
 ang  much-time-consuming  practices
 reported  to  be  prevailing  there  and;

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Nothing  adverse  has
 same  to  notice  about  the  working  in
 general  and  about  the  non-availability
 of  medicines,  mismanagement  or  other
 time-consuming  practices  in  particular
 in  the  CGHS  Ayurvedic  Dispensary  at
 Sector-XII,  R.  K.  Puram,  New  Delhi
 so  far.

 (b)  In  view  of  (a)  above,  the  ques-
 ion  does  not  arise.

 Joining  Eleventh  International  Cancer
 Research  Conference  at  Florence  by

 Bengal  Doctors

 475  SHRI  A.  K.  KISKU:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 ?>LANNING  be  pleased  to  state:

 (a)  whether  Bengal  doctors  who
 have  claimed  success  with  drugs  on
 Cancer  had  joined  the  Eleventh  Inter-
 national  Cancer  Research  Conference
 recently  at  Florence  with  travelling
 expenses  paid  by  the  Government  of
 India  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 -Y  PLANNING  (SHRI  A.  K.  M.
 SHAQUE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Legislation  to  Protect  the  Rights  of
 University  Employoes

 ‘t4y6,  SHRI  B.  8.  BHAURA:  Will  the

 hie
 of  LABOUR  be  pleaesd  to

 te:

 (a)  whether  he  is  aware  that  some
 ™mployees  working  in  Universities
 ‘ave  been  ousted  from  setvice  arbit-

 ६4
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 ratily  without  any  show  cauge  notice
 during  the  last  one  year,  if  80,  the  steps
 being  taken  to  protect  the  rights  of
 such  employees  of  the  Universities  in
 future;  and

 (b)  whether  Government  are  con-
 sidering  to  bring  forward  any  kind  of
 legislation  for  their  security  of  service,
 if  so,  when  such  legislation  will  be
 introduced  in  Parliament?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOV!IND  VERMA):  (a)  and  (b).  The
 Industrial  Disputes  Act,  947  which
 provides  inter-alia  a  machinery  for
 settlement  of  industrial  disputes  is
 not  applicable  to  the  University  em-
 ployees.

 The  Associations  ef  University  em-
 ployees  have,  however,  been  repre-
 senting  to  Government  from  time  to
 time  that  the  Act  should  he  amended
 in  order  to  bring  them  within  its  pur-
 view.  The  question  of  bringing  these
 employees  is  being  considered.

 Higher  Bonus  Demand  by  Workers  of
 Dock  Labour  Board,  Calcutta

 477  DR.  RANEN  SEN:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  workers  nf  the  Dock
 Labour  Board  at  Calcutta  have  been
 pressing  for  €द़प्रापाम्य,  payment  of
 Bonus  higher  than  8°33  per  cent;

 (b)  whether  Government  have  con-
 sidered  their  demand;  and

 (९)  if  so,  the  decision  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  and  (b).  Yes,  gir.

 (c)  As  dock  workers  are  not  covered
 by  the  Payment  of  Bonus  Act,  it  has
 been  decided  that  they  cannot  be  paid
 ex-gratia  in  lieu  of  bonus  for  1973-74
 at  a  rate  higher  than  the  minimum,
 i.e.  81/3  per  cent.
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 Dispensaries  and  Health  Centres  with-
 out  Qualifieg  Doctors

 ‘1478.  SHRI  MUHAMMED  SHE-
 RIFF:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANINNG  be  pleased
 to  state:

 (a)  whether  there  are  still  large
 number  of  Dispensaries  and  Health
 Centres  in  the  rural  and  urban  areas
 without  qualified  doctors;

 (b)  if  so,  the  number  of  such  Dis-
 pensaries  and  Health  Centres  in  each
 State;  and

 (c)  whether  any  steps  have  been
 taken  by  Government  to  provide  qua-
 lified  doctors  to  these  dispensaries  and
 Health  Centres?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K,  M.
 ISHAQUE).  (a)  and  (b),  There  were
 30  Primary  Health  Centres  without
 Doctors  aS  on  3i-l2-973  as  indicated
 in  the  attached  statement  Almost  all
 dispensaries  in  rural  and  urban  areas
 are  manned  by  qualified  doctors

 (ec)  The  following  steps  are  being
 taken  to  attract  Doctors  to  serve  in
 the  Primary  Health  Centres  in  rural
 areas’

 (i)  Payment  of  special  allowance
 of  Rs  |5U/-  pm  by  the  Central  Gov-
 ernment  to  Doctors  of  Primury  Health
 Centres  located  in  d.sadvantageous
 areas,

 (uy  Formaticyn  of  unified  cadres  for
 Doctors  working  in  rura]  and  urban
 areas.

 (Qu)  Provision  of  a  total  package  of
 incentives  such  as  grant  of  rural  al-
 lowance,  transport  facilities,  free  fur-
 nished  quarters,  protected  water  sup-
 ply,  electricity  etc,

 (ivy)  Improvement  of  nhysical  faci-
 Iities  of  Primary  Healch  Centres  parti-
 cularly  in  respect  of  buildings  and
 residential  quarters.
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 (v)  Grant  of  advance  increments
 (in  Gujarat  State).

 (vi)  Provision  of  adequate  quanti-
 ties  of  medicines  in  Primary  Health
 Centres.

 Statement

 Sl.  Name  of  the  State/  Number
 No.  Union  Territory  ,  of

 P,  H.Cs,
 without

 Doctors

 t.  Bihar  .  ‘  5
 2.  Gujarat  3
 3.  Haryana  .  नि  न  4
 4  Himachal  Pradesh  9
 5.  Karnataka  .  .  5
 6.  Punjab,  ,  .  .  2
 7.  Uttar  Pradesh  .  .  I
 8.  Arunachal  Pradesh.  A  |

 Torar  मर  ड़  30

 Production  of  adulterated  Medicines
 by  Factories  of  Tilak  Nagar,  Punjabi

 Bagh  and  Okhla  in  Delhi

 l479  SHRI  M  KATHAMUTHU
 Will  the  Mimster  of  HEALTH  AND
 FAM'LY  PLANNING  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  in  the  Tilak  Nagar,  Punjabi
 Bagh  area  of  Delhi  ang  Okhla  there
 are  factories  which  manufacture  only
 adulterants  to  be  used  by  others,

 (b)  if  so,  whether  any  investigation
 hag  been  made  to  find  out  these  fac-
 tories;

 (0१  if  so,  the  particulars  thereof,  and

 /4)  the  action  taken  thereon”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  ्  M
 ISHAQUE):  (a)  No  such  information
 has  bee,  received,

 (०)  to  (d).  Do  not  arise.
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 Instructions  to  Defence  Publie  Sector
 Undertakings  for  Pre-Entry  Training

 to  डि.  C.  and  S.  T.  Candidates

 1480.  SHRI  S.  M.  SIDDAYYA:  Wil
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 ६8)  whether  any  instructions  have
 been,  issueq’  to  various  Defence  Pub-
 lic  Sector  Undertakings  to  arrange
 special  pre-entry  training  for  the
 Scheduleq  Caste  and  Scheduled  Tribe
 candidates  selected  for  recruitment
 by’‘telaxed  ©  standards  of  suitability
 and  experience,  in’order  to  equip
 them  with  the  requisite  skills  and  ex-
 perience  required  for  satisfactory
 performance  of  their  jobs;  and

 (b)  if  so,  when  were  such  instruc-
 tiorig  issued  and  in  how  many  Gases
 such  pre-entry  training  was  given  in
 each  of  the  Undertaking,  during  the
 various  years  after  fhe  issue  of  the

 instruction’?
 THE  MINISTER  OF  STATE  (DE-

 FENCE  PRODUCTION).  IN  THB
 MINISTRY  OF  iWEFENCE  (SHRI
 RAM:  NIWAS  MIRDHA):  (a)  and  (b)
 A  Government  directive  was  issued  to
 the  Defence  Public  Sector  Undertak-
 ings  on  28th’  October  97l  advising
 them,  inter  alia’  to  arrange’  special
 preventry  training,  where  necessary,
 for  Scheduled  Caste/Scheduled”  Trihe
 eandidates  selected  for  appointment
 against  the  (vacancies.  reserved  for
 them,  on’  tne  basis  of  relaxed  stand-
 ards  of  suitability,  in  order  to  equip
 them  with  the  requisite  skills  and  ex-
 perience  _  required  for  satisfactory
 performance  of  their  jobs.  The  reed
 for  specia]  training  in  such  cases  was,
 however,  fo  be  decided  by  the  under-
 takings  themselves.  Special  pre-entry
 training  has  not  so  far  been  consider-
 @€d  .necessary  by  any  of  the  inder-
 takings  but  on-the-job  training  is
 being  given  in  all  cases

 Strike  by  Calcutta  Dock  Workers

 48l:  SHRI  -INDRAJIT  GUPTA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to.state:

 (a).  whether  the  Dock  workers  in
 Calcutta  went  on  strike  recently
 2559  LS—6
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 ¢b)  if  so,  their  demands;

 (c)  whether  Government  had  dec-
 Yareq  this  strike  illegal  by  invoking
 Defence  of  India  Rules:  and

 (a).  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THR
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT.  (SHRI  H.  M.  TRIVE-
 DI):  (a)  and  (b),  The  Registered
 Dock  Workers  .of  Calcutta  Dock
 Labour  Boarg  resorted  to  ‘work  te

 tule’  and  ~go-slow’  from  l-l0-974  te
 iI-l9-974  demanding  payment  of  ex-
 gratia  in  lieu  of  bonus  for  ‘1973-74

 iy  average  earnings
 for  37  days

 (०)  and  (d).  As  employment  in  the
 port,.and  docks  at  ‘Calcutta  is  consi-
 dered-.vital  for  maintaining  supplies
 and  services  esseniial  to  the  life  of
 the  community,  the  saiq  émployment
 wac  declared  by  the  Ministry  of
 Lahour  on  6-l0-974  to  be  an’  employ-
 ment  to  which  rule  l!9  of  the  Defence
 of  India  Rules  applies.  As  any  strike
 in.  the;  said  port  and  docks  would  pre-
 judicially  affect  the  maintenance  of
 such  supplies  and  services,  an  order
 under  rule  l8  of  the  said  Rules  was
 issued  by  the  Ministry  of  Labour  on
 8-10-1974  prohibiting  any  strike  in
 connection  with  any  industrial.  dis-
 pute  in  the  port  and  docks  at  Calcufta
 for  a  period  of  six  months.

 Survey  for  comprehensive  plans  for
 eradication  of  diseases  from  ‘tribal

 areas

 i482.  SHRI  P.  M.  SAYEED  Will
 the:.  Minister.  of  HEALTH  AND.
 FAMILY  PLANNING  9७९८  pleased~  to.
 state

 a  a  whether  thére  is  complete  dearth
 of  information  about  the  diseases  pré~
 valent  in  the  tribal  ar€a3;  and

 (b)  if  so,  what  concrete  steps  his
 Ministry  have  taken,  or  would  like  to
 suggest  to  the  various  State  Govern-
 ments,  for  studying  the  heath  condi-
 tions  of  the  tribals,  say  through  quick
 surveys,  at  least  in  the  villages  situat-:
 ed  near-about  the  dispensaries,  pri-
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 mary  health  centres,  etc,  in  order  to
 Graw-up  ‘comprehensive  plana  for
 eradicating  diseases  from  the  tribal
 areas?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY.  PLANNING  (SHRI  A.  K.  M.
 ESHAQUE):  (a)  General  health  surveys
 have  been  conducted  in  certain  com-
 munity  development  blocks  which
 coyered  tribal  areas  aiso.

 (b)  In  so  far  as  major  diseases  like
 malaria,  small-pox,  cholera  etc,  ‘are
 concerned,  the  national  programmes
 for  their  eradicat.on  cover  tribul  areas
 @so  As  regards  surveys  for  other
 diseas¢g  which  may  be  pecuhar  to
 certam  tribal  blocks,  information  is
 being  collected  from  the  Stale  Gov-
 ernments  and  will  be  laic  on  the  Table
 of  the  Sabha.

 Rnplementation  of  Indo-Pak
 Agreement  op  communication

 links

 4483  SIIRI  P  प्र.  SHENOY  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  tu  state  the  steps  taken  to
 implement  the  terms  of  Agreement
 reacheg  between  India  ang  Pakistan
 regarding  communications,  telecom-
 munications,  and  trade  by  beth  the
 countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  The  Agree
 ments  on  Exchange  of  Postal  articles
 and  Tele-communication  have  become
 Operative  with  effect  from  the  ‘Ith
 October,  ‘1974,  Talks  between  India
 and  Pakistan  are  expected  to  be  held
 shortly  to  Ciscuss  the  resumption  of
 trade,  while  the  talks  on  civil  avia-
 tfon  matters  have  commenced  in  Isla-
 M@abad  on  the  8th  November,  19%4.
 Loss  of  money  ang  man  power  in

 overhaul  division  of  HAL
 1484,  SARDAR  SWARAN  SINGH

 SOKHI:  Will  the  Minister  of  DEFENCE be  p'eased  to  state:
 (a)  whether  the  overhaul  division of  fie  Hindustan  Aeronautics  Limited
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 पा  Bangalore  and  its  branch  etry:

 at  Barrackpore  are  likely  fo  tdte'  Idle
 labour  situation  due  to  76  work  drddrs
 and  having  no  additional  or  alterne-
 tive  projects;  rn

 (b)  whether  the  overhaul  division
 had  become  gradually  reduced  resuilt-
 ing  in  idling  of  the  Productive
 workers:  and

 (c)  if  so,  what  atepg  Government
 Propose  to  take  to  feed  and  provide
 the  Hindustan  Aeronautics  Limited
 with  sufficient  work  orders  from  time
 to  time  to  avoid  heavy  josses  of
 morey  and  man  power?

 THE  MINISTER  OF  STATE  (DE
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  Overhaul
 Division  of  Hindustan  Aeronautics
 Limited  (Bangalore  Complex)  and  its
 Branch  factory  at  Barrackpore  have
 at  present  sufficient  work  load  for
 next  2-3  years  However,  due  t>  non-
 availability/delay  in  receipt  of  spares from  abroad,  small  pockets  of  idle
 labour  sometimes  arise.

 (by  Due  to  closure  of  some  out-
 station  maintenance  bases,  workload in  overhand  division  has  cOme  down ta  some  extent.

 (c)  Action  is  in  hand  to  provide additional  workloaq  ‘or  the  Overhaul
 Division  by  transtercing  certain  work
 from  the  Aircraft  Division.  Overhaul of  Carrfbou  Alreraft  has  already  been
 transferred  to  Barrackpore  Factory

 loaiaa
 measures  are  under  considera-

 ion,

 Development  plans  of  Sikkim

 i488.  SHRI  BHAGATRAM  MAN-
 HAR:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the
 Salient  features  of  the  development
 plans  of  Sikkim  and  the  amount  ear-
 marked  thereof  by  Indian  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL,  AFFAIES
 (SHRI  BYPINPAL  DAS):  Detailed



 कक...  Written  Answers  KARTIKA  30,  896  (SAKA)

 igf@epation  on  the  development  plans
 and  the  funds  earmarked

 og  this  purpose  by  the  Government
 of  India  was  provided  in  reply  to  Un-
 starred  Question  No.  3233  in  the  Lok
 Sabha  on  the  22nd  August,  ‘1974,  The

 |  Fe)
 gation  of  the  Hon’ble  Members  is

 to  the  answers  to  that  ques-
 trem.

 Improvement  in  Welfare  of
 Labourerg  in  Gujarat

 1480  SHRI  P  M  MEHTA  Will  the
 Minister  of  LABOUR  be  pleased  te
 sate:

 (a)  whether  after  imposition  6
 Prendent’s  rule  in  the  State  of
 Gujarat,  the  welfare  of  the  labourers
 an  the  State  has  not  improved,

 (b)  whethe;  there  is  discontent-
 meot  in  the  labour  force  in  the
 State  and

 (c)  whether  his  Ministry  =  con-
 sidering  to  send  any  team  of  ex-
 perts  to  help  the  labour  force  in  the
 State  for  thelr  improvement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  According
 f  the  information  obtained  from  the
 Government  of  Gujarat,  the  welfare
 ol  labourers  in  Gujarat  has  improved
 during  the  President's  rule  The  fol-
 lowing  measures  have  beer  taken  by
 that  Government:—

 (i)  Amendment  Act  regarding
 Tripartite  Contributions  for
 welfare  of  labourers  has  been
 brought  into  force  with  effect
 from  0-1-1974  and  its  first
 instalment  for  the  period  end-
 ing  on  %0-d-I974  has  been
 fully  recovered  from  employ-
 ers  and  employees,

 i)  Twe  more  cinema  units  have
 been  started  during  the  last
 six  months  and  there  were
 i84  shows  by  which  six  lakh
 workers  were  benefited.

 .  G2)  Two  sub-centres  of  Shishu
 have  been  started  and
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 age  for  admission  has  been
 extended  from  $  to  I2  years.

 (av)  Number  of  Balvadis  has  beer
 increased  from  9  to  40

 (v)  Grant-in-aid  to  Shishu  Man-
 dirs  and  Balvadis  has  bees
 substantially  increased

 (vi)  There  was  All  Gujarat  Works
 Garba  Competition  in  Novem-
 ber,  974  and  participantz  of
 first  ten  garbas  have  been
 given  prizes  for  the  first  time
 worth  Rs  60000  to  Rs  8000
 by  obtarning  donations  from
 employers

 (hb)  Not  to  our  knowledge,  Sir

 (c)  There  is  no  such  proposal
 under  consideration  of  the  Munistey

 at  present

 Central  Road  Board

 ‘1487,  SHRI  प  Y.  KRISHNAN  Will
 the  Mhnister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  any  proposal  was
 approved  by  the  Planning  Commis
 sion  to  set  up  a  Central  Road  Board
 for  construction  of  Roads  in  the
 country,  and

 (9)  ४  so,  the  mam  features
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND.
 TRANSPORT  (SHRI  H.  M  TRIVE-
 DI)  (a)  No,  Sir

 (hb)  Does  not  arise,

 Scheme  for  Naval  Research  Deve-
 lopment  and  Laboratories

 3488  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state’

 (a)  whether  Government  have
 framed  any  scheme  for  the  Naval
 Research  Development  Laboratories
 during  the  Fifth  Five  Year  Plan;
 and

 {b)  if  90,  the  outhnes  thereof?
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 THE  MINISTER  OF  STATE  (DE-
 FENCE  -PRODUCTION)  -IN  THE  MI-
 NISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  &  Five  Year
 Plan  for  !974—?9  for  research  and
 development  in  the  field  of  Naval
 Sciences  and  Technology  has  “been
 prépared.

 (b)  There  are  three  Naval  Research
 and  Development  Laboratories,  name-
 ly  Naval  Physical  ang  Oceanographic
 Laboratory,  Cochin;  Naval  Chemical
 and  Metallurgical  laboratory,  Bom-
 bay  and  Naval  Science  and  Technolo-
 gicak  Laboratory,  Visakhapatnam.

 The  Naval  Physical  and  Oceano-
 graphic  Laboratory,  Cochin  is  -respon-
 sible  for  research  and  development  on
 underwater  submarine  ‘detection  ‘sys-
 tems  and  for  écéandgraphic  studiés
 of  interest  to  Defence

 During  the  present  five  year  plan
 the  work  on  oceanography  will  in-
 clude  a  study  of  the  thermal  charac-
 feristics:  of  the  seas  around  us  and
 development  of  ‘oceanographic  €quip-
 ments  like  the  expendable  bathyther-
 mograpn.  Simulators  ‘and  training
 devices  for  Naval  operations  will  be
 developed.

 The  Naval  Chemical  and  Metallur-
 gical  Laboratory,  Bombay  undertakes
 research  and  development  work  -on
 different  types  of  materials  of  special
 interest  to  the’  Navy.’  The  effects  of
 corrosion  and‘  fouling  on  materials  and
 the  development’  of  methods  to  miti-=
 gate  such  effects  and  marine  biology
 are  being  studied,  Impressed  current
 cathodic  protection  system  for  reduc-
 ing  corrosion  will  be  installed  in  many
 of  our  ships  during  the  present  plan.
 The  corrosion  of  materials  under
 conditions  of  high  velocity.  and  tur-
 bulence  will  be  evaluated,  Problems
 connected  with  failure  of  structural
 materials  in  Naval  ships  will  also  be
 studied  by  this  laboratory.

 The  Naval  Science  and  Technologi-
 cal  Laboratory,  Visakhapatnam  is  rés-
 ponsible  for  research  anc  cevelopment
 of  underwater  weapons  and  marine
 engineering.  During  the  present  plan,

 NOVEMBER  2I.  i974  Written  Answers  जिहन,

 they  will  establish  8  \few  hydrodyne  .
 mic  test  facilities  like  rotating
 tanks  and  towing  fanks.°  They  “wif
 also.  undertake  work  on  reductio®  af
 noise  and  vibration  on  Naval  ships

 It  will  not  be  in  the  public  intetes}
 to  give  details  about
 schemes  included  in“  fhe  plari

 Clogging  02  Bombay  Port  Godoy

 1489,  SHRI  VEKARIA:
 SHRI  ARVIND  M..  PATEL:

 Will  .the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  4
 state:

 (a)  -whether  there  is  4
 clogging  of:  Bombay  Port  godowns  33
 a  result  of  accumulated  packages
 some  of  them  unclaimed  for  the  last
 l5  years;  and

 (b)  if  so,  the  steps  taken  by  the
 Port  authorities  4  relieve  the  con-
 gestion  in  the  Port  godowns?

 THE  MINISTER  OF
 MINISTRY  .OF  SHIPPING.’  AND

 TRANSPORT  (SHRI  H.  M.  TRIVE
 DI):  (a)  Yes,  Sir.

 (b)  The  following
 been  taken  to  :  ge-congest  the  sheds
 and  ware-houses:—

 STATE  IN  THE

 (i)  Packages  which  are  not  sus.
 ceptible  to  damage  by  expe
 sure  to  weather

 sheds  into  open

 (ii)  A  list  of  ॥77  bulk  consign
 ments  comprising  17,879  pact-

 kages  lying  uncleared  for
 more  than  two  mcnths  has
 been  forwarded  to  customs  for
 giving  priority  for  disposal
 with  ‘a  view  to  vacating  the
 space  -otcupied  by  them
 Customs  are  processing  the
 dist.

 (iii)  Wide  publicity  has  Seen  givet
 to  facilities  given’  by  Customs
 for  direct  delivery  of  import
 Cargo  as  well  as  for  clearance
 of  goods  ©  requiring’  “simple

 indivigoay.

 serious

 measures  have

 have  ‘been u
 transferred  from  the  covered

 ||
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 test  or  minor  formalities,  on
 हपर्मिरि execution  of  bond.  ‘The  im-  हिन्दुस्तान  एल्पूमातयम  कारपोरेशन

 porters  have  also  been  warned  रेणु  फ्लड  का  प्लाट  ना  25
 that  in  the  event  of  their  fai-
 lure  to  make  use  of  these  1490.  थ्रो  लाल जो  भाई  :  क्या
 facilities,  no  remission  of
 demurrage  would  be  granted  इस्पात  शौर  शांत  मन्ना  नह  बदन  का  या
 to  them,  करेंगे  tk.

 (iv)  Customs  have  agreed  to  per-  ze  fag  ea  |  एश्पूर्मिध  जन्म  ar
 mit  importers  and  cleariag  =

 ar
 (  )  +"  जी  पा  हि

 का  ह
 +

 agents  of  repute  to  store  their  प  हा  पक
 i

 ee
 ee

 cargoes  in  their  own  ware-  जाने  के  क्या  ब्यान  3;  आए ह
 houses  under  bond,

 allt?  Mn  (a)  क्  ieee
 (v)  Mutilated  ‘consignments  of

 woollen  rags  awaitiag  deli-  विजर्लत  +  छाट  as  होई
 very  and  consignment;  await-  सहारा  1:  7  चि  =  अति  ?

 ing  mutilation  are  keing
 shifteq  from  covered  sheds  to

 _open  storage  areas,  इस्पात  और  खात  मंत्रालय  में  उप  मंत्रो

 Le  (att  सुखदेव  प्रसाद)  (8  री
 (vi)  A  covered  shed  outside  the

 ए  Fee  que
 docks  has  been  offered  for  Ke’  )  4हिन्दुस्तान  Ga  न  fea

 storage  of  confiscated  car-  का  -  Ue  मिश्विम भा  उत्पादन  की  ताजिक
 goes.  राइस  क्षमता  20,000  ट7  है  जर्व

 (vii)  Customs  have  agreed  to  ex-  उन्हंने  95,000  टन  क्षमता  स्थापित  की
 pedite  disposa]  of  ,confiscated  ca  BE  हा  |  छह
 cargoes  lying  uncleated  in  the  हुई

 हैं।  द ्षिगरली  उपलब्ध he  महान
 =

 ब्या एग
 docks.  During  September  and  व्‌  पना :  80,000  पद  की  पुत्र  चातन
 October,  1974,  they  have  sold  at  उपयोग  है"  पा  हैं 7,000  packages.  by  auction  and  क्षमता  eee  ०0

 @  है
 1,000  more.  packages  are  ex-  अथवा  45,000e0  वार्षिक  की  नव  तथा
 pected  to  be  auctioned  on  2l-  पित  क्षमता  कौ  कग  .  दीं  कर  पा  रह  हैँ  !
 11-1974.  This  will  reduce  the

 त्यागी
 tie

 number  of  cwunfiscated  pack-  I  tgs  i:  2  उनका  ह्  af
 si, agés  from  4I,000  to  23,000.  धन  से  अधिक  होने  की  संभावना  नहीं  है

 4viii)  The  Docks’  Department  of
 Bombay  Port  Trust  is  being  कम्पनी  को  अपने  ग्रहीत  बिजली
 strengthened  to  expedite  dis-

 तब  ने posal  of  uncleared  cargces  by  200
 ६

 है
 Hey  मेवा  काबू

 public  ‘auction  under  the  pro-  की  स्वीपर  देदी  गई  है  ताकि  उनके
 visions  of  Bombay  Port  Trust  a oo  एल्यूमिना  यम  उत्पादन  को  जीत

 “Act.  The  customs  have  also
 बिजली  के

 |  हा

 agreeq  to  liberalise  their  a  साथ  संबंद्ध  किया  जा  रुके  t
 rules  regarding.  disposal  cf
 uncleared  cargoes  by  auction.  सयुक्त  राष्ट्र  सुरक्षा  परिषद्‌  में.  केवल  पांच

 @x)  A  plot  of  land  -.admeasuring  देशों  को  श्रमिकों  का  संकेन्द्रण

 175,000  ‘sq.  Metres  Khas  been
 offered  by  the  Bombay,  Port  1491.  श्री  बिभूति  मीर  चा  विदेश
 Trust  ta  the  customs.  for  .cons-  मंत्री  यह  बताने  की.  दर्पा  बरसेंगे  न््तिः
 tructing  @  .ware-house  for
 storage,  of  confiscated  ,  goods  इस

 re
 संयुक्त and  goods  under  detention  for  (०  कया इस  सं मथ  सयुक्त  राष्ट्र

 eustoms  formalities.  ay  के  34  देश  सदस्य  हैं  ;
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 (a)  er  यही  पांच  देश  सुरक्षा
 परिषद्‌  के  तथ्य;  सदस्य  चले  भा  रहें हैं  ;

 (४)  यदि  हां,  तो  क्‍या  संयुक्त
 राष्ट्र  सच  ने  सुरक्षा  परिषद्‌  में  भ्र धि रों
 वा  सारी  कुछ  ही  देश।  को  दर  रखा

 हैं  >  झर

 (4)  दर पर  ने  यह  सुल्‍्शिविय  करने
 के  लिए  क्‍या  दाय वाही  की  है  कि  सुरक्षा,
 परिषद्‌  बा  गठन  लोकतांत्रिक  प्रणाली
 से  चुनावों  द्वारा  हो  ?

 विदेश  मंत्रालय  में  उप-मंत्री  नी
 विपिन पाल  दास)  :  क)  झा जवास  संयुक्त
 राष्ट्र  संघ  के  i38  देश  सदस्य  है  t

 (a)  जी  हां 1

 (मे)  आर  घ).  सूत्र  राष्ट्र  के

 मुरार  5  देश,  अर्थात्‌  चीन,  फ्रांस,  यू  ।इट टेड
 विधर्म,  सयुक्त  राज्य  प्रक्रिया  झोर
 सोवियत  रु नाज वादी  गणतंत्र  सच ,  सुरक्षा
 परिषद्‌  +  स्थान  सदस्य  हैं  जिसमें  i5
 tres  हैं।  सुरक्षा  परिषद्‌  के  स्थायी
 सदस्यों  की  सख्या  में  परिवर्तन  करने
 के  लिपि  सं युक्त  राष्ट्र  सच  के  दो-तिहाई
 सदस्य  दश।  ्  त्व क्ति  &  सहित  अट्र  चार्टर
 में संशाधन  बार्र  होगा  इस  अर के
 पच्चीस  ५१  प्रस्ताव  छान  सिप  वर्तमान
 स्थिति  झच्त  प्द्द्ी  है।

 Misutilisation  of  Tin  Plates  by  Indus-
 tries  in  Quilon  District,  Kerala

 l492.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  misutilisations  of  Tin
 Plates,  both  imported  and  _  indige-
 nous,  worth  about  6l  lakhs  of  rupees
 by  some  Industries  in  Quilon  Dis-
 trict  in  Kerala  State,  have  been
 detected  recently;  and

 (b)  if  so,  the  steps  Government
 Dropose  tu  take  against  these  indus-
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 tries  and  check  auch  misutilisation
 in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 Cases  have  recently  been  detected
 involving  sale  of  Tin  Plates,  toth
 imported  and  indigenous,  during  the
 period  April,  7  to  March,  74  valued
 at  approximately  Rs.  61  lakhs.

 (b)  Steps  have  been  taken  to
 suspend  further  supplies  to  these
 units  and  proceedings  have  beea  in-
 tiated  under  the  Iron  &  Steel  Con-
 trol)  Order  with  a  view  to  debarring
 from  future  supplies,  if  warranted.

 Bauxite  fonnd  in  Orissa

 1493.  SARDAR  SWARAN  SINGH
 SOKHI:

 SHRI  9.  K.  PANDA:
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a)  whether  the  deposit  of  Baux.te
 has  been  found  out  to  the  tune  of  $
 erore  tonnes  in  Korapur,  Orissa  State,
 and

 (b)  if  so,  whether  Government
 would  consider  setting  up  of  an  Alu-
 minium  Plant  there,  in  the  near  fu-
 ture?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 As  a  resu't  of  preliminary  surveys
 conducted  for  bauxite  by  the  Geolog!-
 cal  Survey  of  India  and  the  State
 Government  of  Orissa  in  Koraput  dis-
 trict,  reserves  located  so  far  are  090
 million  tonnes  of  measured  and  250
 million  tonnes  of  inferred  category
 Further  investigations,  including  pro-
 ving  of  reserves,  are  in  progress  on
 Pottangi  and  Panchpatmali  deposits
 by  the  Geological  Survey  of  India
 and  the  State  Directorate  of  Mines
 respectively.

 (b)  The  possibility  of  exploitatios
 on  Commercial  basig  can  be  examin-

 _ed  only  after  a  fuller  pictue  |
 available,
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 National  Trade  Union  Policy

 ‘404,  SHRI  D.  P,  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Munster  of  LABOUR
 be  pleased  to  state:

 (a)  whether  the  Government  pro-
 pose  to  consider  the  question  of  in-
 troducing  a  national  trade  union  po-
 licy  and  allow  only  those  trate
 wnions  which  fulfil  the  policy  re-
 quirements  of  the  nation  to  function,
 and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  and  (b).
 Government  have  under  eonsidera-
 tion  a  comprehensive  Industrial  Re-
 lations  Bill  which  would  inter-ahe
 provide  for  various  matters  comcern.
 mg  trade  unions.

 Take-over  of  the  management  of
 Andhra  Scientific  Company

 1495.  SHRI  D.  9,  JADEJA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  are  con-
 sidering  to  take  over  the  manage-
 ment  of  the  Andhra  Scientitc  Cum-
 pany  which  manufacture  sophisti-
 cated  defence  equipment;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 RAM  NIWAS  MIRDHA):  (a)  and
 (b),  The  management  of  Andhra
 Scientific  Cominy  has  been  taken
 over  with  effect  (7807  20  June  972
 by  Government  for  a  period  of  five
 years  under  the  provisions  7  Indus-
 tries  (Development  and  Regulation)
 Act,  ‘1951,  This  decision  was  taken  as
 the  Company  had  remained  closed  for
 some  months  and  such  closure  was
 considered  prejudical  to  the  scientific
 instruments  industry,  Moreover,  the
 restarting  of  the  undertaking  was
 possible  and  was  considered  in  the
 interest  of  general  public,
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 Government  are  now  examining  the
 restructuring  of  the  Company  with  »&
 view  to  taking  over  its  permanenk
 Management  and  control

 Steel  Availability

 496  SHRI  M.  RAM  GOPAL
 REDDY.

 SHRI  PRABODH
 CHANDRA,

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  present  availabi-
 lity  of  steel  is  far  less  than  required;
 and

 (b)  if  so,  the  extent  of  shortage
 and  the  steps  taken  to  make  up  the
 shortage?

 THE  DEPUTY  MINISTER  IN  THES
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 and  (b),  Proiduction  of  steel  in  the
 country  is  not  adaquate  to  meet  the
 demand  in  fu'l.  The  Import  Policy
 provides  for  import  of  categories
 which  are  not  produced  in  sufficient
 quantities  It  is  estimated  that
 domestic  production  supplemented  by
 import  of  about  all  muilhon  tonnes
 will  be  adequate  to  meet  the  demand
 of  steel.

 Sale  of  dead  animals  fat  in
 Andhra  Pradesh

 ‘1497,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  reports
 that  fat  extracted  from  dead  ant
 mals  was  sold  as  ghee  in  Andhra
 Pradesh  recently;  and

 (b)  #  so,  the  action  taken  agaist
 the  culprits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  व.
 M_  ISHAQUE):  (a)  No  _  instances
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 have  come  to  Government's  notica
 that  fat  extracted  from  dead  animals
 was  sold  as  ghee  in  Andhra  Pradesh.

 (b)  Does  not  arise.

 Steps  to  Guide  Public  re:  consequen-
 ces  of  smoking

 1498.  SHRI  M.  S.  PURTY:  Witl
 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  _  to
 state:

 (a)  whether  smoking  habits  are
 developing  rapidly  in  the  country,
 Particularly  in  the  young  =  senera-
 tion;

 (be)  if  80,  whether  Central  Gov-
 ernment  have  conducted  any  survey
 in  this  regard;  and

 {c)  if  so,  the  names  of  the  States
 Where  the  number  of  persons  have
 gone  high  and  the  ‘steds  Government
 have  taken  to  guide  the  public
 through  literature  regarding  conse-
 quences  of  this  habit?

 ‘THE  DEPUTY,  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.
 M.  ISHAQUE):  _  (a).  ito  (a).  No
 survey  in  this  regard  has  been  con-
 ducted.  by  the  Government  of  India.
 To  educate  the  public  about  tne
 harmful  effects  of  cigarette  smoking,
 the  fol'owing  publications  have  been
 brought  out  by  the  Government:

 Gi)  Smoking.  and  Cancer  (Eng-
 lish).

 Gi)  I  wish  I  .had  not  started
 smoking  (English  and  Mindi)

 (iii)  Articles  on  the  subject  in
 Swasth  Hind  '  a  monthly
 journal  of  the  Ministry  of
 Heelth  and  Family  Planning
 in  the  issues.  of  |  January,
 1964,  July,  1966,  May,  967

 and  November,  1971.  Issues
 of  Swasth  Hind  for  Avril  and
 May,  1972  carry  articles  on
 heart  diseases  mentioning
 smoking  as  one  of  the  risk
 factors.

 (iv)  Cancer  (English). =
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 Serveral  films  have  also  been  pre-

 duced  by.  the  Central  Health  Educa-
 tion  Bureau  as  part  of  compsign
 against  cancer  in  the  country.

 Increase  in  [Indian  Migrants  to  USA

 1499,  SHRI  PRABODH
 CHANDRA:

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  number  of  mi-
 grants  from  our  country  to  USA
 has  increased  considerably;  and

 (b)  if  30,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL,  DAS):  (a)  Yes,
 Sir.  There  has  been  an  increase  in
 the  number  of  Indians  going  to  the
 USA  as  immigrants.

 (b)  The  principal  reason  for  the  in-
 crease  in  the  number  of  Indiana

 |

 migrants  in  the  USA  is  the  review  of
 the  U.S\  Immigration  Law  in  965
 which  has  made  it  easier  for  the
 technically  trained  Asians  to  enter
 that  country,

 चस्पा रन  जिले  में  एक  छावनी  का  निर्माण
 तर्क

 ी  250¢.  श्री  विभूति  सिर  :  क्या  रक्षा

 मंत्री  यह  बताने  की  कपा  करेंगे  वि!  :

 (३८),  कयों,  उत्तरी  बिहार  में  कोई

 स्टण्डडे  की  छावनी  नहीं  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  का

 चार  विभिन्न  पहलूओं  को  ध्यान  में

 रखते,  हुए  अप्पा रण  जिले  में  एक  छावनी

 बनने  प्  है;  औरैया

 (गे)  इसका  निर्माण  धर्य  कब  से

 प्रारम्भ  ट्रेनें  जि  विचार  हैं?

 रक्षा  मंत्रालय  में  उप-मंत्री  (श्री  जे  सौ
 पटनायक)  :  (a).  से  (१).  बिहार

 ।
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 में  दो  प्रथम  श्रेणी  छावनियां  हैं-  एच

 दिसपुर  में  और  अन्य  रामगढ़  में  ।  बिहार  में

 कोई  नई  छावनी  स्थापित  १:२ने  के  लिए  कोई

 प्रस्ताव  हीं  है  ।

 Production  of  spare-Parts  for  Steel
 Plants

 ‘1501,  SHRI  ARVIND  M.  PATEL:
 ‘Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Steel  Authority  of
 India  is  examining  the  question  of
 setting  up  a  Central  Workshop  to  pro-
 duce  spare  parts  which  are  needed  by
 stee]  plants;

 (b)  if  so,  when  the  said  workshop
 is  likely  to  be  established;  and

 (ce)  whether  the  workshop  will  be

 E  independent  of  the  Steel  Authority  of
 India  Limited?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (९)  A  committee  set  by  the  Steel  Au-
 thority  of  India  Limited,  to  study  the
 “problem  of  supply  of  spare  parts  to
 the  steel  plants,  has  recommended
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 setting  up  of  a  Central  Workshop  for
 the  manufacture  of  certain  medium
 and  heavy  range,  of  vital  spare  parts
 common  to  the  steel  plants.  The  Steel
 Authority  of  India  Ltd.  are  taking  ac-
 tion  for  the  preparation  of  a  Feasibility
 Report  for  the  project.

 Achievement  of  Family  Planning
 targets  for  1973-74

 1502.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a).  whether  the  targets  for  973
 -and  974  for  Family  Planning  objec-
 tives  have  been  fully  achieved  and  if
 not,  the  shortfa!l  under  each  cate-

 gory;  and

 (b)  what  are  the  prospective  targets
 for  1975-762

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  RLANNING  (SHRI  A.  क्  M.
 ISHAQUE):  (a)  The  performance  tar-
 gets  and  their  achievements  for  the
 financial  years  1972-73  and  173-74.
 are  as  follows:

 1972-73

 Methods  Targets  Achievements  %Achieve-
 ments

 of  targets

 Sterilisation  ,  i  i  i  5,697,070  (3,121,426  54°8
 cl  Ge":  u  949,240  3535I49  372.
 C.  C.  Users  45257500  2,387,624  56°  ६

 1973-74,
 Methods  Targets  Achieve-  %  achieve-

 ments*  ments  of
 targets

 Sterilisation  25267,520  919,225  कया  कु

 ‘  6683950  363,039  54°  4
 a  Users  .  i  i  =  45302,760  2,985,432  हे  @  4

 *  Figures  are  provisionat  .
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 (b)  The  performance  targets  for
 1975-16  have  been  fixed  tentatively  as
 3.09  million  sterilisations,  0.00  million
 IUD  insertions  and  4.50  million  Gon-
 ventional  Contraceptive  Users,

 Change  in  travel  arrangement  between
 India  and  Bangladesh

 1503.  SHRI  BISHWANTAH  JHUN-
 JHUNWALA;  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state.

 (a)  whether  the  present  arrange-
 ment  for  travel  between  India  and

 Bangladesh  2  likely  to  be  changed;

 (b)  whether  Government  of  Bangla-
 desh  have  intimated  to  Government  of
 India  anjthing  about  it;  and

 (९)  af  ao,  their  proposal  in  this  re-

 gard  and  the  decision  taken  af  any,  in
 the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  There  is
 90  intention  at  present  to  change  the
 existing  arrangement  for  travel  bet-
 ween  Incia  and  Bangladesh.

 (b)  No,  Sir.

 (९)  Does  not  arise.

 Recommendations  of  the  Committee  on
 working  of  Sainik  Schools

 504  FROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  the  Committee  set  up
 by  the  Government  of  India  to  re~-
 view  the  working  of  Saimk  Schools  in
 the  country  has  since  submutted  ite

 report;

 (b)  if  s0,  the  main  recommenda-
 tions  maJe  by  this  Committee;  and

 (e)  if  not,  whether  Government
 would  uxge  the  Committte  to  expedite
 the  submission  of  its  report  and  the
 Itkely  date  by  which  the  report  would
 ve  submitted?  *
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 THE  MINISTER  OF  DEFENCE

 ee
 SWARAN  SINGH):  (a)  Ne,

 (b)  Doeg  not  arise,  ५

 (c)  The  Committee  expects  to  sub-
 mit  their  report  early  next  year,

 Gog  Small  Scale  Units  affected  by
 Shortage  of  Iron  and  Stee)

 i505.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of  STEEL.
 AND  MINES  be  pleased  to  state:

 (a)  whether  Small  Scale  Units  im
 Goa  have  been  greatly  affected  by  the
 shortage  of  iron  and  steel;  and

 (b)  if  ‘80,  the  steps  to  be  taken  for
 the  normal  production  by  Small  Scale
 Units?

 THE  DEPUTY  MINISTER  IN  THES
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD).  (a)  and
 (b).  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Medical  facilities  for  poorer  sections
 of  Goa

 ‘1506.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Wil  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING

 be  pleased  to  state:

 (a)  whether  any  scheme  has  been
 undertaken  by  the  Goa  Government
 for  improvement  of  medical  facilitics
 for  the  poorer  sections  of  the  Society.

 (b)  if  90,  the  outlines  thereof;  and

 (c)  whether  Central  Government
 have  given  any  financial  assistance  for
 such  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K  ™M
 ISHAQUE):  (a)  Yes

 (b)  The  Health  component  of  ९
 National  Programme  ef  Minimum
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 ay
 Needs  aims  at  the  achievement  of  the
 following  specific  objectives:—

 @)  establishment  of  one  Primary
 Health  Ceotre  for  each  Com-
 munity  Development  Block; x

 qi)  establishment  of  one  sub-
 Ceutre  for  every  10,000  of  Da
 pulation;

 dil)  making  up  of  deficiency  in
 buildings  including  residential
 quarters  of  the  existing  Pri-
 mary  Health  Centres  and  sub-
 Centres;

 (iv)  provision  of  drugs  at  the
 scale  of  Rs.  i2,000  per  annum
 for  each  Primary  Health  Cen-
 tre  and  Rs,  2,000  per  annum
 for  each  sub-Centre;  and

 (२)  up-gradation  of  one  in  every
 4  Primary  Health  Centres  to
 the  status  of  40  bed  rural  hos-
 pital  with  specialiseq  services
 in  surgery,  medicine,  obstet-
 rics,  gynaecology  and  anaect
 thesia.

 A  sum  of  Rs.  9.00  lekhs  has  teen
 earmarked  for  the  implementation  of
 this  programme  in  Goa  during  the
 current  financial  year,

 (c)  There  is  provision  for  an  out-
 lay  of  Rs.  0.8]  crores  in  respect  of
 the  Union  Territory  of  Goa  for  imple-
 menting  the  Health  component  cf  the
 Minimum  Needs  Programme  during  the
 $th  Five  Year  Plan  period.  Thig  will
 be  an  earmarked  outlay  und  will  be

 prevsded
 in  the  State  Sector  of  the  5th

 Expansion  of  transport  facilities  in
 Goa  in  Fifth  Plan

 1807,  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  any  target  of  transport
 facilities;  to  be  extendeq  during  the
 first  year  of  Fifth  Plan  hag  been  fina-
 Nsed  for  Goa;  and

 a
 Jf  90,  the  broad  outlines  fhere-
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 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  I,  M.  TRIVEDI):
 (a)  and  (b).  An  outlay  of  Re.  5  lakhs
 is  envisaged  for  expansion  of  road
 transport  facilities  in  Goa,  Daman  and
 Diu,  and  a  provision  of  Rs.  l0  lakhs.
 has  ben  made  for  dredging  of  Gum-
 barjua  Canal,  during  ‘1974-75,

 Teleprinter/telex  links  in  Indian
 Missions  Abread

 i508.  SHRI  BHAGATRAM  MAN-
 HAR:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  countnes  where
 our  Missions  have  at  present  direct
 Teleprinter/Telex  links  with  India;
 and

 (b)  the  names  of  the  remaining
 countries  with  which  similar  links
 would  be  established  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b)-
 ‘he  requisite  information  is  given  in
 the  attached  statement.  [Placed  ह ३
 Library  See  No,  LT-8534/74).

 Revision  of  pay  scales  of  Pharmacists

 1509.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state;

 (a)  whether  twin  proposals  of  revi-
 sion  of  pay  scales  of  pharmacists  and
 increase  in  percentage  of  selection
 grade  posts  were  referred  to  the  Minis-
 try  of  Railway,  Defence  and  others;
 and

 (b)  if  so,  the  views  of  these  Minis-
 tries  on  each  of  the  two  proposals?

 THE  DEPUTY  MINISTER  IN  TRE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M,  ISHA-
 QUE):  (a)  Yes,  The  proposals  were
 referred  to  the  Ministries  of  Railways
 and  Defence,
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 3  90)  The  Ministry  of  Railways  have
 mnt  supportel  the  proposal  far  upward
 revision  in  the  pay  scale  of  Pharma-

 wists  ag  they  did  uot  consider  it  desir-
 able  to  depart  from  the  recommenda-
 tions  of  the  3rd  Pay  Commission  in
 this  regard.  They  have,  however,
 favoured  the  percenta’e  of  selection
 grade  posts  for  Pharmac'sts  being  in-
 cieased  from  the  present  0  per  cent
 ty»  20  per  cent  The  Ministry  of  De-
 fence  have  not  supported  e:ther  any
 upward  rise  in  the  pay  scale  of  Phar-
 macists  or  any  increase  in  the  percent-
 age  of  selection  grade  posts  in  the
 C.GHS  as  this  will  give  rise  to  sinj-
 lar  demands  for  wperadation  of  pay
 scales  from  Compo.unders/D::  pensers
 in  that  Ministry  for  whom  the  pay
 scales  have  already  Leen  notified  on
 the  hasis  of  अटते  Pay  Commission's  Re-
 commendations

 Imp'ementation  of  decision  ह:  revi-
 sion  of  pay  stales  and  increase  in

 Percentage  of  selection  grade  posts
 for  Pharmaci-ts

 1510  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (a)  whether  seme  decision  regard-
 ing  the  revision  of  pay  scales  of  phar-
 macists  and  increase  in  the  percentage
 of  seltction  grade  posts  was  taken  at
 the  Minister’s  leve]  in  a  meeting  with
 the  representatives  of  the  National
 Federation  of  Pharmacists’  Associa-
 tions  on  Decemher,  5  1973;

 (b)  whether  the  pharmacists  were
 assured  of  quick  implementation  of
 the  decision  referred  to  in  (a)  above
 by  him  during  correspondence  with
 the  President  of  the  National  Federa-
 tion  of  Pharmacists’  Associations,  and
 also  in  reply  to  various  questions

 raised  in  the  Parliament;  and
 (c)  if  so,  the  latest  position  regard-

 2%  the  implementation  of  that  desi-
 sion?

 fHY  DEPUTY  MINISTER  THE
 MINISTRY  OF  HEALTH  AND  .
 ह... |  PLANNING  (SHRI  A,  K  =

 *
 @QUB):  (a)  to  (०)  It  was
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 at  the  meeting
 taken

 पेषण
 puty  Minister  ealtn  and  Family
 Planning  with  the  representatives  of
 the  Pharmacists’  Associations  on  अनन
 973  that  the  Ministry  of  Health  have
 recommended  to  the  Ministry  of  Fin-
 ance  that  the  Pharmacists  who  have
 Diploma  in  Pharmacy  should  be  given
 a  scale  of  pay  as  recommended  by  the
 Pay  Commission  for  diploma  holders
 in  other  technical  disciplines  lke  en-
 gineering.  So  far  us  the  Pharmacists
 who  are  nat  institutionally  qualified
 are  concerned,  the  scale  of  pay  recom’
 mendeg  by  the  Pay  Commission  will
 apply  Similarly,  the  deputationists
 were  also  informed  that  the  Ministry
 had  already  recommended  to  the  Minis-
 try  of  Fmance  that  the  percentage  of
 selection  grade  post.  for  the  Phar  ma-
 cists  should  be  raised  from  30  per  cent
 to  20  per  cent.

 These  recommendaiinas  haye  net
 been  found  acceptable  by  other  con-
 cerned  Ministries

 Implementation  of  Third  Pay  Commis
 sion’s  recommendation  in  respect  of

 Pharmacists

 i5ll  SHRI  RAJDEO  SINGH  Wi!!
 the  Mimster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleaseq  to
 state:

 (a)  whether  pay  scales  recommend
 ed  by  the  Third  Pay  Commission  have
 been  implemented  in  respect  of  the
 category  of  pharmacists;

 (b)  if  so,  the  following  information
 be  furnished:—

 (i)  Details  of  the  pay  scales,
 (ii)  total  span  of  each  pay  scales

 in  terms  of  years,
 (iii)  number  of  Pharmaciata  stas-

 nating  at  the  maximum,
 (iv)  number  of  Pharmacists  likely

 to  he  maxi
 mum  in  the  next  2  कूल,

 क  number  of  Pharmacists  wh
 have  completed  30  to  38  years
 of  service,  and
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 (vi)  number  of  Pharmacists  who
 ‘have  tomipleted  5  to  0  years

 of  service:  and

 fe)  the  information  as  per  (9)  above
 té  iso  furnished  before  the  imple-
 mentation  of  the  saki  recommenda-
 tlons?

 —  «ne

 THE  DEPUTY  MINISTER  IN  THE
 MENISTRY  OF  HEALTH  AND  FAMI-
 UY  PLANNING  (SHRI  A.  K  M  ISHA-
 QUE).  (a)  to  (c)  The  required  infor-
 mation  igs  being  collected  and  will  be
 faid  on  the  Table  of  the  Sabha

 a
 Scheme  for  medical  facilities  for

 poorer  sections  of  society  of
 Rajasthan

 1812  SHRI  SHRIKISHAN  MODI:
 Will  the  Mimster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 ¢a)  whether  any  scheme  has  been
 undertaken  by  the  Rajasthan  Govern-
 ment  for  improvement  of  medical
 facilities  for  the  poorer  sections  of  the
 Society;

 (b)  i¢  so,  whether  the  Central  Gov
 ernment  have  given  any  financial  as-
 sistance  for  euch  scheme;  and

 (c)  if  so,  the  outlines  thereof?

 DEPUTY  MINISTIR  IN  THE
 'ए  OF  HEALTH  AND  FAMI-

 LY  PLANNING  (SHRI  A  K  M  ISHA
 Que)  {ay  Yes

 {b)  An  outlay  of  Re  ]  05  crores  is
 proposed  tb  be  provided  in  respedt  of
 Rajasthan  State  for  implementing  the
 Health  component  of  the  Minimum
 Needs  Prograrnme  durmeg  the  5th  Five
 Year  Plan  period  These  will  ne  an
 earmarked  outlay  and  will  be  provided
 ity  the  State  Sector  of  the  Sth  Plan

 (ले  The  lIfeatth  component  of  the
 Natfonal!  Prégéamme  of  Minimum
 Needis  aims  at  the  arhievement  of  the
 toltowitiv  specific  objectives:  या

 i)  Bstabiishment  of  one  Primary
 tYealth  Céentée  for  earch  Com-
 ‘tunity  Bevelopinent  ‘Block;
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 Q))
 Bitte  tonne

 ot
 f*  for  every

 population,

 one  sub
 i0,.000  a

 oe

 Gi  ~  Making  up  of  deficiency  &
 buildings  including  résidenth®
 quasters  of  the  existing  है
 mary  Health  Centres  and  sul
 Centres,

 (iv  )  Provision  of  drugs  at  the
 Seale  of  Rs  12,000/-  per  atr
 num  for  each  Primary  Hedith
 Centre  and  Rs  2,000/-  per  an-
 num  for  each  sub-Centre  and

 (v)  Upgradation  of  one  in  every  4
 Primary  Health  Centres  te
 the  status  of  36  bed  rural  hop
 pital  with  specialised  services
 in  surgery,  medicine,  obstet-
 rics,  gynaecology  and  anaes-
 thesia

 A  sum  of  Rs  12500  laxhs  has  bear
 earmarked  for  the  :mplementation  af
 this  programme  in  Rajasthon  dunng
 the  current  financial  year

 Man-days  lost  due  to  Power  shedding
 in  Rajasthan

 35I3  SHRI  HHRIKISHAN  MODI
 Wilh  the  Minister  of  LABOUR  be
 Pleased  to  state:

 (a)  the  number  of  man-days  lost
 in  Rajasthan  State  due  to  power  shed-
 ding  in  ‘1973-74  and  upto  November,
 ‘1974;

 (b)  whether  small  scale  industries
 have  beetn  closed  due  to  power  shed-
 ding,  and

 (c)  if  so  the  measures  taken  by
 Government  to  imvrove  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAI-
 GOVIND  VERMA)  (a)  to  (c)  The
 matter  falls  essentially  in  the  State
 sphete  The  Ministry  of  Labour  have
 no  informatim  about  the  number  of
 man-days  lost  due  to  power  shedding?
 and  reported  closure  of  small  scale
 industries  que  to  power  sheddng  ls
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 Rajasthan.  The  Muanigtry  of  Energy
 are  closely  monitoring the  implementa-
 tion  of  various  meastices  designed  to
 @educe  power  shortages  and  improve
 power  availability  an  the  country.

 Small  Scale  Units  of  Rajasthan
 affected  by  Iron  and  Steel

 shortage
 35l4  SHRI  SHRIKISHAN  MODI.

 Will  the  Mimster  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Small  Scale  Units  in
 Rajasthan  have  been  greatly  affected
 by  the  shortage  of  iron  and  steel,  and

 (b)  sf  80  the  steps  to  be  taken  for
 the  normal  production  by  Small  Scale
 Units*®

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STESL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b)  The  information  is  being  coliect-

 ee a  and  will  be  laid  on  the  Table  of
 the  House,

 Trancport  facilities;  in  Rajasthan  in
 Fifth  Pian

 ‘1515.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (ar  whether  any  target  of  transport
 facilities  to  be  extended  during  the
 first  year  of  Fifth  Plan  has  been
 finalised  for  Rajasthan;  and

 ¢b)  if  so,  the  broad  outlines  there-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M.  TRIVEDI):
 fa)  and  (b).  The  approved  outlay
 @uring  1974-75,  for  expansion  of  road
 transport  facifities  in  Rajasthan
 amounts  to  Rs.  .89  Crores.

 Ala  to  Orissa  for  improving  Medical
 facilities  for  poorer  sections  of  Society

 .  §6  SHRr  ANADI  CHARAN  DAS:
 ;  SHRI  P.  GANGADEB:-
 दर  the  Min‘ster  of  HEALTH  AND

 priate
 PLANNING  be  pleased  to

 e:

 «  (a)  whether  any  scheme  १४२९  been
 undertaken  by  the  Orissa  Government
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 for  improvement  of  medica  facilities
 for  the  poorer  sectiong  of  the  Society;

 (b)  if  so,  whether  the  Central  Gov-
 ernment  have  given  any  financial
 assistance  for  such  a  scheme,  and

 (c)  if  so,  the  nature  thereof?
 ne

 THE  DEPUTY  MINISTER  IN  TS
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K  MM
 ISHAQUE)  (a)  Yes

 (b)  There  is  provision  for  an  outley
 of  Rs  400  crores  in  respect  of  Orissa
 State  for  implementing  the  Health
 component  of  the  Minimum  Needs
 Programme  during  the  Sth  Five  Year
 Plah  period  This  will  be  an  earmark-
 ed  outlay  and  will  be  provided  in  the
 State  Sector  of  the  5th  Plan.  $

 (०)  The  Health  component  of  tke
 National  Programme  of  Minimus
 Needs  aims  at  the  achievement  of  the
 following  specific  objectives

 (i)  Establishment  of  one  Primary
 Health  Centre  for  each  Com
 munity  Development  Block;

 (i)  Estabhshment  of  one  sub-
 Centre  for  every  10,000  of  po-
 pulation;

 (iil)  Making  up  of  deficiengy  ip
 buildings  including  residential
 quarters  of  the  existing  Pri
 mary  Health  Centres  and  sub
 Centres;

 (iv)  Provision  of  drugs  at  the  scale
 of  Rs,  12,000  rer  annum  for
 each  Primary  Health  Centre
 ang  Rs,  2.000  per  snnum  for
 each  sub-Centre;  and

 {v)  Upgradation  of  one  in  every  $
 Primary  Health  Centres  to  the

 .  status  of  30  bad  rural  hospital
 with  speclalseq  services  in
 surgery,  medicine,  obstetrics.
 gynaecology  and  anaesthesia

 A  sum  of  Rs.  33i.00  lakhs  has  been
 earmarked  for  the  implementation  of
 this  programme  in  Orissa  during  th
 current  financial  year,
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 Transport  facilities  in  Orissa  in
 Fifth  Plan

 ‘1587,  SHRI  ANADI  CHARAN  DAS:
 SHRI  P.  GANGADEB;

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleasea  to
 state:

 (a)  whether  any  target  of  transport
 facilities  to  be  extended  during  the
 first  year  of  Fifth  Plan  has  been  fin-
 alised  for  Orissa;  and

 (b)  af  so,  the  broad  outlines  there-
 off

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  and  (b).  47  outlay  of  Rs.  42
 takhg  is  envisaged  for  road  transport
 for  the  first  year  (1974-75)  of  Fifth
 Plan  for  Orissa’  This  provision  in-
 cludes  purchase  of  33  buses  for  et
 tension  of  transport  facihties.

 Steal  Production  vis-a-vis  National
 Target

 5i8.  SHRI  NOORUL  HUDA:;  Wil
 the  Minister  of  STEEL  AND  MINES
 te  pleased  to  state:

 (a)  the  production  figures  of  steel
 during  ‘1978-74  and  factory-wise  fig-
 ures  (both  private  and  public)  for
 the  same;

 (b)  the  shortfall  in  production  for
 the  current  year  vis-a-vis  nations]
 target;  and

 (ed  the  reasons  for  such  shortfall?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 SUKHDEV  PRASAD):  (a)  The
 Production  of  ingot  steel  and  saleable
 steel  from  the  integrated  steel  plants,

 mF
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 both  in  the  public  and  private  sectors,
 during  ‘1973-74  was  as  under:—

 (In  ‘ooo’  tonnes)

 Plant  Ingot  Saleable
 Steel  steel

 ne
 (a)  Pubh.  Setr

 Bhilas  Steel
 Plant  iRO4  GRD

 Durgapur  Steel

 Plant,  दि  476  o”

 Rourkela  Steel

 Plant,  TORT  7%6

 Bokaro  Steel  :
 Lrd  है  48

 Total  पु  ३769  2795

 (b)  Private  Sector

 sco  :  I5i4  t200

 7500  439  358

 Total  1953,  7558

 GRAND  TOTA!  5722  4353

 (b)  and  (c).  The  target  of  total
 production  from  these  plants  for  the
 period,  April-October,  ‘1974,  was  3.524
 million  tonnes  of  ingot  steel  and  2.681
 million  tonnes  of  saleable  steel.  The
 actual  production  during  this  period
 was  3.402  million  ingot  tonnes  end
 2602  milion  tonnes  of  saleable  steel.
 Thus,  though  there  was  a  sight  shot
 fall  of  3.5  per  cent  in  the  production
 of  ingot  steel,  the  production  of  sale
 able  steel  exceeded  the  target  चाब्पाही-
 nally.
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 बॉबी  योजना  में  मध्य  प्रदेश  में  सड़कों  का

 निर्माण

 i529.  भरी  कार  alto  बड़े:  कया

 धौवहुन  धौर  परिवहन  बनी  यह  बताने की
 कपा  करेंगे  थी  :-

 (क)  पांचवी  पंचवर्षीय  योजना  में
 मध्य  प्रदेश  में रुड़का  पिर्माग  पर  कितनी
 राशि  खच  की  जायेगी  ;

 (ख)  चालू  योजना  में  कोन  सी
 नवी  सड़के  बगई  जायेगी;  भोर

 (ग)  उसकी  छूम्बाई  कितनी  होगी?

 नौवहन  शौर  परिवहन  मंत्रालय  में
 राज्य  मंत्री  (शो  एस०  एम०  त्रिवेदी)
 (६)  से  (ग).  सर्वध:.रूप  से  भरत

 झझरी-र  मुख्यत:  राष्ट्रीय  राजमार्ग  घोषित
 सड़को  के  बिस  के  लिये  उत्तरदायी
 है।  राज्यों  में  राष्ट्रय  राजमार्गों  के
 अलावा  अन्य  रूसी  सडकों  के  लिये
 झंबंधघित  राज्य  सरप्परे  मुख्यरूप  से
 जिम्मेदार  है  ।  जहां  तद  राज्य  मार्गों  का
 संबंध  है  पांचवी  रोज थ  प्रारूप  के  पक्‍्न्तगंत
 अस्थायी  पिवतनों के  अनुसार,  पांचवें  योजना
 अवधि  में  मध्य  प्रदेश  में  सड़...  विस  के
 ि  55  बारोड़  रुपय  की  राशि  उप-
 लब्ध  की  जाने  की  संभवत  है।  इसमें
 ® 1974-75  के  लिय  6  बारोड़  रुपये
 का  परिचय  है।  इसे  ग्थितनां  में  से

 विस्तृत  दवयंक्रम  राज्य  सिर  को

 सैप  मरत  होता  .  जहां  तक  राष्ट्रीय
 'शुक्मागों  ब्  संबंध  है,  i974-75  के

 डरा:  संपूर्ण  देश  चि  45.  50  <'रोड़
 पय  की  राशि  व्यय  के  य  उपलब्ध

 | ई  i  इसमें  से  मध्य  प्रदेश  सर पर  को

 मिलने  290  लाख  रुपये  है,  जो  मुख्यत.
 फूंक  में  मौजूदा  राष्ट्रीय  राजमार्गों
 i  3.

 हल परे  लालू  क्यो  के  लिये  हैं।  मध्य  प्रदेश

 ra

 कुल
 इस  समय  2670  मिण  भरी  है।  ही
 अतिरिकत  1974-75  %  भष्तर्राम्वीय
 एंव  प्राथमिक  महत्व  की  केन्द्रीय  सहायत
 राज्य  सड़कों  पर  पहले  ही  से  स्वीकृत  कार्यों
 के  लिये  2  लाख  पप  को  राशि  राज्य
 सरवर कों  ऋण  के  रुप  में  उपलब्ध  है।

 में
 राष्ट्रीय  राजमार्गों  की  कुल  लम्बाई

 Prohibition  on  plying  of  vehicles  om
 Sundays

 1520.  SHRI  K.  MALLANNA  Wul
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 enact  a  law  prohibiting  all  vehicles  ex-
 cept  those  engaged  on  agricultural
 operation  from  plying  on  Subdays  to
 economise  on  oil;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISFER  OF  STATE  IN  THE
 MINISIRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र.  M.  TRIVEDI):
 (a)  Yes,  Sir  This  is  one  of  the
 seve-al  proposa's  under  consideration
 of  Government  to  effect  economy  tn

 the  use  of  HSD
 wy
 (9)  The  proposal  is  to  impose  a

 complete  ban  on  the  plying  of  all
 commercial  vehicles  for  one  full  day
 in  a  week  preferably  on  Sunday  80
 that  the  ban  is  linked  with  the  closure
 of  markets,  civie  and  business  centres.
 offices  etc.

 राष्ट्रीय  राज पण  संद्या  30  को  खराब
 स्थिति

 452i.  शी  रामवतार  गायत्री
 क्या  नौवहन  धौर  परिवहन  मंत्री  यह  बताने

 की  कृपा  .रें ग्रे  कि  :

 (६9  ह 216  राष्ट्रीय  'राज पल  संध्या

 30  पट  ६  7र  वे  होमर  गुज ता  है,
 कै  °  7  द्  ४
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 (a)  क्‍या  उक्त  सिवा  की  स्थिति

 पटना  जिले  के  मनेर  से  लेकर  पटना  नगर

 तब  बहुत  खराब  है  जहा  ि  जगह  जगह

 नहें  बन  गये  हैं  जिससे  सवारियों  के

 आवागमन  से  कठिनाई  होती  है  ,

 (ग)  क्‍या  उक्त  सडक  सा दिक् पुर,
 उ  पुर,  शेरपुर,  छितनावा,  दाऊदपुर  कुर्सी,

 में  पुरा,  मदिरा  तथा  अन्य  गावों  के  पास

 प्रत्युत  ही  खराब  &;  कौर

 (घ)  यदि  हा,  तो  सरकार  ने  दस
 सडक  की  मरम्मत  के  लिये  क्‍या  कार्यवाही
 की  है?

 नौवहन  और  परिवहन  मंत्रालय  में
 राज्य  मंत्री  थी  एच०  एम ०  त्रिवेदी)  .

 क)  जो  हा

 (ख)  स  (घ)  सूचना  एकत्रित  की
 जा  रही  है  और  यथासमय  उसे  सभा  पटल
 पर  रखा  जायेगा  ।

 Research  Project  of  Military  Signifi-
 cance  Financed  by  PL-480  Funds

 3522  SHRI  2  K,  CHANDRAPPAN
 SHRI  SARJOO  PANDEY

 Will  the  Minster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  io
 State

 (a)  whether  Government  are  aware
 of  the  fact  that  the  U  S  Govern-
 ment  had  spent  P  L-480  funas  to
 Sponsor  some  research  project  of
 military  significance  in  India  at  Patel
 Chest  Institute,  New  Delhi,

 \b)  whether  a  report  to  this  effect
 has  appeared  in  Press  on  the  9th
 October,  974  captioned  ‘US  spon-
 sored  toxin  research  in  India”,  and

 (९)  af  so,  the  facts  thereof  and  re-
 action  thereto?

 {HE  DEPUTY  MINISTER  IN  ‘HE
 MINISTRY  OF  HEALTH  AND  FaA-
 MILY  PLANNING  (SHRI  A  K  M
 ISHAQUE)  (a)  The  Vallabhbhaa  Patel
 Chest  Institute,  Delhi,  have  informed

 DRRG  Ls—'  7,
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 that  the  Research  Projects  conducted
 by  them  with  the  help  of  funds  under
 P.L-480  are  not  of  any  military  signi-
 ficance

 (b)  Yes,  Sir.
 (९)  In  so  far  as  the  press  report  38

 concerned,  it  has  no  relation  to  the
 nature  of  research  work  conducted  in
 the  Patel  Chest  Institute

 Search  of  Camera  Boxes  and  Bags  of
 Indian  Photographers  by  U.S  Security

 Personnel  at  Palam  Airport

 524  SHRI  HARI  SINGH  Will  the
 Minster  of  EXTERNAL  AFFAIRS
 be  pleased  to  state,

 (a)  whether  the  Press  Photogra-
 phers’  camera  boxes  and  bags  were
 opened  and  searched  by  the  ए.  S.
 Security  personnel  at  the  Palam  air-
 port  technical  area  on  the  arrival  of
 U  S  Secretary  of  State  on  the  28th
 October,  1974,  and

 (b)  Government’s  reaction  thereto”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  and  (b)
 Before  the  arrival  of  the  US  Secre-
 tary  of  State  at  the  Palam  Airport  on
 the  27th  October  1974,  the  US  Secu-
 rity  personnel  were  checking  on  the
 photographers  etc  from  their  side
 and  in  the  process  of  doing  so  they
 attempted  to  check  by  mustake  a  few
 bags  belonging  60  Indian  photogra-
 phers  Ay  soon  as  this  was  noticed  tv
 the  PIB  Representative  and  our  Secu-
 rity  personnel  on  dutv  they  brought
 this  to  the  notice  of  the  US  side  who
 realized  their  mistake  and  reframed
 from  proceeding  anv  further  with  such
 check

 Setting  up  of  a  Training  Institute  for
 Electronics  and  Process  Instrumenta-

 tion  at  Hyderabag

 4323  SHRI  DHAMANK  AR  Will  the
 Minister  of  LABOUR  be  pleased  to
 state

 (a)  whether  Government  propose  to
 set  up  an  Advance  Training  _Insti-
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 tute  for  Electronics  and  Process  Ins-
 trumentation  at  Hyderabad  with  assis-
 tance  from  ILO  ang  Government  of
 Sweden;  and

 (9)  if  so,  the  main  features  of  the
 proposals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).  Dur-
 ing  the  5th  Five  Year  Plan  it  is  pro-
 Posed  to  set  up  an  Advance  Training
 Institute  for  Electronics  &  Process

 ‘,  Instrumentation  at  Hyderabad  with
 assistance  from  Swedish  International
 Development  Authority  (I.L.0.  being
 the  executing  agency)  to  provide  for
 the  following  courses  :—

 (i)  training  of  highly  skilled
 technicians  in  the  fleld  of
 Domestic  Electronics,  Indus-
 trial  Electronics,  Medical  Elec-
 tronics,  and  Process  Instru-
 mentation.

 (४)  Training  of  Instructors  in  the
 above  fields.

 (iii)  Upgrading  and  Refresher
 Training  Courses  in  the  field
 of  Electronics.

 The  scheme  is  estimated  to  cost
 about  Rs.  2  crores,  including  the  con-
 tribution  to  be  made  by  the  foreign
 agencies.  Final  details  of  the  scheme
 are  being  worked  out.

 Declaring  various  Industries  in  Delhi
 as  Public  Utility  Services

 ‘1526,  SHRI  JYOTIRMOY  BOSU:
 SHRI  MADHURYYA  HAL-

 DAR:
 Will  the  Minister  of  LABOUR  be

 Pleased  to  state:

 (a)  whether  on  or  about  5th  Sep-
 tember,  1974,  the  Lt.  Governor  of
 Delhi  issued  a  notification  declaring
 as  many  88  3  categories  of  indus-
 tries  in  the  Union  Territory  of  Delhi
 as  ‘Public  Utility  Service’  for  six
 months,  thus  putting  a  blanket  ban  on
 all  strikes  in  these  industries  for  that
 period;  and

 (b)  if  so,  the  facts  thereof  and  the
 reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).  There
 is  no  blanket  ban  on  strikes  in  respect
 of  public  utility  services,  but,  only  an
 obligation  on  the  part  of  workers  to
 give  4  days’  notice  of  strike  to  the
 employers  as  specified  in  section  22(l)
 of  the  Industrial  Disputes  Act,  1947,

 The  notification,  effective  from  Ist
 September,  ‘1974,  which  declares  3
 categories  of  industries  as  Public  uti-
 lity  services,  is  an  extension  of  pre-
 vious  notifications  which  have  heen
 issued  from  time  to  time  in  the  past.
 The  industries  are  of  such  a  nature
 where  a  sudden  strike  without  prior
 notice  is  likely  to  put  the  community
 to  hardship  and  inconveinence.  The
 declaration  as  public  utility  services
 of  these  industries  was  made  in  public
 interest.

 Aluminium  Production

 +1527,  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  the  total  production  of  Alumi-
 nium  in  the  country  during  the  last
 three  years,  year-wise;

 (b)  the  total  requirements  of  Alum-
 inium  by  industries;  and

 (c)  the  total  quantity  of  Alumi-
 nium  imported  during  the  last  threc
 years,  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  The
 total  productton  of  aluminium  in  the
 country  during  the  last  three  years  35
 indicated  below:

 Year  Production
 हुइ  tonnes

 I97I-72  .  कर  181485

 1972-73,  न  गन  ‘i  TATE

 1973-74.  है  .  :  147,845

 7475  .  wk  paso
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 (b)  The  estiriated  requirement  of
 the  Aluminium  metal  during  the  cur-
 rent  year  (1974-75)  s  about  200000
 tonne:

 (ec)  The  quantity  of  alumimium  im-
 ported  during  the  last  three  years  i8
 indicated  below

 Year  Import  in
 tonnes

 197 1-72  नि  न  (21,236

 ‘1972-73  ०  .  4  1,664,

 1973-74  .  1,605  6

 Mini  Steel  Plant  in  North  Bengal

 3548  SHRI  R  N  BARMAN  Will
 the  Mmuster  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  the  main  causes  of  dropping  the
 proposal  of  setting  up  Mim  Steel
 Plant  in  North  Bengal  for  which  all
 the  preliminaries  ‘including  site  sel-
 ection  were  completed,  and

 (b)  the  total  amount  incurred  in
 carrying  out  these  preluminaries  in
 respect  of  the  Mm  Steel  Plant?

 THE  DEPUTY  MINISTER  IN  THE
 MIN'STRY  OF  STEEL  AND  MINES
 (‘SHRI  SUKHDEV  PRASAD)  (a)  and
 (  )  Presumably  the  reference  38  to
 M  s  Siliguri  Steels  Lid  who  have  been
 kiven  a  Carry-on-Business  beence
 No  decision  hag  been  taken  on  their
 tequest  for  change  of  location

 Aluminium  Corporation  of  India,  J&K
 Nagar,  West  Bengal

 3529  SHRI  R  N  BURMAN  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  when  Government  propose  to
 take  over  the  Aluminium  Corpora-
 ton  of  India  at  ते  &  K,  Nagar,  West
 Bengal,
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 (b)  the  total  loss  suffered  by  the
 Aluminium  Corpvration  after  its  clo-
 sure  a  year  ago,  and

 (c)  the  steps  Government  propose
 to  take  to  cover  up  the  loss?

 THEL  DEPLILY  MINISTIR  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (9)  to
 (९)  In  order  to  make  an  objective
 assessment  of  the  affairs  of  the  Alu-
 minium  Corporation  of  India  Limited,
 Government  constituted  a  Committee
 under  Section  5  of  the  Industries
 (Development  and  Regulation)  Act,
 95l  The  Report  of  this  Committee
 i8  under  consideration  of  Government.
 The  short  production  of  aluminium
 metal  on  account  of  closure  of  this
 Plant  in  September  973  38  about  8060
 tonnes

 भारी  इस्पात  संबंधों  की  संख्या

 1530.  श्री  फूल चन्द  वर्मा  :  क्या
 स्वात  शौर  खान  मंत्री  यह  बताने  की
 कृपा  करेंगे  बि

 (व)  देश में  कुल  क्ति ने  भारों  इस्पात
 सत्र  चर  रहे  है

 (ख)  उनसे  से  कितने  अपनी  पूरी
 क्षमता  पर  चल  रहे  है,  और

 (ग)  शेष  सयता  दारा  पूरी  क्षमता
 का  उपयोग  न  क्या  जाने  के  क्‍या  रण
 हैं  ?

 इस्पात  और  खान  मंत्रालय  में  उपमंत्री

 (थी  सुखदेव  प्रसाद)  (१)  दस
 समय  देश  में  पाच  सर्वतोमुखी  इस्पात  बार-
 खाने  चल  रहे  है  अर्थात्‌  भिलाई  इस्पात
 कारखाना  राउरकेला  इस्पात  कारखाना
 और  दुर्गापुर  इस्पात  परखाना  (ये  तीनों
 वार खान।  हिन्दुस्तान  स्टील  लि०  के  भ्र धीन

 है)  तथा  इंडियन  प्राय रन  एड  स्टील  क०  के
 क्रमश  बिनपुर  और  जमशेदपुर  मे  इस्पात  के
 कारखाने  ।  एव  कौर  सर्वतोमुखी  इस्पात
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 कारखाना  बोकारों  में  स्थापित  किया  जा

 रहा  है।  भरी  तक  हस  इस  वा रखाने  की  केवल

 कुछ  इकाइयों  में  ही  उत्पादन  आरम्भ

 हुआ  है  श्रौर झन्य  इमामों  लग  निर्माण
 कार्य  चल  रहा  है।

 (ख)  इन  कारखानों  में  से  किसी  में

 भी  इस  समय  उनकी  स्थापित  क्षमता  च्

 पुणे  उपयोग  नहीं  हो  रहा  है।

 (ग)  इन  कारखानों  में  गत  कुछ
 वर्षों  में  क्षमता  के  कम  उपयोग  होने  के

 विभिन्न  कारण हैं  जो अलग  अलग  कारखानों
 तथा  अलग  अलग  वर्षों  में  भिन्न  भिन्न

 रहें  है।  मोटे  तौर  पर  कुछ  मुख्य  कारण

 इस  प्रकार  थे  ---कोतल  यौवन  बैटरियों  का
 कार्यकरण  संतोषजनक  ने  होना,  रख  रखाव
 बा  कार्य  शेष  रह  जाना  '  रख  रखाव  की
 व्यवस्था  पर्याप्त  न  होने  के  कारण  उपकरण
 में  खराबी  श्र  जाना  और  काय  रु  जाना,

 जुलाई,  97]  में  राउरकेला  इस्पात
 कारखाने  को  स्टील  मेंल्टिग  शाप  की
 छत  का  गिर  जाना  जिस  के  चरण  कई

 महीनों  तक  सम्पूर्ण  इस्पात  4परखाने
 के  संचालन  पर  प्रभाव  पड़ा।  इसको  में
 सूत्रों  को  बदलने,  मरम्मत  करने  तथा
 रख  रखाव  यक्रमों  का  पर्याप्त  न  होना,
 मालिक  मजदूर  सबन्ध  अच्छे  न  होदा  विशेष
 रुप  से  दुर्गापुर  इस्पात  कार बान  तथा  'इनको'
 तथा  कुछ हद  तक  राउरकेला  इस्पात  पर-
 खाने  में  मालिक'  मजदूर  सबंध  अ्न्छ  न  होना,
 बिजली  की  सप्लाई  पर  प्रतिबन्ध/बजली
 का  सप्लाई  न  होना  तथा  बिजली  का
 सप्लाई  में  भारी  कटोता/बाधाएं/का4ले  की
 पर्याप्त  मात्रा  में  उपलब्धि  न  होता  आर
 बप  975-74  मे  रेलवे  में  प्रौद्योगिक
 ऑ्रशान्ति  तथा  बीच  बीच  में  धीमी  गति
 से  कार्य  मारने  के  कारण  रेल  यातायात  में
 गम्भीर  बाधा  आता  1  चालू  वित्त  वर्ष  में,
 प्रधान,  रेल  कर्मचारियों  की  हड़ताल  का

 झा शका  आर  बाद  में  वास्तव  में  6हड़ताल

 हो  जाने  ओर  उसके  दुष्पीरणासे  के  कारण
 कच्चे  माल के  स्टार  के  संरक्षण  के  विचार
 से  प्रचेल-जून,  974  के  महीनों  में  इन
 कारखानो  के  उत्पादन  को  विनियमित
 करना  पढ़ा.  शौर  उत्पादन  का  स्तर  निम्न
 रखा  गया  ।  बिजली  तथा  कोयले  को
 सप्लाई  में  भा  कुछ  कढिताइया  रही  है।

 Developing  of  electro  sleep  aPparatus
 by  the  Electronics  and  Radar  Develop-

 ment  Establishment,  Bangalore

 1531,  SHRI  NAWAL  KISHORE
 SHARMA;  Wu  the  Minister  of  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  Electronics  and  Radar
 Development  Bstablishment  (ERDE),
 Bangalore  has  developed  an_  electro-
 sleep  apparatus  recently;

 (b)  if  so,  how  such  an  appartus
 functions  in  the  hospitals  and  its
 future  demand  expected  during  the
 next  three  months;

 (c)  the  working  capacity  of  the  ap-
 paratus;  and

 (d)  whether  it  has  also  been  decid-
 ed  to  award  a  licence  to  private  firm
 to  manufacture  the  apparatus;  if  so,
 the  particulars  thereof?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  Yes,  Sir.

 (9)  to  (d).  The  apparatus  38  usec
 for  electro-sleep  therapy  on  patients
 suffering  from  sleep  disorders.  The
 equipment  is  capable  of  handling  one
 patient  at  a  time.  The  technical
 “know-how”  of  the  equipment  was
 passed  on  to  National  Research  and
 Development  Council  (NRDC)  for
 commercial  exploitation.  Being  a  new
 product,  the  demand  has  to  be  asses*-
 ed  by  the  parties  to  whom  “know
 how”  is  made  available  by  N.R.D.C
 So  far,  the  “know-how”  has  been
 licensed  by  NRDC  to  one  private  firm
 The  main  features  of  the  licence  8९
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 payment  of  certain  luthpsum  premium
 and  recurring  royalty  on  net  ex-fac-
 tory  sales.  The  period  of  the  licence
 is  for  seven  years  and  it  i8  non-exclu-
 sive  in  nature.

 US  warships  in  Indian  Ocean

 1832,  SHRI  G.  Y.  KRISHNAN:
 SHRI  N.  E.  HORO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  U.S.  Navy’s  nuclear-
 powered  aircraft  carrier  ‘Enterprise’
 has  been  ordered  by  U.S.  to  return  to
 the  Seventh  Fleet  to  counter  the
 growing  Soviet  naval  presence  in  the
 Indian  Ocean.

 (9)  whether  the  75,000-ton  vessel
 would  carry  about  30  up-to-date  F-l4
 Tomcat  Supersomic  Fighters  which
 have  replaced  F-4  Phantom  jets;  and

 (९)  if  so,  the  reaction  uf  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHR'  BIPINPAL  DAS)  (a)  and  (b)
 The  Government  have  seen  press  re-
 ports  to  ths  effect.

 (c)  The  Government  views  with
 Serious  concern  any  action  or  develop-
 ment  which  runs  counter  to  the  United
 Nations  Resolutions  on  the  Indian
 Ocean  88  a  Zone  of  Peace.

 Condom  manufacturing  plant  in  West
 Bengal

 1583,  SHRI  H  N.  MUKERJEE:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  Central  Government
 have  not  given  as  yet  their  final  deci-
 s10n.  on  setting  up  of  a  condom  manu-
 facturing  plant  in  West  Bengal;  and

 (b)  if  so,  the  reasons  for  the  delay?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  The  proposal
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 for  setting  up  an  additional  unit  at
 Farakka  (West  Bengal)  is  under  ex-
 amination  in  the  light  of  the  overall
 demand  of  condoms  and  avarlabilty
 of  funds.

 Amendment  of  definition  of  Industry
 under  Industrial  Disputes  Act

 534  SHRI  0.  D.  DESAI:
 SHRI  PURUSHOTTAM  !

 KAKODKAR:
 SHRI  P  GANGADEB:

 Will  the  Mamster  of  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  are  think-
 ing  of  amending  the  definition  of  the
 word  “Industry”  under  the  Industrial
 Disputes  Act;  and

 (b)  if  so,  the  reasons  for  this
 change?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA)  (a)  and  (b)  The
 entire  matter  is  under  the  considera-
 tion  of  the  Government

 Health  and  Family  Planning  Centres
 in  Gujarat

 535  SHRI  D  D  DESAY  Will  the
 Miniter  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state-

 (a)  the  total  amount  earmarked  for
 the  Health  Centres  and  Family  Plan-
 ning  Centres  in  Gujarat  State,  District-
 wise  for  the  years  1973-74  and  1974-
 75;  and

 (b)  how  much  has  been  earmarked
 for  the  villages  and  towns  of  Kaira
 District?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE)  (a)  and  (b).  Allocation
 of  Central  assistance  to  the  States  for
 Health  and  Family  Planning  Pro-
 grammes  is  made  scheme-wise  for  the
 State  as  a  whole  and  not  district-wise.
 The  distribution  of  the  allocation  dis-
 trict-wise  and  for  different  villages  and
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 towns  is  made  by  the  State  authorities
 themselves  on  the  basis  of  local  re-
 quirements.  The  total  amount  ear

 marked  for  Health  and  Family  Plan-
 ning  Centres  in  Gujarat  during  1973-
 74  and  ‘1974-75,  is  as  under:—

 1973-74  7974-75

 (Rs.  in  Lakhs)
 Rural  Family  Welfare  Planning  Centres  and  Sub-Centres,  §$°Q0*  5§2-  50°

 Urban  Family  Welfare  Planning  Centres.  .  7  26°00  4  85

 Primary  Health  Centres  and  Sub-Centres.  .  वि  .  .  r00'00*

 *In  addition,  a  block  assistance  of  Rs.  78  81  lakhs  during  973-74  ard  Rs.  33.8¢  Jakh’
 during  1974-75,  was  also  earmarked  for  P.O.L.  and  fund  for  major  repairs  and  procurement
 of  ditierent  vehicles  including  vehicles  for  Rural  Centres.

 **This  provision  has  been  msc  ¢  under  the  Minimum  Needs  Programme  ;n  1974-75"
 There  was  no  corresponding  assiste-i-e  for  it  in  1973-74.

 Welfare  Schemes  for  Agricultural
 Labour  in  Gujarat

 1536.  SHRI  0,  D.  DESAI:  Will  the
 Minister  of  LABOUR  be  pleased  to
 state;

 (a)  the  major  welfare  schemes  so
 far  aprpoved  by  Government  for  the
 welfare  of  agricultural  labourers  in
 Gujarat;  and

 (b)  the  implementation  of  these
 schemeg  up-to-date  scheme-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).  The
 Fifth  Five  Year  Plan  envisages  a
 scheme  for  streamlining  the  tenurial
 status  and  strengthening  the  imple-
 mentation  machinery  for  investment
 support  to  assignees  of  new  land,  most
 of  whom  would  be  landless  labourers.

 Two  Central  Sector  projects  for
 Marginal  Farmers  and  Agricultural
 Labourers  (MF'AL)  were  taken  up  in
 Gujarat  in  the  districts  of  Vadodra
 (Baroda)  and  Valsad  (Bulsar)  during
 the  Fourth  Plan.  The  emphasis  in
 MFAL  prfojects  is  more  on  subsidiary
 occupations  and  employment  in  off-
 season  periods  as  the  scope  for  in-
 creasing  agricultural  production  is
 rather  Iimited  due  to  narrow  land

 base.  A  smali  component  of  rural
 works  was  also  included  to  generate
 wage  employment,  the  works  being
 such  that  they  support  the  other  main
 programmes  in  the  local  area  like
 link  roads  to  markets,  godowns,  com-
 munity  irrigation  works,  etc.  An  out-
 lay  of  Rs.  5  lakhs  in  each  of  the  two
 projects  in  Gujarat  has  been  provided
 for  rural  works  programme  for  the
 five  year  project  period  ending  im
 ‘1975-76.  The  schemes  included  are
 feeder/approach  roads,  community
 tanks,  etc.  About  11,700  participants
 in  Valsad  and  about  4,025  in  Vadodra
 have  been  benefited  under  the  rural
 works  programme  upto  September
 974  from  wage  employment.

 The  agricultural  labourers  are  also
 covered  under  animal  husbandry  pro-
 grammes  like  dairy,  poultry  ete.  How-
 ever,  the  number  of  such  beneficiaries
 is  not  known,  Agricultural  Labourers
 are  also  expected  to  benefit  from  in-
 tensive  agricultural  indirectly  as  such
 development  would  provide  fuller  em-
 ployment  to  them.  The  henefits  of
 this  nature  cannot,  however,  be  quan-
 tified.

 Agriculture  is  a  scheduled  emplos-
 ment  under  Minimum  Wages  Act,  948
 Under  this  Act  the  appropriate  Gov-
 ernment  fixed  the  wage  rates  of  diff-
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 erent  .  cafegories  of  agricultural  la-
 bourers,  frong,,  time  to  time,

 Drought  Prone  Areas  Programme
 (formerly  Rural  Works  Programme)
 is  not  a  welfare  scheme.  It  was  an
 employment  scheme  during  the  Fourth
 Plan.  An  allocation  of  Rs.  00  crores
 was  initially  provided  for  the  pro-
 gramme  over  a  period  of  4  years  from
 1970-71  to  ‘1973-74,  This  was.  how-
 ever,  got  reduced  to  Rs.  84.88  crores
 due  to  budgetary  constraints  in  1973-
 74,  The  State  Governments  are  re-
 ported  to  have  incurred  expenditure
 over  Rs.  88  crores  resulting  in  the
 generation  of  over  350  million  man-
 days  of  employment  on  the  hasis  of
 the  available  data  for  the  Fourth  Plan
 period.

 The  focus  of  the  programme  in  fhe
 Fifth  Plan  has,  however,  shifted  from
 employment  generation  to  area  de-
 velopment  approach.  An  allocation  of
 Rs.  387  crores  has  been  provided  for
 the  programme  at  the  central  level.

 The  programme  covers  l0  districts
 either  wholly  or  partly.  from  Gujarat
 नै  total  allocation  of  Rs.  4  crores  was
 nitially  indicated  to  the  State  for  the

 DPAP  areas  during  the  4th  Plan,  The
 State  Government  is  reported  to  have
 incurred  a  total  expenditure  of  Rs
 0.73  crores  resulting  im  the  genera-
 tion  of  49.6]  lakh,  mandays  of  em-
 ployment  during  the  4th  Plan  period

 Effect  of  mustarg  oil  on  heart

 ‘1537,  SHRI  VEKARIA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  the  Indian  Council  of
 Medical  Research  has  pointed  out  after
 a  thorough  research  that  habitual  con-
 ‘umption  of  mustard  0  for  a  long
 period  is  not  good  for  heart;  and

 (b)  if  so,  what  steps  have  been
 taken  to  educate  the  masses  to  reduce
 its  consumption?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  हू.  M.
 ISHAQUE):  (a)  Work  carried  out  by
 the  Indian  Council  of  Medical  Re-
 search  has  shown  that  consumption  of
 large  quantities  of  Mustard  Oil  by
 monkeys  produce  undesirable  changes
 in  the  heart.  The  extent  of  applica-
 tion  of  these  findings  on  human  body
 requires  further  investigation.  The
 Council  is  undertaking  investigations
 in  this  direction.

 (b)  It  is  premature  to  consider  this
 step  at  present.

 Development  of  ports  on  Gujarat  coast
 during  Fifth  Plan

 1538,  SHRI  VEKARIA:
 SHRI  P.  M,  MEHTA:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  particulars  of  ports,  small,
 medium  and  large,  on  Gujarat  coast
 which  are  included  in  the  develop-
 ment  programme  of  ports  in  the  coun-
 try  during  the  Fifth  Five  Year  Plan;
 and

 (b)  the  amount  earmarked  for  each
 port?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  and  (७)  Kandla  has  seen  develop-
 ed  as  a  Major  Port  and  provision  fer
 additional  facilhties  at  Kandla.  subject
 to  availability  of  resources.  hes  been
 suggested  ip  tne  draft  Fifth  Plan  under
 the  Central  Schemes.

 Ports,  other  than  Major  Ports,  figure
 in  the  concurrent  list  of  the  Constitu-
 tion  and  the  responsibility  for  their
 development  essentially  vests  in  the
 maritime  State  Government  concemed.
 Under  the  Centrally  Sponsored
 Schemes  of  Fourth  Plan.  loan  assist-
 ance  was  given  for  the  development
 of  one  Minor  Port  from  each  of  the
 maritime  States;  Porbander  was  in-
 cluded  under  this  scheme  in  Gujarat.
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 In  the  Fifth  Plan,  provision  for  de-
 velopment  of  minor  ports  under  the
 same  scheme  is  limited  to  spillover
 schemes  of  the  Fourth  Plan  which  in-
 cludes  Porbander  and  a  sum  of  Rs.  0
 crores  has  been  proposed  for  such
 schemes,  Expenditure  for  the  develop-
 ment  of  other  minor  ports  not  covered
 in  the  Centrally  sponsored  schemes,
 will  have  to  be  met  by  the  State  Gov-
 ernments  out  of  their  State  Plans.

 Man-days  lost  due  to  lock-out,  in
 West  Bengal

 1539.  SHRI  SOMNATH  CHATTER-
 JEE-  Will  the  Minister  of  LABOUR
 be  pleased  to  state:

 (a)  the  total  number  of  man-days
 lost  due  to  lock-outs  in  West  Bengal
 month-wise,  since  March,  ‘1972;  and

 (b)  the  names  of  _  establishments
 where  such  lock-outs  were  declared
 and  whether  any  such  establishment
 is  in  the  public  sector?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHR!  BAL-
 GOVIND  VERMA):  (a)  and  (b).  The
 statement  laid  on  the  Table  of  the
 House  summarises  the  available  infor-
 mation  about  the  number  of  lockouts,
 monthwise.  and  mandays  lost  due  to
 these  in  West  Bengal  from  March
 972  to  August  1974.  [Placed  in  Li-
 brary.  See  No.  LT-8535/74].  During
 the  above  period  only  one  lockout  was
 reported  in  one  public  sector  under-
 taking,  namely,  Hindustan  Cables,
 Burdwan.

 Deployment  of  Army  Personnel  for
 civilian,  jobs

 1540.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  army  personnel  are
 being  deployed  for  civilian  jobs  in
 times  of  certain  emergencies  and  cala-
 mities;

 (b)  if  so,  the  broad  indications  of
 such  extraordinary  situations;  and

 “NOVEMBER  a,  10%  Written  Answers  4.
 (९)  the  full  details  of  such  daploy-

 ment  during  4972,  973  and  wm  in.
 different  parts  of  the  countryt

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Army  personnel  are  deployed  for
 civilian  functions,  at  the  request  of
 civil  authorities,  in  the  following
 situations:—

 (i)  For  the  maintenance  of  law
 and  order,

 (i)  For  the  maintenance  of  essen-
 tial  services,

 (iil)  During  natural  calamities  like
 floods,  cyclones,  earthquakes
 and  fires.

 (iv)  Other  types  of  assistance  in-
 cluding  assistance  for  develop-
 ment  projects.

 (c)  A  statement  is  laid  on  the  Table
 Of  the  House  [Placed  in  Library.  Sec
 No.  LT-8586/74],

 Operations  of  Private  Sector  Iron  Ore
 Mines  in  Orissa  ang  Bihar

 54l,  SHRI  S.  R.  DAMANT:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  any  understanding  ha
 been  reached  between  Government
 and  the  non-captive  private  sector  jron
 ore  mine  owners  in  Barajamda  area  oO
 Orissa  and  Bihar  about  the  futur
 operations;  and

 (b)  if  so,  the  broad  outlines  there.

 THE  DEPUTY  MINISTER  IN  THI
 MINISTRY  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  an¢
 (b).  The  Iron  Ore  Board  had  consti:
 tuted  a  Committee  to  make  recom
 mendations  inter-alia  on  the  develop
 ment  ef  iron  ore  deposits  in  Bara
 jamda  area.  In  its  report,  the  Com
 mittee  has  identified  certain  areas  for
 development  to  meet  the  additiona
 requirements  of  iron  ore  from  this
 regior  during  the  5th,  6th  and  7th
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 Plan  periods.  Iron  Qre  Board  has
 mitiated  discussions  with  the  private
 parties  holding  leases  of  areas  identi-
 fled  for  further  development  during
 Fifth  Plan.  These  discussions  are  con-
 tinuing.

 with  Britain  regarding
 U.S.  Naval  Base  at  Diego  Garcia

 1542.  SHRI  s.  M.  BANERJEE:
 Wul  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  India  has  expressed
 concern  to  Britain  about  the  proposal
 to  develop  a  U.S.  Naval  and  Air  Base
 at  Diego  Garcia  in  Indian  Ocean;

 (9)  if  so,  the  reaction  of  Govern-
 ment  of  UK,  and

 (c)  whether  any  reply  has  so  far
 been  received  and  if  so,  the  gist  of
 the  reply?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  Sir

 (b)  and  (c).  The  U.K.  Government
 have  indicated  that  the  matter  is  still
 under  review,

 Indo-Pak  bilateral  talks

 543  SHRI  S  M  BANERJEE;
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Pakistan  has  agreed  to
 start  dialogue  on  various  outstanding
 issues  and  whether  they  have  agreed
 not  to  make  Kashmir  Issue  a  pre-
 condition;  and

 ¢b)  if  not,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 and  (b).  India  and  Pakistan  have  al-
 Feady  commenced  talks  for  imple-
 Mmenting  various  normalisation  mea-
 sutedetividaged  in  the  Simla  Agree-
 ment,  ‘As  the  House  ig  aware,  agree-
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 ments  on  the  following  subjects  have
 been  signed  between  India  and  Pakis-
 tan  at  Islamabad  on  September  34:—

 (i)  Exchange  of  postal  articles.

 (i)  Tele-communications  Agree-
 ment.

 (ui)  Visa  Agreement.

 (iv)  Protocol  on  visits  to  religious
 shrines,

 Discussions  are  taking  place  this
 month  with  the  Government  of  Pakis-
 tan  for  finalising  new  agreements  on
 the  resumption  of  air  links,  including
 overflights,  and  for  the  resumption  of
 trade,

 Regarding  Kashmir,  Simla  Agree-
 ment  envisages  bilateral  discussions
 after  the  implementation  of  normal-
 isation  measures  and  in  the  context
 of  the  establishment  of  durable  peace.

 Completion  of  investigation  re:  Kanpur
 Glucose  case

 544  SHRI  S  M.  BANERJEE:
 SHRI  DEVINDER  SINGH

 GARCHA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (a)  whether  the  investigation  con-
 ducted  in  the  matter  of  manufacture
 of  spurious  drugs,  including  glucose,
 in  Kanpur  and  other  places,  have
 been  completed;

 (b)  aft  so,  whether  the  report  of  the
 investigation  will  be  laid  on  the  Table
 of  the  House;  and

 (c)  whether  the  investigation  has
 been  conducted  by  the  C.BI.;  and  if
 not,  by  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 जार  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  In  regard  to
 the  Kanpur  Glucose  incident  a  com-
 plaint  has  been  filed  in  the  Kanpur
 Court  against  all  the  accused.  Re-
 port  of  the  C.D.  is  still  awaited.  No
 separate  enquiry  is  being  held  to



 347  Written  Anmvers

 check  the  maritrfacture  of  spurious
 arugé.

 ne

 (c)  Enquiry  ig  being  conducted  by
 the  State  Criminal  Investigation  De-
 partment.

 Wages  ang  working  conditions  of
 employees  in  E.S.2.C.

 1545.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  LABOUR  be  pleased
 to  state:

 (a)  whether  steps  have  been  taken
 to  modify  the  wages  and  working  con-
 ditions  of  the  employees  working  in
 the  Employees’  State  Insurance  Cor-
 poration;

 (b)  whether  the  Job  Evaluation
 Committee  has  submitted  i's  report;
 and

 (c)  if  so,  whether  a  copy  of  the
 Report  will  be  laid  on  the  Table  of
 the  House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  The  Employees’
 State  Insurance  Corporation  have  fur-
 nished  the  following  information:

 (a)  Yes,

 (b)  No,

 (c)  Does  not  arise.

 Thailand  to  set  up  Naval  Base  in
 Andaman  Sea

 4546  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether,  as  reported  by  the  All
 India  Radio  on  the  18th.  September,
 ‘1974,  Thailand  has  decided  to  set  up

 a  naval  base  in  the  Andaman  sea;  and

 (b)  if  so,  the  facts  thereof  and  Gov-
 ernment’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 and  (b).  Government  have  no  con-
 firmation  of  this  report,
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 Drugs  for  V.LPs.  Pr

 7547.  SHRI  JYOTIRMOY  ‘OSU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  Pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  by  a  New
 Delhi  daily  in  its  issue  dated  the  24th
 September,  974  under  the  caption
 “Drugs  for  V.IPs,  and  not  others”;
 and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Yes.

 (b)  It  is  a  fact  that  Hospitals  in
 Delhi  have  been  experiencing  short-
 age  of  drugs  from  time  to  time.  The
 reasons  for  shortage  were:—

 l.  Inadequate  import  licences  is-
 sued  to  manufacturers,  for
 import  of  drugs,

 2  Non-availahility  of  glass  vial:

 3.  Non-supply  of  items  like  Am-
 monium  Sulphate  by  the  Fer-
 tilizer  Corporation  of  India

 4.  Inadequate  supply  of  certain
 canalised  items.

 5,  Non-availability/limited  avail-
 ability  of  drugs  in  the  inte:-
 national  market.

 This  matter  was  discussed  with  all
 appropriate  authorities  and  the  fol-
 Jowing  decisions  were  taken:—

 qa  The  Department  of  Economic
 Affairs  have  agreed  to  issu*
 additional  licences  for  import
 of  life-saving  drugs  in  short
 supply.

 (2)  Steps  have  been  taken  to

 augment  the  supply  of  Glas’
 vials,

 (3)  The  Ministry  of  Food  and
 Agriculture  have  agreed  te
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 release  additional  quantity
 of  Ammonium  Sulphate  so
 that  fhe  requiremetits  of  the
 drugs  units  can  be  met.

 (4)  It  was  decided  to  air-lift  70
 tons  of  Chloroquin  Phosphate
 for  meeting  the  immediate  re-
 quirements  of  the  country.

 सिक्किम  के  सम्बन्ध  में  भारत  के  विरुद्ध
 छीन  का  प्रचार

 1548.  श्री  हरी  सिह  :
 श्री  सी०  के०  चम्द्रप्पन  :

 क्या  विदेश  मंत्री  यह  बताने  की  कृपा  करेगे

 कि

 (व)  क्या  सरकार  की  सिक्किम  के

 सम्बन्ध  में  भारत  के  विरुद्ध  फोन  द्वारा  हाल
 में  किये  गये  प्रचार  का  पता  है  ,  ओर

 (ख  दि  हां,  तो  इस  पर  सरकर  की

 क्या  प्रतिक्रिया  है  तथा  फोन  द्वारा  विदेशों  में
 भारत  को  विराम  क्य  जाने  के  विरुद्ध  क्या

 कार्यवाही  का  गई  हे  ?

 विदेश  मंत्रालय  में  उप-मंत्री  (भरी
 विपिन पाल  दास)  (क)  जीता।

 (ख)  भारत  सरकार  का  यह  तिकरित
 मत  रहा  है  कि  भारत-तिकरित  समयों  से  किसी
 दल  का  कोई  सरकार  नहीं  है।  ग्रसने  मिशनों
 को  आर  संबद्ध  देशों  को  भारत-सिक्किम  संबधों

 टल  विकास  के  बारे  में  पूरी  तरह  सूचित  +रने
 कफ  लिए  उचित  कदम  उठाये  गये  है  ।  भारत
 शी  स्थिति  आमतौर  से  अन्तर्राष्ट्रीय  हार  पर
 स्वीकार  की  गई  है  ।

 Review  of  Simig  Agreement

 i549.  SHR]  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state.

 (a)  whether  the  Simla  Agreement
 as  been  reviewed  by  India  and  Pak-
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 istan  for  proper  implementation  re-
 cently;

 (b)  whether  any  fresh  or  new  point
 has  arisen  out  of  the  agreement  for
 inclusion  or  exclusion  in  the  main
 agreement;  and

 (c)  In  how  many  ways  the  Simla
 Agreement  has  been  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Since  the  signing  of  the  Simla  Agree-
 ment,  there  have  been  several  meet-
 ings  between  India  and  Pakistan  for
 the  implementation  of  its  various  pro-
 visions  At  these  meetings,  the  pro-
 gress  of  implementation  has  been  re-
 viewed  as  found  necessary,

 (b)  No,  Sir.

 (c)  Out  of  the  various  provisions  of
 the  Simla  Agreement,  the  implemen-
 tation  of  paragraph  4,  namely  the  de-
 lineation  of  the  Line  of  Control  m
 Jammu  and  Kashmir  resulting  from
 the  ceasefire  of  December  17,  1971  and
 the  withdrawal  of  Indian  and  Pakis-
 tani  troops  to  their  side  of  the  inter-
 national  border  was  completed  in  De-
 cember  972  As  a  result  of  the  Delhi
 Agreement  and  the  Tripartite  Agree-
 ment  signed  between  Bangladesh,
 India  and  Pakistan,  the  repatrtation
 of  Prisoners  of  War  and  civilian  in-
 ternees  who  had  surrendered  to  the
 Joint  Command  in  Bangladesh.  was
 completed  on  30th  June,  974  The
 implementation  of  various  normalisa~
 tion  measures  envisaged  in  paragraph
 3  of  the  Simla  Agreement  is  now  in
 progress  and  agreement  on  exchange
 of  postal  articles  and  telecommunica-
 tion  as  well  as  the  visa  agreement
 were  signed  on  September  4,  1974,
 at  Islamabad  Talks  for  the  resump-
 tion  of  airlinks  including  overflights
 have  started  on  730  November  and
 those  for  exploring  the  possibilities
 of  trade  with  Pakistan  are  schedulec
 to  be  held  later  this  month.
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 Exploitation  of  lime  stone  and
 Bauxite  Deposits  in  MP.

 1550.  SHRI  R.  V.  BADE:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Union  Government
 have  decided  to  exploit  in  public  sec-
 tor  the  large  area  bearing  lime  stone
 and  bauxite  deposits  in  M.P.  State;
 and

 (b)  whether  Government  have
 started  work  in  these  areas”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House,

 Pakistan  Defence  Expenditure
 1551.  SHRI  R.  S.  PANDEY:  Will

 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  reported
 overspending  on  defence  by  Pakistan
 Government;  and

 (b)  if  80,  the  reaction  of  the  Gov-
 ernment  thereon?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Ac-
 cording  to  our  information,  Pakistan
 is  now  spending  about  5.4  per  cent
 of  its  total  revenue  expenditure  on
 defence.  which  also  amounts  to  about
 9  per  cent  of  its  G.N.P.  Her  budget-
 ed  defence  expenditure  is  reported  to
 have  inereased  from  Rs.  340  crores  in
 97i-72  to  Rs,  557.90  crores  in  1974-75,

 (b)  All  related  developments  bear-
 ing  on  our  security  are  kept  under
 constant  review.

 Proposed  Steel  Plant  at  Visakbapat-
 nam

 1552.  SHRI  R.  8.  PANDEY:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  a
 second  thought  on  installing  the  pro-
 posed  steel  plant  at  Visakhapatnam
 in  near  future;  and
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 (b)  if  so,  the  reasons  therefor?

 (b)  Does  not  arise.

 Mosquito  fever  poses  danger
 to  India

 1558.  SHRI  R.  S.  PANDEY:  Will
 the  Minister  of  HEALTH  AND  FAM-
 TLY  PLANNING  be  pleaseg  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news  item
 appearing  in  a  local  daily  dated  the
 2nd  September  974  under  the  cap-
 tion  ‘Mosquito  fever  poses  danger  to
 India’;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M
 ISHAQUE):  (a)  Yes,  the  news  item
 pertains  to  dengue  haemorrhagic  fe-
 ver,

 (b)  There  have  been  occasional  out-
 breaks  of  Dengue  Haemorrhagic  Fe-
 ver  in  certain  urban  areag  in  the
 country  during  the  last  decade,  These
 outbreaks  are  attributed  to  Aedes
 mosquitoes  which  are  the  vectors  ge-
 nerally  breeding  in  artificial  collection
 of  water  in  the  households  The  State/
 Union  Territory  Governments  have
 been  advised  to  take  affective  source
 reduction  measures  by  elimination  of
 such  breeding  places.

 Export  of  Ships  to  Britain

 ‘1854.  SHRI  C.  JANARDHANAN:
 SHRI  NAVAL  KISHORE

 SHARMA:
 SHRI  DHAMANKAR:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 export  ships  to  Britain;  and

 (b)  if  80,  the  broad  outlines  of  the

 proposal?
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 THE  MISTER  OF  SPATE  IN  THE
 MINIGTRY..  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H,  M.  TRIVE-
 DI):  (a)  and  (b).  A  U.K.  firm  had
 shown.  interest  in  placing  orders  for
 five  vessels  of  16,000,  GRT/21,500  DWT
 (approx.)  eaeh  commonly  known  as
 Pioneer,  class  vessels  and  had  held
 some  discussions  with  Hindustan
 Shipyard  in  this  connection.  No  final
 ‘decision  has  yet  been  taken  in  this
 matter,

 Recovery  of  Missing  Telescope  of
 Chandipur  Proof  and  Establishment

 House
 1555.  SHRI  ARJUN  SETHI:  will

 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  missing  long  range
 sophisticated  telescope  of  Chandipur
 Proof  and  Establishment  House,  Orissa
 has  been  recovered;

 (b)  if  so,  the  number  of  persons
 caught  red  handed;  and

 (c)  the  action  taken  agamst  them  by
 Government?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MI-
 NISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  to  (c).  The
 telescope  was  recovered  by  the  State
 Police  from  the  house  of  an  ex-em-
 ployee  of  the  Proof  and  Experimental
 Establishment,  Balasore,  on  the  29th
 April,  1974,  88  a  result  of  Police  in-
 vestigations,  they  have  placed  charge-
 sheet  against  the  ex-employee  and
 two  serving  employees  of  the  Estab-
 lishment

 Advantages  of  a  Mini  Steel  Plant

 556  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  the  basic  advant-
 “40s  of  having  a  Mini  Steel  Plant
 ‘ver  that  of  a  giant  size?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  ‘OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  It  is
 Presumed  ¢hat  the  information  sought

 is  about  the  advantage  of  an  electric
 arc  furnace  unit  based  on  ferrous
 Scrap  as  feedstock  over  an  integrated
 iron  and  steel  plant  processing  fron
 ore.  'f  so,  it  is  clarified  that  the  role
 of  electric  arc  furnace  units  is  com-
 plementary  to  that  of  integrateg  iron
 and  steel  plants  and  their  production
 is  principally  utilized  for  the  produc-
 tion  of  bars  and  rods,

 Further,  the  limitations  in  the  avail-
 ability  of  scrap  and  electric  power
 impose  a  constraint  on  the  total  ca-
 pacity  that  can  be  created  in  electric
 arc  furnace  urtits.  Within  these  cons-
 traints,  however,  electric  arc  furnace
 units  have  some  advantages  viz.,  (i)
 smaller  investment;  (if)  a  shorter  ges-
 tation  period  for  full  production  to  be
 achieved;  end  (iii)  these  units  can
 meet  certain  local  requirements  and,
 therefore,  impose  a  lesser  strain  or
 the  transportation  net-work.  Further,
 all  the  eyuipment  required  for  setting
 up  of  electric  arc  furnace  units  is
 available  within  the  country.

 दिल्‍ली  नगर  निगम  द्वारा  कर्मचारी  भविष्य
 निधि  का  जमा  न  किया  जाता

 1357.  शी  मूल  शब्द  डागा  :  क्‍या
 शम  मंत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  क्‍या  दिलो  नगर  निगम  के  कर्म-
 लारियों  की  एक  करोड  रुपये  की  राशि  को
 कर्मचारी  भविष्य  निधि  मे  जमा  नहीं  किया
 गया,  और

 (ख)  यदि  हा  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  और  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  गई  है  ?

 अम  मंत्रालय  में  उप-मंत्री  (भी  बाल गोवि मद
 वर्मा)  (क)  शौर  (खो)  :  भविष्य  निधि  प्राणी-
 मारियो  ने  सूचित  किया  है  कि  सू  चना  तत्काल
 उपलब्ध  नहीं  है  शोर  वक्त  की  जा  रही  है।  वह
 यथा-समय  सभा  की  मेज  पर  रख  दी  जायेगी  ।
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 Eniployment  te  Refugees’  of  1971.
 Indo-Pak  Conflicy  in  Government

 Services

 ‘1658,  SHRI  PHOOL  CHAND  VER-
 MA:  Will  the  Minister  of  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  the  number  of  refugees,  who
 came  during  the  Indo-Pak  conflict  of
 497]  and  are  actually  in  Government
 services  in  India;

 (b)  whether  some  of  these  em-
 ployees  are  experiencing  inconve-
 nience  in  their  jobs;  and

 (c)  if  so,  the  action  being  taken  by
 Government  in  this  regard?

 सुरुप  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY’):  (a)  to  (०).  Information  has
 been  asked  for  from  the  State  Gov-
 errments  of  Rajasthan  and  Gujarat
 and  it  will  be  laid  on  the  Table  of  the
 Sabha  as  soon  ag  it  is  received.

 Talks  with  Commander-in-Chief  of
 Royal  Thai  Navy

 1559.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  DEF-
 FENCE  be  pleased  to  state:

 (a)  whether  the  Commander-in-
 Chief  of  Royal  Thai  Navy  recently
 visited  India;

 (9)  if  so,  the  nature  of  talks  and
 discussion  held  with  him  by  the  Gov-
 ernment  of  India;  and

 (c)  the  nature  of  assistance,  irain-
 ing  facilities  etc,  to  be  provideg  to
 Thai  Defence  personnel  in  India?

 THE  MINISTER  OF  DEFENCF
 (SHI  SWARAN  SINGH):  (a)  Yes,
 Sir.

 (b)  The  main  discussions  were  held
 with  the  Chief  of  the  Naval  Staff  and
 covered  matters  of  mutual  Service  in-
 texests,

 (c)  The  Government  of  Indfa  hes
 offere{  some  training  facilities  in  the
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 dhcre  training  establishments  of  the
 Indiar.  Navy,  atid  at  the  Defence  Ser-
 vices  Stat?  College  as  is  being  offered
 to  other  friendly  foreign  countries.

 Production  at  Ordnance  Factories  and
 import  of  Defence  requirements
 ‘1560.  SHRI  NAWAL  KISHORE

 SHARMA:  Will  the  Minister  of  DEF-
 ENCE  ‘be  pleased  to  state:

 (a)  the  total  number  of  Ordnance
 Factories  functioning  in  the  country  at
 present;

 (b)  the  extent  to  which  these  fac-
 tories  meet  the  requirements  of  de-
 fence  needs  of  the  country;

 (९)  the  nature  of  arms  and  .ammu-
 nition  which  are  being  importeg  to
 meet  the  defence  requirements  and
 foreign  exchange  incurred  on  them;
 and

 (d)  the  steps  being  taken  to  mect
 the  requirements  indigenously?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MI-
 NISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  There  are  at
 present  30  Ordnance  Factories  func-
 tioning  in  the  country.

 (b)  These  Factories  produce  ferrous
 and  non-ferrous  metals,  alloys,  explo-
 sives,  small  arms,  machine  guns,  au-
 tomatic  rifles  to  field  guns.  recoilless
 guns,  anti-aircraft  guns,  depth  char-
 ges  anti-submarine  projectiles,  trucks
 patrol  vehicles,  machine  tools,  instru-
 ments,  general  stores,  bridges  and
 floats  These  items  are  produced  in
 acccrdance  with  the  requirements
 rrojected  by  the  Defence  Services

 (c)  It  wuld  not  be  in  public  inter-
 est  to  furnish  getails  of  the  nature
 and  quantum  of  the  imported  arms
 and  ammunition.

 (@)  The  policy  of  the  Government
 is  to  develup  self-reliance  in  the  field
 of  production  of  vital  defence  equip-
 mente.  Accordingly,  indigeneus  mo-
 nufacture  of  various  types  of  sophit
 ticated  defence  equipment  has  bee?
 taken  tn  hand  progressively,
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 Vasectomy,  0
 oe.

 ot  Unmarried
 Youtlis  of  Haryana

 १562.  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  vleased  to  state::

 (७)  whether  many  unmarried
 youths  were  forced  to  undergo  ‘Vasec-
 tomy’  operation  at  Kharkhoda  Village
 in  Sonepat,  Haryana

 (9)  whether  the  people  of  Khar-
 khoda  observed  one  day  Hartal  to
 protest  against  the  illegal  vasectomy;
 and

 (९)  what  steps  Government  have
 taken  to  punish  the  concerned  respon-
 sible  persons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.  ISHA-
 QUE):  (a)  No.

 (b)  A  few  shops  were  closed,  though
 thee  was  no  basis  for  their  ;-rotest.

 (c)  Question  does  not  arise.

 Design  of  Second  Hooghly  Bridge

 1563,  SHRI  INDRAJIT  GUPTA.  Will
 the  Muimster  of  SHIPPING  AND
 TRANSPORT  be  plea-ed  to  state:

 (a)  whether  fresh  disputes  have
 “en  between  various  foreign  consul-

 tants  over  the  design  of  the  proposed
 second  Pooghly  bridge;

 (b)  how  it  is  proposed  to  settle
 the  matter  in  case  the  consultants  can-
 not  agree;  and

 (c)  the  extent  of  the  delay  likely
 {o  be  causeg  and  escalation  of  cost  in
 taking  up  the  construction  work?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H,  M.  TRIVEDI):
 (a)  No  such  report  has  been  received
 SO  far  from  the  State  Government
 who  are  primarily  concerned  in  the
 matter.

 (b)  and  (e).  Do  not  arise.
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 Payment  of  Wages  in  lieu  of  Bonus  to
 Workers  in  Calcutta  Dock  Labour

 Board

 1564.  SHRI  INDRAJIT  GUPTA;  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Calcuttg  Dock  La-
 bour  Board  workers,  employed  by
 private  stevedore  firms  had  received
 37  days’  wages  in  lieu  of  bonus  in
 ‘1973;

 (b)  whether  they  had  demanded  an
 equivalent  amount  this  year  also;

 (c)  whether  Government  insisted
 that  they  would  not  get  more  than  an
 amount  equivalent  to  8.33  per  cent  of
 their  wages;  and

 (a)  the  reasons  for  Government's
 stand,  particularly  in  view  of  the
 dockers’  improved  output  during
 ‘1973-74,  ang  their  exclusion  from  the
 Payment  of  Bonug  Act?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H,  M.  TRIVEDI):
 (a)  The  Registered  Dock  Workers  of
 Calcutta  Dock  Labour  Board  were  paid
 ex-gratia  in  eu  of  bonus  equivalent
 to  the  average  earnings  fo;  37  days
 for  the  year  1972-73,

 (b)  Yes.  Sir,

 (c)  and  (d).  As  dock  workers  are
 not  covered  by  the  Payment  of  Bonus
 Act,  it  has  been  qecided  that  they  can-
 not  be  paid  ex-gratra  in  lieu  of  bonus
 for  1973-74  at  a  rate  of  higher  than
 the  minimum,  3.९.  81/3  per  cent.  Jt
 maj  be  mentioned  that  there  was  70
 improvement  in  over-all  carge  hand-
 ling  by  dock  workers  at  Calcutta  in
 1973-74  as  compared  to  ‘1972-73

 Discussion  with  U.S.  Secretary  of
 State  on  Diego  Garcia  Issue

 i565.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  discussion  was
 held  with  US.  Secretary  of  State
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 during  his  recent  visit  to  Delhi  re-
 garding  US  plans  for  developing  Diego
 Garcia  island  into  a  full-fledgeg  mili-
 tary  base  in  violation  of  the  U.N.

 Genera)  Assembly  resolution  of  the
 l6th  December,  97  calling  for  “a
 zone  of  Peace”  in  the  Indian  Ocean;

 and

 (b)  if  so,  the  gist  of  the  talk  and
 the  reaction  of  the  U.S.  side?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 4SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  The  Government  of  India’s  con-
 cern,  over  the  establishment  of  the  base
 was  conveyed  to  the  U  S.  Secretary  of
 State,  He  reiterated  the  U.  S.  view
 that  thig  diq  not  constitute  a  threat
 to  India  or  any  of  the  littoral  States.

 Proposals  for  Solution  of  Cyprus
 Problems

 i566.  SHRI  INDRAJIT  GUPTA:  Wul
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  India,  along  with  some
 ‘ether  countries  of  the  non-aligned
 group,  has  worked  out  proposalg  for
 a  solution  of  the  Cyprus  problem  and
 has  submitted  the  same  to  the  U.N.

 (by  if  so,  the  nature  of  the  proposals
 and  the  likelihood  of  their  being  ac-
 cepted;  and

 (c)  the  attitude  towards  the  propo-
 sals  of  the  various  member-states  of
 the  Security  Council?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  and  (९),  The  draft  Resolution
 formulated  by  the  group  of  five  non-
 aligned  countries  calls  upon  all  States
 to  respect  the  sovereignty,  independ-
 ence,  territorial  integrity  and  non-
 alignment  of  the  Republic  of  Cyprus;
 urges  the  speedy  withdrawal  of  all
 foreign  armeq  forces  ang  foreign  mili-
 tary  presence  and  personnel  from  the
 Rep’  bic  of  Cyprus  commends  the
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 contacts  and  negotiations  taking  place
 On  an  equa)  footing  with  ‘the  gnod  offi-
 ces  of  the  U.  N.  Secretaty-Gneral,
 between  the  representatives  of  the
 two  communities.  It  also  states  that
 all  refugees  should  return  to  their
 homes  in  safety  and  expresses  the
 hope  that,  if  necessary,  further  efforts,
 including  negotiations,  can  take  place
 within  the  framework  of  the  United
 Nations  for  the  purpose  of  implement-
 ing  the  provisions  of  the  resolution,
 thus  ensuring  to  the  Republic  of
 Cyprus  itg  fundamental  right  to  inde
 pendence,  sovereignty  and  territorial
 integrity.

 The  Resolution  was  adopted  by  the
 General  Assembly  on  }  November,  974
 by  WT  votes  in  favour,  none  against
 and  no  abstentions.  The  members  of
 the  Security  Council  were  among  those
 who  voted  in  favour.

 BA.L.C.O,  Officers  Gheraoed

 ‘1567.  SHRI  SHANKERRAO  SA-
 VANT:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  some  officers  of
 B.A.L.C.O.  were  gheraoed  in  Bombay
 recently  by  an  infuriated  mob  for  the
 failure  of  the  B.A.L,C.O.  to  complete
 the  Aluminium  Project  at  Ratnagiri  in
 time;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTL2  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b).  No,  Sir  Some  members  of  the
 Konkan  Parishad  Action  Committee
 met  the  Chief  Civil  Engineer  of  the
 Ratnagiri  Aluminium  Project  in  his
 Office  at  Bombay  on  2877  October,  974
 and  protested  against  deluy  in  the
 commencement  of  construction  work
 on  Ratnagiri  Aluminium  Project.  The
 same  members  subsequently  met  the
 Officer  on  Special  Duty  of  the  Project
 in  the  room  of  Secretary,”"Depurtment
 of  Industry  ang  Labour,  MaHarashtre
 Government,  when  the  former  was  in
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 Bombay  on  29th  October,  i974  and  put
 forward  the  same  demand,  They  dis
 persed  peacefully  after  the  factual
 position  in  regard  to  3९४७५  in  the  com-
 mencement  of  construction  work  was
 explained  to  them.

 Completion  of  Ratnagiri  Project

 §68.  SHRI  SHANKERRAO
 SAVANT:

 SHRIMATI
 PANDE:

 Will  the  Minister  of  STEEL  AND
 “MINES  be  pleased  to  state:

 (a)  the  quantum  of  work  done  so
 far  on  the  Aluminium  Project  at  Rat-
 nagiri  during  the  current  financial  year
 and  the  quantum  proposed  to  be  done
 before  3ist  March,  ‘1975;

 (b)  the  reasons  for  slowing  down
 ‘the  work  on  this  project;  and

 (c)  the  time  by  which  the  project
 ris  likely  to  be  completed?

 ROZA  ODESH-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD).  (a)  t&
 (ce).  Government  approved  the  Ratn&a-

 giri  Aluminium  Project  in  April,  974
 at  an  estimated  cost  of  Rs  78.825
 crores,  A  provision  of  Rs  50  crores

 has  been  made  for  thig  project  in  the
 5th  Plan.  However  during  the  current
 year  only  a  provision  of  Rs.  3  crore
 has  been  mude  on  account  of  non-
 availability  of  resources.  The  schedule
 for  the  completion  of  the  project  can
 be  determined  only  after  the  position
 regarding  availability  of  funds  is  fin-

 -alised.

 Political  relations  with  Israel,  Taiwan
 and  North  and  South  Vietnam

 1569.  SHRI  SHANKERRAO
 SAVANT:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  the
 nature  of  our  polstical  relations  with
 ‘Israel,  Nationalist  China  (Taiwan),
 North  Vietnam  and  South  V:etnam?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  Our  political
 relations  with  these  countries  are  sum-
 med  up  as  follows:—

 (i)  Israel.

 India  hag  no  diplomatic  rela-
 tions  with  Israel,

 Ti)  Taiwan  (Nationalist  China)

 India  does  not  recognise  Tal-
 wan.

 As  such  the  question  of  politi-
 cal  relations  with  Taiwan  does
 not  arise.

 (iii)  DRVN  (North  Vietnam)

 We  maintain  diplomatic  relations
 with  the  DRVN  at  the  Embassy  level.

 (iv)  RVN  (South  Vietnam)

 India  has  consular  relations
 with  the  R.  V.  ह,

 Demurrage  paid  to  Cargo  Ships

 57i.  SHRI  SHANKAR  DAYAL
 SINGH.  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state.

 (a)  the  number  of  ships  carrying
 goods  that  arrived  at  Indian  ports
 alongwith  the  names  of  their  coun-
 tries  during  the  last  three  months;

 (b)  the  amount  of  demurrage  paid
 by  the  Government  to  those  ships
 during  the  last  three  months;  and

 (c)  the  main  reasons  for  paying
 that  demurrage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  to  (c).  The  information  is  being
 collected  and  would  be  jaid  on  the
 Table  of  the  Sabha.
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 Irregularities
 Hotenahan

 Bharat  Dynamics  Ltd.,

 i672,  Stik  MUKiftiak  SuNGH
 MALIK;

 SHRI  S,  N.  MISRA;

 Will  the  Minister  of  DEFENCE
 be  pleaseg  to  state:

 (a)  whethet  Geveétiinent  have  since
 inquired  into  the  working  of  Bharat
 Dynathies  EAd,,  Hyderabad  during  the
 last  four  years;

 (b)  if  so,  the  nature  ef  irregulari-
 ties  which  have  come  into  the  notice
 of  Union  Government;  and

 tc)  the  steps  take,  to  improve  the
 Undertaking?

 THE  MENISTBR  OF  6TATE  (DEF-
 2NCE  PRODUCTION)  IN  THE  MINI6-
 TRY  OF  DEFENCE  (SHRI  RAM  NI-
 WAS  MIRDHA):  ay  to  te).  Bharat
 Dynamics  Limited  :s  a  wholly  Govern-
 ment  ownéd  public  sector  undertaking
 under  the  administrative  control  of  the
 Ministry  of  Defence.  No  irregularity
 into  the  working  of  this  Undertaking
 has  come  to  the  notice  of  this  Ministry.
 The  question  of  inquiring  into  its
 working  does  not  therefore  arise.

 Pak  move  for  Bilateral  talks  on  Kash-
 mit  Issue

 ‘1573,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRi  YAMUNA  PRASAD
 MANDAL;

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Prime  Minister  of
 Pakistan  hag  suggested  to  the  Indian
 Prime  Minister  to  hold  bilateral  dis-
 cussions  on  Kashmir  question  iy  the
 near  future;  and

 (b)  #  a0,  the  reaction  of  the  Indian
 Government?

 164:
 THE  DEPUTY

 Pree
 IN

 itts
 po

 Heat,  ५4  Es
 ‘(sHitt  8  Ar,  BAS):  tay  ‘The
 Prime  Minister  of  B.kistah  is
 to  have  made  statethents  that  tae stan.
 Was  ready  to  hold  talks  otf  Kashrnir
 with  India  under  thé  Simla  Agreement.

 @y)  India’s  stehd  ७  Mut,  and
 the  Simla  Agreement  is  well-known.
 The  Simla  Agreement  eh¥isages  Bilate-
 ral  discussions  on  Kashmir  after  imple-
 mentation  of  normalisation  measures
 and  in  tke  context  of  the  establishment
 of  durable  peaéé.  As  the  House  ia-
 aware,  talks  on  the  implementation  of
 formali#ation  measures  are  yet  to  be
 completed.

 Pak  proposal  In  U.N.  to  make  Nueiéar
 Free  Sette  in  Soath  Asia

 1574,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 ta)  whether  Gevernment  have  seen:
 the  Press  Report  on  the  2ist  August,
 2874  wherein  ft  has  been  stated  that
 Pakistan  has  come  out  with  the  pro-
 poeal  thet  U.N.  General  Assembly
 whould  tuke  up  the  question  of  mak-
 ng  South  Asia  a  Nuelear-Free  Zone;

 (b)  if  so,  the  bread  outlines  of  the
 proposal;  ang

 (c)  Government  of  India’s  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  Pakistan  woulg  hke  the  General
 Assembly  to  endorse  the  concept  of  &
 Ruclear-weapon-free  zone  in  South
 Asia,  which  could,  Wer  ala,  entail  a
 system  of  verification  and  inspection
 on  nuclear  programmes  of  countries  Ir
 the  region,

 (c)  In  the  view  of  the  Government
 of  India,  the  motivation  of  Pakistan  in
 putting  forward  the  propesel  is  obvi-
 ously  propagandistic.  In  order  that
 the  UN  General  Assembly  may  take  @
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 corrett'  decision,  ‘India  has  tabled  a
 Graft  resolution  which  adopts  a  pos!-
 tive  ang  constructive  approach  to  the
 question  of  creation  of  a  auclear-wes-
 pon-free  zohe  in  an  appropriate  region
 of  Asia,  after  consultation  among  the
 countries  concerned,

 ¥,L.0.  t  set  up  Government  in  Exile

 1875.  SHRI  A.  N.  MUKHERJEE;
 SHRI  SARJOO  PANDEY:

 ‘Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  Government  are  main-
 taining  emg  eontact  at  any  level  with
 PL.O  led  by  Mr  Arafat;

 (b)  whether  Government  are  aware
 of  the  decision  of  PLO.  to  set  up  a
 Government  ip  exile;  and

 (९)  if  80,  the  stand  of  Government
 of  India  with  regard  to  Palestiniar
 question  in  present  context?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  BIPINPAL  DAS):  (a)  In  view
 of  Government's  well-known  stand  in
 support  of  the  Palestinian  cause,  there
 have  been  contacts  with  the  PLO
 leadership  through  diplomatic  charnels,
 as  in  the  recent  case  of  India’s  co-
 sponsorship  of  the  item  entitled  “The
 Question  of  Palestine”  in  the  current
 UN  General  Assembly  Session.  There
 is  also  in  Delhi  an  Arab  League  Office
 dealing  with  Palestiman  affairs  and
 the  P.  L.  O.

 (b)  Government  are  aware  of  re
 ports  to  thig  effect.

 (९)  Governments  stand  is  well
 known,  There  can  be  no  just  settle-
 ment  of  the  West  Asian  problem  un-
 less  Israel  vacateg  all  Arab  territories
 occupied  by  armed  aggression  and
 resteres  to  the  Palestinian  people  their
 legitimate  rights.
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 Delay  in
 sviiliag  rol

 retimement  dmas  of
 employees  in  Department  of

 Calcutta  Port  Commissioners

 1576.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  abnormal  delay
 in  settling  the  retirement  dues  of  the
 employees  in  the  Marine  Department
 of  the  Calcutta  Port  Commussioners,

 (b)  the  mmimum  and  maximum
 time  lag  between  the  retirement  of  an
 employee  and  the  payment  of  the

 dues  during  the  last  three  years;  and

 {e)  whether  any  special  considera-
 tion  is  shown  to  employees  hailing
 from  outside  Calcutta  for  settlement
 of  dues  to  obviate  the  need  for  perio-
 dical  visits  to  Calcutta  for  the  pur-
 pose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  No,  sir.

 (b)  Depending  upon  the  receipt  of
 complete  set  of  documents,  normally
 paymentg  are  made  within  gix  months.
 Some  delay  takes  place  m  cases  of
 settlement  concerning  deceased  emplo-
 yees  due  to  tame  taken  in  getting  police
 verification  reports  ang  completion  of
 estate  duty  formalities.

 (९)  The  Port  Commussioners’  Frovi-
 dent  Fund  and  Pension  Ruleg  ao  not
 provide  for  any  special  consideration
 to  any  category  of  employees  in  respect
 of  pension  settlement  However,  every
 effort  is  made  by  the  Port  Commuis-
 sioners  to  avoid  hardship  to  the  em-
 ployees  cuncerned.

 Strengthening  Homoeopathy  Treat-
 ment  in  the  Country

 577  DR.  SARADISH  ROY  Will  the
 Ninister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  are  con-
 eidering  to  strengthen  the  Lomoeo-
 pathy  treatment  in  our  country;  and

 (b)  if  80,  the  outlines  of  the  plan?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.  ISHA-
 QUE):  (a)  Yes.

 (b)  The  following  steps  have  already
 been  taken:

 l.  Under  the  Ventral  Government
 Health  Scheme  3  Homoeopa-
 thic  dispensaries  are  already
 functioning  in  Delhi,  which
 provides  homoeopathic  treat-
 ment  to  the  Central  Govern:
 ment  servants  residing  in  the
 capital,  Due  to  financial
 stringency,  it  hag  not  been
 possible  to  open  more  dispen-
 saries  either  in  Delhi  or  in
 other  places  where  C.  G.  H-
 Scheme  is  in  operation.  Since
 Medical  Care  is  a  State  sub
 ject,  the  State  Governments
 have  been  requested  to  open
 Homoeopathic  dispensaries  in
 the  States  and  some  of  the
 State  Governments  have  alrea-
 dy  taken  necessary  steps  in
 this  regard.

 2.  Central  Government  have  issu-
 ed  orders  regarding  re-im-
 bursement  of  medical  expenses
 for  treatment  under  the  Homo-
 eopathic  System  under  the
 Medical  Attendance  Rules  for
 Central  Government  servants.
 in  places  where  C.  G  H.  8.
 Homoeopathic  @ispensares  are
 not  available,

 3.  The  Central  Government  have
 started  a  Central  Research
 Institute  at  Calcutta  for  the
 research  and  treatment  of  spe
 citic  diseases  and  tnere  is  al80
 a  proposal  to  start  a  National
 Institute  of  Homoeopathic
 Medicine  to  which  will  be
 attached  a  fulfiedged  Hospita:.

 4  Homoeopathic  Pharmacopoeial
 Laboratory  is  being  set  up,
 which  will  also  act  as  a  Cen-
 tral  Drug  testing  laboratory
 in  respect  of  Homoeopathic
 medicines.

 5.  Financial  assistance  has  been
 given  to  a  number  of  under-
 gtaduate  Homoeopathic  Medi-
 cal  Colleges  in  the  country  for
 their  development,

 6.  To  control  the  quality  of  Homo-
 eopathic  medicines  a  Homoed-
 pathic  Pharmacopoeia  Com-
 mittee  has  been  constituted  to
 prepare  the  Homoeopathic
 Pharmacopoeia  of  India.  The
 ist  volume,  laying  down  stan-
 dards  of  80  drugs  has  already
 come  out  from  the  Press  and
 the  2nd  volume  comprising
 00  drugs  is  going  to  the  Press.
 The  work  on  the  3rd  volume
 has  also  commenced.

 राजस्थान  में  भक्षण a

 i578.  ft  लाल  जी  भाई  :  क्या

 इस्पात  शौर  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  राजस्थान  में  किन-क्ति  स्थानों
 पर  भू-सवर्ण  किये  जा  रहे  है  ;

 (ख)  जब  तक  रहिये  गए  सवर्ण  के  क्‍या
 परिणाम  रहे  ;  शरीर

 (ग)  इस  दिशा  में  सरकार  द्वि  उठाया
 गया  अगला  कदम  क्या  है  ?

 इस्पात  कौर  लान  मंत्रालय  सें  उपमंत्री

 भी  सुखदेव  प्रसाद)  :  (क)  भारतीय

 भू  विज्ञान  सर्वेक्षण  के  चालू  वार्षिक  ह... |.

 कार्यक्रम  (1974-75)  में,  राजस्थान  के

 प्राय  सभी  जिलो  में  भवज्ञानिक  मानचित्रण

 किया  जा  रहा  है।  विभिन्न  जिलों
 में  प्रस्तावित  क्षेत्रीय  खनिज  खोज काय  मूल-
 धातु  तथा  बहु  धात्विक  क्रय  रक  के  लिए  जयपुर,
 सीकर,  अलवर,  बांसवाड़ा,  उदयपुर,  भील-

 बाबा,  रखकर,  पाली,  भरतपुर  तथा  अन्न
 में,  बाक्साइट  के  लिए  कोटा  और  झालावाड़

 मे,  प्रश्न  के  जिए  भीलवाड़ा,  ग्रेफ़ाइट  के  लिए
 बॉस बा डा,  फासफोराइट  के  लिए  उदयपुर,
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 पलुराइट  के  लिए  डूंगरपुर  तथा  उदयपुर,  बूल
 स्टाइल  के  लिए  पाली,  सिरोही,  उदयपुर,
 पुलर्स  मिट्टी,  बेटोनाइट,  सिलिकामय  मिट्टी
 तथा  सीसा  रेत  के  लिए  जैसलमेर  में  होता  है  t

 (ख)  राजस्थान  मे  जब  तक  किए  गए
 सर्वेक्षणों  के  परिणामस्वरूप  मुख्य  खनिजों  मे,
 ताबा  भ्र यस्क  के  1,338.  0  लाख  टन,  सीसा-
 जस्ता  वयस्क  के  530  लाख  टन,  लौह  भप्रयस्क  के
 60  लाख  टन,  चूना-पत्थर  के  73,355  50

 लाख  टन,  डोलोमाइट  के  010  लाख  टन,
 फॉस्फोराइट  के  484  30  लाख  टन,  जिप्सम
 के  05930  लाख  टन,  बेन्टोनाइट
 के  ०००  90  लाख  टन  बस्ती  मिट्टी  के
 288  60  लाख  टन  फायर  के  5)  97

 लाख  24,  फुल  बर्थ  के  2,393  40  लाख
 टन,  राइट्स  के  75  92  टन,  स्टोटाइट  के
 24  75  लाख  टन,  पराइराइट-आाईरोटाइट  के
 803  40  लाख  टन,  बस्कीकलाइट  के  4,000

 टन  बूलस्टानाइट  के  620  लाख  टन  तथा
 लिग्नाइट  के  203  00  लाख  टन  भड़ास  होने
 का  अनुमान  है  ।

 (ग)  शब  तक  खाज  गए  कछ  नीचे  पा  की

 खुदाई  चल  रहो  है  तथा  शेष  के  बार  म  निर्णय
 उनको  पदाधिक  उपादेयता,  माग  की  प्रवृत्ति
 शार  वृद्धि  तथा  प्रा धार भुत  सुविधा  का
 उपलब्धि  के  अनुसार  ही  लिया  जा  सकता  है  ।

 Fall  in  Foreign  Trade  by  Indian  Ships

 579  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state.

 (a)  whether  there  has  been  a  fall
 in  Indian  Ships’  share  in  foreign  trade
 during  the  last  three  years;

 (b)  ४  so,  the  extent  of  fall  and  the
 reasons  therefor,  year-wise,  during
 the  same  period;  and

 (९)  the  steps  being  taken  or  pro-
 posed  to  be  taken  by  Government  to
 improve  the  Indian  ships  share  in
 foreign  trade?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  No,  Sir  The  share  of  Indian
 Shipping  in  the  carriage  of  our  foreign
 trade  hag  recently  gone  up.

 (b)  Does  not  arise.

 (c)  Steps  are  being  taken  to  increase
 Indian  Ships’  share  in  our  Foreign
 trade  by  expanding  the  Indian  Mer-
 chant  Fleet  ang  develop.ig  our  ports.

 Implementation  of  recommendations
 of  Labour  Ministers’  Conference

 580  SHRI  DHAMANKAR  Will  the
 Mimster  of  LABOUR  be  pleased  to
 state

 (a)  how  long  will  it  take  to  consi-
 der  and  implement  some  of  the  vital
 recommendations  made  and  decisions
 taken  at  the  Labour  Ministers’  Con-
 ference  held,  recently  in  respect  of
 industrial  labour,

 (b)  whether  as  suggested  by  the
 Conference,  to  suit  the  changing  cir-
 cumstances,  the  Minimum  Wages  Act
 will  be  suitably  amended  to  include
 compulsory  linkage  of  dearness  allow-
 ance  with  the  cost  of  living  index  8५
 well  as  obligatory  fixation  of  uniform
 rates  of  wages  for  both  men  and  wo-
 men  workers,  to  provide  legal  aid  to
 enable  them  to  fight  legal  qisputes  and
 sions  taken  at  the  conference?
 caption  “Uniform  test  standard  urg-
 ed”,  and

 (c)  a  time-bound  programme  is  be-
 ing  drawn  up  to  implement  the  deci-
 sions  taken  at  the  conference?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA)  (a)  to  (c).  The
 conclusions  were  reached  at  the  25th
 Session  of  the  Labour  Ministers’  Con-
 ference  held  in  September  1974.  It  ig
 not  practicable  to  adhere  to  a  time-
 bound  programme  to  implement  these
 conclusions  However,  to  the  extent
 feasible  and  guided  by  the  consensus
 at  the  Conference  certain  time  hmits
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 have  been  aet  for  the  implementation
 of  some  its  conclusions,  These  relate
 to  the  revision  of  the  minimum  rates
 of  wages  in  the  Bidi  Industry;  submis-
 sion  of  the  Report  of  the  Committee
 set  up  in  Andhra  Pradesh  for  standur-
 disation  of  wages  in  the  jute  industry;
 and  removal  of  anemalica  in  the  im-
 plementation  of  I.  L.  C.  Convention
 No.  ‘100.

 Uniform  test  standard

 1581,  SHRI  DHAMANKAR:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  ‘to  the  news
 report  appearing  in  a  local  daily  dated
 the  22nd  October,  974  under  the
 caption  “Uniform  test  standard  urged”:
 and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  by  Government  in
 the  matter  and  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K,  M.  ISHA-
 QUE):  (a)  Yes.

 (b)  All  Public  Analysts  anq  Food
 (Health)  Aufhorities  have  already
 been  advised  by  the  Director  General
 of  Health  Services  to  adopt  uniform
 testing  methods  for  erlible  oilg  parti-
 cularly  for  mustard  oil.

 Raising  the  retirement  age  of  Defence
 Officers

 1582,  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  DEFENCE  pe
 pleased  to  state:

 (a)  whether  due  to  the  current  price
 hike,  service  officers,  particularily  those
 ©n  the  verge  of  retirement  from  the
 Armed  forces,  are  deeply  concerned
 over  their  resettlement  in  civil  life  on
 retirement  or  release  from  the  servic-
 es;
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 (b)  whether  defence  service  officers
 retite  earlier  than  the  civflian  counter-
 part,  between  49  ang  52  years  of  कहेगा
 and

 (c)  if  se,  the  reasons  therefor  and
 whether  Government  propose  to  make
 the  retirement  age  of  Defence  Officers
 equivalent  to  civilian  counterparts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  The  officers  retire  at
 an  age  when  they  are  fit  enough  to
 start  new  careers  in  Civil  life  end
 Government  helps  them  under  various
 schemes  to  do  so.  The  present  econo-
 mic  stresses  also  make  it  necessary
 for  them  to  do  some  work.

 (b)  Yes,  Sir.  Most  of  the  Defence
 Services  officers  retire  between  these
 ages.

 (c)  Early  retirement  i8  necessary  to
 keep  Army  young  to  enable  the  fight-
 ing  personnel  to  w:thstand  the  stress
 and  strain  of  hard  hfe.  It  will  not  be
 wise,  therefore,  to  make  the  retirement
 age  of  Service  Officers  equivalent  to
 that  of  their  civilian  counterparts,

 Damage  to  Indian  Embassy  in  Nepal

 4583  SHRI  M  RAM  GOPAL
 REDDY.

 SHRI  BIBHUTI  MISHRA:
 SHRI  M.  C.  DAGA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  some  of  our  office  bunld-
 ings  in  Kathmandu  were  damaged  by
 local  demonstrators  in  September,
 ‘1974;

 (b)  if  30,  the  extent  of  the  loss  suf-
 fered;  and

 (९)  the  action  taken  for  claiming
 compensation  for  the  damages?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 Yes,  Sir,  As  a  result  of  the  demonstra-
 tions  in  Kathmandu  on  the  3rd  and  4th
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 September  2974  the  Fmbangy's  Cultural
 Centre  and  the  Indign  Cooperation
 Mission  suffered  damage  in  which  dis-
 Play  windows  were  smashed  ang  the
 -exterior  of  the  premises  damaged.

 (c}  While  lodging  protests  with  the
 Nepalese  Government,  we  have  reserv-

 -ed  the  right  to  seek  campensation,

 Coverage  of  two  Beedi  establishments
 in  Monghys  wader  BUF.  Act

 1584,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  LABOUR

 be  pleased  to  state:

 (a)  whether  two  establishments
 namely  M/s.  5.  K.  Khaliuddin  A.  Sat-
 tar  Beedi  Factory,  Shekhpur,  Monghyr

 -and  M/s.  S.  K.  Nasariuddin  Beedi  Mer-
 chant  of  the  same  locality  are  cover-
 ed  under  the  E.P.F,  Act,  952  and  the
 scheme  framed  thereunder  with  effect
 from  the  3ist  December,  065  and
 0th  March,  966  respectively;

 (bh)  whether  both  the  establishments
 are  in  default  in  payment  of  provident
 fund  dues  and  in  submission  of  re-
 turns  since  the  date  of  their  cover-
 age;

 (c)  if  so,  the  action  taken  by  the
 Regional  Provident  Fund  Commis-
 sioner,  Bihar  to  secure  compliance;

 (d)  whether  the  coverage  files  of
 those  establishments  have  been  mis-
 placed,  destroyed;  and

 (e)  whether  the  Regional  Commis-
 sioner,  Bihar  hag  taken  any  acfion  to
 trace  out  the  files  and  ig  so,  the  facts
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  to  (e),  The
 Provident  Fund  Authorities  have  re-
 ported  that  the  information  is  not
 readily  available  and  is  being  collected.
 It  will  be  laid  on  the  Table  of  the
 Sabha  in  due  course.
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 ह... क  ह.  cold  starage  cstablish-
 ments  under  E.P.F.  and  F.P.F.  Act,

 io

 #811585,  SHRI  HAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  LABOUR

 be  pleaged  to  state:

 (a)  the  number  of  cold  storage  es-
 tablishments  in  Bihar,  particularly  in
 Patna  Division,  eovered  under  the
 Employees  Provident  Funds  and
 Family  Pension  Pund  Act,  393  till
 30th  September,  974  and  how  many
 establishments  are  still  to  be  covered;
 and

 (0)  the  names  of  those  uneovered
 establishments  and  the  reasons  for  the
 delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).  The
 Provident  Fund  Authorities  have  re-
 Ported  that  fhe  information  is  not
 readily  available  and  is  being  collected,
 It  will  be  laid  on  the  Table  of  the
 Sabha  in  due  course.

 Criminal  cases  under  E.P.F.  Act  against
 M/s,  Bihar  Ceramic  Works,  Monghyr

 1586,  SHRI  RAMAVATAR  SHADS-
 TRI,  Will  the  Minister  of  LABOUR  be
 pleased  to  state.

 (a)  whether  l0  criminal  cases  under
 Section  4  of  the  Emloyees  Provident
 Funds  Act,  3952  filed  in  the  year  3968
 against  M/s.  Bihar  Ceramic  Workg  of
 Monghyr  are  being  treated  as  closed
 with  the  connivance  of  the  Provident
 Fund  Inspectors;  and

 (b)  if  not,  what  action  has  been
 taken  by  the  Regional  Provident  Fund
 Commissioner,  Bihar,  to  expedite  the
 disposal  of  the  cases  in  the  court?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  ang  (by.  The
 Provident  Fund  Authorities  have  re- Ported  that  the  information  is  not
 readily  available  and  is  being  collected.
 It  will  be  laid  on  the  Table  of  fie Sabha  in  due  course.
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 faut  बच्चियों  सा  हम  होगा

 1589.  थी  चन्दूलाल  शायर:  क्या
 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  की  एक  प्रौषधि
 निर्माता  फर्म  द्वारा  निहित  5  लाख  नकली
 गोलियां  बम्बई  में  बरामद  हुई  थीं;  कौर

 (ब)  कुछ  समय  पहले  गाजियाबाद  में
 जिस  बड़ी  नकली  औषधि  निर्माता  फर्म  का  पता
 लगा  था,  उसके  पीछे  जो  व्यक्ति  थे,  उनके
 विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 ”
 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय

 में  उप-सूत्रो  नी  ए०  के०  एम०  इसहाक):
 (क)  उत्तर  प्रदेश  में  एक  दवा  निर्माता  द्वारा

 बनाई  बतलाई  गई  नकली  सलीका  की  3,  !  72,000
 मोतिया  बम्बई  में  बरामद  हुई  ।

 (ख)  सूचना  राज्य  सरकार  से  एकल
 की  जा  रही  है  और  सभा  पटल  पर  रख  दी
 जायेगी  |

 इस्पात  के  मूल्य

 1590.  श्री  चन्दूलाल  चन्द्रा कर  :  क्‍या

 इस्पात  जझझौर  खान  मली  यह  बताने  की  बरपा
 करेगे  कि

 (क)  विभिन्न  प्रकार  के  इस्पात  की,  बिक्री

 मुल्य  छिले  तीन  वर्षों  में  नया  थे  भर  अब
 क्‍या  है;

 (ख)  इस्पात  कारखानों  पर  अब  तक

 सरकार  का  कितना  रुपया  किन  किन  कारखानों
 में  लगा  हुआ  है  ,  शौर

 (ग)  किन  किन  कारखानों  मे  अब  तक
 क्ति ना  घाटा  या  लाभ  हुमा  है  ?

 इस्पात  और  खान  मंत्रालय  में  उपमंत्री

 (भी  सुखदेव  प्रसाद:  (क)  एक  विवरण
 सभा  पटल  पर  रखा  है।  प्रिस्बालय  में
 रखा  गया  ।  देखिए  सख्या  LT-3537/
 78]  |
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 (@)  चौर  (१).  जानकारी  घात'
 की  जा  रही  है  भौर  सम्पर्क  पर  हर  दी,
 जाएगी  t

 Construction  of  Strategic  Border  Roads.
 in  Gujarat

 1591.  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  SHIPPING  AND.
 TRANSPORT  be  pleased  to  state:

 (a)  what  was  the  proposal  for  the
 construction  of  strategic  roads  in  the
 border  area  of  Gujarat  during  the
 third  Five  Year  Plan  period;

 (b)  the  length  of  these  roads  and
 the  amount  sanctioned  therefdr;

 (c)  whether  the  construction  work
 has  been  completed;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  and  (b).  Devclopmert  of  eight
 roads  totalling  522  Kms.  at  an  esti-
 mated  cost  of  Rs.  39.65  crores  in  the
 period  from  965  to  March  +1969,

 (c)  Yes,  Sir

 (8)  Does  not  arise,

 Augmentation  of  D.T.C.  Bus  Service

 ‘1592,  SHRI  5  0.  SAMANTA:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  progress  made  in  augment-
 ing  the  bus  service  in  the  capital
 towns  of  Delhi  and  New  Delhi;

 (b)  whether  the  re-inforced  servi-
 ces  are  in  a  position  to  meet  the  de-
 mands  adequately;

 (c)  if  not,  the  plans  of  the  Ministry
 to  improve  the  services  further;  and

 (d)  what  sums  of  money  are  involv-
 ed  in  the  process  of  augmentation
 and  how  far  these  shall  be  commer-
 cially  justified?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  Hy  M.  TRIVED)):
 (a)  A  comprehensive  programme  which
 involves  improvement  and  expansion
 of  the  fleet,  improvement  of  mainten-
 ance  by  construction  of  new  derots
 and  improving  work  procedures  and  a
 Programme  for  redesigning  the  routing
 system  is  under  implementation.  Since
 March,  74,  350  new  buses  have  been
 introduced  in  the  fleet,  6  new  depots
 have  been  commissionei,  though  the
 facilities  at  these  depots  have  stil]  to
 be  fully  developed.

 (b)  and  (c).  The  new  system  of
 services  has  brought  some  relief  to  the
 travelling  public.  It  is  hoped  to  cover
 the  entire  city  by  DTC  services  in  a
 phased  manner.

 (d)  Rs.  0.33  crores  have  been  pro-
 vided  in  the  budget  of  the  current
 financial  year  for  acquimtion  of  rew
 buses  and  construction  of  depots  etc.
 by  DTC,  The  above  provision  is  not
 wholly  on  the  basis  of  commercial,
 justification  but  bearing  in  ming  the
 public  utihty  aspect  of  the  D.  T.  C.
 services.

 Ownership  rights  to  West  Pakistani
 Refugees  Rehabilitateg  in  Delhi

 1593.  SHRI  5.  A,  MURUGA.-
 NANTHAM:  Will  the  Minister  of  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  Government  have  not
 given  the  ownership  rights  to  more
 than  50,000  families  of  refugees  from
 West  Pakistan  who  have  settled  in
 the  rehabilitation  colonies  in  Delhi;
 and

 (b)  if  80,  the  facts  thereof  and  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  REHA-
 BILITATION  (SHRI  G.  VENKATSWA-
 MY):  (a)  and  (b).  According  to  Gov-
 ernment  policy  the  nazul  land  in  Delhi
 is  allotted  on  lease-holg  basis.  In  the
 Cate  of  Displaced  Persons  from  Weat
 Pakistan  also,  the  ovlots  that  were
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 developed  in  the  rehabilitation  colonies
 tn  Delhi  have  been  sold  or  allotted  on
 lease-hold  basis  and  lease-deeds  a8
 prescribed  in  the  Displaceq  Persons
 (Compensation  ani  Rehabilitation)
 Act,  954  have  already  beer,  executed
 in  most  of  the  cases,

 Multinational  Corporations  interest  in
 Steel  Millis  at  Salem,  Visag  and

 Vijayanagar

 1594.  SHRI  B.  छ  NAIK:  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state:

 (a)  whether  any  multinational  cor-
 Porations  have  evinced  interest  in  the
 new  steel  mills  at  Salem,  Vizag  and
 Vijayanagar;

 (b)  if  so,  the  names  of  those  multi-
 national  corporations;  and

 (c)  the  reaction  of  Union  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  No,
 Sir,

 (b)  and  (c).  Do  not  arise.

 Press  Report  regarding  setting  up  of
 East  Pakistan  Government  in  Exile

 595  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  news  item  re-
 Barding  setting  up  of  East  Pakistan
 Government  in  exile;  and

 (b)  if  so,  the  reaction  of  Government
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  The  independence  and  sovereign-
 ty  of  Bangladesh  is  recognised  not  only
 by  India  but  also  by  Pakistan  and  the
 international  community.  The  exist-
 ing  Government  in  Bangladesh  is  also
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 recognised  as  the  legitimate  Geverm
 ment  of  Bangledagh.  Qbyiously,  a  sor

 -called  Rast  Pakistan  Government  in
 exile  has  no  hagig  por  status,

 Steel  sale  in  blackmarket  in  Kadai
 Taluk,  Ratnagiri

 1596.  PROF,  MADHU  DANDAVATE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  steel  quota  obtain-
 ed  for  small  engineering  works  in
 Kudal  Taluk  of  Ratnagiri  District  of
 Maharashtra  has  been  sold  in  black-
 market  in  Bombay;

 (b)  if  so,  the  person  responsible  for
 the  malpractice;  and

 (९)  the  steps  taken  to  curb  these
 malpractices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (ec).  The  information  is  being  collect-

 ed  and  will  be  tald  on  the  Table  of
 the  House,

 मच्छरों  को  मारने  के  लिये  डी०डी०टी०
 का  प्रयोग

 i597.  श्री  नाथ राम  भ्रहिरवारः  क्‍या
 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह
 बताने  की  क्या  रेगे  कि

 क)  क्या  वी  डी०  टी०  द ४६  छिड  शव
 समय  पर  तथा  पर्याप्त  भाव।  मे  नही  कथा  जाता
 और  मच्छरों  तथा  मक्खियों  को  मारने  मे  भी

 यह  प्रभावी  सिद्ध  नही  होता  है  ;  और

 (ख)  इस  बारे  में  सार  पर  द्वारा  कर
 उपचारात्मक  कार्यवाही  की  जा  रही  है  ?

 स्वास्थ्य  प्रौढ़  परिवार  वियोजन  मंत्रालय
 में  उप-मंत्री  (क्रि  qo  Re  ह  इसहाक़)
 व)  और  (ख).  डी०  डी०  टी०  मलेरिया

 निरोधी  और  फसल  बचाव  के  कार्यो  के  लिए

 इस्तेमाल  ही  जादी  हैं।  जड़ा  तक  मूनिरिया-
 छह  पररोेत्ाक़ में।  ark  प्रयोग  ही  ब्
 साल्व,  हैं,  उसे  नहें  के  भीतर  हो  माता

 में  तथा  सामान्यत:  समय  पर  छिड़का  जाता

 है।  मच्छरों  को  जाए गेमें यहा में  वह  प्रभारी
 साबित  होती  है।  शहद  की  मछलियों  के  लिए
 इतना  प्र  गा  रहीं  क्रिया  ज्जत्म  है।  उसे
 क्षेत्रों  मे ंजहां  डी०  Fo  to  wart  नहीं
 होती  है  न्य  प्रकार  के  कौ टता शकों,  तथा
 बी०  एच०  जी०  प्लोर  माला धि ओन  ा  प्रयोग
 किया  जाता  है।

 सैनिक  स्कूलों  के  स्थान

 1598.  श्री  मामू  राम  भ्हिर्वाहः  कया
 रक्षा  मनी  यह  बताने  की  कृपा  करेगे  कि

 (क)  देश  मे  सैनी  स्कूलों  की  सख्या

 क्या  है  तथा  ये  कुछ  #हा  कहा  पर  स्थित

 है  ;  मीर

 (ख)  किसी  स्थान  पर  सैनिक  स्कूल
 खोलने  पर  ग्राधार  क्या  है  ?

 रक्षा  मंत्री  (श्री  लवण  सिह)
 (क)  देश  में  इस  समय  17  संदीप

 स्क्रब  है।  उनके  सथ  सभा  पटल  पर  रख
 मये  वितरण  मे  दिए  गए  है।  [ज्िथालग
 में  रखा  गया।  देखिये  सख्या  LT-

 8538/74]

 (ख)  राज्या/सघ  जानित  क्षमा  मे
 सैनिक  स्कूल  उसके  हारा  सैनिक  स्कूल  सोसाइटी
 को  दिये  गये  अनुरोध  पर  इस  शर्ते  के  साथ
 खोले  जाते  है  कि  वे  (राज्य/सथ  क्षेत्र)  स्कूलों
 के  लिए  भूमि,  भवर,  उपक रण  देंगे  कौर  छ्य्ों
 को  छात्रवृत्ति या  देने  को  व्यवस्था  भी  करेंगे  t

 स्कूल  राज्य  सरकारों  /  सच  जा  सिल  क्षेत्रो  हरा

 बताए  गए  उपयुक्त  स्थलों  पर  ही  स्थापित  फण
 जाते  है  ।
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 मौक़ाव,  ख़हतपुर  (ला  mitt)  में.  सैनिक
 प्रतिक्षण  केश  कौ  पुनः  स्थापना

 1598  भी  नाथूराम  धहिरतबार  :  क्या
 रक्षा  मी  1  बताने  की  छुपा  करेगे  वि"

 (कफ)  क्‍या  सौगात  (छतरपुर-मध्य
 प्रदेश)  स्वतन्त्रता  के  वे  सचिव  प्रशिक्षण  केन्द्र

 रहा  है  ,

 (ख)  क्या  इस  सैनी  केन्द्र  को  अन्यत्र
 ले  जाने  के  ग्रहण  वहा  की  इमारत  खाली  शौर
 बेकार  पडी  हुई  है  ,

 (२)  क्या  सर पर  उक्त  सैनिक  प्रशिक्षण

 स्कूल  को  पुल  सथ  पित  करने  के  प्रश्न  पर  विचार

 करेगी  क्योकि  यह  स्थान  झासी  भार  बिना

 छावनी  के  निर्भर  है  तथ।  खाली  भवन  उपलब्ध

 है  ,  और

 (घ)  यदि  हा,  ता  कब  तवी  कार  यदि

 नहीं  तो  इनके  क्या  ध्परण  है  ?

 रक्षा  मंत्री  (ओ  स्वर्ण  सह)  :

 (¥)  जी  हा  लीना  ।

 (ख)  इस  स्थान  पर  सैनिक  भवना  का

 पूरी  तरह  से  उपयोग  किया  जाता  है  जिन्हे
 अधिकतर  गह  मंत्रालय  द्वारा  उपयोग  बायां

 जाता  है  1

 (ग)  झोर  (घ),  तौ गाव  में  काई  स्कूल
 स्थापित  बरते  का  प्रस्ताव  वहीं  है।  वर्तमान

 स्कूल  विभिन्न  स्ट शमा  की  अवश्य,  नाओ  का

 पर्याय  कप  सं  पूरा  +र  रह  है  1

 Alleged  racketeering  by  some
 Steel  Firms

 3600  SHRI  5  R  DAMANI  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  any  racketeering  has
 come  to  the  notice  of  Government  by
 geome  steel  firms  to  corner  the  entire
 export  quota;

 KARTIBA  90,  3068  (SAKA)
 re  |

 Import  Licence  82
 wells  Case  (Q.0P  )

 (b)  whether  it  resulted  in  a  big  loss
 of  advantage  to  India;  and

 (९)  if  so,  the  facts  thereof  and  the
 extent  of  responsibility  of  SAIL
 involved  in  thys  behalf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES (SHRI  SUKHDEV  PRASAD)  (a)  No
 such  malpractice  has  come  to  the
 notice  of  Government

 (b)  and  (¢)  Do  not  arise

 a

 2  hrs,

 QUESTION  OF  PRIVILEGE

 Import  Licence  CASE

 MR  SPEAKER  We  will  now  take
 up  the  privilege  question

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K  BRAHMANANDA
 REDDY)  Sir,  in  the  first  instance,  I
 would  like  to  clarify  the  factual  posi-
 tion  with  regard  to  some  of  the  points
 made  by  hon  Members

 AN  HON  MEMBER  Sir,  the  M)-
 nister  1s.  not  saying  anything  further
 Perhaps,  he  is  waiting  for  the  papers
 (Interruptions)

 SHRI  PILOO  MODY  (Godhra)  His
 papers  will  come  to  him  as  soon  as
 the  Prime  Munister’s  Secretariat  re-
 leases  them  Meanwhile  [et  him
 answer  some  of  our  question  (In-
 terruphions)

 MR  SPEAKER  He  does  not  ques-
 tion  from  where  you  bring  your
 papers

 SHRI  PILOO  MODY  He  cannot,
 he  is  a  Minister,  after  all

 wert  ae  पेपर  माना  है  तो  इस
 में  क्‍या  हो  गया  ।
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 जोम  लीमन  (अंक)  :  प्रत्यक्ष

 महोदय,  में  व्यवस्था  के  प्रश्न  पर  खड़ा  हूं।

 (व्यवधान)

 शी  अटल  बिहारी  बाजपेयी  (ग्वालियर

 वह  तैयार  हो  कर  नहीं  आये  t  4ह  पार्लियामेंट

 को  चलाने  का  कोई  तरीका  हूँ  ।

 अध्यक्ष  महोदय  :  एक  मिनट  लेट  हो  गये

 तो  क्‍या  हो  गया  ?  कोई  तूफान  श्री  गया  t

 Why  can't  you  all  sit  down?

 SHRI  PILOO  MODY:  Sir,  I  want  to
 move  that  the  discussion  on  this  be  ad-
 journed  for  five  minutes  or  till  the
 Prime  Minister's  Secretariat  is  ready
 to  send  the  papers...  (Interruptions)

 श्री  मु  लिमये  :  प्रत्यक्ष  महोदय

 मेरा  व्यवस्था  का  प्रदान  तो  सुनील  t

 श्री  झील  बिहारी  बाजपेयी  :  माननोय

 गृह  मंत्री  तैयार  होकर  नहीं  प्राय

 CUnterruptions)

 MR.  SPEAKER:  Order  please.  All
 of  you  are  shouting;  all  of  you  are
 standing.

 SHRI  MADHU  LIMAYE:  They  are
 shouting.  I  rose  on  a  point  of  order.

 MR.  SPEAKER:  May  I  request  you
 not  to  disturb  the  House?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  What  are  we  expected  to
 do  now?

 MR.  SPEAKER:  You  listen  to  him.

 SHRI  SHYAMNANDAN  MISHRA:
 He  is  not  speaking.

 MR.  SPEAKER:  He  was  already  on
 his  legs;  he  started  speaking.  Whe-
 ther  the  papers  were  there  or  not  he
 started  speaking.

 NOVEMBER  21,  974  Case  (OP)  —  84

 SHRI  H  N,  MUKERJEE  (Caleutte—
 North-East):  I  would  not  make  8
 frivolous  point  of  order.

 Never  before  have  we  ever  seen  a
 breach  of  the  department  expected  of
 Members  of  this  House  particularly
 Ministers,  that  we  have  all  seen  in  the
 case  of  the  Home  Minister.  We  know
 that  the  Ministers  have  to  be  assisted
 by  officers  in  that  Box.  We  know  that
 Ministers  on  many  occasions  have  to-
 be  supplied  with  material.  But  we
 know,  at  the  same  time,  that  when
 Ministers  are  informed  a  day  before
 that  they  have  to  come  to  the  House  to
 make  a  statement  on  a  certain  matter
 at  72  O’  Clock  or  whatever  time  it
 may  be,  the  Ministers  must  be  ready
 and  preparedd  with  the  material,  I
 am  willing  to  forgive  the  Minister  for
 not  being  entirely  ready  and  being
 assisted  at  the  last  moment  by  a  fresh
 material.  But  I  cannot  forgive  when
 the  Minister  looks  helplessly  at  the
 Officers’  Box  and  the  entire  House  is
 so  to  speak,  kept  at  ransom,  at  bay,
 kept  away  from  anything  to  be  done.
 And  you,  Sir,  in  your  wisdom  have
 chosen  to  overlonk  it  at  all  You  are
 looking  neither  here  nor  there  but
 only  allowing  the  Minister  to  collect
 himself.  oe  (Interruptions).

 MR.  SPEAKER:  Order  please.  I
 do  not  like  that.  You  say,  I  am  over-
 looking.  I  must  look  at  the  House.
 They  are  sitting  at  my  back.  What
 am  I  looking  at  that?  The  Minister
 was  already  standing.  When  I  asked
 him,  he  started  speaking.  It  was  up
 to  his  colleague  to  collect  sorne  other
 papers  for  him  (Interruptions)

 sit  मधु  लिमये  :  श्राप  जरा  हमारी
 बात  तो  सुनय  ।

 भ्रध्यक्ष  महोदय  :  किस  बात  पर  सुनूं  ।

 नहीं  सुनना  ।

 श्री  मधु  लिमये  :  कप  का  काम  है

 सुना,  बोलन  नहीं  है।  बोलना  हमारा  काम

 है
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 SHRI  PILOO  MODY:  The  Speaker
 has  to  listen...  (Interruptions)

 MR.  SPEAKER:  He  has  the  right
 to  collect  papers  if  he  has  forgotten
 them.  What  is  wrong  about  it?

 SHRI  PILOO  MODY:  On  a  point
 of  order.

 SHRI  MADHU  LIMAYE:
 point  of  order.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  want  to  make

 a  submission,

 On  a

 MR.  SPEAKER:  No  submission.  The
 Home  Minister.

 SHRI  JYOTIRMOY  BOSU:  The
 House  had  no  business  for  seven
 aminutes....

 MR.  SPEAKER:  He  was  on  his  legs

 SHRI  MADHU  LIMAYE:  On  a
 point  of  order.

 MR.  SPEAKER:  On  what?

 SHRI  PILOO  MODY:  Kuindly  recog-
 nise  either  him  or  me.

 MR  SPEAKER:  Look  at  the  tone  in
 which  he  is  talking.

 SHRI  PILOO  MODY:  I  am  only
 talking  loudly  so  that  you  hear  me.

 MR.  SPEAKER:  I  am  hearing  Mr.
 Madhu  Limaye.

 श्री  ष  लिमये  विरोधी  पक्ष  के  दारा
 ग्रा पत्ति  इसलिए  उठाई  गई  है  क्रि  आपने
 देखा  नहीं  कि  जब  वह  बोलने  के  लिए  खड़े

 हा  गए  त।  पूछते  लगे  कागज  कहा  हें,
 कागज  कहा  हैं  t  ग्रह  तक  वह  क्या  क  ते  थे?

 हजामत  करते  थे  ?  हम  लोग  जब  बोलने

 के  लिए  खडे  होते  हूँ  तो  तैयारी  के  साथ

 आते  हूँ।  इनके  पास  हजारों  सेक्रेटरी,
 स्टेलोन,  चपडासी  आदि  हैँ  बारह  बजे  बड़े

 होते  हू  फिर  भी  “यार  नहीं  होते  है.  श्राप

 इन  चीज़ो  को  नहीं  देखते  है।  प्राय  सदन

 में  व्यवस्था  स्थापित  कीजिये  ।

 KARTIKA  80,  3896  (SAKA)  Case  (Q.C.P.)  786

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 move  a  motion  that  the  Home  Minister
 is  considered  unfit  for  his  job;  he  has
 shown  utter  gisregard  to  the  House...

 MR.  SPEAKER:  No,  please.

 aft  इ्यामसस्दन मिथ  पाच  877  जुमानी
 जुर्माना  कर  दीजिये,  मामला  खत्म  ।

 MR.  SPEAKER:  After  all,  we  are
 all  human  beings.  रोज़  ऐसे  शुरु  वर  देगे  है।

 श्री  स्योतिम्य बसु  सोलह  हजार  मीसा

 में  डेटेन्यज़  है  t

 अध्यक्ष  महोदय  तुम  पिछले  जन्म  से

 मेरी  विस्मत  में  लिखे  हुए  थे  t

 श्री  हुकमचंद  कछवाय  (मरना)
 कौर  सी  के  बारे  मे  ऐसा  मत  कहिये  t

 eft  अटल  बिहारी  वाजपेयी:  कब  इस

 मामले  को  यही  खत्म  कर  दीजिये  1

 श्री  शंकर  दयाल  सिह  (चतरा)  ये

 भी  इतनी  देर  से  खा  है,  कुछ :ही  बोते ।

 अध्यक्ष  महोदय  मधु  मय  जी  के  ६  म

 SHRI  PILOO  MODY:  Mr  Speaker,
 Sir,  now  that  you  have  revived  the
 humour  of  the  House,  I  wilf  speak
 softly.

 MR.  SPEAKER.  I  always  do  it  But
 when  you  speak,  I  also  feel  tempted  to
 do  it.

 SHRI  PILOO  MODY:  This  Is  what
 is  known  as  human  action  and  reac-
 tion...

 MR  SPEAKER
 of  us  are  human.

 I  wonder  if  both

 SHRI  PILOO  MODY:  Except  that
 some  people  are  under  strain  and  the
 others  are  not.
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 [Shri  Pileoo  Mody]
 As  far  ay  the  events  that  transpired

 between  4490  and  8i5  hours  are  ton-
 cerned  it  is  a  tect  that  the  Minister
 was  called.  He  also  started  asking  for
 some  pepéss  at  the  same  time.  I  am
 sorry  that  you  in  your  explanation  have
 failed  to  grasp  this  कुपोचाई,  Thereafter,
 I  asked  in  the  interrugnum  may  I  ask
 the  questions?  If  you  had  allowed  me
 to  ask  these  three  questions,  yay  could
 have  saved  the  Govérnment  a  great
 deal  of  embarrassment.

 MR.  SPEAKER:  Just  listen  to  me,
 please.  I  allowed  those  members  who
 have  given  the  notice.  If  I  had  allow-
 eq  you,  I  would  not  have  been  able  to
 stop  others.

 SHRI  PILOO  MODY:  I  have  not
 finished.  Then,  I  moved  a  motion  and
 you  chose  not  to  recognise  the  motion.
 Thereafter  you  found  that  for  a  full  74
 minutes  no  papers  were  supplied  to  the
 Home  Minister  on  the  basis  of  which
 he  hag  to  make  a  statement.  If  he
 coulq  have  either  produced  papers  or
 words...  (Interruptions)  the  House
 would  have  quietened  down  and  we
 would  have  heard  him  and  he  could
 have  gone  on  for  full  ten  minutes
 Saying  whatever  he  has  to  say.  Then
 he  receiveg  ten  minutes  later  two  files
 which  were  delivered  to  him....

 MR.  SPEAKER.  What  is  wrong  ab-
 out  it?

 SHRI  PILOO  MODY:  I  am  _  about
 to  tell  you  what  is  wrong.

 SHRI  K.  LAKKAPPA  (Tumkur):
 He  cannot  make  all  kinds  of  inferences
 like  that.

 SHRI  PILOO  MODY:  Members  of
 Parliament,  when  they  become  Minis-
 ters  find  it  impossible  to  carry  their
 own  files.  Even  if  only  one  file  or  two
 light  files  are  to  be  carried,  they  must
 have  a  chapprassi  to  carry  them.  This
 ig  one  of  the  points  we  have  to  note

 My  tast  point  8  that  when  a  particu-
 lar  thing  happens  in  the  House  and  the

 Speaker  thereafter  explains  it  I  think
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 that  the  explanation  must  be  commen-
 surate  with  the  action.

 SHRI  DHAMANKAR  (@kiwandi);
 is  it  parfiamentary  for  Shri  Madhu.
 Limaye  to  say:

 मिनिस्टर  साहब  क्या  होते  ८र  रहें  थे  ;

 SHRI  K.  LAKKAPPA:  Under  the
 garb  of  points  of  order,  they  are
 making  accusations.

 eft  पीकर  बसाल  सिह  :  हजामत  बाली
 बात  इनका  वापिस  लेन  चाहियें  ।

 अध्यक्ष  भारतीय  & 16  समय  ले  रिया,
 शब  आराम  से  सुनिये  ।

 SHRI  PILOO  MODY:  There  is  no-
 thing  unpafliamentary  about  the  werd
 ‘Hajamat’.  Only  if  he  had  said  it  to
 you,  it  would  have  been  indelicate.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  I  was  in  the  Rajya  Sabha
 answering  some  questions  and  naturally
 Il  went  with  the  papers  concerned  with
 those  questions.  After  78  O  clock  I
 entered  here.  Naturally,  I  wanted  the
 file  concerning  this...  (aterruptions)
 I  do  not  want  to  reply  to  some  of  the
 remarks  made.

 MR.  SPEAKER:  I  have  replied.

 SHRI  K.  BRAHMANANDA  REDDY:
 I  am  prepared  to  reply.  Even  without
 the  papers  I  could  continue  to  reply.
 But  the  point  was  this.  With  regard
 to  a  few  numbers  that  I  wanted  to  in-
 form  the  House  I  wanted  certain  pa-
 pers.  Yesterday  while  the  discussion
 was  going  on  I  tried  to  submit  to  the
 House  that  20  names  were  forged,—
 were  found  to  have  been  forged,—and
 out  of  them  the  authorship  is  attribut-
 ed  to  Yogendra  Jha  in  i4  cases  and  in
 2  cases  the  authorship  is  attributed  to

 Shri  Tul  Mohan  Ram.  And  some  Mem-
 pers  asked  what  about  four?  Where
 are  those  people?  That  is  why  I  wes

 searching  and  trying  to  find  thase  pa-
 pers  from  which  those  names  could  be

 got;  Shri  Jamilurrahman  and  Shri
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 Ramshekhar  Prasag  Singh.  And  re-

 marin
 the  other  four  names  which

 were  found  to  have  been  forged  but
 whose  authorship  was  not  definite,  I
 have  already  cemmunicated  to  the
 House  what  the  four  names  were.
 ‘Therefore,  I  am  just  trying  to  give  the
 information  to  the  House,  Sir,  so  that
 they  might  not  put  forth  questions  on
 that.  One  other  statement  which  I
 made  was  that  investigations  did  not
 disclose  that  any  of  the  officers  who
 dealt  with  the  matter  was  involved  in
 the  commission  of  the  offence—that  is,
 the  offence  indicated  in  the  charge-
 sheet,  that  Shri  S.  M.  Pillai  had  stated
 that  Tul  Mohan  Ram  and  Shri  Yogendra
 Jha  had  informeg  him  that  Shri  N.  K.
 Singh  had  advised  Sbri  Tul  Mohan
 Ram  that  he  should  submit  a  fresh  re-
 presentation  signed  by  several  Mem-
 bers  of  Parliament  to  strengthen  the
 hands  of  the  Minister  for  reopening  the
 case  and  that  Shti  Tul  Mohan  Ram
 had  also  represented  to  Shri  S.  M.  Pillai
 that  an  additional  sum  of  Rs  20,000
 would  be  needed  for  paying  to  Shri
 N.  K.  Singh.  In  the  course  of  investi-
 gation  no  evidence  became  available
 to  corroborate  the  statement  of  Shn
 8.  M  Pillai.  It  was  this  information
 which  I  hed  communicated  in  my
 statement  and  nothing  more  sholud  be
 read  into  my  observation,

 Shri  Vajpayee  raised  the  question
 regarding  construction  of  a  school.
 References  were  made  to  a  letter  from
 Shri  Tul  Mohan  Ram  recovered  during
 investigation.  I  understand  from  the
 CBI  that  this  letter  was  written  on
 3th  March  973  by  Shri  Tul  Mohan
 Ram  to  Shri  Kaleshwar,  Mukhiya  of
 Village  Saraini.  The  letter  does  not
 contain  any  reference  to  Shri  L.  N.
 Mishra  or  his  late  father.  It  only
 speakg  of  Shri  Tul  Mohan  Ram's  desire
 to  have  a  school  constructed  with  the
 help  of  the  villagers  and  his  intention
 to  raise  funds  therefor.

 So  far  as  impounding  of  licences  is
 concerned,  references  were  also  made
 to  what  gome  members  describeq  as
 the  impounding  of  the  licences  in  ques-
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 tion  and  I  hag  stated  that  during  the
 investigation  of  the  case  certaih  licen-
 ces  had  been  seized  and  that  on  an
 information  frorn  the  CBI  orders  had
 been  imued  that  mo  cleeCance  should
 be  allowed  against  the  remaining  li-
 cences.  The  object  m  my  referring  to
 this  aspect  waz  only  to  inform  the
 House  that  none  of  these  licences  can
 now  be  made  use  of  for  any  purpose.  I
 bad  also  mentioned  in  the  course  of
 my  statement  that  the  question  whether
 these  licences  were  the  subject  of
 any  transactions  in  violation  of  the  con-
 ditiong  of  the  grant  of  these  licences
 or  of  the  relevant  provisions  ef  the  Im-
 port  and  Export  Control  Act  is  being
 looked  into.  I  would  like  to  elaborate
 that  in  the  course  of  the  investigation,
 the  CBI  had  grounds  to  suspect  that
 there  might  be  some  trafficking  in  these
 licences.  When  the  Ministry  of  Com-
 merce  was  informed  of  this  they  issued
 ‘show-cause’  notices  to  the  licence-hold-
 ers  and  took  action  untill  decisions  are
 taken  on  the  replies  to  ‘show-cause’
 notices.  It  may  be  recalled  that  on
 9th  September  my  colleague,  Shri  D.
 P.  Chattopadhyaya  had  clearly  inform-
 ed  the  House  thet  if  any  malpractice
 came  to  light  in  the  course  of  investi-
 gation,  necessary  action  would  follow.

 References  haq  been  made  m_  the
 course  of  discussions  that  the  Govern-
 ment  have  not  placed  a  copy
 of  the  report  of  the  CBI,  and  that  a
 copy  of  the  chargesheet  has  not  been
 made  available  to  the  House.  I  would
 like  you.  Sir,  to  appreciate  the  Govrn-
 ment's  position  in  the  matter  It  has
 not  been  the  practice  of  place  accessi-
 ble  documents  on  the  table  of  the  House.
 Nor  have  I  come  across  any  instance...

 SHRI  SHYAMNANDAN  MISHRA:
 This  matter  involves  Members  and  in-
 vestigation  has  been  done  in  accord-
 ance  with  the  commitment  made  in
 the  House.  The  entire  CBI  report  will
 have  to  be  placed  on  the  Floor  of  the
 House.

 (interruptions)

 SHRI  K.  BRAHMANANDA
 REDDY:  I  may  be  allowed  to  make-
 my  statement.
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 MR.  SPEAKER:  I  would  request  you
 not  to  interrupt  each  other,

 SHRI  JYOTIRMOY  BOSU:  Sir,  3
 Tise  on  a  point  of  order.  I  stick  to  my
 vOrngmal  privilege  motion  dated  i2th
 September,

 The  Home  Minister  who  is  supposed
 jo  have  known  all  the  consequences
 and  other  implications  had  clearly
 stated:

 ‘I_am  making  a  promise,  I  am
 giving  an  assurance  that,  after  the
 investigation  is  over  (interrup-
 tions).

 MR,  SPEAKER:  That  is  all  there.
 ‘Yeu  mentioned  all  this  in  your  speech.
 What  is  all  this?

 SHRI  JYOTIRMOY  BOSU:  He
 said:

 ‘Iam  giving  an  assurance  (In-
 terruptions).

 MR,  SPEAKER.  It  is  now  beyond
 the  scope.

 SHRI  JYOTIRMOY  BOSU  Sir,  he
 said:

 oe  .,.the  first  thing  that  we  will
 du  is  to  come  to  Parliamentary  and
 say,.  ‘This  is  where  we  have  arrived,

 wpleage  tell  ug  ‘what  we  should  do’
 It  ig  only  after  that,  ..(Interrup-
 trons).

 MR,  SPEAKER:  Mr.  Bosu,  it  is  not
 a  point  of  order.

 SHRI  JYOTIRMOY  BOSU.  Sir,  I
 beg  of  you  not  to  treat  us  like  this
 Since  you  have  allowed  my  point  of
 order,  you  must  hear  me,

 MR  SPEAKER:  It  is  not  a  point
 of  crder.  Where  :s  the  point  of  order?
 Do  not  make  a  speech.  You  have  al-
 ready  mentioned  all  this  in  your  main
 speech,  I  do  not  know  whether  you
 do  १  knowingly  or  unknowingly.  You
 mentioned  everything  that  you  are

 ‘mentioning  now  in  your  main  speech  I
 allowed  you  only  on  a  point  of  order.
 ‘But,  you  are  just  repeating  the  speech.
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 SHRI  JYOTIRMOY  BOSU:  My
 point  of  order  is  that  the  Home
 Minister  had  given  a  cleag  and  cate-
 gorical  assurance.  The  Government
 has  committed  itself  before  the  House.
 He  said  that  this  case  may  come  later
 on  after  the  invesigation  is  completed
 and  then  the  House  may....(Inter-
 ruptions).

 MR.  SPEAKER:  This  is  not  a  point
 of  order.  This  is  a  matter  which  you
 raised.  Kindly  listen  to  me  that  this
 tg  not  a  point  of  order.  This  is  your
 repetition.

 SHRI  NATWARLAL  PATEL  (Meh-
 sana):  You  should  not  monopolise
 everything  to  yourself.  The  hon.
 Minister  is  making  a  statement,  If
 you  want  to  put  questions,  you  may
 put  them  afterwards.

 MR.  SPEAKER;  What  is  your  point
 of  order,  Mr,  Limaye?

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  got  a  point  of  order.  (Inter-
 ruptions)

 aft  मधु  लिमये  प्रत्यक्ष  महोदय,  मैं  स्त्री
 महोदय  को  सुनना  चाहता  हु,  लेकिन  उन्होंने
 यहा  है  कि  एक् से सिबल  डाकुमेंट्स  सदन  को  देने
 की  परिपाटी  नही  है।  क्या  एफ०  आई०  आर०

 एक्सेसिवल  डाबुमेट  नहीं  है  ?  लेकिन  बाद
 में  हमारी  माग  पर  वह  रखा  गया।  श्राप

 बलि टन  नम्बर  2  देखिये।  वह
 कंस  बहते  है  कि  यह  परिपाटी  नहीं  है।  वह
 यह  बहे  बि  उन  को  दे  व  रही  है  1  मेम्बरों
 की  सुविधा,  के  लिए  मेम्बरा  की  माय  पर  और
 चर्चा  की  मदद  'रने  के  लिए  मंत्री  महोदय  को
 कोई  एक्सेसिबल  डाक मेट  देने  में  कोई  हिचक
 नहीं  हनी  चाहिए  ।  श्राप  हम  को  प्रोटेक्ट

 कीजिए  चार्जशीट  देने  में  क्या  a  forth  है  ?
 क्या  हम  सिर्फ़  पड  नपी  लेने  के  लिए  अदा  धन
 मेंरा  राज्य  बर्बाद  कारे ?

 SHRI  H.  K.  L.  BHAGAT  (East
 Delhi):  Sir,  I  rise  on  a  point  of  order.

 MR,  SPEAKER:  What  is  your  point
 of  order?  My  ruling  is  that  the  Home
 Minister  is  not  bound  to  supply  you
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 -accessivle  documents.  He  may  do  that
 fy

 ge
 not.  The  rule  is  very  clear.

 i  wants  to  do  it  on  his  own,  he
 may  do  that  very  well  but,  there  is  no

 mpulsion  under  the  ruies  as  far  as

 I  say  that  the  Minister  ig  not  bound
 to  produce  the  accessible  documents.
 But,  if  he,  on  his  own,  cbliges  a  Mem-
 ber.  he  can  do  it  very  well.  (Inter-

 i  ruptions).

 Don’t  quarrel  with  me.  The  rules
 are  very  Clear.

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  मेम्बरों

 की  मदद  करनी  चाहिए।  लेकिन  आप  भी

 उन  की  मदद  नहीं  करना  चाहते  हैं।  मैं

 सदन  का  काम  करूं  या  सर्टिफाइड  कापी  के

 लिए  अदालत  में  जा  कर  बैठूं?  आप  मेरे

 प्रश्न  का  उत्तर  नहीं  दे  रहे  हैं।  क्या  मैं  इस  रूदन

 को  सेवा  में  रह  या  सर्टिफाइड  कापी  के  लिए
 ग्र दा लत  में  दस  घंटे  बर्बाद  करूं ?  आप  संसदीय

 प्रक्रियाओ्लों  का  मज़ाक  उड़ा  रहे  हैं  ।  वे  लोग

 हल्ला  करते  हैं  और  ड्राप  दबा  जाते  हैं।  ड्राप

 मेरेपांयंट  आफ़  आर्डर  पर  रुलिग  नहीं  दे  रहे  हैं।

 MR,  SPEAKER:  I  have  siven  my
 Tuling.

 SHRI  me  K.  L.  BHAGAT.  My
 point  of  order  relates  to  the  points  of
 Order  being  raised  by  the  hon.  mem-

 I  bers.  I  want  to  knew  how  many '
 points  cf  disorder  can  be  raised  in  this
 House  in  the  name  of  points  of  order
 by  a  member  at  the  same  time  and
 day  unconnected  with  issues  before
 the  House.  I  want  you  to  decide  this
 once  and  for  all.  How  many  points  of
 disorder  can  be  raised  in  the  name  of
 poitat  of  order?  (Interruptions)  I  have
 not  finished.  I  am  speaking  with  your
 permission.  It  has  become  a_  habit
 with  those  honourable  members  to
 raise  points  of  disorder  in  the  name  of
 points  of  order  and  misuse  it.  I  want
 to  know  how  many  times  can  a  mem-
 ber  raise  points  of  disorder  in  the
 name  of  points  of  order  and  not  let
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 the  Minister  speak  thus  creating  dis-
 order  in  the:  House?  I  want.  your
 ruling.

 SHRI  MADHU  LIMAYE:  I  want
 your  ruling  on  my  point  of  order.

 SHRL  H.  फर्द,  L.  BHAGAT..How
 many  points  of  disorder  can  be  raised?
 I  want  to  know  (Interruptions).

 SHRI  MADHU  LIMAYE:  Is  a  Pre-
 sidentia]l  Notification  not  an  accessible
 document?  Is  Gazette  not  laid  on  the
 Table?

 यह  आप  बग एजेन्डा  है।  इसको  देख  लीजिए।
 ड्राप  अपनी  प्रक्रियाओं  को  नहीं  जानते  हैं  t

 मैं  अपने  पांयंट  द्फ्फ़  आर्य:  पर  सर्जरी  चाहता

 हूं।

 MR,  SPEAKER:  My  ruling  is  that
 he  is  pound  to  give  an_  accessible
 document.  He  is  not  bound  to  supply
 it.  If  he  wishes  to  give  it,  I  have  no
 objection.  The  rule  is  very  clear,  I
 do  not  come  in.

 श्री  मघ  लिमये  :  आप  को  कहना  चाहिए
 कि  मेम्बरों  की  मांग  पर  ऐसा  डाकुमेंट  देना

 चाहिए  ।  मैं  कल  से  मांग  कर  रहा  हूं  ।

 श्री  अटल  बिहालो  वाजपेयी  :  अध्यक्ष

 महोदय,  अप ने  कहा  है  कि  जो  दस्तावेज़  उप-

 लब्ध  हैं,  उन  को  रखने  के  लिए  मंत्री  महोदय
 बंधे  हुए  नहीं  है  लेकिन  आप  के  निवेश  के

 अनुसार  उन्होंने  रखा  |

 अध्यक्ष  महोदय  :  मैं  न ेरिदम  नहीं  दिया  है  |

 अगर  वह  रूलाई  बनने  के  गयी  तयार  हैं  तो

 I  do  not  come  in.  But  you  cannot
 compel  him.

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  मेरा  व्यवस्था  का  प्रशन  है  गह
 मंत्री  महोदय  सी०  बी०  आई०  की  जांच

 रिपोर्ट  के कुछ  अंश  पढ़  रहे  हैं।  में  मांग  सकता

 ह्  कि  पूरी  जांच  रिपोर्ट  सभा  पटल  पर  रखी

 जाये  ।  अभी  उन्होंने  श्री  ललित  नारायण

 ।
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 [श्री  अटल  बाहरी  वा  अकेली]

 मिश्र  के  प्रता  के  नाम  पर  बनते  वाले  सकल  के

 बारे  में  सी०  fro  श्रॉफ़  की  रिपोर्ट  का  एक

 हिस्सा  बताया  |  लेकित  उन्होंने  दूसरा  हिस्सा

 नहीं  बताया  है  ।  वह  मैं  बताना  चाहता  हूं  t

 केबल  पत्न  का  सवाल  नहीं  है।  (व्यवधान)

 यह  बहुत  गभीर  मामला  है  |  (व्यवधान)
 मेरा  आरोप  है  कि  गृह  मंत्री  महोदय  विद्यालय

 के  निर्माण  के  बारे  में  सारे  तथ्य  सदन  के  सामने

 नहीं  रख  रहे  हैं।  सी०  बी०  आई०  के  अफसर

 जांच  करते  के  लिये  गये  t  sate  बिद्यालय  की

 प्रबंधकारिणी  समिति  की  कार्यवाही  का  रजिस्टर

 अपने  कब्जे  में  लियों ।  उत  रजिस्टर  में  समिति

 की  बैठक  की  कार्यवाही  लिखी  गई  है।  उसकी

 एक  तक  मेरे  ry  है।  मैं  इसको  पढ़  कर

 खुजाता  ज्वाला  &हूं  ।  मंत्री  महोदय  कहते  हैं

 कि  एल०  एव  किन्  का  साम  लीं  है  उसमें  |

 एल०  6एस  मित्र  का  ताप  है।  22  फरवरी,
 973  को  उसमें  उपस्थित  सदस्य  थे  |

 श्री  तुलमोहुनराम,  श्री  कालेश्वर  मंडल,
 श्री  नारायण,  श्री  शनिवार  मण्डल,  श्री  रामकरण

 सिंह  श्री  कानेएत्रर  ATTaT,  श्री  जयनारायण

 साह  |  इतने  नाम  हैं  अरसे  वाम  सी०  बी०

 आई०  को  पता  है
 “उच्च  विद्यालय  के  नामकरण  हो  लेकर

 सदस्यों  के  बीच  काफ़ी  देर  तक  बहस  होती

 रही  |  श्री  रघवरपंडल  पहिया  ने  इए  विद्यालय

 का  ताम  कोशी  उच्च  विद्यालय  रखने  एस  बल

 दिया।  उसके  प्रस्ताव  का  सूर्य  श्री  ऋलेड्वर

 पासवान  ने  किया  ।  श्री  मंडल  ने  इपके  समर्थन

 सें  बताया  कि  विद्यालय  में  अध्ययन  करने  वाले

 गधिक्ररर  छात  कोशी-बीमित  इलके  के  हैं  ।

 एस  नामकरण  से  किसी  को  किसी  तरह  की

 श्रावस्ती  नहीं  हो सकती  ।  किसी  व्यक्ति  बिशेष

 के  नाम  पर  बहुत  बखेड़ा  खड़ा  हो  सकता

 है।  लोग  जब  कि  सामूहिक  चन्द।  से  विद्यालय

 का  निर्माण  करेंगे  तो  व्यक्ति  विशेष  का  नास

 क्यों  रखा  जाय  |  श्री  तुत्रम्तोहनराम  एम०
 पी०  ने  बताया  कि  इस  विद्यालय  का  नामकरण

 श्री  ललित  नारायण  मिआ,  केन्द्रीय  रेल  मंत्री
 के  स्वर्गीय  पिता  श्री  रविनंदन  मिश्र  के  नाम  पर
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 ही  करने  पर  ही  जोर  दिया  1  उन्होंने  बताया  कि

 स्वर्गीय  श्री  रविनन्दन  मिश्र  के  नाम  वर  विद्यालय

 खोलने  पर  विद्यालय  आर्थिक  संस्कारों  से

 करीब-करीब  मुक्त  हो  जायगा  |  ललित  बाबू
 स्वयं  पति  मानी  व्यक्ति  है  a

 म्य्क्ष  महोदय  :  यह  एक  स्पीच  के

 दरमियान  में  स्पिन  आपने  क  शुरू  कर  दी  ?

 श्री अ्उल  बिहारी  वाजपयी  :  मैं स्पीच

 नहीं  कर  रहा हूं।  यह  दस्तावेज  सिटी  बी
 ०

 ग्राम  के  पास  है  गृह  मंत्री  महोदय  इस

 दस्तावेज  को  छिपा  रहे  हैं।  वह  कह  रहे  हैं  कि

 वाजपेयी  जी  ने  जो  कुछ  कहा,  सी.  वी.  जाई.

 ने  उस  की  पुष्टि  नहीं  की  ।  (व्यवधान  )

 SHR]  SHYAMNANDAN  MISHRA:
 Dishonest  CBI.

 श्री  शह  बहि  री ब:जजेयी  :  आप  पूरा

 सुन  लें।  श्री  तुल मोहनराम  कहते  हैं  कि

 “ललित  बाबू  स्वयं  धनी  मानी  व्यतीत  हैं  ।

 सरकारी  सेवा  में  हैं  ओर  प्रभावशाली  व्यक्ति
 हैं  ।  बिद्यालय  को  उनके  प्रयास  से  स्वीकृति
 प्राप्त  करते  सें  भी  विषय  नहीं  होगी  ।  मंत्री

 महोदय  से  Pp  व्यक्तिगत  बातचीत  हुई  है

 at  च्प्रथण,  ले  )

 SHRI  K.  LAKRAPPA:  I  rise  on  a
 point  of  order.  How  do  you  allow  a
 speech  now?  He  is  making  a  speech.
 The  whole  speech  must  be  expunged.
 (Interruption)

 श्री  अटल  बिहारी  बाजपेयी :  अध्यक्ष

 महोदय,  मैं  जानना  चाहता  हूं  कि  क्या  सी.  बी.

 आई  ने  न  दस्तावेज  को  नहीं  देखा  है  दे

 अगर  देखा  है  तो  मंत्री  महोदय  अपने  बयान  में

 इस  दस्तावेज  का  हवाला  क्‍यों  नहीं  दे  रहे  हैं  ?

 (व्यवधान )  अगर  आप  की

 इजाजत  हो  तो  मैं  इस  टेबल  पर  रख  दूँ  !

 अध्यक्ष  महोदय  :  जब  आपने  पढ़  ही
 दिय  तो  टेबल  पर  ही  रखा  गया  I
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 SHRI  PILOD  MODY:  Sir.  since  I
 was  the  first  to  be  on  my  legs,  on  a
 Point  of  order,  I  would  like  to  draw
 your  attention  to  rule  368  of  the  Rules
 of  Procedure,  It  says:

 “If  a  Minister  quotes  in  the  House
 a  despatch  or  other  State  paper
 “which  has  not  been  presented  to  the
 Heuse,  he  shail  lay  the  reievant
 Paper  on  the  Table:

 Provided’’—etc,

 Piease  note  the  word  “shall”.  “He
 shall  iay  the  relevant  paper  on  the
 Table.”

 An  HON  MEMBER:  Read  the  pro-
 viso  also.

 SHRI  PILOO  MODY:  Since  he  in-
 sists  on  my  reading  the  whole  of  it,
 I  shai}  read  the  proviso  also;  it  says:

 “Provided  that  this  rule  shall  not
 apply  to  any  documents  which  are
 stated  py  the  Minister  to  be  cf  such
 a  nature  that  their  prodiucion  would
 be  inconsistent  with  public  interest.”

 Now.  since  he  has  forced  me  to  read
 the  second  paragraph  also,  let  me  say
 that  under  no  stretch  of  imagination
 can  protecting  Members  of  Parlia-
 ment,  guilty  Ministers  and  officials  be
 part  of  public  interest,

 Sir,  the  Minister  said  that  it  was
 not  the  practice—I  want  you  ‘to  note
 each  word-~not  the  practice,  to  lay
 accessible  documents  on  the  Table  of
 the  House.  Quite  apart  from  the  fact
 that  it  is  a  totally  false  statement,
 because  there  are  many  accessible
 documents  that  have  already  been

 Jaid  on  the  Table  of  the  House;

 What  is  more....  (Bell  rings).
 What  is  the  point  of  that  Beli?

 MR.  SPEAKER:  You  have  put  it.

 SHRI  PILOO  MODY:  No,  I  have
 not  finished.  What  is  more  the  fact

 is  that  this  particular  enquiry  was
 ordered  by  this.  House  and  therefore

 _the  report  must  come  to  this  House
 not  to  some  judge,  not  to  some  judi-
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 ciary,  not  to  some  Government
 office,  but  to  this  House.  |

 SHRI  SHYAMNANDAN  MISHRA
 One  point  of  order  relates  to  the
 Chair  itself.  During  the  last  session,
 you  would  be  pleased  to  recall  that
 I  had  demanded  certain  papers  in-
 cluding  the  FIR  and  you  had_  been
 pleased  to  say—other  Members  also
 teok  up  this  issue—that  had  I  inform-
 ed  you  would  have  taken  steps  to
 make  these  papers  available  to  the
 House.  So  this  case  comes  at  a
 particular  stage  in  the  development
 of  the  maiter,  It  does  not  come  all
 from  the  blue;  it  has  got  a  history
 behind  it.

 Secondly,  so  far  as  the  CB]  report
 is  concerned,  may  J  ask  you  whether
 the  commitment  of  the  hon.  Minister,
 that  facts  would  be  placed  before
 the  House  so  that  the  House  would
 be  able  to  decide  what  is  required  to
 be  done  in  this  matter,  stands  or  not.
 Would  that  requirement  07  commit-
 ment  be  met  by  presenting  to  the
 House  a  mutilated  and  manipulated
 and  distorted  version?  Because  the
 House  must  be  placed  in  a  position
 to  judge  what  course  of  action  is  re-
 quired  in  the  given  circumstances,
 Therefore,  for  the  hon.  Home  Minis-
 ter  to  teli  the  House  that  the  CBI
 report  would  not  be  made  available
 to  the  House  is  something  which  the
 House  would  not  countenance.  And
 since  it  involves  the  honour  of  the
 Members  and  the  dignity  of  the
 House,  the  entire  document  will  have
 to  be  placed  on  the  Table  of  the
 House.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  The  question  of  acces-

 sibility  of  a  document  is  only  rele-
 vant  when  there  is  a  specific  rule,
 Here  we  have  a  rule,  368.  Whether
 a  document  is  accessible  or  not,
 whether  it  is  convenient  or  inconve-
 nient  for  Members  to  get  it,  that
 rule  specifically  provides  that  if  any
 reference  is  made  to  any  State  paper
 or  despatch  it  shall  be  laid  on  the
 Table  of  the  House  irrespective  of  its
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 being  accessible.  If  there  is:  any  prac-
 tice  84  he  said,  such  practice  cannot
 override  the  specific  rule.  It  is  not
 even  a  direction  by  the  hon,  Speaker;
 it  is  a  rule  of  the  House  which  has
 a  constitutional  backing  and  it  cannot
 be  overridden  in  the  manner  done
 by  the  hon.  Minister;  it  is  a  manda-
 tory  provision.  If  the  security  of  the
 State  is  involved,  only  when  there  is
 overriding  public  interest  involved,
 an  exemption  is  provided,  In  the
 hackground  of  the  matter  in  which
 this  question  has  come  up,  it  is  not
 showing  respect  to  the  House  to  ask
 the  Members  to  go  in  procession  to
 Tis  Hazari  Court  to  apprise  them-
 selves  of  the  contents  of  any  police
 report;  when  a  commitment  has  been
 made  by  the  hon.  predecessor  to  this
 House  it  must  be  honoured.  The
 Ministry  is  a  continuous  process  and
 a  change  in  the  incumbent  of  ४8
 Ministry  could  not  mean  getting
 away  from  an  assurance  given  to  the
 House.

 MR,  SPEAKER:  May  I  make  the
 position  very  clear?  There  is  no
 need  for  any  excitement.  The  rule  is
 about  accessible  documents,  of  which
 you  can  get  copies,  printed  reports,
 etc.  My  remarks  applied  to  fhat.  As
 you  all  know  in  that  case  when  it  was
 held  to  be  an  accessible  document,  |
 did  not  deny  that,  That  is  the  back-
 ground.  I  did  not  deny.  When  he
 said  accessible  document,  whether  the
 CBI  report  is  really  accessible  or  not.
 2  am  much  in  doubt  about  this

 I  em  clear  about  FIR,  about
 statements  before  courts,  about  Te
 ports,  publications,  etc.  When  you
 get  excited,  you  do  not  listen  to  me.

 SHRI  SHYAMNANDAN  MISHRA:

 No,  Sir.

 MR,  SPEAKER:  Really  you  think
 that  my  observations  have  come

 because  of  your  long,  harassing
 speeches.  Kindly  take  it  for  granted
 that  they  are  not.  If  simply  this
 question  hag  been  asked  whether  this

 report  ig  eccessible  or  not,  that a)
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 woujd  have  been  instead  at
 spending  much  i

 About  the  other  matter,  not  onby
 here  but  in  the  House  of  Commons
 also  the  practice  isthe  same  when  a
 member  quotes  frem  a  paper.  Tt  has
 come  up  a  number  of  times  in
 House  and  there  are  rulings  on
 We  will  observe  those  rulings.

 this
 that.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  to  consider  the  peculiar
 circumstances  of  this  case,  namely,  a
 commitment  has  been  made  to  the
 House  that  facts  enabling  the  House
 to  come  to  a  judgment  about  the
 future  course  of  action  would  be
 placed  before  the  House.

 MR,  SPEAKER:  I  will  see  the
 wording  of  that  also.  I  will  look  into

 the  whole  case.  Mr,  Limaye,  I  think
 I  did  not  give  my  ruling  to  contra-
 dict  you,  but  I  just  invited  your
 attention  to  the  rule  about  accessible
 documents.

 aft  मु  लिमये  :  बाप  माफ  कीजिये-में

 मेम्बरों  की  सुविधा  की  बात  कह  रहा  था

 और  कोई  बात  नही  थी  ।

 अध्यक्ष  महोदय  :  म  रूल  बतला  रहा  था।

 ही  लघु  लिमये  :  क्‍या  इसके  लिये  हम

 कोई  में  जाये  ?  यह  केस  ऐसा  नहीं  है,  दर

 एक  केस  के  लिये  मेझापसे  नही  कहता  हूं-

 Parliament  ig  seized  of  the  matter.
 All  the  documents,  whether  accessible
 or  not,  should  be  made  available.

 SHRI  P.  K.  DEO  (Kalahandi):  On
 a  point  of  order,  Sut.  Today  Mr.

 Vajpayee  quoted  from  the  CBI  re

 port.  A  simular  incident  happened  in
 the  third  Lok  Sabha  and  Serdar  Hu-

 kam  Singh  gave  the  ruling.  He  ask-

 ed  me  to  produce  en  authenticated
 copy  of  the  CBI  report.  At  that  time,
 the  CBI  report  was  on  Mr.  छत
 Patmeaik.  Now  it  is  om  the  entire

 Hicence  issue.  5 «
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 So,  taking  “ints  eqnsideration  the
 historic  miling  of  Speaker,  the
 Government  should  suo  motu  place

 the  CBI  Report  on  the  Table  of  the
 House  It  may  be  placed  in  the
 brary  so  that  all  of  us  can  study
 the  entire  CBI  report

 MR  SPEAKER  Now  the  question
 is  whether  it  should  be  continued
 now  or  taken  up  after  Junch

 SHRI  P  K  DEO  Su,  what  38
 your  ruling  on  the  CBI  report?

 SHRI  K  BRAHMANANDA  RED-
 DY  I  can  complete  :t  in  another
 ten  minutes

 aft  झील  बिहारी  वाजपेयी  भ्रध्यक्ष  जी

 अगर  ये  फिर  कोई  गलत  बात  कहेगे  तोफिर

 प्वाइंट  अाफ,  ब्राउन  उठेगा  ।

 अध्यक्ष  महोदय  बहन  दीजिये  ।

 SHRI  K  BRAHMANANDA  RED
 DL  हम  not  quoting  from  anv
 report  After  checking  up  with  the

 unvestigating  authority,  such  informa-
 tion  as  is  available  [  have  sought  to

 give  to  the  House  Reference  has
 been  made  in  the  course  of  discus-

 gions  that  thc  Government  have  not

 placed  a  copy  of  the  report  of  the
 CBI  and  that  a  copy  of  the  charge-
 sheet  has  not  been  made  available  to
 the  House  I  would  Tike  you,  Sir,  to

 appreciate  the  Government's  position
 in  the  maffer  It  has  not  been  the

 practice  to  place  accessipie  documents
 on  the  table  of  the  House  ‘Nor  have
 I  come  across  any  instance  when  8

 chargesheet  in  a  cmminal  case  hes
 heen  placed  on  the  Table  of  the
 House  I  have  already  communicated
 to  the  House  all  the  relevant  jnfor-
 mation  contained  m  the  chargesheet
 inee,  however,  some  hon  Members
 seem  to  thmk  that  we  are  trying  to
 withhold  information  from  the  House
 {am  arranging  to  have  copies  of  the

 thargesheet  made  available  to  the
 Perilament  Library.

 ye  ,
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 SHRI  ATAL  BIBARI  VAJPAYEE
 What  about  the  CBI  report?

 SHRI  K,  BRAHMANANDA  RED-
 DY  The  chargesheet  is  really  the
 result  of  the  CBI  inquiry

 SHRI  SHYAMNANDAN  MISHRA
 We  do  not  want  any  information
 which  is  distorted  (Interruptions).

 श्री  झील  बिहारी  वाजपेयी  ये  उसे  देने
 में  मना  कर  रहे  हू  ।  इसके  बारे  में  श्राप  को
 रूलिंग  देना  है  ।

 SHRI  K  BRAHMANANDA  RED-
 DY  I  would,  however,  hke  to  crave
 your  indulgence  in  respect  of  de-
 mands  for  copies  of  other  statements
 recorded  during  the  investigation,
 The  law  provides  that  these  state-
 ments  can  be  used  only  for  lmuted

 purposes  in  the  course  of  a  criminal
 trial  We  would  not  lke  to  do  any-

 thing  that  may  not  be  stricfly  im
 ace  idance  with  law,  and  may  pre-
 jude  a  fair  trial  The  duties  of  the
 in\cstigating  authorities  have  been
 set  out  at  Jegth  in  the  Code  o°  Cri-
 mial  Psocedure,  to  which  I  fave
 diawn  your  kind  attention  on  the
 i2th  One  of  the  principal  duties  of
 the  investigating  officer  is  that  ac
 s00;,  a3  the  immvestigaions  are  con
 pleted,  a  chargesheet  or  a  final  report

 shall  be  laid  before  the  concerned
 Magistrate  I  can  quote  some  deci-
 sions  of  the  Supreme  Court  to
 substantiate  this,  but  I  am  not  doing
 that  to  save  the  time  of  the  House
 My  object  m  referring  to  the  legal

 provision  was  only  to  mdicate  that
 the  investigating  officer  had  no  option
 or  choice  in  the  matter

 This  brings  me  to  the  most  im-
 portant  issue  raised  m  the  course  of
 yesterday’s  discussion  At  the  time
 the  discussion  took  place  in  this
 House  early  in  September,  the  posi-
 tron  of  the  Government  was  that  it
 would  be  necessary  to  ascertain  by
 competent  mvestigation  the  full  facts
 concerning  the  serious  issues  reed
 If  you  woukd  recall,  Sir,  all  that  was
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 definitely  known  in  the  first  week
 of  September  was  that  except  one
 Member,  all  the  other  20  had  denied
 having  signed  the  memorandum  in
 question,  There  was  no  information
 as  to  how  then  these  forgeries  had
 been  brought  about.  Whatever  may
 have  been  the  suspicions  of  the  diffe-
 rent  sections  of  the  House  or  even
 of  the  Government,  it  was  not  clear
 as  to  what  the  motivation  was  for
 perpetrating  something  unheard  of  in
 the  annals  of  our  Parliamentary
 history.  Above  all,  though  |  stray
 references  were  made  to  different
 individuals,  there  was  no  definite  in-
 formation  as  to  the  persons  who  were
 behind  the  representation  containing
 the  forged  signatures  of  20  Members
 of  Parliament  When  repeated  de-
 mands  were  made  in  the  House  that
 an  imvestigation  into  this  matter
 should  be  undertaken  by  a  Com-
 mittee  of  the  House,  the  Government
 reiterated  their  stand  that  such  in-
 vestigation  should  be  left  in  the  hands
 of  the  appropriate  statutory  agency,
 particularly  when  there  are  suspicions
 about  commission  of  criminal  offenc-
 es.  It  was  in  this  context  that  my
 predecessor  and  the  Law  Minister  had
 assured  the  House  that  the  results  of
 the  Investigation  would  be  promptly
 communicated  to  the  House.

 33  brs.

 It  could  not  have  been  anticipated
 by  the  Government  that  the  investi-
 gation  would  disclose  that  several  per-
 sons  of  whom  only  one  was  a  Member
 of  Parlsament  would  be  involved  in
 the  commission  of  the  concerned
 offences.  The  investigations  have
 prima  facie  established  that  outsiders
 are  as  much  responsible  for  the  com-
 mission  of  the  concerned  offences  as
 one  Member  of  this  House.  Ir  would
 now  be  for  the  courts’fo  give  a  finding
 about  the  natfire  and  complicity  of
 not.  only  the  Member  of  Parliament
 tut  als  the  strangers  bresived.
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 ed  that  the  may  result
 in  criminal  prosecutions,  He  could
 not  have  been  mone  explicit.  The
 assurance  to  inform  the  House  of  the
 Tesults  of  the  investigation  did  not,
 therefore,  preclude  the  possibilitv  of
 chargesheets  being  filed  in  respect  of
 those  against  whom  criminal  offences
 were  prima  facie  made  out.  The
 House  was  equally  aware  of  its  own
 rules  and  practices  and  so  were  the
 Ministers  concerned.  We  should  not
 read  into  their  speeches,  intentions
 that  would  be  wholly  inconsistent
 with  their  knowledge  of  parilamen-
 tary  practice  and  of  law.  The  law
 requires  that  as  soon  as  the  investiga-
 tion  is  complete,  either  a  chargesheet
 or  a  fina]  report  should  follow.  The
 Fules  of  parliamntary  procedure  ex-
 clude  discussion  on  matters  which
 are  sub  judice.  Hence  when  my  pre-
 decessor  and  the  Law  Minister  spoke
 in  the  House,  they  should  not  be
 assumed  to  have  promised  a  discussion
 which  would  be  either  violative  of
 the  legal  requirements  or  of  the  par-
 liamentary  practice.  What  was
 promised  was  only  what  would  be
 consistent  with  law  as  well  as  par-
 liamentary  practice.

 The  fact  of  the  matter  was  that  we
 wanted  to  seek  and  would  still  wish
 w  seek  the  guidance  of  the  House
 about  appropriate  steps  to  be  taken
 for  protecting  the  rights  of  the  hon.
 Members.  In  our  view,  Sir.  the
 action  taken  by  the  Government  by
 way  of  expeditious  Investigation  and
 prosecution  of  persons  suspected  to
 nave  forged  the  Signatures  of  several
 Members  of  the  House  is  the  appro-
 priate  step  to  protect  the  rights  of
 the  hon.  Membera.

 References  were  made  to  the
 Mudgal  case  and  it  was  suggested  that
 the  present  case  is  similar  to  that
 earlier  precedent.  In  my  view,  Sir,
 there  are  two  distinguishing  cherac-
 teristics  of  the  Mudgal  precedent
 which  are  relevant  in  the  present  dis-
 cussion.  In  the  Rest  silken;  as  thr  om
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 facts,  ‘there  Was  never  ay  question
 of  Mudgal  having  committed  any

 criminal  ‘offence.  Yt  way  only  the
 question  of  propriety  of  his  conduct
 thet  was  involved.  In  the  present
 case,  it  is  not  only  a  question  of  m-
 propriety  of  conduct.  If  only  ques-
 tions  of  impropriety  of  a  Member's
 conduct  have  been  raised,  there  can-
 not  be  any  doubt  that  the  Mudgal
 precedent  should  he  strictly  follow-
 ed.  But  where  questions  of  impro-
 priety  are  indistinguishably  mixed  up
 with  questions  of  criminality,  it  would
 be  in  the  best  traditions  of  this  House
 to  await  a  judicial  verdict  before  con-
 sidering  any  action  on  the  improprie-
 ties  involved.  Secondly,  in  Mudgal’s
 ease,  again  as  far  as  I  have  been
 able  to  ascertain,  no  stranger  was  in-
 volved.  It  was  the  conduct  of  Shri
 Mudgal  and  Shri  Mudgal  alone.  In
 the  present  case,  the  House  will
 recall  that  three  persons  are  being
 prosecuted.  af  whom  only  one  is  a
 Member  of  Parliament.  The  impor-
 tance  of  this  distinction  should  not,
 in  my  view,  be  missed.

 It  is,  therefore,  our  view,  Sir,  that
 no  breach  of  priyilege  of  any  kind
 has  been  committed  by  any  of  my
 colleagues.

 SHRI  MADHU  LIMAYE:  On  a
 point  of  order.  He  cannot  speak  for
 other  Ministers.  Mr.  Brahmananda
 Reddy  can  speak  only  for  himself
 प्रिसले  का  सवाल  इाइविजुअल  मिनट
 के  खिलाफ  होता  है।  गह  मंत्री,  श्री  ब्रह्मानन्द
 रेड्डी  केवल  अपने  लिए  ही  बोल  |  तेह  ।  सं  श्री
 डी०  पी  चंद्रीपाध्याय  कौर  उमाशंकर  दीक्षित
 को  कटघरे  में  आना  होगा  ।

 MR.  SPEAKER:  If  need  be,  I  can
 ask  him  also  to  come.  We  adjourn
 for  lunch  te  reassemble  at  2.00  p.m.
 33.0  bra,

 The  Lok  Sabha  adjourned  for  Lunch
 ‘QU  Fourteen  of  the  Clock.

 ceemeane
 0  a  oh  7
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 The  Lok  Sabha  re-assembled  after
 Lunch  at  four  minutes  past  Fourteen

 of  the  Clock...

 (Mr.  Depury-Sprzaker  in  the  Chair.]

 QUESTION  OP  PRIVILEGE—Contd.

 Import  Licence  case—Contd.

 MR.  DEPUTY-SPEAKER:  Papers
 to  be  laid.

 श्री  मधु  लिये  :  श्री  बह्तानन्द  स्ट  ने  कहा
 था  कि  सदस्यों  के  द्वारा  जो  मांग  की  गई  थी
 कि  चार्ज  शीट--

 MR.  DEPUTY-SPEAKER:  I  under-
 stand  your  point  of  order.  Would
 you  listen  to  me  now?

 oft  मु  लिये  :  सुना  ही  नहीं,  समझ  भी
 गये  ?  पाने  चाज  शीट  सन्ना  पटल  पर  रखा
 है  जो  लाइब्रेरी  में  देखते  को  मिसेज  ।  ठीक
 बात  है  लेकिन  में  एक  प्वाइंट  साफ  झालर
 उठा  रहा  हुं  ।  उस  विषय  को  में  अस्थाना  नहीं
 चाहता  हूं।  मेरे  मित्र  श्री  पशु  मोदी  के  हारा
 रूल  368  के  झन्समंत  उठाया  गया  भरा  कि  चुकी
 सी  बी  शाई  की  रिपोर्ट  का  एक  हिस्सा  मन्नी
 महोदय  ने  पढ़  कर  सुनाया  है  इसलिये  सदस्यों
 को  यंह  भ्र धि कार  प्राप्त  होता  है  कि  पूरी  सी
 बी  झाई  की  रिपोर्ट  सदन  की  मेज  पर  रखने
 लिये  कहे  ।  उस  चर्चा  को  में  नहीं  उठा  .  रहा
 हुं  हालाकि  मुझे  पता  नहीं  था  ध: उ
 उस  चर्चा  को  कल  लने  का  इनका
 इरादा  है।  आप  368  के  तहत  रूलिंग  दें
 कौर  उसके  बाद  जो  विषय  झाप  लेना  चाहते
 ह्  ल।

 MR.  DEPUTY-SPEAKER:  I  am
 afraid  Mr.  Limaye  has  got  the  stick
 at  the  wrong  end.  I  know  that  this
 matter  is  hanging

 AN  HON.  MEMBER  You  are
 shirking  responsibility.

 aR.
 tht  7४

 EAKER:  f  do  n
 shirk:  respohsi  didnt
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 [Mr.  Deputy  Speaker}
 intrude  into  other  peopte’s  responsi. bility;  it  is  not  in  my  nature.  But  I
 have  been  told  that  Speaker  has  kept this  matter  pending.  (Interruptions) Don’t  dispute  what  I  say  please,  At
 that  time,  the  Proceedings  in  the
 House  were  continuing,  the  Home
 Minister  had  concluded  his  statement, some  Members  were  on  their  feet  and
 the  Speaker  said,  he  would  look  into
 the  matter.  And  I  suppose  what  you say  also  is  part  of  the  matter  to  be
 Jooked  into,

 SHRI  MADHU  LIMAYE:  No,

 MR.  DEPUTY-SPEAKER:  What
 do  you  want  to  dispute?  You  don’t
 want  me  or  somebody  else  to  come
 halfway  and  try  to  cook  the  dinner
 again.  Too  many  cooks  spoil  the
 broth.  Somebody  has  started  cook-
 ing  the  dinner  and  if  Y  come  in
 between  I  would  put  more  of  salt  or
 more  of  something  then  what  hap-
 pens?  So,  I  would  advise  you  to
 leave  the  matter  at  that:  vou  never
 had  it  so  good:  the  whole  matter
 would  have  been  finished  yesterday.
 You  had  the  whole  of  yesterday  and
 all  headlines  in  the  papers  today,
 (Interruptions)  Just  a  minute  please.
 Today  again  the  matter  has  heen
 raised,  Tomorréw~  you  will  have
 headlines  and  when  it  is  raised  to-
 morrow,  day  after  tomorrow  it  will
 eome  again  Thus  the  whole  week
 had  gone.  I  think  you  should  be
 satisfied  with  that;  you  never  had  it
 so  good.  Now,  Papers  to  be  laid  on
 the  Table.

 SHRI  MADHU  LIMAYE:  Let  Mr.
 Brahmananda  Reda@y  have  all  the
 headlines  by  giving  the  CBI  report.

 सी  बी  शाई  की  रिपोर्ट  भाएगी  उन्हीं  को

 हैडलांइज  मिलेंगी  ।  इसलिये  कह  रहा  हूं  कि

 कल  के  अखबारों  में  या  लाइब्रेरी
 मेंदा  कर  सी  थी  आई  की  रिपोर्ट  को  पढ़
 कर  हम  लोग  कल  तैयार  हो  कर  झोकेंगे

 मे  इनकी  तरह  कागजों  में  कम्बल  नहीं  करता

 आहत  8  ।  राज  ही  चाहता  हूं  ।
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 Under  what  rile  are  you  prevent-
 ing  this,  I  would  ‘ke  to  know.  A
 point  of  order  was  raised  under  Rule
 368,

 रूलिंग  किस  बिना  पर  पोस्टपोन हो  रहा है  ।
 इसमें  कोई  नया  मामला  नहीं  है  दर्जनों
 बार  इस  तरह  के  मामले  जाये  हैँ
 शौर  स्पीकर  या  चेयर  का  रूलिंग
 हुमा  है।  इसमें  कौन  सी  नई  बात  में  कह
 रहा  हू  यही  मामला  दागे  नहीं  जायेगा  ।

 I  am  dead  serious  about  it.
 कल  बहस  के  पहले  म  सी०  बी०  भाई०  की
 रिपोर्ट  पढ़ना  चाहता  हू  ।

 How  can  you  stop  me?  I  am  claim-
 ing  a  right  under  the  rules  of  pro-
 cedure.  You  cannot  stop  me.

 बाकी  जो  बाते  है  वे  मैने  मानती  ड  ।

 SHRI  8,  M.  BANERJEE  (Kanpur):
 The  point  raised  by  Mr  Madhu
 Limaye  as  quite  valid.  References
 were  made  to  certain  statements  and
 report,  said  to  be  CBI  veport-we
 don't  know  whether  that  १  CBI
 report  or  not..read  out  by  the  hon.
 Minister  before  lunch  hour.  What  is
 demanded  under  Rule  368  as:
 Supposing  a  particular  portion  has
 been  read  from  a  particular  report
 that  report  should  be  laid  on  the

 Table  of  the  House.  The  question  ig
 very  simple.  For  ‘your  information  I
 may  quote  two  instances.  One  is
 about  the  audit  report  regarding
 Asiatic  company.

 MR  DEPUTY-SPEAKER:  No.  No,
 Your  point  is  clear  Please  sit  down.

 शी  जनेश्वर  मिज  (इलाहाबाद)
 उपाध्यक्ष  महोदय,  हम  लोगों  की  एक  दिक्कत
 है  ।  हम  लोग  सच  से  पहले  देर  से  यह  बहस
 सुन  रहे  थे।  प्रत्यक्ष  महोदय  ने  कहा  कि  हम

 सच  के  लिपे  उठ  रहे  हैं।  उस  समय  यह  बात
 तय  नहीं हुई  थी  I  मान  लीजिये हि  श्री  प्री
 ने  जो  बयान  दिया है,  उस  पर  बहस  होती  है  4
 सैनिक  सी  बी  आई  की  रिपोर्ट  की  शादी  हमें

 won  yoda
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 तीस  हजारी  कोर्ट  में  जाकर  मिलेगी-शायद

 हां  भी  नही  मिलेगी  ।  तो  क्‍या  हम  हवा  में

 बहस  करेंगे।  जब  चाहे  लगा  हुआ  है,  तो  वकील
 तो  बहस  कर  सकता  है  भोर  मु  हता  चल
 सकता  है  लेकिन  इस  मामले  में  इस  सदन के
 एक  सदस्य,  कौर  पूरे  सदन  की  गरिमा  ४  सवाल
 ऐसा  हुआ  है  |  हम  समझते  हैं  [7  सत्तारूढ़
 दल  के  लोगों  को  भी  इस  पर  आपत्ति  नहीं
 होनी  चाहिए  कि  इस  तरह  के  गन्दे  बॉम  के
 बचाव से  ये  सदन  को  अलग  रखें  भोर  किसी
 अदालत  में  जा  कर  मुकदमा  चलाये  ।
 अदालत  में  जेबीटी  बगै़र  के  ई  मुकदमे
 चलते  है।  हम  उनकी  (रिपोर्ट  नही  मानने  जा
 रहें  है।  यह  रिपोर्ट  हम  महज  इसलिये  माग
 रहे  हैं  कि  इसमें  सदन  के  ए५  सदस्य,  और  इस
 सदन,  की  गरिमा  का  मामला  क़ैद  हुआ  हैं  1

 MR.  DEPUTY-SPEAKER:  |  am  on
 my  legs  Please  sit  down.  Again  r
 am  saying  that  you  are  catching  the
 wrong  end  of  the  stick  I  am  not
 stopping  anybody.  The  only  thing  rT
 want  tv  point  out  .s  that  the
 Speaker  has  said,  he  will  consider  it
 and,  therefore,  the  ruling  will  come
 from  him  Please,  do  not  expect  a
 ruling  from  me.

 SHRI  MADHU  LIMAYE:  Please
 read  out  the  Speaker’s  directivn.

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Just  before  the  House  recess
 @  demand  had  been  made  by  some
 hon,  Members  on  this  side  that  the
 CBI  report  should  be  made  available
 The  Speaker  had  said:  according  to
 the  rules  the  Minister  is  not  bound
 to  lay  anything  which  is  an,  maccessi.
 bie  document,  The  rule  might  not
 bind  the  Minister  to  lay  it  but  it  also
 does  not  prevent  him  from  laymg  it
 Wf  he  takes  an  attitude  of  assisting
 the  House  then  there  jis  no  reason
 why  that  chargesheet  should  not  be
 made  available  as  the  FIR  had  been
 made  available.  Subsequently  the
 question  arose  about  CBI  report.  In
 the  past  many  CBI  reports  had  been
 made  available  to  the  House.  If  it  is
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 the  view  of  the  Chair  that  this
 matter  has  reached  a  stage  where
 everybody  should  try  to  assist  the
 House  in  coming  to  a  considered
 eonclusion,  at  least,  as  far  as  the
 rights  and  responsibilities  of  Parha-
 ment  go  in  the  matter,  without
 encroaching  on  the  authority  of  the
 courts,  the  Parhament  has  certain
 rights  and  responsibilities  in  the
 matter  For  that  purpose,  it  would
 be  of  assistance  to  the  House  to  get
 the  relevant  documents  and  papers.
 I  think  that  would  be  the  correct
 attitude  to  take  ‘hstead  of  standing
 on  some  technica]  plea.  What  is
 wrong  with  that?  (Interruptions).

 MR,  DEPUTY-SPEAKER:  Kindly
 listen  to  me.  Please  sit  down  quietly.

 SHRI  MADHU  LIMAYE:  The  rule
 is  ‘shall  lay’  (Interruptions).

 MR  DEPUTY-SPEAKER:  Order
 please  I  am  here  to  regulate  the  pro-
 eceedings  of  the  House.  As  I  can
 understand,  there  may  be  confusion,
 may  be  a  dispute  about  what  the
 Speaker  said  before

 SHRI  MADHU  LIMAYE:  We  ure
 not  concerned  with  what  the  Speaker
 said  We  are  concerned  with  the
 rules  and  the  Constitution

 MR  DEPUTY-SPEAKER  That  35
 the  difficulty  You  do  not  even  allow
 me  to  put  the  things  to  the  House  so
 that  we  may  understand  what  we
 are  doing

 Now,  as  I  understand.  the  Speaker
 has  said  ‘I  shall  consider  all  these
 matters’,  that  75  to  say,  this  particular
 item  of  the  agenda—the  privilege
 notices  and  almost  everything  that
 has  beeen  said  including  points  of
 order.  {  understand  there  is  nat  one
 point  of  order  but  there  are  manv
 other  points  of  order  too  This  tem
 is  held  over  by  the  Speaker  and  he
 said  he  would  consider  the  matter
 That  is  the  main  point,  And  that  is
 why  before  coming  to  the  Chair  I
 ascertained  from’  the  officers  of  the
 Table  ag  to  What  happened.
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 SHRI  INDRAJIT  GUPTA:  The
 proceedings  can  be  soon,  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  _  Oraer,
 please.  I  was  told  that  these  are  the
 Directions  of  the  Speaker  that  we
 proceed  to  item  No  2—Payers  to  be
 laid  on  the  Table’  and  onwards  and,
 therefore,  I  am  not  going  back  on
 that,

 PROF  MADHU  DANDAVATE
 ‘Rajapur'  Please  pernut  me  to
 make  my  submission.  You  were  not
 present  in  the  House  and  I  would  Jike
 to  give  some  information  which
 might  probably  help  the  Charr  I
 may  tell  you  that  there  are  a  number
 of  Members  who  raised  the  privilege
 issue.  The  issues  raise@d  were  not
 related  only  to  one  Minister  but  a
 number  of  Ministers.  To-day  the
 Home  Minister  had  made  a  statement
 in  connection  with  the  privilege  issue
 raised.  The  Speaker  then  said  that
 we  adjourn  for  the  lunch  and  the
 matter  would  be  taken  up  at  2
 O'clock  or  even  afterwarads.  He  made
 that  statement.  There  are  a  number
 of  issues  that  are  to  be  taken  up.
 There  are  three  additional  privilege
 issues  and,  therefore,  fhat  matter  has
 to  be  separated  from  fhe  issue  that
 has  been  raised  by  Shri  Limnye,  For
 the  convenience  of  the  House,  in
 order  to  facilitate  the  discussion  to-
 morrow  and  consideration  of  the
 entire  matter  tomorrow,  if  we  are  in
 possession  of  the  CBI  Report,  it
 will  help  tomorrow's  proceedings
 And  that  is  why  we  want  that  vou
 should  give  a  clear  direction  that  the
 C.B.I.  Report  should  be  placed  on  the
 Table  of  the  House.  That  is  exactly
 our  contention.

 aft  मधु  लिमये  :  उपाध्यक्ष  महोदय,  जब
 स्पीकर  साहब  उठ,  तो  उन्होंने  वहा  वि  इस
 मामले  को  दो  बजे  लिया  जायेगा  ।  मेहरबानी
 करके  आप  रिवार्ड  को  चाव  कर  लीजिये

 इसीलिए  हम  दौड़ते  हुए  वापिस  शाए  |  तब

 मालूम  हुआ  कि  भाउटराइड  दि  हाउस  कोई
 इस् डर स्टेंडिंग.  oe
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 MR.  DEFUTY-SPEAKER:  Just  a
 minute.  I  have  gat  some  additional  in-
 formation.  Here  is  the  situation  in
 which  I  get  no  help  whatsoever.  May
 be,  the  Ministers  on  this  side  may  be
 able  to  help  me.  I  have  ascertained
 irom  the  Table  that  the  proceedings
 are  not  yet  available  What  the  Table
 tells  me  now  is  that  Speaker  adjourned
 the  House  tor  lunch  and  he  onliy  said
 that  the  House  will  re-assemble  at  2
 O'clock.

 SOME  HON.  MEMBERS’  Yes.

 SHRI  MADHU  LIMAYE:  _  Right.

 SHRI  P.  G.  MAVALANKAR  (Ahme-
 dabad)  That  is  the  position.

 SHRI  INDRAJIT  GUPTA:  In  other
 words  he  did  not  say  that  at  2  O'clock
 when  we  reassemble,  papers  will  start
 hemg  laid  on  the  Table.

 MR.  DEPUTY-SPEAKER:  Kauindly
 sit  down--This  is  my  difficulty.  When
 things  are  kept  hanging  in  thig  way,  we
 all  run  into  trouble.

 SHRI  MADHU  LIMAYE:  Unfortu-
 nately,  you  were  not  in  the  House;
 otherwise,  there  would  not  have  been
 any  doubt.

 PROF.  MADHU  DANDAVATE:  You
 remain  in  the  House.

 MR.  DEPUTY-SPEAKER:  I  will  tell
 you  one  thing  I  may  not  meet  any
 of  you,  I  may  not  meet  any  ef  the  offi-

 ials,  but  there  is  nothing  that  happens
 in  this  House  that  I  do  not  know

 SHRI  MADHU  LIMAYE:  What  was
 the  last  remark?

 MR.  DEPUTY-SPEAKER:  Let  this
 be  taken  note  of  by  everybody.

 SHRI  MADHU  LIMAYE:  I  take  it
 thet  you  have  a  listening  device  in-
 stalled  in  your  office.

 MR  DEPUTY-SPEAKER:  Order,
 order.  This  is  exactly  where  t  want
 the  House  to  help  me  ag  to  how  to  pro-
 ceed  with  the  business.  The  Heuse
 was  adjourned.  A  certain  item  is  be-
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 ing  considered  and  the  Speaker  said,
 ‘We  shall  reassemble  at  2  O'clock’,
 Is  that  so?—There  78  another  additional
 informatiqn.  A  matter  is  being  discus-
 by  members  of  this  House  quoting
 made  by  members  of  this  House
 quoting  4  particular  rule  of  the  House
 The  House  way  adjourned  The  Spea-
 ker  said  that  the  House  would  reas-
 semble  at  2  O'clock  and  that  the
 would  consider  the  matter,

 SHRI  INDRAJIT  GUPTA
 over  lunch

 That  is

 SHRI  MADHU  LIMAYE  What  mat-
 ter?

 MR  DEPUTY-SPEAKER:  Tell  me
 what  I  should  do

 SHRI  MADHU  LIMAYE-  will  help
 you.

 मुझे  सुनते  के  वाद  मची  जी  जो  बोलना

 चाहते  हैं  ।  वह  बोलें  ।

 ब्रहमरन्द  रेड्डी  साहब  वा  बयान  हुआ
 (व्यवधान  )

 MR  DEPUTY-SPEAKER  Let  us
 get  on  with  the  business  first

 att  we  लिये  मैं  बिजनेस  पर  भा  रहा

 हू  ।  श्री  ब्रह्मनस्द  रेड्डी  का  बयान  जैसे  ही  पूरा
 हो  गया  स्पीकर  राहब  उठे  और  स्पीकर

 साहब  ने  कहा  कि  कब  सदन  की  कार्यवाही  को

 ललच  के  लिये  स्थगित  परखा  जाय  शोर  दो  बजे

 फिर  हम  लॉग  मिले  ।  दो  बजे  कोट  रा

 बिजनेस  लेना  चाहिए  इसके  बारे  मे  रूदन  में

 उनका  कोई  प्रोनाउसमेट  नह!  हा  t  तो

 मानना  यही  चाहिए  कि  जो  मामला  चल  रहा
 था  उसी  को  गे  अताना  चाहिए  प्रीतिभोज

 की  नोटिस  बाला  मामला  ।  अरब  नगर  सच

 के  समय  में  कोई  प्रन्टरस्टेंडिग  हुई  हे  तो  उसे

 मैं  रेस्पेक्ट  करने  के  लिये  तैयार  ज  जहा  त

 बहू  ब्  सवाल  है

 MR  DEPUTY-SPEAKER:  There  is
 no  understanding  with  me—this  much
 T  can  say.
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 SHRI  MADHU  LIMAYE:  The  offi-
 celal  conveyeq  to  you  the  information.
 Then  ignore  :t  completely.

 MR  DEPUTY-SPEAKER  Which
 information?

 SHRI  MADHU  LIMAYE  This  was
 not  stated  in  the  House  Why  ase  you
 relving  on  this  mformation?

 SHRI  INDKAJIT  GUPTA  Some
 agreement  wags  reached  with  some!  ody.

 MR  DEPUTY-SPEAKER  I  do  not
 know  anything

 SHRI  MADHU  LIMAYE  _  Then  ig-
 nore  it  Let  us  proceed  with  the  mat-
 ter

 आप  मुझे  पूरा  मारने  दीजिये  1  आप  दोनों
 बा"  बहते  है।  एक  कहते  है  कि  अन्डरस्टेंडिग
 बा  मुझे  पता  नही  है,  फिर  मामला  जो  चल

 रहा  है  उसमे  इट  राशन  क्यो  हो  रहा  है?  अगर

 बाहर  की  प्रेशर  स्टैंडिंग  वा  मामला  लेते  हैं  तो

 मुझे  कोई  एतराज  नही  है  लेकिन  इतरा  मैं

 चाहता  हूं  वही  रूल  368  क्या  कहता  है  वह  देख
 दिया  जाय  |  अब  उसके  उपर  महाजन  साहब
 अपना  इंटरप्रिटेशन  न  दे  1

 “If  a  Minister  quotes  in  the  House
 a  despatch  or  other  State  paper

 MR  DEPUTY-SPEAKER  Do  not
 go  to  the  rule  again  That  does  not
 come  in  now

 SHRI  MADHU  LIVMAYE  “which
 has  not  been  piesented  to  the  House,
 he  shall  las  the  relevant  r  per  orn  the
 Table"

 He  shall  lay  xt  on  the  Table.

 ण्  मिनट  की  भी  देरी  नही  होनी  चाहिए
 बार  बार  जो  हमारे  प्राधिकार  है  उनका  उल्लघंन

 दिया  जाता  है।  इस  को  मैं  डाल रेड  करने  के

 लप  तैयार  नही  हू  ।
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 Shri  Hukam  Chand  Kachwai  rose—

 MR.  DEPUTY-SPEAKER:  Please  sit
 down.  I  have  understood  the  situation.

 Now  I  am  not  concerned  at  the  mo-
 ment  with  this  particular  rule.  I  am
 concerned  with  how  to  proceed  with  the
 business  of  the  House.  This  igs  what
 I  am  concerned  with.  Now  I  have
 heard  you.  I  have  heard  others.  Let
 me  also  hear  what  the  Minister  of  Par-
 liamentary  Affairs  has  got  to  say.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  Sir,  some  hon,  Members
 said  that  there  was  a  lunch  upstairs
 which  was  hosted  by  the  hon.  Speaker.

 SHRI
 (Patna):

 RAMAVTAR
 Lunch  for  whom?

 SHASTRI

 SHRI  K.  RAGHU  RAMAIAH:  That
 is  not  very  relevant,  I  suppose.  At  the
 lunch—I  do  not  want  to  mention  names
 —one  of  the  hon.  Members  opposite
 was  also  present.  I  was  also  there.
 I  asked  the  hon.  Speaker,  what  is  to
 happen  at  2  O’clock.  He  said  “You
 will  proceed  with  the  rest  of  the  busi-
 ness.  This  will  hang  over;  this  will  re-
 main;  but  you  will  set  on  with  the

 ther  business;”  meaning,  the  laying
 of  papers,  Call  Attention,  and  so  on.

 SHRI  MADHU  LIMAYE:  Laying  of
 papers,  that  is,  the  CBI  report.

 SHRI  K.  RAGHU  RAMAIAH:  Lay-
 ing  of  papers  as  per  the  agenda,  and
 then  the  Call  Attention.  That  is  what
 the  hon.  Speaker  has  told  me.  One  of
 the  Members  sitting  opposite  was  also
 present  and  he  heard  it.

 SHRI  MADHU  LIMAYE:  I  am  not
 concerned  with  your  understanding.  I
 go  by  the  rights.  What  are  our  rights?

 श्री  हुकम  चंद  कछवाय  :  उपाध्यक्ष,

 महोदय,  जिस  समय  यह  चर्चा  चल  रही  थी  तो
 माननीय  अध्यक्ष  महोदय  ने  यह  #हा  कि  कुछ
 बाहर  के  लोग  आये  हुये  हैं  विदेश  के  और  वे
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 भोजन  के  लिये  इंतजार  कर  रहे  हैं,  इसलिये

 मुझे  वहां  जाना  है  और  जब  हम  लंच  के  लिये
 उठ  जॉय  |  तो  गृह  मंत्री  ने  कहा  कि  मेरा  थोड़ा
 सा  वक्तव्य  है  उसको  मैं  पुरा  कर  दूं  तब  श्राप

 ऐसा  करें।  उन्होंने  अपना  वक्‍तव्य  पूरा  किया  |

 उसके  बाद  अध्यक्ष  महोदय  ने  लंच  के  लिये

 सदन  को  स्थापित  करते  हुये  यह  कहा  कि  इसी
 विषयको  'फिर  लेना  है,  उस  समय  जो  सदन

 कार्यवाही  चल  रही  थी  उस  देख  लीजिये  ॥

 कार्ड  देख  लीजिये,  (रिकार्ड  में  बात  साफ  है  |

 SHRI  P.  5.  MAVALANKAR:  Mr.
 Deputy-Speaker,  Sir,  what  happened
 two  minutes  before  l  O’clock  was  this.
 The  Home  Minister  was  on  his  legs
 and  gave  a  statement,  certain  informa-
 tion.  In  the  middle  of  the  statement,
 a  large  number  of  points  of  order  were
 raised  by  many  of  us  on  these  Benches.
 They  have  been  heard  by  the  Speaker.
 Then,  when  we  were  approaching
 l  O’clock,  ang  there  was  some  kind  of
 officiat  lunch,  the  Sneaker  interrupted
 by  saying  that  we  shall  now  adjourn
 for  tunch.  At  that  point  of  time,  with-
 out  the  Speaker  entering  into  the  me-
 rits  of  the  points  of  order—he  was
 waiting  and  wundering—at  that  point
 of  time,  the  Home  Minister  got  up  and
 said  that  “because  my  statement  is
 very  short.  if  you  will  allow  me,  I  will
 be  able  to  finish  it.’  Therefore.  he  was
 allowed  to  make  it.  He  made  the  state-
 ment,  ang  when  he  completeg  the  state-
 ment,  immediately,  several  of  us  got
 up,  because  we  wanted  to  raise  points
 of  order.  At  that  point  of  time,  the
 Speaker  said,  “Now,  we  adjourn  for
 lunch  to  re-assembre  at  2  O’clock.”  He
 never  said  that  after  two.  when  we
 re-assemble,  we  sha!l  co  to  the’  next
 item;  nor  did  he  say  that  we  will  con-
 tinue  whatever  is  going  on.  All  that
 he  saiq  was  that  now  we  shall  adiourn
 for  lunch  and  re-assemble  at  2  O'clock:
 it  obviously  means  that  the  matter
 which  was  left  over  at  |  O’clock  be-
 fore  lunch  should  be  continued  with-
 out  imterruption,  At  that  point
 of  time,  several  of  us  got
 un  and  were  on  our  _  less;
 we  wanted  to  raise  points  of  order.

 Case  (Q.0.P.)  26
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 So,  I  request  you  that  we  should  be
 permitted  to  raise  our  points  of  order
 on  the  statement  which  was  madé  by
 the  Home  Minister  on  the  matter.  That
 is  where  the  matter  stands.  (Interrup.
 tions)  What  happened  between  4  and
 2.at  lunch-time  between  the  Minister
 of  Parliamentary  Affairg  and  the  Spea-
 ker  is  not  the  property  of  the  House.
 We  must  proceed  from  the  point  left
 at  the  time  when  the  House  adjourned.

 SHRI  H.  K.  L.  BHAGAT:  Sir,  a
 point  of  order  was  raised  when  some
 of  the  Opposition  Members  stoog  up
 and  said  that  the  CBI  report  should
 be  placed  on  the  Table  of  the  House.
 They  said  that  the  Home  Minister  was
 quoting  from  the  same.  The  Home  Mi-
 nister.  in  his  reply  said  that  he  was  not
 quoting  from  the  report.  But  the  Spea-
 ker  made  certain  observations;  he  said
 that  he  will  have  to  look  into  those
 aspects  whether  it  is  an  accessible  do-
 cument  or  not.

 Secondly  he  made  certain  other  ob-
 servations.  (Interruptions)

 SHRI  MADHU  LIMAYE:  Don't  mis-
 quote  the  proceedings.  You  cannot  tell
 lies.

 SHRI  प्र.  छू,  L.  BHAGAT:  Please
 do  not  interrupt  and  do  not  treat  me
 like  that.

 MR.  DEPUTY-SPEAKER;:  Allow
 him  to  finish.

 SHRI  H.  K.  L.  BHAGAT:  You,  Sir,
 will  see  from  the  record  yourself.  The
 Speaker  said  that  there  are  certain
 practices  in  the  House  of  Commons  and
 “J  wil)  have  to  look  into  all  these.”  That
 means,  on  the  points  of  order  which
 were  raised,  the  Speaker  kept  his  rul-
 ing  reserved.  On  this,  some  of  the
 Members  said  that  assurances  had  been
 given.  The  Speaker  went  to  the  ex-
 tent  of  saying  that  “I  will  check  from
 the  records;  I  am  not  giving  any  assu-
 rances  but  I  wil!  look  into  this.”  So,
 when  those  points  were  raised,  what
 he  had  to  say  finally,  his  point  of  view,
 fhe  Speaker  kept  it  reserved.  am

 Case  (Q,0.F.)  2

 Now,  the  hon.  Members  on  that  side
 are  getting  up  and  raising  the  matter
 again.  You,  Sir,  are  absolutely  cor-
 rect.  Now,  they  are  compelling  you,
 and  are  raising  the  same  points  of
 order  again  and  asking  you  to  give  a
 ‘ruling  right  now.  Supposing  the  Spea-
 ker  takes  up  the  position,  he  says,  he
 will  study  the  matter  and  then  give  a
 ruling,  can  the  Speaker  be  compelled
 to  give  a  ruling  right  then?  This  is
 what  they  are  doing.

 MR.  DEPUTY-SPEAKER:  Will  you
 kindly  listen  to  me  in  calm;  let  there
 be  a  finality  to  this.  After  all  the  mat-
 ter  has  to  be  clinched  and  has  to  be
 decideg  and  this  Chair  has  to  do  it.
 This  is  the  accepted  practice.  I  am
 concerned  with  this  limited  question:
 the  business  of  the  House.  Let  us  not
 confuse  the  two.  What  is  the  business
 of  the  House?  Let  us  confine  oursel-
 ves  to  this  item?

 PROF.  MADHU  DANDAVATE:  The
 business  of  the  House  ig  to  respect  the
 rules.

 MR.  DEPUTY-SPEAKER:  I  am
 here  to  safeguard  the  rules.  I  am  here
 also  to  conduct  this  House.  I  am  here
 also  to  say  that  these  rules  are  not
 adequate  to  run  this  Parliament  in
 modern  conditions  in  this  country;  I
 have  said  this  many  times.

 SHRI  MADHU  LIMAYE:  We  need
 your  assistance.

 MR.  DEPUTY-SPEAKER:  Kindly
 take  my  assistance.  Let  me  state  the
 case  very  clearly.  The  Table  has  given
 me  the  information  that  this  privilege
 question  was  being  discussed;  the  Spea-
 ker  adjourned  the  House  for  Lunch
 and  said  that  the  House  woulg  meet
 at  2.  In  the  ordinary  course  when
 the  House  adjourns  it  means  that  a
 business  under  discussion  would  he  re-
 sumed:  you  would  take  it  that  way.

 SHRI  INDRAJIT  GUPTA:  Are  we
 to  take  cognisance  of  what  happened
 outside  in  lunch  time?  We  cannot  take
 cognisance  of  that.
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 MR.  DEPUTY-SPEAKER:  When
 any  hon.  Member  speak&  I  must  listen
 very  patiently;  but  whenever  I  get  Up
 to  say  something,  Members....I  do
 not  know  what  I  should  say.

 I  am  grateful  to  Mr.  Raghu  Ramaiah
 for  the  information  that  he  has  passed
 on  to  the  House  because  I  think  it  is  a
 help.  (Interruptions)  Whatever  he
 has  said  in  the  House  has  gone  on  re-
 cord  and  therefore  the  Chair  must  take
 cognisance  of  it.

 SHRI  INDRAJIT  GUPTA:  He  is
 referring  to  some  private  conversations
 over  lunch.

 MR.  DEPUTY-SPEAKER:  It  does
 not  matter.  If  he  has  said  something
 outside  I  do  not  know  but  he  has  said
 this  in  the  House.

 PROF.  MADHU  DANDAVATE:  If
 he  mentions  the  menu  of  the  Junch,
 that  will  also  go  on  record.

 MR.  DEPUTY-SPEAKER::  Why  don’t
 you  allow  me  to  speak?  There  is  a  big
 difference  between  what  a  man  says
 outside  and  what  a  man  says  _  inside
 the  House.  The  moment  he  brings  it
 in  the  House.....Even  if  I  bring  my
 wife  into  the  House,  it  is  open  ang  it
 goes  into  the  record....  (Interrup-
 tions).  Whatever  I  say  to  my  wife  in
 my  bed  room,  it  does  not  matter;  but
 when  I  mention  it  in  the  House,  it
 is  part  of  the  records.

 SHRI  S.  M.  BANERJEE:  Did  you  say
 ‘bring  my  wife’?  Do  not  bring;  other-
 wise  people  will  ask  that  she  should
 be  laid  on  the  Table....  (Interrup-
 tions)

 MR.  DEPUTY-SPEAKER:  Mr.
 Raghu  Ramaiah  has  made  a  statement
 in  the  House;  it  has  gone  on  record;
 apart  from  being  a  statement  it  has
 come  from  the  Minister  in  charge  of
 Parliamentary  Affairs.  He  hag  _  also
 quoted  the  Speaker  and  said  that  the
 Speaker  hag  told  him  that  at  2  O’clock
 this  item  would  be  taken  up.  This  was
 not  tofd  to  me;  this  was  told  by  Mr.

 ‘Raghu  Ramaiah  to  the  House  and
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 through  the  House  to  me.  I  take  cog-
 nizance  of  that.

 SHRI  MADHU  LIMAYE:  Any
 diréction  from  the  Speaker  must  come
 to  the  person  in  the  Chair  not  through
 the  Minister.  We  co  not  recognise
 him  and  hig  messages.

 MR.  DEPUTY-SPEAKER:  {It  does
 not  matter.  The  minister  has  passed
 on  the  information  and  I  take  cogni-
 zance  of  it.  Rule  25  says:

 “Arrangement  of  Business:

 On  days  allotted  for  the  transac-
 tion  of  Government  business’—I
 think  this  is  Government  business—
 “such  business  shall  have  precedence
 and  the  Secretary-General  shall  ar-
 range  that  business  in  such  order  as
 the  Speaker  may  after  consultation
 with  the  Leader  of  the  House  deter-
 mine:

 Provided  that  such  order  of  busi-
 ness  shall  not  be  varied  on  the  day
 that  business  is  set  down  for  disposal
 unless  the  Speaker  is  satisfied  that
 there  is  sufficient  ground  for  such
 variation.”

 From  what  Mr.  Raghu  Ramaiah  has
 told  me  I  take  it  that  the  Speaker  has
 solemniy  conveyed  to  the  Minister  for
 Parliamentary  Affairs  and  the  Minister
 for  Parliamentary  Affairs  has  solemn-
 ly  conveyed  to  the  House  that  the
 Speaker  has  varied  the  business  and
 we  go  on  to  item  No,  2,  Papers  to
 be  laid  on  the  Table.

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  मेरा

 प्वाइंट  आफ  ताईर  है-यह  नया  प्वाइंट  आफ

 आमेर  है-पह  जो  आइटम  है-डिस्कशन  आन

 द्वि  प्रिसले  नोटिस--तरह  आर्डर  पेपर  में  नहीं
 रहता  है-इसके  लिये  बाप  कल  25  को  देखिये-
 ग्रुप  किस  आडर  पेपर  पर  जा  रहे  हैं  ?

 MR.  DEPUTY-SPEAKER:  The  Spea-
 ker  has  varied  the  order.

 श्री  मधु  लिमये  :  लेकिन  इसके  बीच  में  जो

 आइटम  था,  जो  चले  रहा  था,  उसका  क्‍या
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 1... 68  यह  प्रभो रिटी  मिशन  हूं--माप  डाय-
 रेत  को  देखिये-दिगद/त  यह  है  कि  आपके

 पास/वूतरा  एजाज़-कविता  है  भोर  हम  लोगों  के

 तेजी जौ  सकल  होता  है  वह
 मग  होता  है-

 दमें  न “बिजनेस  की  इस  कार्ड र  में  लिया
 आवेशा-सबसे  पहले  “'प्राष-भ्राफ-एफर्सो गन  -

 यह  राज  नहीं  थे  -  फिर  “धाविधुप्ररी  रेफ्रेस्सेज
 ये  भी  नही  थे।  कवेश्चस्ज--यें  थे।  उसके  बाद
 एडजार्नमेंट  मोह-पह  रही  था  उसके  बाद

 प्रिवेलेन-यह  चल  रहा  य-दमको  कसे  छोड़
 सकते  हैं-इस  पर  फैसला  हा  4  चाहिए  ।

 SHRI  INDRAJIT  GUPTA  It  is  not
 Government  business  It  ig  business
 ansing  out  of  the  privilege  motion  mov-
 ed  by  members'  on  this  side  of  the
 House.  That  3s  given  priority,  accord-
 ing  to  these  Directions.

 MR  DEPUTY-SPEAKER.  I  concede
 in  the  printed  order  paper  circulated
 to  members,  perhaps  this  item  was  not
 specifically  mentioned  but  m  this  order
 paper  before  me  and  the  Speaker  it  35
 mentioned

 Here  the  entry  in  typed  letters  35
 “YA";  it  as  not  “27,

 SHR!  INDRAJIT  GUPTA  That  is
 for  th.  Charr’s  guidance

 MR  DEPUTY-SPEAKER  ॥  ihe
 busine  ५  of  the  Huue  Soon  after
 item  1  Questions,  he  took  up  this
 busiress,  because  it  s  there.  It  5
 the  S:enker's  prerogative.  Wor  have
 agreed  to  lus  taking  it  up  Not  only
 the  Socaker  hag  the  prerogative  to
 atraruc  the  business,  but  you  also
 agreed  ca  it,  Now,  again,  I  <ay  it  is
 the  Spraker’s  prerogative  to  vary  the
 business  uf

 ges
 House,  and  he  has

 Gone  it.  ore,  let  us  get  चक
 with  the  business.

 Letrice  KARA  “do,  TE  teak)  aia

 4.4]  brs

 PAPERS  LAID  ON  THE  TABLE

 Dock  Worxera  (Apvisory  Conm-
 MITTEX)  AMENDMENT  Rutgs,  ‘1974,
 NOrtrrcaATIons  UNDER  MeacHanr  SurpP~
 Princ  Act,  958  anp  ANNUAL  ADMINIS.
 TRATIVE  Report  or  Gusarat  Srates

 Roap  Transporr  CORPORATION  FOR
 1972-73

 THE  MINISTER  OF  STATE  IN
 THC  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M.  TRI-
 VEDI):  I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Dock  Workers
 (Advisory  Committee)  Amendment
 Rules,  974  (Hind:  and  Enghsh  ver-
 sions)  published  in  Notification  No
 SO  2820  in  Gazette  of  India  dated
 the  26th  October,  974  under  sub-
 section  (3)  of  sectron  8  of  the  Dock
 Workers,  (Regulation  of  Employment)
 Act,  948  [Plared  in  Library,  See  No
 LT-8522/74].

 (2)  A  copy  each  of  the  following
 Notifeations  (Hiadi  und  English  ver-
 siors)  under  sub-setion  (3)  of  sec-
 tion  455  of  the  Merchant  Shipping
 Act  1%18.

 GQ)  The  Examination  uf  Macters
 and  Mates  (Amendment)  Rules
 ‘1974,  published  in  Notification  ive
 GSR  29  m  Garett  of  India
 dated  the  i9th  October  1974,

 (a)  The  Mernant  Snipoing
 (Examination  of  Engineers  in  the

 Murchant  Nevv)  Amendment  Rules
 ‘1974,  pubhiched  in  Notification  No
 GSR  :i30  m  Gazette  of  India
 fated  th  9th  October,  2974
 {Placed  in  Library,  See  No.  LT-
 8523/74},

 (3)  (i)  A  copy  of  the  Annual  Ad-
 ministration  Report  of  the  Gujarat
 State  Road  Transport  Corporation  for
 the  year  ‘1972-73,  under  sub-section

 =.
 of  section  35  of  the

 pe  gare Serporation  w
 clause  (९)  (४)  दी  ition,



 223  Papers  Laid

 dated  the  9th  February,  974  issued
 by  the  President  in  relation  to  the
 State  of  Gujarat.

 (a)  A  statement  (Hind:  and  Eng-
 lish  versions)  expleining  the  reasons
 for  no  laying  the  Hindi  version  ot
 the  above  report.  [Placed  in  Lib-
 rary  See  No,  LT-8524/74].

 ANNUAL  ReEpoRT  OF  PRAGA  TOOLS  Lt.,
 SECUNDERABAD  FOR  ‘1972-73,  AND  NovI-
 FICATIONS  re.  Navy  (PENSION)  AMEND-

 MENT  REGULATIONS,  974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  ह
 B  PATNAIK):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the

 Praga  Tools  Limited,  Secundeiabad,
 for  the  year  ‘1972-73  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptioller  and  Auditor
 General,  thereon,  under  sub-section
 (l)  of  section  699A  of  the  Compa-
 mes  Act,  956  [Placed  m  Library
 See  No  LT-8525/74]

 (2)  A  cops  each  of  the  following
 Notifications  (Hind:  and  English  ver-
 sions)  under  section  85  of  the  Navy
 Act,  3957—

 (3)  The  Navy  (Pension)  Second
 Amendment  Regulations,  ‘1974,  pub-
 lished  in  Notification  No  SRO,
 309  in  Gazette  of  India  dated  the
 5th  October,  1974,

 fu)  The  Navy  (Pension)  fu  t
 Amcndment  Regulations,  974  pub-
 hshed  in  Notification  No  SHO.
 337  in  Gazette  of  India  dated  the
 l2th  October,  974

 Qu)  The  Navy  (Pension)  Third
 Amendment  Regulations,  1974,
 published  in  Notification  No.  S.RO,
 363  in  Gazette  of  India  dated  the
 39ti,  October,  ‘1974,

 fiv)  The  Navy  (Pension)  Fourth
 Amendment  Regulations,  1974,  pub-

 lished  in  Notification  No.  S.R.O.  364

 NOVEMBER a,  974  Papers  Laid  234.

 in  Gazette  of  Indip  dated  the  9th.
 October,  974  [Placed  in  Library.
 See  No.  LT-8526/74].

 NOTIFICATIONS  UNDER  Mints  Act,  952
 AND  Emptoyers’  Proviverr  Fonp

 (SEVENTH  AMENDMENT)  ScuemeE,  974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  I  beg  to  lay  on
 the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (7)  of
 section  59  of  the  Mines  Act,  952:—

 (3)  The  Metalliferous  Mines  (Se-
 cond  Amendment)  Regulations,
 ‘1974,  published  in  Notification  No.
 GSR  _  009  in  Gavette  of  India
 dated  the  l4th  September,  974

 a)  The  Coal  Manes  (Second
 Amendment)  Regulations,  ‘1974,
 published  in  Notification  No.  G.S.R.
 00  in  Gazette  of  India  dated  the
 l4th  September,  1974.

 (ur)  The  Coal  Mines  (Third
 Amendment)  Regulations,  i974,  pub-
 lished  in  Notification  No  G,S.R.
 3092  in  Gazette  of  India  dated  the
 5th  October,  1974,

 (iv)  The  Metalliferous  Mines
 (Thirg  Amendment)  Regulations,
 974  published  in  Notification  No.
 GSR  093  in  Gazette  of  India
 dated  the  5th  October,  ‘1974.
 [Placed  in  Library  See  No  LT-
 8527/74]

 (2)  A  copy  of  the  Employees’  Pro-
 vident  Fund  (Seventh  Amendment)
 Scheme,  974  (Hindi  and  English
 versions)  published  in  Notification  No,
 GSR_  095  in  Gazette  of  India  dated
 the  5th  October,  1974,  under  sub-
 section  (2)  of  section  7  of  the  Em-
 ployees  Provident  Funds  and  Family
 Pension  Fund  Act,  1952,  [Placed  in
 Library  See  No,  LT-8528/74].
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 4438  bas,

 CALLING  ATTENTION  TO  MATTER
 GF  URGENT  PUBLIC  IMPORTANCE

 HBSPORTED  CLASH  BETWEEN  TRIBALS  AND
 POLICE  In  ASSAM

 PROP,  MADHU  DANDAVATE
 (Rajapur):  I  call  the  attention  ot

 the  Minister  of  Home  Affairs  to  the
 following  matter  of  urgent  public
 importance  and  request  that  he  may
 make  a  statement  thereon: —

 The  reported  clash  between  the
 tribals  and  the  police  in  Assam  re-
 sulting  in  the  death  of  eight  per-
 sons

 THE  MINISTER  OF  HOME  AF=
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Sir,  Government  deeply
 regret  the  recent  incidents  in  Goal-
 para  district  of  Assam  resulting  in
 Joss  of  several  lives  and  injuries  to
 a  larger  number.

 On  l8th  November  974  Boro  peo-
 ple  mainly  volunteers  of  Boro  Sahitya
 Sabha  and  workers  of  Plains  Tribals
 Council  of  Assam  armed  with  lathis,
 spears,  daos  etc.  marched  in  proces-
 sions  to  picket  and  close  down  Go-~
 vernment  establishments  and  institu-
 tions  in  Centres  like  Sidli,  Kokrajhar,
 Bijni  and  Gossaigaon  in  Goalpara
 District  of  Assam,  in  violation  of  the
 prohibitory  orders  under  Section  144
 Cr.  P.C.  already  promulgated  in  the
 sensitive  areas.  They  made  a  bid  to
 overpower  the  police  and  the  secu-
 rity  forces  and  take  control  of  Go-
 vernment  establishments  and  institu-
 tions.  The  police  made  lathi  charges
 and  fired  tear  gas  to  disperse  the
 mobs  and  restore  order.  Two  CRP
 ten  lost  their  lives  at  Sidli  as  a  re-
 sult  of  sudden  attacks  on  them  with
 sharp  weapons  from  behind.  The
 CRPF  personnel  had  to  resort  to  fir-
 ing  which  resulted  in  the  death  of
 one  civilian  and  serious  injury  to
 another.

 On  i9th  November  1974,  there  were
 vielent  attacks  on  the  Magistrate  and
 police  party  in  Bijni  and  the  police
 reported  to  firing  twice  after  lathi-
 38589  LS.—0.

 charge  and  tear  gas  shelling  proved
 ineffective.  Three  persons  from
 among  the  agitators  were  killed  and
 some  more  were  injured.  It  is  also
 learnt  that  two  persons  were  killed
 and  some  injured  in  police  firing  in
 Kokrajhar.  In  Bijni,  Gossaigaon,
 Kokrajhar  a  number  of  potire  and
 CRP  personne]  got  injured  and  some
 seriously.

 As  recently  ag  on  3609  November
 the  State  Government  had  intimated
 to  us  that  they  had  had  discussion
 with  the  representatives  of  Bodo
 Sahitya  Sabha  on  2th  November  on
 the  issue  of  Roman  script  for  Bodo
 language  and  that  another  sound  of
 discussions  was  contemplated.  It  is,
 therefore.  unfortunate  that  the  inci-
 dents  should  have  taken  a  violent
 turn,

 PROF.  MADHU  DANDAVATE:
 Mr,  Deputy-Speaker,  Sir,  I  am  rather
 surprised  at  this  type  of  statement
 that  the  Home  Minister  has  made.
 if  you  carefully  go  through  the  word-
 ing  of  the  Calling  Attention  Notice,
 it  specifically  refers  to  the  reported
 clash  between  the  tribals  and  the
 police  in  Assam,  resulting  in  the
 death  of  eight  persons.  In  the  in-
 troductory  part  of  the  Statement  by
 the  Home  Minister,  he  has  said:

 “Government  deeply  regret  the
 recent  incidents  in  Goalpara  dis-
 trict  of  Assam  resulting  in  loss  of
 several  lives  and  injuries  to  a  lar-
 ger  number.”

 I  am  really  pained  to  find  that  even
 after  such  a  ghastly  incident  has
 taken  place,  the  Home  Minister  has
 not  found  it  fit  to  go  into  the  causes
 of  the  disturbances  that  had  taken
 place,  He  has  not  gone  into  the  de-
 tails  of  those  who  were  killed  and
 those  who  were  seriously  injured.  He
 has  not  tried  to  put  forward  in  his
 statement  as  to  what  are  the  reasons
 as  a  result  of  which  the  situation  got
 precipitated  and  what  are  the  steps
 that  are  likely  to  be  taken  by  the
 Government  to  see  that  there  will  be
 no  recurrence  of  similar  develop-
 ments  in  the  future.
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 Ja  this  connection,  ]  have  certain

 information  gathered  and  I  would
 like  to  find  out  from  the  Home  Mina-
 ister  whether  this  information  is  cor-
 rect  and  also  whether  the  reports
 that  appeared  in  different  sections  of
 the  press  giving  diffefémt  interpreta-
 tions  about  the  incidents  that  have
 taken  place  are  correct  and  whether
 those  interpretations  are  correct.

 Firstly,  I  would  like  to  point  out
 to  the  Home  Minister  at  the  very  out.
 eet  that  the  subject-matter  of  the
 Calling  Attention  becomes  extremely
 serious  because  it  deals  with  the  pro.
 blem  concerning  the  weaker  sections,
 like,  the  tribals  ard  fhat  too  in  an
 ‘tea  which  i97a  sensifive  area  on
 India’s  border.  Probably,  before  the
 formation  of  Bangladesh,  the  situa-
 tion  was  still  more  serious,  After
 the  formation  of  Bangladesh,  to
 some  extent,  the  situation  has  been
 relieved.  But  even  fhen  the  situation
 continues  to  be  extremely  serious.  I
 am  very  sorry  to  find  that  im  the
 statement  that  has  been  made  by  the
 hon.  Mimster,  no  Background  of  the
 incidents  has  been  Ziven  at  all.  It  is
 just  a  statement  that  is  given  by  a
 bureaucrat  and  it  only  deals  with  a
 number  of  persons  who  were  hit,  the
 number  of  persons  who  tried  to  sur-
 reund  the  police  station  and  the
 menner  in  which  the  police  tried  to
 deal  with  them.

 First

 port  ‘indicates  that  one  of  the  tribals
 who  were  seriously  injured  also  died
 in  the  hospital.  bringing  the  total
 number  of  deaths  to  eight  tribals.

 Tt  has  been  extensively  reported  in
 the  prea:  that  about  10,000  tribal  vol.
 unteer  tried  to  demonstrate  in  front
 of  the  Deputy  Collector's  office  in
 Bijni  in  Goalpara  district  of  Assam,

 on  80  November  and  they  demand-
 ed  that  the

 Goren?

 a
 inkre-

 duce  the

 and  that  Bodo  language  continaes  to

 out  in  various  press  reports  that  the
 trouble  did  not  start  from  the  18th
 November  alone.

 sistent  discontent  amongst  the  tribals
 in  Assam.  Initially,  fhe  Bodo
 Sahitya  Sabha  which  was  cotduct-
 ing  this  particular  agitation  had  de.
 manded  that  the  language  has  no
 script  but  their  demand  was  that  the
 script  to  be  utilised  should  not  be  the
 Assamese  script  but  that  the  Bodo
 language  should  have  the  Roman
 actipt.  They  wanted  to  start  the
 agitation  as  early  as  on  ‘8th  Never.
 ber,  1974,  But,  after  that,  the  les.
 ders  of  the  agitation  were  conducting
 talks  with  the  spokesmen  of  the  Go-
 vernment  in  Assam  and  they  ex-
 pected  that  an  amicable  settlement
 could  be  arrived  at,  that  the  rights  of
 the  tmbals  could  be  protected,  that
 the  aspirations  of  the  tribals  could  be
 reflected  in  the  policy  of  the  Govern-
 ment  and,  as  a  result  of  that,  they
 announced  that  their  initial  agitation
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 wnptriguiation  classes,  theugh  ade-
 wante  books  were  not  available.
 Yherefore,  the  aspirations  of  the
 #hool  going  students  grew,  and  the
 @ahitya  Sabha  felt  that  they  must
 make  a  further  pressing  demand.
 They  had  sdhie  grievances  about  the
 Roman  script.  I  do  not  want  to  go
 inte  the  merits  of  this  problem,  whe-
 ther  the  demand  for  the  recognition
 of  the  Roman  script  is  correct  or  the
 imposition  of  the  Assamese  script  is
 correct;  I  do  not  want  to  go  into
 those  linguistic  controversies  at  all,
 But  I  am  one  amang  those  who  he-
 lieve  that.  when  sensitive  issues
 come  up,  there  must  be  an  attitude
 which  must  be  an  attitude  of  accom-
 modation  on  the  one  side  and  an
 attitude  of  firmness  on  the  other,
 Government  must  make  up  its  mind
 how  far  they  are  going  to  accommo-
 date  the  point  of  view  of  the  tribals;
 they  should  sit  with  them  and  try  to
 remove  the  prejudices  in  their  mind;
 they  should  try  to  explain  to  them
 ‘why  is  it  that  it  ig  dangerous  to  go
 beyond  the  particular  point.  But
 even  the  legitimate  demands  are  not
 properly  considered.  Even  about
 whatever  are  the  extravagant  de-
 mands  also,  there  should  be  a  method
 of  persuasion.  The  point  is  not  dri-
 ven  home  to  the  tribals.  Sometimes
 Ahe  tribals  are  provoked  to  pre-
 ipitate  action,  and  that  has  happen-
 न्क्पै  in  this  particular  case.  News  re-
 jporta  have  appeared  that  the  agita-
 on  has  not  stoppe@®  at  the  peint  of

 aloo  demanding  that  there  ghould  be
 a  separate  State.  T  am  not  one  among
 Shose  who  feel  that  there  should  be
 mere  and  more  disintegration  of  a
 PBtate  like
 most

 of  tribals,  perhaps  the  extremist  sec-
 tion  among  the  tribals  would  not
 have  been  driven  to  the  point  of  de-
 manding  a  separate  State  at  alll.
 Dangerous  reports  are  coming  up  im
 the  press  arid  some  interested  parties
 are  also  putting  forward  the  claims
 of  that  section.  A  report  had  appear.
 ed  in  the  press,  if  I  remember  right
 in  the  Times  of  India,  Bombay,  till
 29th  May,  973  that  youngsters  be-
 longing  to  the  plains  tribal  commu-
 nity  agitating  for  a  separate’  State
 comprising  the  northern  belt  of  Goal-
 para  and  other  areas  in  the  lower
 Assam  region  were  given  training  in
 arms  in  Bengal  and  they  were  being
 despatched  to  Assam.  This  is  a  very
 dangerous  report.  Some  interested
 parties  might  be  interested  in  trying
 to  develop  animosity  between  the
 people  of  Bengal  and  the  people  of
 Assam.  People  jike  us  who  are  com-
 thitted  to  the  concept  of  national  in.
 tegration  and  radicalism  do  not  want
 such  fissiparous  tendencies  at  all.
 Such  reports  appear  in  the  press  and
 nu  cognizance  is  taken  by  the  Home
 Minister  about  such  reports.  They
 do  not  come  out  with  a  statement
 whether  this  particular  news  report
 is  correct  or  not.  And  if  such  news
 reports  go  completely  uncontradicted,
 different  types  of  elements  can  take
 undue  advantage  of  that.  Those  who
 are  interesteg  in  driving  a  wedge
 between  the  people  of  Assam  and  the
 people  of  Bengal  so  that  they  may
 preserve  their  own  power  positions
 do  not  feel  it  necessary  to  contradict
 these  reports  at  all,  But 2  such  re-
 ports  remain  uncontradicted,  they
 provoke  certain  extremist  sections  on
 both  sides.  On  the  one  side,  those
 who  ate  guided  by  romanticism  feel
 that  there  is  a  certain  territory  from
 where  they  can  get  arms,  where  they
 can  get  training  in  arms,  dad  they
 develop  certain  ambitions  which  ate
 extremist  ambitions.  On  the  other
 hand,  sensitive  people  in  Bengal
 might  feel  that  this  is  a  false  allega-
 tion  that  has  been  ‘evelled  against
 the  people  of  Bengal,  that  has  gone
 uncorrected  and  that  has  not  been
 contradicted  by  the  Government.
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 Therefore,  they  may  fee]  that  an
 allegation  has  been  made  against  the
 People  of  Bengal  and  unnecessarily
 a  feeling  of  animosity  may  grow.  I
 think  this  is  a  game  of  power  politi-
 cians  and  I  am  surpriséd  to  find  that
 the  Home  Minister  at  no  stage  con-
 tradicted  such  reports.  If  these  re-
 ports  are  correct,  they  must  try  to
 see  that  such  exfrémist  activities  are
 nipped  in  the  bud  and  if  they  are
 incorrect,  they  must  come  out  with
 a  categorical  statement  that  it  as  a
 false  report  that  has  appeared  in  the
 press  and  nothing  of  that  type  has
 been  done,

 A  news  report  has  appeared  that
 when  these  agitations  are  going  on,
 certain  sections  among  the  tribals
 were  making  efforts  to  see  that  this
 particular  agitatfOA™  does  not  go
 beyond  a  poirit  where  fisSiparous  ten-
 @encies  may  develop.  But  the  com-
 placent  Assam  Government  did  not
 take  note  of  the  coficiiiatory  attitude
 at  all  and  they  probably  wanted  to
 teach  a  lesson  to  fhe  extremists.
 Probably  drunk  with  power,  they
 took  up  the  attitude  that  they  were
 quite  powerful  to  take  up  the  chal-
 lenge  and  ‘we  need  not  sit  with  the
 tribal  leaders  around  a  table  and
 falk  with  them’.  With  that  arrogant
 attitude  and  with  that  complacent
 attitude  they  precipitated  a  crisis  and
 as  a  result  of  that,  the  agitation  is
 going  on.

 Our  own  experience  regarding  any
 such  agitation  in  which  the  language
 element  is  involved  is  that  if  at  the
 right  moment  the  fissiparous  tendencies
 are  not  nipped  in  the  bud,  such  agita-
 tions  have  the  potentiality  of  threaten-
 ing  the  integrity  of  the  country  and  the
 integrity  of  various  States  and,  there-
 fore,  the  complacency  of  the  Govern-
 ment,  the  arrogance  of  the  Govern-
 ment,  the  negligence  of  the  Govern-
 ment  in  this  particular  case  becomes
 extremely  unpardonable.

 Lastly,  I  want  to  ask  the  Home
 Minister  that  when  members  of  the

 weaker  sections  Ike  the  tribal  com-
 munity  launch  an  agitation,  the  Police
 must  always  be  प्रशशेफ्रबास्‍्त  to  take
 greater  risks.  On  a  number  of  occae
 sions  eminent  men  in  public  life
 have  said  that  the  problems  of  law
 and  order  in  this  country  have  to  be
 tackled  in  a  more  humane  manner,
 There  are  countries  like  France  where
 there  were  students’  agitations  there
 was  a  threat  to  the  Government  and
 almost  it  appeared  that  it  might  lead
 to  insurrection,  even  then  the  police
 did  not  fire,  only  sator  hoses  were
 used  and  at  a  later  stage  there  was
 a  rapport  with  the  students  establish-
 ed.  That  is  the  method  in  which
 some  of  the  democratic  countries  deal
 with  the  problems  of  law  and  order.
 But,  unfortunately,  in  our  country,
 when  members  of  the  tribal  commu-
 nity  try  to  stage  a  demonstration  on
 the  basig  of  demands  which  may  be
 justifiable  or  which  may  not  be  justi-~
 fiable,  3  75  for  the  Government  to
 decide  upto  what  point  they  would
 accept  their  demands.  Whes
 memperg  of  the  tribal  community  put
 forward  their  demands.  it  38  necessary
 that  towards  the  members  of  the
 weaker  sections  you  must  show
 tolerance.  Let  me  conclude  by  saying
 that  just  as  we  are  talking  about
 equality  and  social  mobility,  we
 always  belheve  that  as  far  as  the
 weaker  sections  are  concerned,  mere
 equality  of  opportunity  has  not  helped
 them.  A  preferential  jopportunity
 should  be  given  to  them  so  that  the
 fag  that  has  developed  for  centuries
 may  be  ended.  Similarly,  in  dealing
 with  the  problems  of  law  and  order
 ang  agitations  launched  by  the  weaker
 sections,  our  society  and  our  Gov.
 ernment  must  be  prepared  to  show
 a  greater  tolerance  because  for  cent-
 uries  they  have  suffered,  they  have
 suffered  indignities,  they  have  suffer-
 ed  atrocities  and,  therefore,  the
 society  as  well  as  the  Government
 should  show  a  greater  tolerance  te
 wards  them.  We  show  more
 tolerance  towards  the  black-markete-
 ers,  we  show  more  tolerance  towards
 smugglers,  we  show  more  tolerance
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 towards  the  power-irunk  people.
 When  I  say  we  show  more  tolerance
 towards  black-marketeers.  I  mean  this
 Government,  I  am  not  talking  about
 the  opposition.  The  Government  show
 more  tolerance  to  black-marketeers,
 this  Government  show  more  tolerance
 towards  smugglers,  they  showy  more
 dolerance  to  power-drunk  people,  to-
 wards  those  who  are  indulging  in
 malpractices  and  those  who  denigrate
 even  the  dignity  and  honour  of  the
 Parliament,  but  when  the  masses
 drawn  from  the  weaker  sections  hke
 the  tribals  and  scheduleq  castes  rise
 tn  revolt  and  lead  an  agitation,  you
 try  to  be  trigger-happy.  Remember
 that  the  tribal  problems  can  never  te
 dealt  with  on  the  basis  of  a  trigger-
 happy  position.  If  you  suppress  them
 on  the  basis  of  bullets  yuu  will  get
 ‘only  bullets  in  return.  You  will  not
 get  cooperation.  This  is  the  basic  law
 of  nature  in  any  society  which  the
 Home  Minister  must  remember.  Let
 fim  try  to  deal  with  this  problem  in
 a  human  manner.

 35.00  hrs.

 SHRI  K.  BRAHMANANDA  REDDY:
 I  heard  Mr.  Dandavate  with  rapt  stten-
 tion,  It  would  be  incorrect  to  say
 that  Assam  Government  has  been  act-
 ing  or  has  acted  in  an  arbitrary  or
 complacent  manner.  Sir,  you  will  be
 awate  that  Assam  Government  took
 8  very  sympathetic  attitude  to  these
 tribal  people.  Out  of  15  million  people
 the  tribal  people  of  Assam  are  about
 33  and  odd  lakhs  and  out  of  them  Boro
 people  are  4  lakhs  and  odd.  If  vou
 868  how  they  are  distributed,  you  will
 find  that  they  are  about  30  per  cent  of
 the  tribal  population,  This  is  3.29
 according  to  the  97l  census.  Now,
 these  4  lakhs  and  odd  Boro  population
 4g  distributed  in  several  districts  and
 in  certain  pockets  here  and  there.

 PROF.  MADHU  DANDAVATE:  Are
 you  pleading  that  the  smaller  the
 minorities  the  greater  can  be  the  in-
 tolerance?

 SHRI  KX  BRAHMANANDA  REDDY:
 No,  not  at  all,  why  do  you  presume

 such  things?  The  smaller  the  people,
 the  weaker  the  people,  the  poorer  the
 people,  the  neglected  the  people  are,
 the  more  and  more  the  Government
 tries  to  do,  the  more  and  more  they
 take  care  of  these  people.  I  contradict
 his  statement  that  Government  is  inte-
 rested  in  safeguarding  tlackmarketing
 and  so  on,  And  I  may  point  cut  to  him
 that  the  various  steps  that  we  have
 taken  in  recent  months  would  clearly
 show  that  we  want  to  take  the  string-
 ent  measures  and  most  vigorous  action
 against  blackmarketeers,  smugglers
 and  so  on  which  unfortunately  the
 hon.  Members  are  trying  to  defend.
 I  do  agree  that  we  must  have  most
 sympathetic  attitude  towards  the  poor
 people  and  as  far  as  we  can  we  should
 try  to  help  them  and  agree  to  their
 reasonable  demands,

 They  said  that  Roman  script  should
 be  adopted.  You  may  be  aware  that
 the  Assam  Government,  not  now,  but
 some  years  ago,  have  given  orders
 that  Boro  language  can  be  taught  in
 the  primary  education  schools  ond  it
 has  been  extended  also  in  the  second-
 ary  stage  I  am  told  even  some  text-
 book  committee  has  gone  into  it  and
 they  are  trying  to  prepare  some  text-
 books  for  their  use  and  so  on.  This
 is  not  happening  just  now  but  this  is
 what  has  been  done  for  the  past  sever-
 al  years,  So,  I  am  trying  to  remind
 Prof.  Dandavate  that  this  is  not  being
 done  only  just  now.  This  has  been
 done  for  last  several  years.  Therefore,
 it  is  not  as  if  Assam  Government  is
 not  looking  into  the  Cemands  or  gniev-
 ances  of  the  Boro  people;  they  have
 been  doing  it  earher  as  vell.  You  may
 also  be  aware  that  the  State  authorities
 especially  the  Education  Department
 and  the  Secretary  of  Educaticn  to  the
 Government  of  Assam,  have  discassed
 with  the  leaders  ang  representatives
 about  these  problems,  about  the  Roman
 script  and  so  on  but  unfortuntely  they
 could  not  come  to  an  understanding. In  fact  our  Commissioner  for  Linguis-
 tic  Minorities  has  discussed  with  these
 Boro  leaders  on  3-i0-74.  Discussions
 with  Boro  leaders  by  the  State  Govern-
 ment  were  held  on  llth  Octuber  and  on
 the  2th  November  the  Chief  Minister
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 of  Assam  stated  that  after  discyssing  it
 with  the  Department  of  Education  and
 the  Secretary  of  Education  if  it  is
 sorteq  out  it  is  all  right.  If  it  is  not
 sorted  out  then  they  can  go  to  the
 Ministry  of  Education  and  discuss,  If
 it  is  not  settled  even  then,  they  can
 go  to  the  Chief  Minister  and  discuss.
 We  are  sorry  that  sume  eight  people
 died  and  about  a  hundred  got  injured.
 Some  of  them  were  polcemen.  It  !s
 just  possible—I  canaot  say  ofl-hand—
 some  external  elements  may  be  encour-
 aging  them.  All  the  same  they  should
 be  advised  not  to  indulge  in  this  type
 of  activity  which  leads  to  violence.

 In  fact,  7289  submit,  it  is  in  the
 interests  of  these  Boro  pecple  that  they
 get  assimilated  with  the  Assamese
 people

 PROF,  MADHU  DANDAVATE.  Sir,
 I  asked  a  specific  question.  I  have  got
 Times  of  India  clipping  dated  29th
 May,  1973,  If  such  a  damaging  report
 hag  come  then  it  is  bad  both  for  the
 peaple  of  Bengal  as  well  as  Assam.

 SHRI  K.  BRAHMANANDA  REDDY:
 You  please  send  that  paper  clipping  te
 me,  We  will  look  into  that.

 PROF.  MADHU  DANDAVATE:  This
 News  appeared  on  29th  May,  ‘1973.
 The  Government  should  either  confirm
 or  contradict  ate  It  creates  tension
 between  two  Governments.

 *SHRI  AJIT  KUMAR  SAHA  (Vish-
 nupur):  Mr.  Deputy  Speaker,  Sir,  on
 the  I8th  and  i9th  of  November,  ‘1974,
 some  ugly  incidents  took  place  at
 Goalpara  in  Assam  where  ag  a  result
 of  police  firing  9  persons  were  killed,
 who  were  agitating  for  introduction
 of  roman  script  for  the  propagation
 of  Boro  language  in  the  State.  The
 incidents  that  had  taken  place  can-
 not  be  described  as  accidental  ones
 because  the  agitation  was  continuing
 for  more  than  two  years  and  if  the

 unfortunate  deaths  had  taken  place
 it  was  mainly  because  the  Govern~
 ment  of  Assam  and  the  Central  Gov-
 ernment  failed  to  ded)  with  the  matter
 efficiently  and  in  time.  (Interrup-
 tions),  During  the  last  27  years  of
 Congress  rule  both  in  the  State  and
 in  the  Centre  the  lot  of  the  tribal
 people  have  not  been  hettered.  My
 friend  Prof.  Dandavate  who  initiated
 the  discussion  has  already  given  8
 detailed  background  of  the  problem
 now  being  faced  by  the  Boro  people
 in  Assam  and  about  the  agohies  of
 the  tribal  people  and  ag  guch  I  would
 confine  myself  to  some  specific  ques-

 pi
 arising  out  of  the  recent  inci~

 ts

 I  would  like  to  know  from  the  hom,
 Minister  whether  the  Centra}  Gov-
 ernment  received  any  meéftoran-
 dun  trom  the  Boro  tribals  of  Assara
 during  the  last  two  years  complain-
 ing  about  tié  language  policy  of
 the  State  Government  which  runs.
 contrary  to  the  hopes  and  aspirations,
 of  the  Boro  people  and  if  s6,  the
 decision  taken  by  the  Central  Goy-
 ernment  thereon?  My  second  ques
 tion  is  whether  the  Central  Govern-
 ment  received  any  protest  note  from
 the  Boro  minorities  of  Assam  regard-
 ing  the  introduction  of  Assamese  lan-
 guage  as  a  compulsory  subject  in  all
 Schools  and  thereby  imposing  the
 language  on  them  and  if  so,  what
 were  the  reactions  of  the  Central
 Government  to  this  protest  note?
 Thirdly,  I  would  like  to  know  whe-
 ther  the  Government  propose  to  s¢}
 up  a  high  powered  non-official]  Com-
 mittee  to  probe  into  the  circutiistan-
 ces  leading  to  the  death  of  9  persons

 and  whether  steps  have  been  taken  to
 pay  compensation  to  the  families  of
 the  deceased.  And  finally  whether  the
 Central  Government  hag  set  up  &
 Committee  comprising  of  the  ह...
 sentative;  of  the  Central  Edueation
 Ministry,  eminent  educationists  and
 representatives  of  the  Boro  minert-
 ties  to  devise  ways  and  means  for

 *The  original  gpeech  wes  delivered  in  Bengali.
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 the  introduction  of  Boro  language
 through  Rorhan  script  within  a  tme
 bound  programme?

 I  hope  the  hon.  Minister  would
 give  clear  and  categorical  reply  to
 each  of  my  questions?

 SHRI  K.  BRAHMANANDA  REDDY:
 There  is  nothing  special  in  this  except
 that  be  wanted  8  Committee.  I  do  not
 think  a  Committee  to  probe  into  it  is
 necessary.  The  Government  of  Assam
 is  seized  of  the  matter  and  they  are
 looking  into  the  matter.

 SHRI  DINEN  BHATTACHARYYA
 (Serampur):  Have  you  received  any
 memorandum  from  the  Boro  cimmu-
 nity  and  the  other  tribal  people  of
 Assam  for  making  their  language  to
 be  learnt  in  the  Roman  script?  His
 question  is:  whether  you  have  receiv-
 ed  any  such  memorandum  from  the
 Assam  tribal  people.

 SHRI  K.  BRAHMANANDA  REDDY:
 I  think  the  Government  of  India  have
 also  received  some  memoranda  from
 them.

 को  हुकम  चंद  कछुंबाय  (मुरैना)
 उपाध्यक्ष  महोदय,  मंत्री  महोदय  ने  जो  अपना
 वक्‍तव्य  दिया  है  उस  में  इस  बात  को  वहा  है
 ि  कुछ  नेतायों  से  6  तारीख  को  बातचीत

 हुई।  मैं  यह  जानना  चाहता  हु  कि  यह  जो  बात-
 बीत  हुई  है  किस  बात  पर  यह  बातचीत  समाप्त

 हुई।  आपने  उत्तर  में  यह  भी  बताया  कि

 पहले  इनके  प्रतिनिधि  मिल  चुके  है  कौर  उनके
 साथ  चर्चा  की  जा  चकी  है  और  फिर  यह
 भी  बताया  कि  धारा  चन  वहां  लगा  दो
 गई  थी  तो  उसका  कारण  क्या था?  आपने
 दो  आर  गोली  चलते  की  बात  कही
 I8-2I-74  झोर  79-2I-74  को...

 (व्यवधान)  .  .बे  हिंदी  जानते  ही  नही  है  ।

 हिंदी  में  उन्होंने  वक्तव्य  भी  नहीं  दिया  ।  यह
 वक्तव्य  पूरा  हमें  अंग्रेजी  में  मिला  है,  हिंदी  में

 नहीं  मिला  जबकि  अध्यक्ष  महोदय  का  आदेश

 है  कि  दोनों  आपदाओं  में  सिलना  चाहिए

 मैं  मतर  महोदय  से  जीन  1  चाहता  हू  के

 यह  बड़ी  संख्या  में  जो  लोग  प्रदर्शन  कर  रहे  थे
 शापने  वहा  है  कि  इसके  पास  बसें,  भाले  शादी

 हथियार  थे  जिनको  लेबर  वे  जा  रहे  थे  इस

 हमने  इनके  खिलाफ  वन्‍यंथाही  की  तो  क्या
 आप  व  गज  दो  प्रकार  से  नापने  का  है  ?  बाप
 ने  पटना  में  सी  ०  पी ०  भाई  ब्  जो  प्रदेश  था
 जिसमे  वे  भारी  सख्या  में  हथियार  लेकर  जाये
 थे  उनके  ऊपर  कार्यवाही  नही  की  (व्यवधान)  .
 कौर  ये  लोग  जब  जाये  तो  इनके  ऊपर  कार्यवाही
 की  t  वहा  पटना  में  उनको  सरक्षण  दिया  t

 यह  दो  प्रकार  से  दापने  का  तरीका  ठीक  नहीं  है  ।

 मैं  जानना  चाहता  हू  कि आखिर  यह  सारा
 जो  आन्दोलन  चलाया  जा  रहा  है  इसके  पीछे
 किसका  हाथ  है?  कोन  लीग  हूँ  वह  जो

 चाहते  हैं  कि  रोमन  लिपि  हो  ?

 एक  माननीय  सदस्य  :  जनसंघ  ।

 थ्री  हुकम  चंद  कछवाय :  जनसंघ  ऐसे
 कामों  में  कभी  भी  सही  पड़ता।  भाप  को
 जनसंघ  को  पहचाने  में  बहुत  समय  लगेगा  t

 दूसरी  बात  मैं  यह  जानना  चाहता  हूं  कि  क्या

 बहा  के  विश्वविद्यालय  मेंजो  वहां  के उपकुलपति
 हैं  वे एक  पादरी  है  कौर  वहां  अधिक  सख्या

 में  ईसाई  अध्यापक  हैं  जो  केरल  से  बुलाए  गए

 हैं  ?  नाथ  इतने  हिल  विश्वविद्यालय  जो  है
 उसमें  बहुत  बडी  सख्या  में  जो  प्रमुख  विभाग  हैं
 उसके  पदाधिकारी  ईसाई  बनाये  गये  है  कौर

 बडी  सख्या  मे  इन्ही  लोगों  क  हाथ  इसके  पीछे

 है?  वे  यह  चाहते  हैक  रोमन  विपिन  यहां  पर

 जाये  ।  ऐसी  परिस्थिति  मे  क्या  ग्रा पने  कभी

 इस  बात  पर  बिचार  किया  है  कि  जो  अनुसूचित
 जाति  और  भ्रादिम  जाति  की  रिपोर्ट  समय  समय

 पर  प्रकाशित  हुई  हैं  उसमें  इस  दात  पर  जोर

 दिया  है  कि  इसकी  पढ़ाई  इनकी  अपनी  भाषा

 में  हो  ?  वह  उसमें  सार  कहा  है  लेकिन

 उस  पर  जस  तरीके  से  गोर  करना  चाहिए

 वह  सरकार  ने  नहीं  लिया  |
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 ‘  [श्री  हुकम  जल्द  कछवाय]
 आपने  कहा  कि  कुछ  सी  ७  कार ७  पी०  के

 लोग  भी  मरे  क्या  कभी  भागने  इस  बात  की  खोज
 की  कि  ये  सी  भार  ०पी  ०  के जवान  आदिवासी  द
 को  उनके  क्षेत्  में  कितना  तंग  करते  हैं।  उनको
 सुनते  हैं,  उनके  साथ  बलात्कार  बरते  हैं,  मामा
 प्रकार  की  घटनायें  करते  है।  कसी  आ्रापने  इस
 बात  की  जांच  की  ?  नही  की  है  तो  कीजिये  ।

 इतना  ही  नहीं  वहा  शिक्षा  का  जो  कोसे

 है  उस  कोस  के  फस्द  साफ  कहा  है  कि  जो

 पुराना  इतिहास  है  भारत  का  उसे  पढ़ाने  की
 कोई  आवश्यकता  नहीं  है।  शौर  उसी

 ढंग  वह  वहा  पढाई  कर  रहे  हैं।  अंग्रेजो  का

 इतिहास  कौर  मुस्लिम  काल  का  इतिहास  जो  हैं
 उसे  ही  उन्होने  मान्यता  दी  है  कौर  वही  पढ़ा
 रहे  हैं।  तो  क्या  आप  इस  बात  पर  ध्यान
 देंगे  कि  जो  भारत  का  इतिहास  है  पुराना
 उसे  भी  हां  पर  पढ़ाया  जाय  ?

 ये  सारी  जो  घटनायें  हुई  हैं  इन  घटनायें
 की  जांच  के  लिये  क्‍या  पार्लियामेट  के  मेम्बरों

 की  एक  कमेटी  बाप  बनाने  वाले  है  ?  या  झगर

 वह  नहीं करना  चाहते  तो  कोई  न्यायिक  जांच

 कराना  चाहते  है  ?  इसमे  शाप  को  दिक्कत

 क्या  है  ?  ये  जितने  मुद्दे  मैंने  उठाये  हैं  उनके

 उत्तर  मुझे  मिलने  चाहिए  शौर  एक  चीज  मैं  यह
 जानना  चाहता  हूं  कि  जो  मरे  है  चाहे  वे  किसी

 भी  तरफ  के  हों  उनके  लिये  झ्रापने  क्या  व्यवस्था

 की  है  ?  क्‍या  ड्राप  चन्दे  देने  जा  रहे  है  ?

 कुछ  दिया  है  या  नही  ?  नही  दिया  तो  कब  देंगे

 कौर  दिया  है  तो  क्‍या  दिया  है  ?

 SHRI  K.  BRAHMANANDA  REDDY:
 More  than  Assam,  we  seem  to  have
 talked  about  Patna.  However,  ]  would
 like  to  submit,  88  I  have  already  sub-
 mitted  in  reply  to  the  previous  mem-
 ber’s  query,  that  a  parliamentary  com-
 mittee  or  any  other  committee  does  not
 seem  to  be  necessary.  The  Government
 of  Agsam  will  certainly  look  into  the
 matter.  I  have  also  mentioned  during
 May  first  reply  that  the  promotion  of  the

 Boro  language  and  the  question  of
 the  people  of  the  tribes  to  be  taught
 in  their  mother  tongue  hag  been
 agreed  to  and  is  being  followed  in
 the  pirmary  stage  as  well  as  in  the
 secondary  stage.  Therefore,  if  cah-
 not  be  said  that  the  Government  of
 Assam  were  not  alive  -to  the  legiti-
 mate  demands  of  these  people,

 So  far  as  compensation.  is  Concern-
 ed,  it  is  a  matter  for  the  Government
 of  Assam  to  consitler.

 it  हुकम  चंद  कल बाय  :  उपाध्यक्ष

 महोदय,  मैंने  केवल  प्रश्न  पूछे  थे और  उनके  भी
 उत्तर  मुझे  नहीं  मिले।  मैंने  पूछा  था  वहां
 जो  गड़बड़ी  चल  रही  थी  उसका  मूल  कारण
 क्या  है?  इससारे  आन्दोलन  के  पीछे  जिनका

 हाथ  है  ?  कौन  लोग  इसके  पीछे  हैं  ?  यह
 रोमन  लिपि  की  जो  बात  शुरू  हुई  इसके  पीछे
 कौन  लोग  हैं  ?  बाहरी  ताकत  कोई  है  या
 पादरी  हैं  इसके  पीछे  ?  यह  उन्हें  बताना

 चाहिए।  उन  को  यह  भी  पता  नहीं  है  इतनी
 बड़ी  सरकार  लेकर  बंठ  हुये  है  ?  यह  बड़े

 ताज्जुब  की  बात  है  मैंने  विश्वविद्यालय  का
 उल्लेख  किया  विश्वविद्यालय  के  उपकुलपति
 पादरी  है।  इतना  ही  नही  जो  शिक्षक  नियुक्त
 किये  गये  है  उनकी  नियुक्ति  के  लिए  कोई
 विज्ञापन  नहीं  निकाला  ।  चुपचाप  नियुक्ति

 कर  ली  है  t

 MR.  DEPUTY-SPEAKER:  I  cannot
 help  it.  Now,  may  I  say  that  you
 are  completely  misinformed?  Bijni,

 Sidli  ete.,  are  a  way  out  from  where
 the  so-called  North-Eastern  Hill  Uviver-
 sity  is  situated.  The  North-Eastern
 Hill  University  is  in  Shillong,  way
 up  in  the  hills;  and  these  places  are
 down  in  the  plains,  at  a  distance  of
 about  400  to  500  miles,

 Now,  Mr.  Daga,

 at  भूल  द  डागा  (पाली)  :

 उपाध्यक्ष  महोदय,  i8  नंबर  कौर
 I9  नवम्बर  की  भटनाधों  में  बंदूक  की

 गोलियों  के  कारण  जिन  प्राणियों  की
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 सत्य  हो  गईं  हूँ  ,  उनके  प्रति  छापने  भ्रफततीस

 जाहिर  लिया  है।  लेकिन  मैं  जानना  चाहता

 हैं  कि  यह  चट नां  क्या  वहां  सदा  के  लिये
 मन  पैदा  कर  देगी,  वहा  श्व  दोबारा  झगडा
 पैदा  नही  होगा  ?  भ्रापने  वहा  बन्दूक  से  जो  शान्ति

 पैदा  करते  की  कोशिश  की  हैँ  भौर  जेसा

 श्राप  बहते  है  कि  विघटनकारी  तत्वों  को  ली

 से  काबू  में  लाने  की  कोशिश  की  गई  है-ल  किन
 मैं  जानना  चाहता  हु  कि  इस  सीमावर्ती  इलाकों
 मे  भागे  ऐसी  घटना  न  हों  इसके  लिये  शाप
 में  कौन  से  उपाय  किये  हैं?  सवाल  यह  नही  हूं
 फि  हमारी  कमजोरी  के  कारण  सीमावर्ती

 इलाकों  में  ये  घटनाये  होती  हैं  भौर  पहले  हुई  है

 हम  यह  जानना  चाहते  है  कि  छापने  कोन  से

 ऐसे  कदम  उठाये  हैं  जिनके  कारण  यह  झगड़ा

 मैदान  हो?  भ्रमर  बन्दर  की  गोली  से  सीमा-

 बती  इलाके  की  समस्‍यायें  हल  हो  जाती  है--तो
 ठीक  हैं  लेकिन  इस  समय  शाप  का  ध्यान

 आकर्षण  करने  का  हमारा  उद्देश्य  यह  है  कि

 उस  सीमावर्ती  इलाके  के  इन्दर  जब  ता"

 i8  झर  9  को  9  भ्रामक  मारे  गये  धौर  00

 आदमी  घायल  हुये-तों  इस  घटना  की  [पृष्ठ

 भूमि  गया  थो  ?  छापने  पले  "  ट्राइबल  कान्सिल

 का  नाम  लिया  है--आप  बतलाइये  कि  इस

 संस्था  का  कस्टीचशन  क्या  है  ?  उनकी

 डिवाइस  क्‍या  थी  ?  आपके  सामने  खाने
 कब  डिवाइस  रखी  कौर  झा पक  विभाग  ने  उन

 डिवाइस  पर  क्‍या  विषकंद  लिया  ।  सवाल

 यह  था  कि  उस  काउन्सिल  ने  जो  एक  पब्लिक

 बाड़ी  है  कब  अपनो  डिवाइस  आपके  सामने

 रखी  शौर  उन  पर  आप  की  तरफ  से  क्‍या

 कार्यवाही  हुई
 ?  कार्यवाही  होने  के  बाइ-

 आपने  धारा  44  लगाने  की  जरूरत  कब

 सक सूस  की,  मजिस्ट्रेट  ने  उसको  कब  लाख
 किया,  किन  कित  लोगो  ने  धारा  244  को

 तोड़ा  जिस  पर  झगड़ा  हुसना।  भागने  फाइ-
 रिंग  का  जिस  करते  हुए  यह  नहीं  अलावा

 कि  धारा  ॥ 0 ६  कि  किस  जगह  लगाई  गई  थी,

 किस  किस  जगह  लोग  इकट्ठे  हुई  भौर  गाली

 बसों  अजानी  पड़ो-इस  सब  का  जवाब  दीजिये  ।
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 ये  घटनाये  एक  जगह  नहीं  हुई-4  जगहों
 पर  हुई  है-मैं  जानना  चाहता  हु  कि  .0  हजार
 आदमी  कौन  सी  जगह  पर  इकट्ठे  हुये,  क्या  हर
 जगह  इकट्ठे  हुये  या  एक  जगह  इकट्ठे  हुये  ?
 झ्रापने  चार  जगह  का  नाम  लिया-दिल्ली,
 कोकराझार,  बिजली  और  गोसाईगंज-क्या
 इन  चारी  जगहों  पर  0  हजार  आदमी  इकट्ठ
 हुये  या  कसी  एक  जगह  पर  इकट्ठे  हुये
 किसने  शाइर  दिया--उस  भाई  को  पढ़  कर
 सुनाइये  सिने  उसका  लागू  क्या,  किस  किस
 इलाके  म  भ्र ौर  किस  कसि  जगह  लागू  हुआ  या
 पूरे  गोपालपाड़ा  डिब् ट्र कट  मे  लागू  हुआ
 44  धारा  लागू  हाने  के  बाद
 कितने  आदमी  किस  जगह  पर  इकट्ठे  हय,
 किस  किस  समय  हकटूठे  हुये,  श्राप  न
 क्या  वाशिग  दी,  उस  वाशिग  को  पढ़  कर  सुनाइये
 शौर  किसने  उसको  नहीं  माना  ?

 SHRI  K.  BRAHMANANDA  REDDY:
 Most  of  the  information  which  the
 hon  Member  has  asked  for  is  contain-
 ed  in  the  statement  itself.

 “On  8-l!-74  Boro  people  mainly
 volunteers  of  Boro  Sahitya  Sabha
 and  workerg  of  Plains  Tribalg  Coun-
 cil  of  Assam  armeg  with  _lathis,
 spears,  daos,  etc  marched  in  pro-
 cessions  to  picket  and  close  down
 Government  establishments  and
 institutions  tn  Centres  like  Sidh,
 Kokrayhar,  Bun  and  Gossaigaon  in
 Goalpara  district  of  Assam,  in  viola-
 tion  of  the  prohibitory  orders  under
 section  344  Cr  P  C  already  pro-
 mulgated  in  the  sensitive  areas

 On  19-11-1974  there  were  violent
 attacks  on  the  Magistrate  and  police
 party  in  Brym.  and  the  police  resort-
 ed  to  firing  twice  after  lathi-charge
 and  tear  gas  shelling  proved  ineffec-
 tive  wy

 SHRI  M  C  DAGA  I  want  to  see
 the  order  issued  by  the  Dhastrict
 Magistrate  Kindly  read  the  order
 and  tell  me  what  were  the  places
 covered  by  that  order  under  section
 i44.  J  do  not  want  a  general  answer.
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 SHRI  K  BRAHMANANDA  REDDY
 I  have  not  got  that  order  with  me
 On  the  l8th  two  CRP  personnel  were
 lalled  ang  one  c:vihan  was  killed  On
 the  29th,  three  civihans  were  killed  in
 Byn  and  two  in  Kokrajhar  A  total
 of  eight  were  killed  I  have  already
 submitted  that  about  a  hundred  were
 anyured  out  of  whom  there  were  some
 policemen  as  well

 SHRI  M  ८  DAGA  I  say  that  if
 people  assembled  at  four  places,  how
 many  assembled  at  one  place?

 SHRI  S  M  BANERJEE  (Karpur)
 Did  he  count  them?

 SHRI  M  C  DAGA  When  an  order
 under  section  44  i,  issued  by  a
 magistrate,  it  ig  issued  for  a  particular
 locality,  either  10,000  assemble  at  one
 place  or  m  different  parts  of  that
 area.  I  want  to  know  this  fact.  How
 many  people  were  encountered  by
 the  pohce?  00  on  this  side  and  200
 on  that  ade  or  400°  Or  were  all  the
 10,000  persons  at  one  place?

 MB  060 PEPUTY-SPEAKER  Shri
 Chattopadhyaya  to  make  a  statement

 Bb  27  kre

 STATEMENT  RE  REPORTED  DE-
 CLINE  IN  PRICES  OF  COTTON  IN

 CERTAIN  STATES

 THE  MINISTER  OF  COMMERCE
 (PROF  D  P  CHATTOPADHYAYA)
 Mr  Speaker,  Sir,  some  Hon  ble  Mem-
 bers  have  observed  during  discussions
 on  ‘11-11-1974,  that  there  has  becn  a
 step  dechne  in  prices  of  cotton  in
 Punjab,  Haryana  ang  some  other  parts
 of  the  country  compelling  farmers  to
 resort  to  distress  sales  It  has  also
 been  stated  that  the  Cotton  Corpora-
 tion  of  India  has  487९8  to  enter  the
 market  and  ensure  reasonable  prices
 for  Kapas.

 Government  are  keen  to  ensure  that
 growers  receive  fair  prices  for  their
 cotton  and  that  the  production  of
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 cotton  contisues  to  increase  in  accor
 dance  with  the  Fifth  Plan  targets.  At
 the  same  time,  it  is  needless  for  me
 to  emphasise  that  high  prices  of  raw
 cotton  will  inevitable  leag  to  higher
 prices  of  yarn  and  cloth  affecting  con-
 sumers  at  home,  including  the  econo-
 mically  weaker  sections  ag  well  as
 the  competitive  status  of  our  cotton
 textiles  n  export  markets

 88  Hon’ble  Members  mav  be  aware,
 the  Agricultural  Prices  Commussion
 oes  into  the  cost  of  inputs  of  verious
 agricultural  commodities  including
 cotton  ang  recommends  support  prices
 For  (1972-73  cotton  year,  the  miniznum
 support  price  for  the  basic  variety,
 wz,  Punjab  American  320-F,  was  Rs.
 42  per  quintal  of  kapas.  For  1973-74
 season,  the  recommended  suppert  price
 was  Rs  76  per  quintat  for  the  same
 variety  As  against  this,  average
 market  prices  prevailing  in  the  19T2-
 73  and  1973-74  season  were  Rs  225
 per  quintal  and  Rs  290  per  quintal
 respectively  Kapas  prices  thus
 registered  a  sharp  increase  of  about
 265  per  cent  in  the  ‘1973-74  season
 over  1972-73  levels

 It  .5  understoog  that  prices  of  Kapas
 of  320-F  vaiiety  in  Punjab,  Haryana
 ang  Rajasthan  markets  are  presently
 rulng  between  Rs  280—Rs  3520  per
 quintal  Though  these  prices  re-
 present  a  dechne  as  compared  to  the
 peak  levels  reached  beyond  August
 1974,  they  are  on  the  average  still
 higher  than  that  the  corresponding
 period  last  year  The  price  levels  for
 cotton  are  alsu  influenced  ty  the  level
 of  purchases  by  trade  and  milis  and
 in  the  last  few  weeks  there  has  no
 doubt  been  some  decline  in  buying
 interest  due  to  some  accumulation  of
 yarn  ang  cloth  This  aspect  of  the
 problem  has  to  be  tackled  effectively
 if  prices  have  to  be  stabilised  We
 are  actively  considering  what
 measureg  coulg  be  taken  in  this
 area

 Looking  at  Hint  prices,  it  is  seen  that
 between  August  1973  and  August  074
 prices  for  some  of  the  principal
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 warieties  rose  by  as  much  as  50-80  per
 cent.  The  price  of  Punjab  American
 ‘3808  rose  from  Rs.  2276  per  candy  to
 Rea,  $00i  per  candy  Le.  a  rise  of  70
 per  cent.  The  price  of  Bengaldeshi
 cotton  which  is  also  grown  in  the
 northern  States  rose  from  Rs.  686
 per  candy  to  Rs,  2699  per  candy  show-
 ing  a  rise  of  60  per  cent.  Kalyan,  a
 popular  variety  grown  in  Western
 India  rose  from  Rs.  230  in  August
 078  to  Rs.  4245  in  August  1974,  a
 rise  of  l00  per  cent.  Although  the
 measures  taken  by  Government  to
 impose  stock  limits  on  cotton  textile
 mills,  apply  curbs  on  bank  credit  for
 purchase  and  stocking  of  cotton  and
 reduce  the  period  of  validity  of  Non-
 Transierable  Specific  Delivery  Con-
 tracts  from  three  months  to  one
 month,  had  some  impact  in  arresting
 the  trend  to  some  extent,  the  fact  re-
 rhains  that  prices  rose  in  an  un-
 precedented  manner.

 Sir,  I  hope  i¢  will  be  agreed  that
 the  extraardinary  price  bebaviour
 ef  cotton  prices  in  the  last  season
 cannot  be  allowed  to  set  the  pace  for
 pricing  of  Kapas  in  the  current  season.
 Admittedly  prices  of  cloth,  other  than
 controlled  varieties,  have  also  risen
 during  this  period.  The  effects  of
 these  price  increases  have  been
 mitigated  to  some  extent  hy  increas-
 ing  the  output  of  controlled  cloth
 from  400  to  800  milhon  Sq.  metres
 annually.  Our  objective  should  now

 be  to  stabilise  the  price  situation  both
 in  respect  of  cotton  and  cotton  textiles
 in  the  interest  of  the  consumers.  At
 the  same  time  cotton  prices  have  to  be
 regulated  in  a  manner  which  does  not
 erode  the  competitivenesd  of  our
 textile  products  abroad  and  which
 assists  in  maximising  ovr  export
 realisation  from  textiles.

 Having  said  all  this,  however,  Sir,
 I  would  like  to  assure  you  that  I  am
 fully  conscious  of  the  expectations  of
 the  cotton  growers  and  would  like  to
 ensure  a  climate  in  which  their  pro-
 guetive  efforts  do  not  go  unrewarded.
 While  doing  so,  the  twin  objectives  of
 providing  fair  prices  to  the  growers

 Prices  (St.)  246

 on  the  one  hand  ang  making  yarn  and
 cloth  available  at  reasonable  prices  on
 the  other,  would  have  to  be  borne  in
 mifid.  Our  view  is  that  the  Cotton
 Corporation  of  India  can  play  a  posi-
 tive  role  in  this  direction.  The  size
 and  scope  of  the  Corporation’s  activi.
 ties  will,  however,  have  to  be  deter-
 mineg  by  a  number  of  considerations
 such  as  the  availability  of  funds  and
 the  necessary  infra-structure  for  this
 purpose.  At  the  same  time,  nothing
 that  is  done  by  Government  or  its
 agencies  should  result  in  any  inflation-
 ary  impact  which  will  run  counter  to
 Government's  general  objectives  of
 holding  down  the  prices,  especially
 of  basic  commodities.  Against  this
 background,  we  are  carefully  assess-

 ing  the  present  situation  and  subject
 to  availability  of  fundg  that  can  be
 made  available  to  the  Cotton  Corpora-
 tion  of  India,  we  are  considering  8
 carefully  monitored  purchase  operation
 consistent  with  the  overall  national
 interest.

 PROF,  MADHU  DANDAVATS
 (Rajapur):  The  Speaker  had  said
 that  this  is  an  urgent  issue  and  we
 will  have  some  discussion  at  a  future
 date.  If  a  discussion  is  not  possible,
 Jet  us  seek  some  clarifications.

 SHRI  VASANT  SATHE  (Akola):
 Today  I  have  given  notice  of  a  dis.
 cussion  under  Rule  93  on  this  issue.
 I  would  request  you  to  direct  the
 Government  to  accept  this  notice  for
 discussion.

 MR.  DEPUTY-SPEAKER:  It  is
 not  for  the  Government  to  decide
 which  discussion  should  come  to  this
 House.  Therefore,  I  am  not  going
 to  derogate  the  authority  of  the
 Chair  by  asking  the  Government  to
 accept  it.  The  discussion  has  to  be
 fixed  by  the  Speaker  and  the  Spea-
 ker  alone.

 SHRI  VASANT  SATHE:  May  I
 kindly  draw  your  attention  to  the
 seriousness  of  the  matter?  In  Maha-
 yashtra,  where  we  have  monopoly
 purehese,  the  farmers  are  in  a  diffi-
 cult  position.  Because  of  the  non-
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 availability  of  funds,  the  C.C.I,  is
 not  able  to  make  any  purchases.  So,
 these  is  a  complete  collapse  of  cotton
 prices...  (interruptions)  I  agree  with
 you  that  your  authority  cannot  be
 eroded.  Will  you  assure  us  a  dis-
 cussion  on  this  issue  under  your
 powers?

 MR.  DEPUTY-SPEAKER:  If  the
 Speaker  has  said,  as  Shri  Madhu
 Dandavate  now  says,  that  the  ques-
 tion  is  serious  and  so  there  should  be
 a  discussion  in  this  House,  which  has
 now  been  reinforced  by  Shri  Sathe,
 I  think  due  note  should  be  taken.
 But  you  cannot  expect  me  off  hand
 from  the  Chair  to  say  that  there
 should  be  a  discussion.  After  all,
 this  would  be  taken  note  of,  along
 with  the  other  things  that  would  be
 there.  Let  the  Speaker  decide  it.

 SHRI  VASANT  SATHE:  You  can
 at  least  say  this  deserves  discussion.
 That  much  can  fall  from  your  lips,  in
 view  of  the  urgency  of  the  matter.

 MR.  DEPUTY-SPEAKER:  I  think
 I  have  said  that  much.

 SHRI  VASANT  SATHE:  The
 Cotton  Corporation  has  no  funds....
 (interruptions)

 MR.  DEPUTY-SPEAKER:  Shri
 Madhu  Dandavate  has  said  so.  You
 have  also  pointed  out  the  urgency
 and  the  seriousness  of  the  situation.
 Now  I  can  see  at  least  one  dozen
 members  on  both  sides  of  the  House
 getting  up  on  this.  Therefore,  this
 itself  45  an  earnest  of  the  serious-
 ness,....

 SHRI  VASANT  SATHE:  Now  the
 Minister  of  Parliamentary  Affairs  is
 here.  Will  you  allow  a  discussion?
 ....  (interruptions).

 MR,  DEPUTY-SPEAKER:  I  can-
 not  violate  the  rule.  I  have  accepted
 the  seriousness  of  the  thing.  I  have
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 mentioned  it.  I  have  also  said  that  it
 the  members  are  so  exercised  over
 this,  then  it  must  be  serigus  and,
 therefore,  it  deserves  a  discussion.
 But,  do  not  go  beyond  that.

 कभी  दल  सिमटे  (बांका)  :  मेरी  एक
 प्रार्थना  सुन  लीजिये  टेक्सटाइल  मिल्स  नेशनल-
 लाईजेशन  बिल  चर्चा  के  लिये  शा  रहा  है  oe  ,

 MR,  DEPUTY-SPEAKER:  Do  not
 have  a  discussion  on  this.

 [att  wa  लिमये  :  मैं  डिस्कशन  नहीं  कर

 रहा  हू,  बल्कि  सुझाव  दे  रहा  हू  कि  मंत्री  जी
 उस  समय  श्वा  के  समय  हाजिर  रहें  कौर
 बीच  में  हम  लोगो  के  द्वारा  काटन  के  बारे  में
 जो  बातें  की  जायेगीं  उनका  जबाव  दे  ।

 5.39  hrs.

 REPRESENTATION  OF  THE  PEO-
 PLE  (AMENDMENT)  BILL*

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  I  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Representation
 of  the  People  Act,  ‘1951,

 MR.  DEPUTY-SPEAKER:  Shri
 Atal  Bihari  Vajpayee  and  Shri  5.  M.
 Banerjee  to  oppose  the  introduction
 of  the  Bill.

 Shri  Atal  Bihari  Vajpayee—not
 here;  Shri  S.  M.  Banerjee.

 PROF,  MADHU  DANDAVATE
 (Rajapur):  Sir,  knowing  the  Busi-
 ness  Advisory  Committee’s  decision
 and  agenda,  as  Mr,  Limaye  said,  it  is
 probable  that  we  will  not  be  able  to
 find  time.  As  Mr,  Sathe  suggested,
 if  discussion  is  not  possible,  at  least
 a  Calling  Attention  should  be  ad.
 mitted...  (Interruptions).

 *Publisbed  in  Gazette  of  India  Extraordinary,  Part  II,  Section  2,  dated
 2lst  November,  1974,
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 MR,  DEPUTY-SPEAKER:  Noth-
 ing  more  will  go  on  record.  All  this
 will  not  go  on  record,

 (Interruptions)  **

 I  know  all  of  us  are  beaten  by
 some  bugs  at  one  time  or  another.
 But  I  never  knew  that  the  cotton  bug
 ‘was  so  strong  with  you!

 Shri  Banerjee.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr.  Deputy  Speaker,  Sir,  I  rise  to
 oppose  the  Representation  of  the
 People  (Amendment)  Bill....

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Mr.
 Patel,  will  you  allow  the  House  to  go
 on?  It  is  very  strange  that  you  get
 so  much  excited.  What  is  this?
 Kindly  cooperate.  Will  you  please
 allow  the  House  to  go  on?  The  busi-
 ness  before  the  House  is:  Mr.
 Gokhale  has  moved  for  leave  to  in-
 troduce  a  Bill  to  amend  the  Repre-
 sentation  of  the  People  Act,  and  Mr.
 Banerjee  is  on  his  legs  to  oppose  it.

 SHRI  8,  M.  BANERJEE:  Sir,  I
 rise  to  oppose  the  Representation  of
 the  People  (Amendment)  Bill  as  in-
 troduced  by  Shri  H.  R.  Gokhale,  and
 I  would  request  you  to  hear  me  and
 then  ask  Mr,  Gokhale  to  give  his  ex-
 planation  as  to  why  the  Ordinance
 was  issued,  why  this  Bill  is  being
 brought,  You  will  recall,  Sir,  on  the
 very  day  when  a  copy  of  the  Ordi-
 Nance  was  being  laid  on  the  Table  of
 the  House,  myself  and  othér  members
 of  this  Housé  belonging  practically
 to  all  the  Opposifion  parties  opposed
 it.  This  Bill  seeks  to  replace  the
 Ordinance.

 You  will  recall,  Sir,  this  was  done
 imimediately  after  the  judgment  of
 the  Supreme  Court  in  the  recent  case
 of  Kanwar  Lal  Gupta  vs.  A.  N.
 Chawla  where  the  Supreme  Court
 Wad  held  that  any  amount  spent  by
 the  political  parties  would  also  be

 **Not  recorded.
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 taken  into  account.  I  am  not  going
 into  the  merits  of  the  Supreme  Court
 judgment.  But,  immediately  after
 the  Supreme  Court  judgment,  the
 Ordinance  was  promulgated.

 Now  I  come  to  fhe  Bill,  This  is
 what  is  said  in  the  Statement  of
 Objects  and  Reasons:

 “However,  in  the  recent  case  of
 Kanwar  Lal  Gupta  vs,  A,  N.
 Chawla  and  others  (Civil  Appea}
 No.  549  of  972  decided  on  3rd
 October,  1974),  the  Supreme  Court
 has  interpreted  the  aforementioned
 expression  ‘incurred  or  authorized’
 as  including  within  its  scope  ex-
 penses  incurred  by  a  political  party
 or  other  person  referred  to  above.
 In  view  of  the  effect  which  such
 interpretation  might  have  parti-
 cularly  with  reference  to  the  can-
 didates  against  whom  election  peti-
 tions  are  pending,  it  “became  ur-
 gently  necessary  to  clarify  the
 intention  underiying  the  provisions
 contained  in  section  77  of  the  Re-
 presentation  of  the  People  Act,
 1951..."

 Certain  recommendations  of  the
 Chief  Election  Commissioner  were
 referred  to  a  Joint  Committee,  I  was
 a  member  of  that  Committee;  Mr.
 Vajpayee  and  many  others  were  also
 members  of  that.  For  months  to.
 gether  we  considered  those  sugges-
 tions,  how  the  election  expenses
 could  be  minimised  and  how  the  cor-
 rupt  practices  could  be  ended.  We
 had  submitted  a  report  after  delibe-
 rations  for  8  or  9  months,  and  we
 thought  that  that  report  would  also
 be  laid  on  the  Table  of  the  House.
 We  have  suggested  certain  changes
 by  which  the  election  expenses  could
 be  lessened  and  the  law  could  be
 simplified  further,  We  have  sug-
 gested  how  the  corrupt  practices
 could  be  eliminated.  But  I  am  sur-
 prised  that  that  has  not  seen  the  light
 of  the  day.  They  have  not  consi-
 dered  that  at  all,  But  immediately
 after  the  Supreme  Court's  judgment
 on  the  said  case,  to  cover  up  certain
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 (Shri  8.  M,  Banerjee]
 cases  which  are  pending  before  the
 election  tribunal  and*  High  Courts,
 the  Ordinance  was  promulgated.
 Rightly  or  wrongly,  an  impression
 has  gone  round  the  country  that  this
 has  been  done  to  protect  the  Prime
 Minister  against  whom  election  peti-
 tion  is  pending.  I  am  telling  you
 honestly,  Sir.  I  am  not  making  any
 exception.  It  has  gone  deep  into  the
 minds  of  the  millions  of  people  that
 this  is  simply  to  cover  that.  If  the
 Prime  Minister  had  done  anything
 which  may  be  considered  as  a  cor-
 Trupt  practice  or  if  any  Member
 among  us  against  whom  an  election
 petition  is  pending  has  done  anyth-
 ing  of  that  kind,  we  have  to  suffer
 for  it.  The  hon  Minister  hes  said
 openly  that  he  is  prepared  to  discuss
 the  entire  question  how  election  ex-
 penses  should  be  brought  down  with
 the  Opposition  members.  Then,  what
 was  the  necessity  for  bringing  this?
 I  am  only  opposing  this  because  this
 was  brought  with  an  ulterior  motive
 Tt  is  a  motivated  piece  of  legislation
 and  it  should  not  have  been  brought
 and  the  President  should  not  have
 used  his  discretion  in  favour  of  such
 a  legislation  and  it  is  immoral]  to
 accept  it.

 श्री  पटल  बिहारी  बाजपेयी  ग्वालियर  )
 उपाध्यक्ष  महोदय,  मैं  इस  विधेयक को  पेश

 करने  का  विरोध  करने  लिये  खड़ा  हुमा  हूं  ।
 मेरे  विरोध  का  प्राधार  संवैधानिक,  राजनैतिक
 शौर  नैतिक  है।  सरशार  ने  सर्वोच्च  न्यायलय

 द्वारा  दिये  गये  एक  महत्वपूर्ण  और  ऐतिहासिक
 फलिर्णय  को  ताक  पर  रखने के  लिये  अध्यादेश

 मि काल नेक  अधिकार  का  कुृश्पयोग  किया  है  ।

 सर्वोच्च  न्यायलय  नें  की  नया  कॉमन  नहीं
 बताया  है।  उसने  केबल  कानून  की  व्याख्या

 की  हैं  जपने  विजय  के  पक  में  उसमे  कुछ  पुराने
 उदाहरण  भी  दिये  हैं  ।  सरकार  को  उसे

 स्वीकार  कर  लेता  चाहिए  था  ।  लेकिन

 सरकार  सर्वोच्च  न्यायलय  की  मानहानि  करने

 पर  तुली  हुई  है
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 wet  विधेयक  के  पाते  औ  एक्सफमेंशस
 जोड़ा  जा  रहा  है,  कमर  यह  एम्सप्लेव्रेशन  |. अ
 जिस  इलाज  के  साथ  चह  एक्स प्ले नेशन  जुड़ा
 हुआ  है,  वह  इलाज  परस्पर  कान्ट्रॉडिक्टरी
 हो  सकते  हैं  ?  इलाज  में  कह  कहाँ  गया  है  :

 “Every  candidate  at  an  election
 shall,  either  by  himself  or  by  his
 election  agent,  keep  a  separate  and
 correct  account  of  ell  expenditure
 in  connection  with  the  election  in-
 curred  or  authorised  by  him  or  by
 his  election  agent  Between  the  date
 of  publication  of  the  notification
 calling  the  election  and  the  date  of
 declaration  of  the  result  thereof,
 both  dates  inclusive.”

 लेकिन  एक्सप्लोरेशन  को  जोड़ने  के  नामे  पर
 सरकार  नाजे  को  ही  समाप्त  करने  पर  तुली  हूं
 है।  कलाम  में  जो  कुछ  कहा  गया  है,  एक्स प्ले नेशन
 के  श्न्पंगत  उसको  विशद  किया  जा  समता  है,
 उसकी  व्याख्या  की  जा  सकती  है,  उसका
 स्पष्टीकरण  दिया  जा  सकता  है  1  सगर
 एक्स पले नेशन  मे  कोई  ऐसी  बात  नहीं  कही  जा
 सती  है,  जो  सम्बद्ध  अनाज  के  खिलाफ  हो  t

 अनाज  ''एक्मपेडिचर  इक  डे  आर  एथा-
 राज्य”  की  बात  कहती  है,  लेकिन  सरकार
 कहती  है  कि  इसका  मतलब  बहु  नहीं  है.  जो

 सुप्रीम  कोर्ट  ने  निकाला  है,  बल्कि  इसका
 मतलब  यह  है  कि  पार्टी  का  चुनाव  खर्चा  नही
 देखा  जायेगा।

 मुझे  दमा  भाती  है  विधि  मंत्री  पर  t  उन्होंने
 एक  बस  सम्मेलन  किया  और  कहते लगे  कि
 286  इलेक् लल  पेटीशन पड़े  हुवे  हैं  कौर  हंस  उस

 सब  को  बचानी  ह...  हैं।  ह ८16  उसने  प्रजाति
 मती  के  खिलाफ  इलैक्शन  वेहिकल  नहीं  है  ?

 अगर  उनका  कहना  है  कि  विरोधी  बसी  के

 मेम्बरों  के  खिलाफ  इलेक्शन  पेटीशन  हैं,  झकझोर

 हम  को  भी  बजाने  की  सरिता  ऋनावास
 उनमें  जाग्रत  ही  उठी  हैं,  तो  मेरा  निर्देशन  है
 कि  थे  ह्म  की  बचाने  को  चिता  से  करें
 ware  सुप्रीम  कोठे  उनका  चुनाव  रह  करती  हैं
 तो  करने  दीजिये  {
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 .  पक  प्राथमिक  anes:  हम  बाप  को
 बचाना  चाहते  हैं  ।

 शी  झील  बिहारी  बाजपेयी  मैं  यही

 कह  सकता  ह  कि  हमें  बचाने  बालो  से  परमात्मा
 हमें  बचाये  ।  ये  बचाने  वाले  बिगड़ेंगे  ।

 मेरा  कहता  है  कि  चाहे  किसी  के  खिलाफ
 सैक्शन  पेटी सत  पडा  हो,  कोई  चिन्ता  की
 जरूरत  नहीं  है  ।  सुप्रीम  कोर्ट  ने  ऐसा  फैसला
 दिया  है,  जिसकी  हम  पहले  से  माग  करने  रहें  है,
 जो  चुनावों  को  शुद्ध  रखने  के  लिये  भ्रावश्यक  है,
 जो  लोकतंत्र  की  रक्षा  के  लिये  जरूरी  है  ।

 चुनाव  पर  से  पूजी  का  प्रभाव  घटाना  होगा,
 और  इस  लिये  टियों  का  चुनाव  खर्च  भी
 जोडा  जाना  चाहिए  |  हम  तो  यहा  तक  कहने
 के  लिये  तैयार  है  कि  पाटियों  को  अपना  हिसाब
 देते  के  लिये  मजबूर  करना  चाहिए  और  उनके
 हिसाब  का  पठित  आडिट  होता  चाहिए  ।
 पाटिया  कहा  से  पैसा  लाती  है  शोर  चुनाव  मे
 कितना  खर्च  करती  है,  इसका  पूरा  विवरण
 सारे  देश  के  सामने  आना  चाहिए  t  सुप्रीम
 कोर्ट  का  निर्णय  इस  दिशा  में  एक  प्रगतिशील
 निर्णय  है,  मगर  यह  निर्णय  सरकार  को
 पसन्द  नही  है  कौर  उसने  यह  अध्यादेश  निकाल
 दिया  है।

 को  बसंत  साढे  |  (परकोटा)  :  उनको
 बकी  देर  से  हका है।

 भी  eet  सिहरो  eve:  देर से  सूझा,
 सबर  माझा  शुदा  इसलिये  ।  बाप  उसका
 ् ।  खोजिये  t

 थो  ede  साठे  :  सुप्रीम कोर्ट  लगातार
 प्रब्बौस  साल  तक  बहु  डिसिजन  ददा  रहा  है
 कि  पार्टी  का  वा  इसमें  नहीं  लगाया  जायेगा

 कौर  अब एक  दम  उस  डिसिजन  को  बदल
 किया  है  t

 aft  भ्रमण  बिहारी  बाजपेयी.  मेरे  मित्र,
 शी  साठे,  ने  प्  तीर्णा  तही  पढा  है।  सुप्रीम
 कोरे  ने  पूरे  उदा हर एंग  दे  कर  सिद्ध  क्रिया  है  कि
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 बहू  कोई  नई  बात  नहीं  कह  रहे  है,  अपितु
 पुरानी  बात  पर  ही  जोर  दे  रहे  हैं  1

 मेरा  निवेदन  है  कि  विधि  मंत्री  इस

 कानून  को  पेश  ने  करें,  इस  अध्यादेश  को  रह
 हो  जाने  दें  प्रौढ़  यदि  सब  की  सलाह  से  चुनाव
 कानून  में  बुनियादी  संशोधन  करने  है,  तो
 उसके  लिये  एक  बैठक  बुलायें  |  पारकर
 वह  भ्र ध्या देश  को  कानून  का  रूप  देने  के  लिये
 बैठक  बुलायेगे,  तो  प्रतिपक्ष  को  सोचना
 पडेंगी  कि  हम  उस  बैठक  में  भाग  ले  या  नहीं  t

 श्री  मधु  लिये  (वाला)  उपाध्यक्ष
 महोदय,  मैं  चाहता  है  कि  इस  विधेयक
 को  पेश  करने  की  जो  अनुमति  श्री  गोखले
 ने  मानी  है,  उस  पर  पूरी  बहस  इसी  समय  हो  t
 इस  सबंध  में  मेरा  जो  विरोध  है,  उसके  दो
 कारण  हैं।  जा  राजनैतिक  और  नैतिक  कारण

 है,  वे  तो  अलग  है,  लेकिन  मेरी  राय  में  श्री
 गोखले  जो  काम  करने  जा  रहें  है,  वह  संविधान
 के  खिलाफ  है

 मगर  कोई  विधेयक  सातवें  शिड्यूल
 की  एन्ट्रीज  या  बुनियादों  अधिकारों,  इन
 दोनों  के  विपरीत  है,  तो  क्‍या  इस
 सदन  को  इस  तरह  के  विधेयक  को  पास  कर; के
 का  अधिकार  है  ?  श्री  गोखले  कानून  के  बड़
 तड़ित  हैं,  ौर  बह  मानेंगे  कि जो  चीज  प्राइम-
 फैसो  मौलिक  अधिकारों  के  विरूद्ध  है, उसको

 बह  कानून  का  जामा  नहों  पहना  सकते  1

 भाटिया  13(2)  इस  प्रकार  है  :

 338  (2)  The  State  shall  not  make
 any  law  which  takes  away  or  abrid-
 ges  the  rights  conferred  by  this  past
 and  any  law  made  in  contravention
 of  this  clause  shall,  to  the  extent  of
 the  contravention,  be  void.

 “स्टेट”  की  परिभाषा  झा धि कल  1  में
 की  गई  है  उसमें  पार्लियामेट  जाती  है  ।
 मेरी  राय  मे  यह  कानून  संविधान  की  दफा
 3  के  खिलाफ  है  1
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 [aft  wa  लिये]
 दफा  4  इस  प्रकार  है  :

 14,  The  State  shall  not  deny  to  any
 person  equality  before  the  law  or  the
 equal  protection  of  the  laws  within
 the  territory  of  India.

 श्राप  पूछे  कि  इकबाल  प्रोफेशन  इलाज  का
 इसमे  क्या  सबंध  है  1  इसके  लिपे  मुझे  भ्रम
 को  उदाहरण  देना  पड़गा।  श्राप  जानते  है  कि

 इलाहाबाद  उच्च  न्यायलय  मे  श्री  राज  नाराज  ग
 बनाम  श्रीमति  इन्दिरा  गाधी  का  एक  पे  टशन'
 चल  रहा  हूँ  ।  मैं  कोई  सबजुडिस  वालो  बात

 नहीं  कह  रहा  हूं।  श्रीमती  इंदिरा  गाड़ी  ने  जो

 एफिडेविट  दिया  है,  जो  एक  एक्ससेसिबन
 पब्लिक  डाकुमेट  है,  er ee

 MR  DEPUTY-SPEAKER:  This  a
 specific  point.  This  is  an  affidavit  to
 the  court,  is  it  not?

 SHRI  MADHU  LIMAYE:  Yes.
 But  this  is  an  accessible  and  public
 document.

 .

 MR.  DEPUTY-SPEAKER:  But.
 this  is  under  adjudication,  at  the
 moment.

 SHRI  R.  R  SHARMA  (Banda):
 Affidavit  is  not  under  adjudication.

 SHRI  MADHU  LIMAYE:  Affida-
 vit  is  a  public  document,  it  is  accessi-
 ble  to  every  citizen  of  India,

 श्री  गोखले  बताए  कि  क्या  में

 एफीडेबिट  की  ठीक  परिभाषा  कर  रहा  हे।
 इसलिये  में  कैस  को  प्रेजुडिस  करते  वाली  बात

 'नहीं  बोलने  वाला  हु  ।  लेकिन  एफिडेविट  में

 क्या-क्या  इन्द्र  गाधी  ने  एडमिशन्स  किये  हैं

 यह  देखने  योग्य  है  ।

 श्री  स्योतिर्भेप  बसु  (डायमड  हार)
 36  जीपों  की  बात  बोलें  t

 करी  मधु  लिये  जीप  को  बाद  में  लेंगे  1

 -  व्यवधान)
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 wa  इन्होंने  जीए  कौ  बॉल  कही  है  वो
 जीप  की  बात  ही  पहले  ने  लीजिये

 भरी  बसंत  साठे  :  खान  ए  प्वाइंट  ग्राफ
 श्ाकेर । . ... ,  (श्यान)  .  oe  .

 MR,  DEPUTY-SPEAKER:  I  would
 like  to  be  assisted  by  the  Law  Min-
 ister.  Mr,  Madhu  Limaye  has  referred
 to  a  certain  affidavit  and  is  going  to
 read  it.

 eft  मधु  लिये  :  ल ॑जिस् ले शन  में  सबजुडिस
 का  सवाल  प्राता  ही  नहों  t  लैजिस्लेशन  जिस
 के  लिये  लाया  गया  है  उसमें  यह  भी  मामला

 सबजुडिस  था।  80  मामले  सबजूडिस  थे  1

 MR,  DEPUTY-SPEAKER:  Why
 don’t  you  allow  me  to  seek  his  clar-
 fication?

 SHRI  MADHU  LIMAYE:  I  am
 enunciating  a  principle.

 MR.  DEPUTY-SPEAKER:  I  would
 like  to  be  clear  whether  it  will  be
 treated  as  subjudice  in  view  of  the
 fact  that  the  case  ३9  pending  before
 the  court.

 SHRI  H.  R.  GOKHALE:  Sir,  r
 would  humbly  submit  that  I  do  not
 know  which  affidavit  the  hon,  Mem.
 ber  is  referring  to.  But  from  what
 he  has  mentioned  he  is  referring  to
 some  of  the  statements  made  by  the
 Prime  Minister  in  her  affidavit  which
 has  been  filed  in  the  Allahabad  High
 Court  in  a  petition  challenging  her
 election.  Now,  a  certain  statement  of
 facts  is  made  and  they  are  under
 adjudication,  7६  is  for  the  court  to
 consider  whether  that  affidavit  should
 be  accepted  or  not.  What  is  the
 truth  has  to  be  ascertained  by  the
 court,  To  the  extent  this  matter  is
 under  adjudication  any  discussion  on
 facts  etated  on  court  of  law  or  hav-
 ing  come  in  the  court  of  law  would
 be  a  matter  under  sub-judice.
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 oft  मंच  लिमिंवि :  i80  केसेज  चंद  रहे  हैं
 इसके  बारे  में  जो  सबजूडिस  हैँ,  उसके  ऊपर

 लैजिस्लेशन  लायेंगे  करो.  में  सबजुडित  केस

 का  उल्लेख  नहीं  कर  सकता  ?  क्या  बात

 कर  रहे  हूँ  प्राय  ?  80  जो  केसेज  सबजूडिस
 हैं  उन्हीं  पुर  तो  यह  लेजिस्लेशन  आप  लाये  हैं  ।

 MR.  DEPUTY-SPEAKER:  The
 point  here  is  whether  discussion  or
 reference  to  this  particular  affidavit
 that  Mr.  Madhu  Limaye  has  referred
 to  and  has  just  begun  to  read  is  sub-
 judice  or  not.  That  is  the  point.
 Before  we  go  further  I  have  sought
 the  assistance  of  Law  Minister.  He
 has  made  a  certain  submission.  I  am
 to  be  satisfied  whether  it  is  sub-judice
 or  not.

 SHRI  प्त  R.  GOKHALE:  I  have
 never  said  the  legislation  is  to  be
 regarded  88  sub-judice.  I  have  only
 said  the  particular  case  is..  (Inter-
 ruptions).

 MR.  DEPUTY-SPEAKER:  I  shall
 allow  you.  I  shall  allow  everybody.
 Kindly  sit  down,  Don't  be  impatient.
 But,  I  would  like  this  point  to  be  de-
 cided  by  me  whether  this  particular
 affidavit  is  sub-judire  or  not.  Let  us
 be  clear  that  it  is  not  that  the  legis-
 lation  is  sub-judice.  He  has  never

 said  it.  I  want  to  be  satisfied  only  on
 this  whether  a  reference  to  this  affi-
 davit  which  is  pending  before  the
 court  is  sub-judice  or  not,  If  you
 want  to  make  a  submission  on  this,
 I  am  prepated  to  hear.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Sit,  affidavit  is  nothing
 but  evidence  given  in  writing.
 There  are  two  types  of  evidence—one
 is  otal  and  the  other  48  written.  A

 nothing  but  an  evidetee  iven  in
 writing.  Therefore,  the  evidence

 given  by  6  petebn  or  a  statement

 mate  #  person  can  never  be  the

 what  ‘nadie  et  मी  M@xpate,  It  is  in

 २8659  TS—!
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 connection  with  the  dispute  that
 sé6me  statement  is  made  which  is
 either  in  the  form  of  an  affidavit  or
 an  oral  statement.  The  metter  is
 with  regard  to  the  merits  of  the  elec-
 tion  as  to  -whether™  the  election
 should  be  set  aside  or  not,  That  is
 sub-judice.  That  is  my  submission.

 So  far  as  the  present  Bill  8  con.
 cerned,  this  measure  is  introduced  to
 be  applied  in  respect  of  pending  elec-
 tion  petitions.  Therefore,  these  are
 pending  matters.  The  object  of  the
 Bill  is  supposedly  for  justifying  the
 issue  of  ordinance  to  be  made  appli-
 cable  to  all  pending  matters.  But,
 this  is  done  in  a  shameless  manner.

 So  far  as  legislation  is  concerned.
 what  we  are  consfdering  is  this.
 Whether  the  Bill  at  this  stage  should
 be  allowetl  to  be  introduced  or  not.
 The  rule  of  sub-judice  cannot  stand
 in  the  way  of  a  legislation.  Certain-
 ly,  we  can  discuss  this  legislation
 which  is  being  brought  before  the
 House.  What  is  the  good  of  dis.
 cussing  the  Bill  if  the  rule  of  sub-
 judice  stauds  in  the  way  of  discussing
 the  pending  election  petitions?

 MR.  DEPUTY-SPEAKER:  We  are
 not  discussing  the  Bill.

 SHRI  MADHU  LIMAYE:  We
 have  a  motion  before  us.

 MR.,  DEPUTY-SPEAKER:  Let  us
 be  elear.  shalf  Héar  you,  We  are
 not  diseussing  the  Bill.

 SHRI  MADHU  LIMAYE:  We  are
 discussing  introduction  of  the  Bill.

 MR.  DEPUTY-SPEAKER:  The
 point  is:  whether  the  Bill  should  be
 introduced  or  not.

 SHRI  SOMNATH  CHATTERJEE:
 It  is  a  fraud  on  the  Constitution.

 aft  झील  विहारों  बशाजपेदो  :  उपाध्यक्ष

 महोदय,  प्रभी  वह  इंद्रोडपूस कर  रहे  हैं।  उस

 पर  बहस  हो  रहीं  है।  फिर  बहू  कूदेंगे कि  इस
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 [of  भ्र टल  बिहारी  वाजपेयी]
 बिल  को  कंसीलर  किया  जाय  सब  इस  पर

 बहस  होगी  ।  दीनों  बहसे  हैं  ।  अगर  शाप
 का  कहना  है  कि  इस  समय  डिस्कशन  नही  कर

 रहें  है  इसलिये  यह  मामला  नही  उठ  सकता
 तो  क्या  शब  हम  डिस्कशन  कर  रहें  होंगे
 तब  उठा  सकते  है  ?  मगर  तब  उठा  सकते  हैं
 तो  क्या  तब  यह  सब जू किस  वाली  बात  श्र  लाई

 होग।  ?  अगर  प्रधान  मंत्री  एफिडेविट  से

 यह  कहती  है  कि  उनके  चू  नाव  में  36  जिसे
 चली  (व्यवधान )  .  .  .

 MR.  DEPUTY-SPEAKER:  Please
 do  not  refer  to  it’  before  I  give  my
 ruling  on  it.

 श्री  टल  बिहारी  बाजपेयी  :  मे  सफर

 नही  कर  रहा  हू  ।  में  यह  कहता  हू'  कि  प्यार

 वह  कहती  है  कि  चनके  चुनाव  में  जा  जिसे

 चली  उसका  खर्चा  पार्टी  ने  दिया  तो  इसमें

 सब-जुडी़  क्‍या  है  ?  प्रधान  मंत्री  जो  कोर्ट

 मे  कहती  है  और  जब  उसको  यहा  काद्रैडक्टि
 नही  करना  चाहत।  ता  क्‍या  हम  उसे  उद्धृत
 नही  कर  सकते  और  यदि  सब-जुडी़  मामले
 पर  यहां  विचार  नही  हो  सकता  हे  त।  इस  सारे
 विधेयक  पर  विचार  #4  हो  सकता  है  ?

 जो  विधेयक  सब-जुडी़  पेटीशनस  को  लेकर
 लाया  गया  ?  इसलिये  मेरा  निवेदन  2  कि
 जो  भी  मामले  उन  एलेक्शन  पे  शन  से  जुड़े
 हुये  है  उनको  हमे  यहा  रखने  की  इजाजत

 होनी  चाहिए  ।

 SHRI  MADHU  LIMAYE:  Sub-
 yudice  rule  does  not  apply  to  the
 legislation.  That  is  the  Parliamen-
 tary  Practice.

 MR,  DEPUTY-SPEAKER:  I  see
 your  point.

 SHRI  PILOO  MODY  (GODHRA):
 Mr,  Deputy-Speaker,  Sir,  if  you  take
 legal  advice  from  the  Law  Minister,
 you  will  end  up  in  a  jam;  it  will  not
 be  a  legal  advice  but  it  will  be  com-
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 mongense.  What  are  we  discussing?
 The  same  document  was  read  out
 not  once  but  three  times  already  in
 the  House.

 The  third  point  is  what  is  sub-
 judice  and  what  is  not.  Shrimati
 Gandhi  has  made  a  swofn  statement.
 We  are  not  challenging  that  state-
 ment.  We  accept  it  as  truth,  unless
 they  want  to  maintain  that  she  has
 lied.  Therefore.  if  we  were  to  dis-
 pute  what  she  has  herself  said  that
 this  is  not  what  happened  but  such
 and  such  thing  has  happened,  then
 you  can  say  that  this  is  still  to  be
 decided,  according  to  what  the  Law
 Minister  has  said.  But  we  are  not
 saying  anything  of  that  kind:  we  are
 only  quoting  what  she  has  herself
 admitted  and  trying  to  prove  that
 how  the  Ordinance  and  ithe  Bill
 sought  to  be  introduced  will  be
 affected  by  her  own  admission  and
 she  will  be  saved  on  the  basis  of  her
 own  admission  if  this  Ordinance  and
 Bull  is  passed.  This  is  the  simple
 logic  of  it.

 SHRI  S.  M.  BANERJEE:  If  I  read
 the  statement  of  objects  and  reasons,
 I  find  that  this  has  been  brought  to
 cover  the  cases  of  election  petitions.
 Tt  clearly  refers  to  pending  election
 petitions  It  refers  to  ‘candidates
 against  whom  election  petitions  are
 pending’,  I  am  told  there  are  272
 cases  pending.

 SHRI  JYOTIRMOY  BOSU:  ‘188,

 SHRI  S,  M.  BANERJEE:  88  in-
 cluding  the  Prime  Minister's  case.
 If  the  contention  of  the  hon.  Law
 Minister  is  that  once  she  makes  an
 affidavit  or  gives  evidence  before  the
 courts,  it  becomes  aub-judice,  then
 my  question  is  whether  this  Bill
 which  wants  to  cover  all  the  election
 petitions  numbering  about  488  or  200
 can  be  proceded  with?  Since  theve
 cases  are  also  sud-judice,  how  can
 that  be  discussed?  You  cannot  have
 two  standards,  one  for  the  Prime
 Minister  and  another  ‘for  the  others.
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 MR,  DEPUTY-SPEAKER:  There
 is  no  question  of  two  standards,

 SHRI  S.  M.  BANERJEE:  I  am  not
 supporting  her;  we  are  sometimes
 accused  that  we  are  supporting  her.
 The  question  is  that  in  the  affidavit
 tthere  is  reference  to  35  jeeps...

 MR,  DEPUTY-SPEAKER:  Please
 ‘do  not  refe?  to  it  before  I  give  my
 ruling.

 SHRI  S.  M.  BANERJEE:  If  that
 ‘question  is  sub-judice,  then  all  the
 other  pending  cases  are  sub-judice
 and  we  cannot  bring  this  legislation
 here,  Otherwise,  we  have  every
 right  to  discuss  it.

 SBRI  VIKRAM  MAHAJAN  (KAN-
 ‘'GRA):  At  the  introduction  stage  of

 a  Bill,  the  only  point  on  which  it
 van  be  challenged  8  its  constitu-
 tionality.

 SHRI  MADHU  LIMAYE:  That  was
 what  I  was  going  to  say,

 SHRI  VIKRAM  MAHAJAN:  Whe-
 ther  this  House  is  competent  to  legis-
 late  on  this  or  not.  This  is  the  first
 point.  None  of  the  hon,  members
 has  touched  the  constitutional  as-
 pect  whether  the  Government  has  the
 right  to  introduce  the  Bill,  Secondly,
 while  discussifig  a  “Bill,  there  are  two
 basic  principes  which  have  to  be
 observed,  particularly  rule  352  which
 says....

 SHRI  8,  M.  BANERJEE:  That  has
 been  amended.

 MR.  DEPUTY-SPEAKER:  You
 have  to  remember  that  he  has  now  a
 new  role  as  a  whip  of  the  party.

 SHRI  PILOO  MODY:  It  has  not
 changed  him  at  all.

 SHRI  VIKRAM  MAHAJAN:  Rule
 352  says:  that  no  discussion  shall
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 take  place  on  a  matter  of  fact  re-
 garding  which  a judicial  decision  is
 pending.  That  is,  no  reference  will
 be  made  to  a  matter  of  fact  on
 which  a  judicial  decision  is  pending.

 The  question  of  how  many  jeeps
 have  been  used  etc.  is  a  question  of
 fact  on  which  a  judicial  decision  is
 pending.  Therefore,  this  cannot  be
 discussed  in  the  House.

 MR,  DEPUTY-SPEAKER:  Before
 I  cali  Shri  Madhu  Limaye,  let  me
 clear  the  docks.  This  is  not  a  ruling;
 I  am  only  referring  to  certain  things
 so  that  there  may  not  be  more  con-
 fusion  with  reference to  what  Shri
 Mahajan  has  said,  A  little  while  ago,
 when  this  was  discussed,  I  had  occa-
 sion  to  say  that  they  got  the  wrong
 end  of  the  stick.  And  Mr.  Mahajan,
 I  think,  has  caught  the  wrong  cnd  of
 the  whip.  He  started  by  saying  that
 objection  to  the  introduction  of  the
 Bill  can  be  taKen  only  on  the  grounds
 of  constitutionality,  which  is  not  in
 the  rules.  If  he  reads  the  rules  very
 clearly,—

 SHRI  PILOO  MODY:  Which  he
 cannot.

 MR.  DEPUTY-SPKEAKER:—he  will
 see  that  opposition  can  be  taken  on
 any  ground,  but  when  “opposition  is
 taken  on  grounds  of  legislative  in-
 competence,  then  there  may  be  a  full
 discussion,  I  hope  he  will  bear  this
 in  mind,  Otherwise,  :f  he  wields  the
 wrong  end  of  the  whp—(Interrup-
 tions)  —~if  he  always  wields  the  wrong
 end  of  the  whip,  then,  I  do  not  know
 what  to  say!

 SHRI  VIKRAM  MAHAJAN:  That
 is  the  relevant  rule.  Kindly  refer  to
 rule  72,  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 order,  For  the  benefit  of  Mr.
 Mahajan,  let  me  readout  that  rule
 which  he  wants  me  té-refer  to.

 This  is  rule  72;  it  says:

 “If  a  motion  for  leave  to  introe
 duce  a  Bill  is  opposed,  the  Speaker,
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 [Mr,  Deputy  Speaker]
 after  permitting,  if  he  thinks  fit,  a
 brief  explanatory  statement  from
 the  member  who  moves  ahd  from
 the  member  who  opposes  the  mo-
 tion,  may  without  further  debate,
 put  the  question;”

 There  is  no  question  of  constitu-
 tionality

 Then  jn  the  proviso,  it  8895:

 “Provided  that  where  a  motion
 ls  Opposed  on  the  ground  that  the
 Bull  inithates  legislation  outside  the
 lagislative  competence  of  the  House,
 the  Speaker  may  permit  a  full  dis-
 cusssion  therevn”

 Do  you  accept  it?”

 SHRI  MADHU  LIMAYE,  I  am
 standing  on  the  proviso

 MR  DEPUTY-SPEAKER  Then,
 another  confusion  should  not  be  there
 If  it  is  a  question  which  attract  rule
 352,  then  that  rule  does  not  apply
 here  at  the  moment,  because  I  am  seiz-
 ed  of  the  question  whether  this  Bill
 relates  to  the  particular  aspect,  not  to
 legislation  all  other  pending  cases  but
 to  this  particular  aspect  of  it,  whether
 it  35  sub  jtdice  or  not,  as  the  Law
 Minister  has  submitted  That  is  what
 I  have  got  to  say

 SHRI  MADHU  LIMAYE:  As  appli-
 cable  to  the  Bill.

 उपाध्यक्ष  महोदय,  यह  विधेयक  किस  चीज

 के  बारे  में  है  ?  उन्होंने  खुद  कहा  हैँ  कि  i80

 चुनाव  यात्रिकायोें  (एलेक्शन  पेटीशन)  इस

 वक्त  न्यायालयों  के  सामने  यहीं  हुई  हैं  -  उन

 मैं  श्रीमती  इन्दिरा  गांधी  के  खिलाफ  भी  एक

 पेटीशन  है,  इस  बात  को  ये  काट  नही  सकते

 प्रौढ़  इन  80  पेटीशन  के  बारे  में  इंस  विधेयक

 को  लेकर  भागे  हैं  ।

 उपाध्यक्ष  महोदय,  में  शकर  कौर  कौल

 की  किताब  कौर  मेज  पार्लियामेंटरी  प्रैक्टिस

 *  हें  हुछ  शश  पढ़  कर  सुनहा  हूं--

 “Matters  pending  judicial  deti-
 sions:  matter  awaiting  aijudication
 of  a  court  of  law  should  not  be
 brought  fotwatd  in  debate  extept  by
 means  of  a  Bill.”

 इस  में  बिल  का  अपवाद  किया  पी  हूँ  ।

 यह  मेंने  मेज  शालिप,मेंटरी  प्रभाकर  के  वें

 एडीशन  के  पेज  416  से  पढ़  कर  सुनाया  है
 अब  शक धर  कौर  कील  की  किताब  को  लीजिये-

 इसमे  थोड़ा  विस्तृत हूँ  पृष्ठ--900  से  उक्त
 कर  रहा  हु--

 “The  rule  of  sub  judice  cannot
 stand  in  the  way  of  legyslation,  If
 the  rue  of  sub  judice  were  to  be
 made  applicable  to  legislation,  at
 would  not  only  make  Legislatures
 subordinate  to  the  courts  im  that
 matter  but  would  make  enactments
 impossible  because  numerous  cases
 concerning  a  large  number  of
 statutes  await  at  all  times
 adjudication’  in  one  court  on  the

 other  Parliament’s  main  func-
 tion  to  make  laws  will  thus  come
 to  a  standstill  This  is  neither
 sanctioned  by  the  Constitution  nor
 justified  on  merits  Legislatures
 being  supreme  and  sovereign  in
 the  matter  of  making  Iaws  there
 AS  no  bar  oh  their  work  in  the
 field  of  legislation  The  members,
 however,  refrain  from  referring
 to  the  facts  of  a  case  pending  be-
 fore  a  court,  when  a  Bill  is  under
 discussion  in  the  Heuse”

 MR  DEPUTY-SPEAKER:  It  is
 clear.

 SHRI  H  R,  GOKHALE:  I  have
 not  disputed  that  position.

 भी  चु  लिखने  :  उपाध्यक्ष  महोदय,

 यह  बिल  ब्रा टिकल  !  4  को  बोसे  बायलेट करता करता
 है,  यह  इस्टेल्लि|शं करते  के  लिये

 में  फैक्ट्स

 दे  रहा  हूं-मेरा  भौर  कोई  मतलब  नहीं  हूँ
 ।

 प्रा टिकल  .4  को  यह  बिल  केसे  बॉयनेट

 करता  हूँ  यह  में  साबित  कहां गों  |  मगर  इसके

 बाहर  जाऊ  तो  जाएं  मुझे  ही किये1  उपाध्यक्ष
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 सह्ोइय,  शप  हि  दबें  कि  जो  विधेयक  है
 खाकी  मुल्य  बात  क्‍या  है|  मूल  सेक्शन
 दस  प्रकार  है  जित  का  एक  जुमला  माननीय
 'वाजपेयी  ज॑ने  पढ़ा  :

 “Every  candidate  at  an  election
 shall  either  by  himself  or  by  the
 election  egent  keep  separate  and

 ‘eorrect  account  of  all  expenditure
 in  connection  with  an  election  in-
 curred  or  authorised  by  him  or  by
 his  election  agent.”

 मान  लीजिये  उत्तर  बम्बई में  एक  कमेटी  बनती

 है  इनकी  रजामन्दी  से,  इनके  कहने  से  कि  एच  ०

 आर०  गोखले  फोर  लोक  मा  सिटिज़न्ज़
 कमेटी  |  या  वह  दत्त  के  अध्यक्ष  दें,  या  उसमे

 हिस्सेदारी  करते  हैं  प्रौढ़  सारा  खर्चा  इनकी
 सम्पत्ति  से  होता  हैं,  कौर  भ्रमर  केस  के  दौरान
 इनका  विरोधी  यह  साबित  कर  सकता  हूँ  कि

 यह  जो  खबर!  हैं  समिति  की  और  से  यह  इनके
 द्वारा  प्रयोराइज्ड  किया  गया  है।  आपने
 किन  किन  को  छोड़ा  है  ?  पार्टी,  बडी,  असो-
 सियेन,  व्यक्ति  ।  सवाल  पार्टी  ने  खर्चा
 किया,  बॉडी  ने,  इंडिविजुअल  ने  या  एसोसियेशन
 ने  किया  यह  नहीं  हूँ  ?

 whether  that  expenditure  was  autho-
 rised  by  the  candidate  or  his  election

 MR.  DEPUTY-SPEAKER:  You  are
 going  into  the  merits  of  the  Bill.

 ft  wa  लिये  में  इस  बात  को  रख

 रहा  हूं  कि  इसमें  बुनियादी  बात  है  कि  क्‍या
 कॉहीडेंट  ते  अवोराइजड  किया  है  ?

 SHRI  VASANTH  SATHE:  Yet  he
 has  not  come  to  the  point;  no  article
 44  is  involved.

 ait  द  लिमये  :  ग्रह  बताने  के  जरूरत

 है।  उसी  खर्चे  को  पकड़ना  जो  बाप  के  द्वारा

 अयोराइजड  किया  गया  है  a  प्रधान  मंत्री

 इस  सरकार  की  महमूद  हैं,  इस  सरकार  का  जो

 अर  होता  है  बहे  उसकी  भ्र यो रिटी  से  होता  है  |
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 उनकी  इच्छा  के  विरूद्ध  नहीं  हो  सकता  ।
 तो  कमर  जीपों,  मोटरों  ईलीकोप्टर  शादी
 पर  चुनाव  के  दौरान  खर्चा  किया  जाता  है  तो
 आप  कहेंगे  कि  उनकी  रजा  मन्दी  से  नहीं  हुआ  1
 रायबरेली  जिला  कांग्रेस  कमेटी  के  तहत  उस
 समय  कितने  चुनाव  क्षेत्र  थे  ?  असेम्बली  का

 नहीं  था,  केवल  प्रधान  मंत्री  का  ही  क्षेत्र  था  ।
 तो  रायबरेली  की  कांग्रेस  कमेटी  के  द्वारा  जो  भी
 खर्चा  किया  जाता  है.  .

 MR.  DEPUTY-SPEAKER:  We  are
 going  into  particular  constituencies.
 (Interruptions)  we  are  concerned
 with  the  introducion.  You  are  en-
 tering  into  a  discussion.

 st  मु  लिखने  :  7  जैव  ताकता  पर  बोल

 रहा  हूं  अटल  जी  के  लिये  सरकार  मोटर

 गाड़ी  का  इतजाम  कहा  से  करेगी,  हेलीकॉप्टर
 को  कहां  से  करेंगी  ?

 MR.  DEPUTY-SPEAKER:  Will
 you  please  conclude  now?

 SURI  MADHU  LIMAYE:  A  full
 discussion  has  to  be  allowed.

 कास्टीट्रयूशनेलिटी  का  सवाल  हैँ  कि  यह
 बिल  पास  हो  जाएगा  तो  प्रधान  मनी  के  लिये
 अलग  कानून  बनेगा,  शर  मधु  लिमये  या

 वाजपेयी  जी  के  लिये  अलग  कानून  बनेगा  |

 MR.  DEPUTY-SPEAKER:  I  am
 only  guiding  the  discussion;  I  am  not
 giving  my  ruling  Mr.  Limaye’s  case
 ISe

 SHRI  MADHU  LIMAYE:  I  have
 not  concluded;  do  not  rush  to  con-
 clusions,

 MR.  DEPUTY-SPEAKER:  I  am  not
 concluding;  I  am  not  giving  my
 ruling  I  am  only  trying  to  regulate
 and  guide  the  proceedings.  What  1
 urderstand  from  your  statement  80
 far  is  that  you  are  objecting  to  this
 Bill  on  the  ground  of  constitutignal-
 ity.  But  that  is  something  different
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 [  Mr,  Deputy  Speaker]
 trom  the  legislative  competence  of
 this  House,  I  am  only  concerned
 whether  you  object  to  thig  Bil]  on
 the  ground  that  it  is  outside  the
 legislative  competence  of  the  House?
 Is  that  your  case?

 SHRI  MADHU  LIMAYE:  Yes.

 मैने  शुरू  में  ही  कहा  भाप  ने  सुना  नही  t

 यह  पालियामेट  फंडामेंटल  राइट्स  के  खिलाफ

 कानून  नहीं  बना  सकती  ।  आप  अधिक  से

 अधिक  खर्चा  परमिट  कर  सकते  है।  यहा  तो

 रूलिंग  हो  चुकी  है  ।

 SHRI  VASANT  SATHE:  The  sim-
 ple  puint  is  of  legislative  competence
 Presume  for  a  moment  that  we  pass
 a  legislation  which  is  unconstitu-
 t.onal  and  violates  even  tundamental
 riphts,  it  is  liable  to  be  challenged
 ७०१०७  the  Supreme  Court  and  struck
 cuyn  Nothing  more  can  happen
 You  may  question  the  propriety,  but
 can  you  question  the  competence  of
 thas  House?  So,  Mr.  Limaye  must
 restrict  himself  to  the  short  point  of
 icgislative  competence,  If  he  satis-
 fics  you  on  this  point,  we  are  willing
 t>  listen  to  him.  Otherwise,  it  will
 be  going  off  the  track  if  he  speaks
 only  on  the  question  of  unconstitu-
 tionality.

 MR,  DEPUTY-SPEAKER:  Let  us
 understand  the  issues.  I  am  framing
 the  issues.

 SHRI  MADHU  LIMAYE:  Let  me
 frame  my  own  issues,

 MR.  DEPUTY-SPEAKER:  Let  me

 try  to  understand  what  yOu  are  try-
 ing  to  say.  I  am  not  a  stone  or
 wood  sitting  here.  When  you  argue
 something,  you  expect  me  to  follow

 you  and  I  am  following  you  closely.
 Wherever  ]  come  to  a  point  where  I

 do  not  quite  understand,  it  is  my

 right  to  ity  to  elicit  from  you  what

 you  are  saying.  This  is  what  I  am

 doing,  You  are  trying  to  formulate
 that  this  Bill  is  outside  our  legisla-
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 tive  competence  and  therefore,  there
 shotid  be  a  full-fiedged  discussion.
 Now  ,who  will  decide  whether  there
 is  a  prima  facie  case  for  a  discussion?
 3  will  have  to  decidé.  Even  in  your
 letter  you  have  not  mentioned  this
 as  a  ground.

 SHRI  MADHU  LIMAYE:  I  am  not
 bound  to  mention  it.  Even  giving
 notice  is  not  required  and  I  can  just
 stand  up  ond  oppose  it.  But  you
 have  created  a  precedent  and  s0  I
 gave  notice.

 MR.  DEPUTY-SPEAKER:  I  am  not
 questioning  your  right.  If  you  had
 given  that  ground,  the  Speaker  or  I
 could  have  considered  it  in  advance
 ond  decided  whether  there  is  a  case
 for  that.  Now  in  the  course  ef  your
 submission  you  say  that  it  is  outside
 the  legislative  competence,  and  I  am
 to  be  satisfied  of  that  before  I  decide
 whether  it  ts  outside  the  scope  or  not.

 SHRI]  MADHU  LIMAYE:  That  is
 what  I  was  saying.

 लेजिस्लेटिव  कम्पीटेस  की  कही  व्याख्या
 की  गई  है  ?  मेरी  राय  में  प्यार  बह  लिस्ट
 को  वायलेट  करता  है,  फंडामेंटल  राइटस  को
 वायोनेट  करता  है  या  किसी  कांस्टीट्यूशनल
 प्रोविजन  को  वायोलेट  करता  है  t

 then  it  is  outside  our  legislative  com-
 petence,

 इसमें  दो  चीजों  में  फर्क  करना  है।  में
 झपकी  रूलिंग  नहीं  माग  रहा  हू  ।

 I  am  giving  my  opinion,  common
 sense.  What  is  competence?  Are
 you  competent  to  legislate  against
 fundamental  right?

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  what  the  courts  will  do.  I  can-
 not  anticipate  that.

 att  मधु  लिमये  :  वह  तो  होता  ही  नहीं  है।
 हजार  बार  फैसला  हुमा  है  कि  स्पीकर  फैसला
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 नहीं  करेगा  ।  केवल  भाप  हमें  मौका  देते  हैं
 झपने  विचार  रखने  का,  उससे  अधिक  हम
 कुछ  नही  मांगते  है  t

 whether  you  consider  this  constitu-
 tional  or  unconstitutional.

 इसलिये  मैं  कह  रहा  था  कि  अगर  बाहर,
 परसज,  इंडिविजुअल,  पार्टी,  इनाकका  खर्चा
 बाप  इस  डेफिनीशन  से  स्पष्टीकरण  के  द्वारा
 प्रापर  लैजिस्लेशन  नही  स्पष्टीकरण  के  द्वारा

 हटाना  चाहते  हैं  तो  ये  जो  मिनिस्टर  लोग  हैं,
 प्राइम  मिनिस्टर  है  या  जो  सत्ताधारी  लोग  है
 इनके  भ्र धि कारों  में  जोर  हमारे  अधिकरों
 में  फके  16  जायगा  क्‍योंकि  जो  सुविधायें  इन
 को  मिलेगी  हमें  कभी  रहो  मिल  सकती  है  ।

 इसलिये  अगर  यह  में  एस्टैवलिण  करे  कि
 XYZ  expenditure  was  authorised

 by  the  Prime  Minister  or  any  other
 Minister

 ता  सुप्रीम  कोर्ट  के  पुराने  निर्णयों  के  अनुसार,
 नये  नहों,  यह  इलैक्शन  एक्सपेंडिचर  में  माना
 जाता  है।  लेकिन  अरब  श्री  गोयल  साहब॑  इस
 विधेयक  के  द्वारा  फर्क  करना  चाहते  हैं  कौर
 इस  तरह  की बोगस  बडी  एसोभियेशंज
 वगैरह  भी  यह  करेगा,  उनका  द्वारा  सारा
 खर्चा  चलायेगा  तो  हम  लोग  कही  के

 नहीं  रहेगे  ।  इसमें  कोई  इक्वेलिटी
 बिहार  ला  नही  होगी  t  गरीब  पार्टी  के  लिये,
 गरीब  उम्मीदवार  के  लिये  कब  कोई  भविष्य

 नही  है  ।  आईंदा  पार्लीमैंट  में  इसी  तरह  के

 इनके  लोग  भरे  जायेगे  इतना  ही  मुझे  बजे
 करना  है।

 SHRI  8.  M,  BANERJEE;  Kindly
 gee  the  Explanation  in  this  Bull.  It
 says:

 ‘Provided  that  nothing  contained
 in  this  Explanation  shall  affect—

 (a)  any  judgment,  order  or  deci-
 sion  of  the  Supreme  Court
 whereby  the  election  of  a
 candidate  to  the  House  of
 the  Peopie  or  to  the  Legis-
 lative  Assembly  of  a  State
 has  been  declared  void....”
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 That  expression  is  used  here.  Now
 kindly  see  article  37  with  the  head-
 ing  “Review  of  judgments  or  orders
 by  the  Supreme  Court”’—

 “Subject  to  the  provisions  of  any
 law  made  by  Parliament  or  any
 rules  made  under  article  145,  the
 Supreme  Court  shal!  have  power  to
 review  ary  judgment  pronounced
 or  order  made  by  it.”

 After  this  Pill  is  passed,  supposing
 the  Supreme  Court  has  given  a  judg-
 ment  against  me,  I  shall  not  have  the
 right  to  go  before  the  court  for  re-
 view  I  want  to  draw  the  attention
 of  the  Law  Minister  to  this  and  rc-
 quest  him  to  reply  to  this,

 श्री  जनेश्वर  मिश्र  (इलाहाबाद)  :  एक
 तरह  से  हमारे  देश  में  चर्चा  है  इसकी  ।  सत्ता-
 & क  दल  के  लोग  बार  बार  गुस्सा  करते  है  शौर
 यह  कहना  चाहते  है  कि  कोई  ऐसी  चर्चा  नही  है  '
 लेकिन  यह  बात  नही  है  हकीकत  में  जानते

 है  कि  सारे  देश  में  इसकी  चर्चा  है  कि  यह  बिल
 महज  इसलिये  पेश  होने  जा  रहा  है  सदन  में
 क्योकि  प्रधान  मंत्री  को  सुरक्षित  करना  हैं,
 उन  कुर्मी  जाने  वाली  थी,  सर्वोच्च  न्यायालय
 का  जो  फैसला  था  उस  फैसले  को  नजीर  करके
 अगर  इलाहाबाद  हाई  कोर्ट  म ेभज  दियाजाता

 है  तो  बहुत  बढ़िया  गल  खिल  जाता  ।  श्रीमती
 गांधी  शब  तक  यहां  से  चली  गई  होती  ।  पहले
 तो  इन्होंने  राष्ट्रपति  से  ग्र ध्या देश  जारी  कर-
 वाया,  उनकी  इजाजत  इसके  लिये  ली  और
 अब  गोखले  साहब  उसके  स्थान  पर  एक  बिल

 यहा  पेश  करने  जा  रहें  हैं।  प्रधान  मंत्री  सदन
 की  नेता  है  ।  नैतिकता  का  यह  तकाजा  है  कि

 इस  सदन  में  यह  बिल  पेश  नही  किया  जाना

 चाहिए  क्योकि  वह  नेता  हैं,  किसी  दूसरी  जगह
 राज्य  सभा  में  पेश  होना  चाहिए  और  वही  पहले
 इस  पर  बहस  भी  होनी  चाहिये  ।  बह  इस  सदन
 की  नेता  है  झोर  गोखले  साहब  उनके  मातहत
 काम  करते  हैं।  इस  सदन  में  उनका  बहुमत
 है  ।  उस  सदन  में  भी  है  लेकिन  उनको

 यहां  इजाजत  ही  मिलनी चाहिए  इस  बिल
 को  पेश  करने  की
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 [wt  warmer  म्रिथ्]
 झगर  यह  कानून  बन  जाता  है  तो  यह  तय

 बात  है  कि  हिन्दुस्तान  कर  लोकतंत्र  एक  भोगी

 भर  भष्दाज्ञारी  लोकतंत्र  बनेगा  |  पार्लीमैंट

 को,  लोक  सभा  को  भोगी  कौर  भ्रष्ट  बनाने  के

 लिये  कोई  कानून  कया  भाप  बना  सकते  हैं,
 इस  पालिमेंट  के  प्रकार  इस  तरह  के  कानून  पर

 बहस  हो  सकती  है  रा  नहीं  ?  हुए  ही  ईमान-
 दारी  के  साथ  मैं  कटना  चाहता  हू  कि  इस  बिल

 के  पास  हो  जाने  के  बाद  यहां  का  लोकतंत्र

 भोगी  और  भ्रष्ट  बन  जायगा,  केबल  पैसे  बाले

 लोग  ही  चुनाव  लड़ने  की  हिम्मत  कर  पायेंगे,
 गरीब  नहीं  कर  पाएंगे।  बाप  इस  सदन  इतने

 की  हिम्मत  नही  कर  सकेंगे  ।  जिस  किसी  के

 पास  पैसा  होगा,  पार्टी  के नाम  पर  संगठन

 के  नाम  पर  वही  जायगा  ।  इसलिये  भाप

 इनको  मना  करें  इसको  पेश  करने  से  शौर

 श्रीमती  इंदिरा  गाधी  को  कह  दें  कि  प्राप्त

 की  इज्जत  करने  की  आदत  सीखें  |  अगर

 अदालत  का  फैसला  इनके  खिलाफ  जा  रहा  है
 तो  ईमानदारी  से  घुटने  टेक  कर  उसका  इनको
 सजदा  करना  चाहिये  ।  बहुत  बार  ये  फैसले
 उनके  हक  मे  भी  गये  हैं  ।  गोखले  साहब  उनके

 मातहत  काम  कर  पढ  है इन  दोनो  से  और

 श्री  रघुलमेया  से  भी  मैं  कहूंगा  कि  वह  इस
 बिल  को  वापिस ले  ले,  सुप्रीम  कोर्ट  के  फैसले
 को  चलने  दें,  यही  सबसे  बरच्छा  होगा  ।

 T&R.  DEPUTY-SPEAKER:  Shri
 Gokhale.

 SHRI  PILOO  MODY:  One  more
 thing.

 MR.  DEPUTY-SPEAKER:  Only
 those  whe  have  sent  the  names  to
 me  in  advance.

 SHRI  PILLO  MODY:  ]  am  sending
 it  to  you.

 .

 Only  one  thing  I  would  like  tp  say,
 They  are  interested  parties  and  in-
 terested  perties  can  neither  partici-
 pate  in  the  debate  ner  can  they  meve
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 the  legislation.  Therefore,  this  should
 not  be  allowed.  Sven  Mr.  Gokhale
 js  an  interested  party.

 SHRI  H.  R.  GOKHALE:  Mr.
 Deputy-Speaker.  Sir.....

 SHRI  P.  K.  DEO  (Kalahandi):
 Sir,  I  would  like  to  submit  that  you
 permitted  a  full  discussion......
 (Interruptions)

 MR,  DEPUTY-SPEAKER:  I  will
 make  up  my  mind  after  hearing  the
 Minister.

 SHRI  PILOO  MODY:  How  will
 you  make  vp  your  mind  without
 listening  to  me?  (Interruption)

 MR.  DEPUTY-SPEAKER:  Let  us
 hear  the  Minister.

 SHRI  4H.  है.  GOKHALE:  Mr.
 Deputy-Speaker,  Sir,  I  would  first
 deal  with  the  question  of  legislative
 competence,  As  you  rightly  remark-
 ed,  so  far  ns  the  rule  is  concerned,
 we  have  to  ascertain  whether  the
 छा]  is  beyond  the  legislative  com-
 petence  of  Parliament.  The  other
 quesions  of  ultra  vires  and  things
 fike  that  do  not  really  come  in,  Even
 on  that  puint,  I  will  be  able  to  satisfy
 the  House  that  there  is  no  question
 of  any  contravention  either  of  articte
 3  or  4  in  this  case.  Article  37  is
 absolutely  irrelevant.  But  I  would
 deal  wivh  that  also.

 The  first  question  is  about  the
 legislative  competence,  For  '  that
 purpose.  you  have  to  look  at  article
 248  of  the  Censtitution  which  defines
 the  competence  of  Parliament  and
 State  Legislatures  both  in  respect
 of  matters  which  are  exclusively
 within  the  jurisdiction  of  Parliament
 and  also  with  regard  to  matters
 which  come  coneurrently  within  the
 jurisdiction  of  Parliament  as  well  as
 State  Legislatures,  Article  246  reads:

 ‘Notwithsanding  anything  con-
 tained  in  clause  (2)  and  (3),
 Parliament  bas  =  eaglusive  power
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 to  make  Jaws  with  respect  to  any
 of  the  matters  enumerated  in  List
 I  in  the  Seventh  Schedule  (jn
 this  Constitution  referred  to  as
 the  “Union  List’’),”

 ‘Therefore,  when  we  consider  the
 legislative  competence  of  Parliament,
 we  have  to  go  to  the  Seventh  Sche-
 dule  to  find  out  whether  any  of  the

 ‘entries  in  List  I,  Union  List,  covers
 this  jegislation  or  not.  There  is  a
 direct  entry  under  which  laws  relat-
 ing  to  elections  are  entitled  to  be

 .made  by  Parliament.  Entry  72  says:

 “Elections  to  Parliament,  to  the
 Legislatures  of  States  and  to  the
 offices  of  President  and  Vice
 President;  the  Election  Commis-
 sion.”

 Therefore,  article  246(l),  read  with
 entry  72  of  the  Union  List,  in  my
 submission,  makes  it  quite  clear  that
 legislation  in  respect  of  elections  to
 Parliament,  to  the  Legislatures  of
 States  and  to  the  offices  of  President
 and  Vice  President  ang  the  Election

 ‘Commission  35  within  the  jurisdic-
 tion  exclusively  of  Parliament—
 which  entry  is  contained  in  the  Union
 List  which  ig  referred  to  in  article
 2461),  If  Parliament  had  no  com-
 petence  to  legislate  on  this  Repre-
 sentation  of  the  People  (Amend-
 ment)  Bilt,  the  logical  conclusion
 to  which  one  would  come  is  that
 even  the  original  Representation  of  the
 People  Act  was  beyond  the  competence
 of  the  Parliament.  If  it  had  the  power
 to  pass  legislation  in  respect  of  regu-
 lation  of  elections  and  conduct  of
 elections,  it  has  power  to  amend  that
 law  giso.  And  that  is  what  this  Bill
 is  seeking  to  do.

 Coming  to  article  3  or  4  to  which
 reference  has  been  made,  it  is  a  far-
 fetched  argument.  An  attempt  was
 made  on  the  premise,  as  it  were,  that
 the  law  was  being  passed  only  for
 one  person.  Y  must  take  this  oppor-
 tunity  to  state  categorically  that  it
 is  not  made  for  the  purpose  of  the
 Prime  Minister’s  petition;  it  applies
 ta  petitions  pending  alike,  belong-
 ing  to  all  parties,  and  there  is  no
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 reason  why  one  of  the  petitions
 sheuld  not  be  of  the  Prime  Minister.
 Iam  dealing  with  the  argument  on
 article  l4—equality  before  the  law.
 That  was  one  on  which  he  was  rely-
 ing,  Equality  before  the  law  can  be
 said  to  have  been  denied  if  one  per-
 S80n  or  one  class  of  persons  had  this
 advantage  and  the  others  did  not
 have  it.  The  law  provides  that  this
 advantage  will  be  available  to  all
 persons  irrespective  of  who  those
 persons  are.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  about  Mr.  Amarnath  Chawla?
 Will  he  have  the  same  advantage?

 SHRI  प्र,  R.  GOKHALE:  It  has
 nothing  to  do  with  this.  But  I  will
 dea]  with  that,  It  has  been  a  settled
 principle  that  when  a  law  is  made  to
 explain  the  real  intentions  of  Par-
 liament—it  has  been  made  not  once
 but  a  number  of  times:  even  the
 Constitution  has  been  amended  be-
 fore  for  that  purpose—it  igs  always
 the  practice,  and  I  think  it  is  the
 correct  practice,  that  the  case  in
 which  a  certain  decision  has  been
 taken,  in  which  a  party  has  benefited
 by  a  certain  decision,  should  not  be
 affected,  It  has  been  dealt  with  in  the
 Bombay  High  Court  judgment.  Par-
 liament  can  do  it,  but  as  a  matter  of
 prudence,  when  certain  things  had
 gone  before  the  court,  when  there
 was  a  dispute  between  two  parties
 and  one  party  had  benefited  by  the
 judgment  of  the  court,  that  party
 shquid  not  be  deprived  of  the  bene-
 fit  because  of  the  amendment  of  the
 law  that  has  taken  place  subsequent-
 ly.  The  proposed  Bill  expressly  ex-
 cludes  application  of  this  to  cases
 which  were  decided  by  the  Supreme
 Court  or  where  the  judgments  have
 become  fina].  That  anomaly  has  29
 relevance  to  the  question  of  legisla-
 tive  competence.  Legislative  com-
 patence  is  a  thing  which  has  to  be
 examined  looking  at  the  entries  in
 the  Union  List,  And  Parliament  has
 the  power  to  legislate  in  respect  of
 elegtions  ‘and  it  has  dene  that  in  the
 past.  This  is  9  Bill  to  amend  the  exis-
 ting  law;  this  is  intended  to  amend
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 [Shri  H.  R.  Gokhale]
 the  legislation  which  is  in  existence.
 Article  14,  as  I  have  submitted,  has
 no  application  in  the  present  case
 and  still  less  article  13.  Article  3
 only  says  that  we  cannot  pass  a  law
 which  is  in  contravention  of  any  of
 the  Fundamental  Rights,  for  example.
 It  has  been  repeatedly  said  that  the
 Fundamenta!  Right  is  violated.  Pro-
 bably  the  reference  was  to  article  14,
 because  I  have  not  been  able  to  think
 of  any  other  Fundamental  Right,

 ओ  मु  लिये  मेने  ओर  कोई  आटिकल

 साइन  नही  किया  है  ।

 SHRI  H.  R.  GOKHALE:  You  heve
 cited  only  article  14.  If  article  i4  had
 been  violated,  then  article  3  would
 have  been  attracted,  There  also,  the
 question  of  legislative  competence  was
 not  there.  Legislative  competence,
 as  you  have  rightly  observed,  Sir,  is
 one  thing  and  Constitutionality  or
 being  ultra  wmres  is  another  thing
 But  since  these  matters  were  dealt
 with  in  the  arguments,  I  am  replying,
 to  them.  If  we  have  some  classifica-
 tion,  af  the  law  apphes  only  to  a  parti-
 culat  class  of  people,  if  it  picks  and
 chooses,  if  70  apples  only  to  a  parti-
 cular  individual  as  against  so  many
 others  who  would  be  governed  by
 different  laws,  then  article  4  will  be
 attracted.  But  here  it  is  not  so
 Therefore,  |  would  submit  that  neither
 alticle  3  nor  article  4  nor  any  other
 provision  of  the  Constitution  is
 attracted.

 There  was  a  reference  to  the  review
 provision,  article  37  or  89.  Now,  that
 realy  has  no  meaning  at  all.  That
 reference  has  no  meaning  at  all  be-
 cause  I  am  told  that  there  is  a  review
 petition  pending  in  the  Supreme  Court
 file  by  Shri  Chawla.  I  have  just
 been  told.  I  am  also  told  that  that
 review  petition  will  not  at  all  be  affect-
 ed  by  what  we  are  doing.  The
 Supreme  Court  will  not  decide  the
 review  petition  and  cannot  decide  the
 review  petition  on  the  basig  of  the
 law  that  it  being  passed.
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 SHRI  SOMNATH  CHATTERJEE:
 If  Mr.  Chawla  hag  filed  a  review
 petition  ang  that  is  pending  and  if  the
 Supreme  Court  changes  the  decision,
 sought  to  be  nullified  by  the  present
 Bill,  why  should  we  anticipate  what
 the  Supreme  Court  will  decide?

 SHRI  H.  R.  GOKHALE:  He  has  got
 a  very  large  experience  in  review
 matters.  The  review  petition  has  been
 filed  and  it  has  not  been  admitted,  The
 Court  has  not  issued  a  notice.

 SHRI  SOMNATH  CHATTERJEE:  If
 the  review  petition  is  decide@  m  Mr,
 Chawla’s  favour....

 SHRI  मर.  R.  GOKHALE:  If  Mr.
 Chawla  succeeds  or  anybody  else  suc-
 ceeds,  it  has  nothing  to  do  with  the
 present  ordinance.  So,  there  is.  no
 point  ot  oider  actually  I  was  refer-
 ring  to.

 SHRI  SOMNATH  CHATTERJEE
 The  law  of  the  land  as  decIared  by  the
 Supreme  Court  with  regard  to  elertior
 expenses  you  did  not  accept  but  you
 accepted  in  the  case  of  Gulaknath.

 SHRI  Il  R.  GOKHALE.  Now,  the
 hon  Member  has  gone  to  another  pornt.
 Probably  he  is  referring  to  Art.  43  and
 च1  On  that  also  there  are  a  number
 of  decisions  I  have  got  one  ready  at
 hang  Just  now  where  for  example,  it
 has  been  said  that  even  where  an  inter-
 pretation  's  given  by  the  court,  if  the
 Parliament  feels  that  that  interpreta-
 tion  did  not  express  the  real  intention
 of  the  Parhament,  the  Parliament  can
 pass  a  law  to  negative  that  interpreta-
 tion,  That  has  been  done  a  number  of
 times.  Again,  that  has  no  relevance
 at  all  to  the  question  of  legislative
 competence.  I  would,  therefore  sub-
 mit  that  the  question  of  legislative
 competence  does  not  at  all  arise.

 A  reference  was  made  to  Art.  44  only
 so  that  the  proviso  to  the  rule  was
 attracted,  Otherwise,  neither  Art.  74
 nor  43  has  any  relevancy.

 SHRI  SOMNATH  CHATTERJEE:
 There  is  a  difference  between  Mr.
 Chawla  and  the  persons  whose  petition
 are  pending.
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 SHRI  8,  M.  BANERJEE;  We  are
 taking  from  the  hon.  Minister  that  no
 Article  has  been  violated  by  this  and
 80,  the  net  result  is  Mr.  Chawla  goes
 and  others  remain.

 MR.  DEPUTY-SPEAKER:  I  am  con-
 cerned  only  with  this  limited  question
 whether  this  Bill  will  be  outside  the
 legislative  competence  of  this  House.

 I  have  already  remarked  earlier  that
 the  constitutionality  or  unconstitu-
 tionahty  of  any  particular  law  is  not
 within  the  jurisdiction  of  this  House.
 That  is  to  be  decided  by  the  Court.
 Whether  it  violates  Art.  43  or  Art,  44
 or  Art.  137,  the  Court  will  decide  on
 thet  and  the  Law  Minister  has  given
 his  own  views  in  the  matter.  But  if
 is  quite  clear  that  this  is  not  outst:
 the  legislative  competence  of  this  Hoss
 ani  this  House  can  legislate....

 SHRI  SOMNATH  CHATTERJEE:  It
 is  morally  incompetent.  rr
 (interruptions)

 MR.  DEPUTY-SPEAKER:  This
 Huite  is  fully  competent  to  legislate
 on  this  matter..  (Interruptions).
 Therefore.  4  put  the  question  to  the
 House

 SEVERAL.  HON.  MEMBERS:  No,  no.

 MR.  DEPUTY-SPEAKER:  What  else
 ig  there  to  be  done  by  me?

 SHRI  MADHU  LIMAYE:  Let  us  all
 walk  out  including  the  Chair.

 SHRI  S.  M.  BANERJEE:  This  is  a
 fraud  on  the  Constitution.

 Shri  Madhu  Limaye  and  some  other
 hon.  Members  then  left  the  House,

 MR.  DEPUTY-SPEAKER:  Now,  the
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the

 Representation  of  the  People  Act,  1951.”

 The  motion  was  adopted.

 SHRI  प्र.  R.  GOKHALE;  Sir,  I  intro-
 duce  the  Bill.
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 46.50  hrs,

 STATEMENT  RE.  REPRESENTA-
 TION  OF  THE  PEOPLE  (AMEND-
 MENT)  ORDINANCE,  1974,

 MR  DEPUTY-SPEAKER:
 Gohale,  again.

 Mr.

 The  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  प्र.  R.
 GOKIHALE):  Sir,  I  beg  to  lay  on  the
 Table  an  Explanatory  statement
 (Hindi  ang  English  versions)  giving
 reasons  for  immediate  legislation  by
 the  Representation  of  the  People
 (Amendment  Ordmance,  I974,  as  re-

 quired  under  Rule  ae  (l)  of  the  Rules
 of  Producedure  and  Conduct  of  Busi-
 ness  in  Lok  Sabha.

 is  th  DEPUTY-SPEAKER:  Item  8-8
 relates  to  Shri  Joytirmoy  Bosu,  he  has
 written  that  he  has  been  waiting  and
 waitingf  and  he  cannot  wait  any  more
 ang  he  has  to  go  to  the  PAC  meeting,
 and  he  has  requested  that  this  may  be
 taken  uy  tomorrow.  That  is  up  to  the
 Speaker  to  decide.  But  he  has  made
 that  request.

 Now,  we  go  to  the  next  item.

 6  52  hrs,

 INDIAN  TELEGRAPH  (AMENDMENT)
 BILL

 MR  DEPUTY-SPEAKER:  Now,  we
 take  up  further  discussion  on  the  Indian
 Telegraph  (Amendment)  Bill

 DR  KAILAS  (Bombay  South)-rose.

 MR.  DEPUTY-SPEAKER;  Mr.
 Gowder-not  here.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Only  one  hour  has  been
 allotted  for  this  Bill  and  diready  two
 hours  have  been  taken  for  this.
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 MR.  DEPUTY-SPEAKER:  Mr.
 Mavatanka  wanted  to  speak.

 DR.  KAILAS:  Sir,  I  want  to  speak.

 SHRI  P.  G.  MAVALANKAR  (Ahme-
 dabad):  Mr.  Deputy-Speaker,  Sir..

 DR.  KAILAS:  Sir,  I  never  spoke
 during  last  session.  I  do  not  know
 why  I  am  treated  like  this  in  this
 session  also  I  have  not  spoken.

 MR.  DEPUTY-SPEAKER:  Order
 please.

 DR.  KAILAS:  Maximum  number  of
 complaints  come  from  Bombay  region.

 MR.  DEPUTY-SPEAKER:  Order
 please.  Please  don’t  get  excited.

 3  woul
 DR.  KALISH:  This  is  not  correct  a

 to  assure  me,  before  you  call  Mr.
 Mavalankar.  Will  you  call  me?

 MR.  DEPUTY-SPEAKER:  7  shall
 call  you.

 SHRI  P.  6.  MAVALANKAR:  Let
 him  speak,  then  I  will  speak;  I  have
 no  objection.

 MR.  DEPUTY-SPEAKER:  Order
 please.  Dr.  Kalish  is  an  old  man,  or-
 dinarily  he  should  have  been  my  father
 or  grand-father,  I  don’t  know...

 DR.  KALISH:  You  can’t  pass  re-
 marks  like  this.  I  am  very  much  con-
 cerned,  you  can’t  pass  remarks  like
 this;  you  just  behave  now...

 MR.  DEPUTY-SPEAKER:  Order,
 order.  I  was  only  trying  to  respond  to
 the  wish  of  the  hon.  Minister  of  Parfia-
 mentary  Affairs  and  I  thought  belong-
 ing  to  the  ruling  party  he  would  have
 cooperated,  but  that  does  not  mean
 that  I  am  not  going  to  call  you.  I
 never  say,  I  won't  call  you.  Order
 please.

 DR.  KAILAS:  You  have  brushed  me
 aside  several  times  in  the  past;  you
 always  go  mm  behaving  like  this  when-
 ever  I  rive.
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 MR.  DEPUTY-SPEAKER:  Order
 please;  you  get  excited  about  nothing.

 DR.  KAILAS:  This  ja  the  seventh
 time  you  are  behaving  with  me  like
 this;  you  dig  not  call  me  earlier  for
 six  times;  thig  is  the  seventh  time  that
 you  have  not  calleg  me.

 AN  HON.  MEMBER:  You  tell  it  to
 your  Whip.

 SHRI  7.  5.  MAVALANKAR:  Sir,
 when  this  Bill  came  up  for  discussion
 you  said  that  2  728  a  very  minor  Bill,
 let  us  pass  it,  as  it  is  involving  minor
 changes  etc.  And  the  Minister  at  once
 took  up  your  hint  and  also  sent  on  the
 same  lines  and  said  that  it  was  a  very
 simple  one.  He  said:  “Clause  3  was
 only  about  legislising  the  recovery  of

 Bb  J0  per  form  from  ist  December,
 889  to  the  passing  of  the  Bill”.  He

 «  80  sald  ‘it  was  a  very  simple  Bil!
 But.  Sir,  you  must  have  seen  how
 subsequent  discussion  in  this  House  for
 the  last  3  days  has  proved  that  it  is  not
 so  simple  as  it  made  out  to  be.  I  agree
 that  Rs.  0  which  is  being  charged
 ts  not  taxation,  it  is  a  free  charged  tor
 services  rendered.

 46.55  brs.

 {SHRI  Isuaque  SamsButt  in  the
 Chair}

 You  quoted  Article  1V  (2)  yesterday
 in  support  of  this  point  by  saying  it  75
 a  fee  charged  for  services  rendered
 My  point  is  under  this  or  that  pretext
 our  government—both  at  the  federal
 Tevel  ang  the  State  level—have  got  an
 increasing  tendency  and  habit  to  go  on
 increasing  rates  of  all  kinds  of  public
 utilities  and  services  without  corres-
 pondingly  trying  to  add  or  increase  to
 the  benefits  or  services  or  welfare  for
 the  people.  This  ig  my  complaint.  I
 am  not  complaining  80  much  about  the
 Government’s  power  to  increase  rates
 but  I  am  more  concerned  at  the  way
 Government  services  are  going  down.
 Rates  are  increasing  but  services  are
 going  down.

 The  whole  point  is  even  if  it  ig  not
 taxation  this  levying  of  Rs.  10/-  per
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 form  is  a  kind  of  charge  which  is
 either  adding  to  the  existing  charges  or
 it  creates  new  charges.  I  want  to  ask
 the  Minister  whether  Government  are
 mindful  of  this  particular  aspect  of  the
 Matter  that  when  you  a&%k  for  increases
 you  have  to  give  also  increased  services
 ahd  welfate.  If  you  do  not  do  that
 and  even  if  you  have  legal  power  it  is
 immotal  un  your  part  to  charge  addi-
 tional  fees,

 There  is  another  aspect.  The  Indian
 Posts  and  Telegraphs  Department,  like
 many  other  Departments,  is  in  the
 nature  of  a  monopoly  agency  because
 in  our  country  nobody  can  give  tele-
 phones  except  Government.  In  USA
 you  have  hundreds  of  telephone  agen-
 cies.  Therefore,  there  is  competition.
 If  you  find  the  services  of  a  particular
 telephone  agency  being  inefficient  you
 can  switch  on  to  the  services  rendered
 by  other  company.  In  our  country
 because  telephone  ang  telegraph  ser-
 viceS  are  restricted  to  one  monopoly
 corporation,  that  is,  the  government,
 therefore,  they  must  see  to  it  all  the
 more  that  they  do  not  take  advantage
 of  this  monopolistic  position  and
 corner  the  consumer,  They  are
 tornering  the  consumer  because  after-
 all  it  is  a  contract  between  the  Gov-
 ernment  of  India  and  the  consumers.
 You  want  the  consumer  to  pay
 Rs,  10.00,  You  may  even  charge  more.
 But  the  point  is  after  having  done
 that  are  you  fulfilling  the  contract?  If
 you  do  not  fulfil  the  contract  and  go
 on  increasing  charges  then  what  is
 this  kind  of  contract?  Then  it  amounts
 to  one  way  traffic  which  is  not  to  be
 tolerated.

 I  feel  that  there  are  certain  contra-
 ctual  pervermons  in  the  operstions  of
 the  postal  and  telegraph  gervices  in  our
 country.  Normally,  bills  are  charged
 fiigher  than  normal.  Now,  the  consu-
 iter  hat  to  pay  the  higher  bill  first  be-
 cause  he  hag  been  charged  ang  only
 tater  on  he  can  get  the  disputed  bills
 settied.  That  is  not  the  way  to  deal-
 ing  with  the  public  by  way  of  con-
 tract,  If  it  fs  a  contract  =  then
 Government  must  also  see  to  it  that
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 they  are  bound  by  the  contract  and
 not  the  consumers  alone.

 Coming  to  the  question  of  defective
 services  in  the  telephones  all  I  would
 like  to  say  is  that  I  endorse  most  of  the
 complaints  which  many  esteemed  col-
 leagues  have  already  registered  who
 have  proceded  my  sneech
 37  brs.

 Sir,  one  finds  that  as  a  Member  of
 Parliament,  he  has  gct  the  telephone.
 I  have  been  living  in  Western  Court
 Hostel  for  a  long  time.  I  started  living
 there  for  about  34  or  2  years.  We
 were  in  cross  bar  exchange.  That
 telephone  was  hardly  ia  order,  Almyst
 it  was  out  of  order.  We  were  told  that
 they  are  putting  off  the  crose-bar  ex-
 changes  in  Western  Court  area.  Same
 is  the  case  with  regard  to  other  areas
 in  Delhi,  And  everywhere  in  the
 country  the  crogs-oar  has  proved  to  be
 ineffective  or  abnoxious  or  unworkable
 or  impractical.  Why  are  you  then
 keeping  that  at  all?  The  telephones
 are  very  often  not  only  in  order  but
 we  get  wrong  numbers.  In  cross  bar
 exchange,  what  happens  very  often  is
 this.  You  will  hear  somebody  elses
 conversation.  Of  course  sometimes
 you  woulg  like  to  hear  such  interest-
 ing  conversations,  Occasionally  if  we
 hear  such  conversations  it  may  be  all
 right.  But,  by  and  large,  it  is  not
 good,  It  does  not  speak  of  efficiency.
 When  you  are  speaking,  why  should
 we  hear  somebody  ese’s  conversation
 at  all?  I  want  the  Minister  to  reply  to
 this  point.  Another  thing  is  that  bugg-
 ing  in  telephone  takes  place  not  only
 in  Deiht  but  fn  other  areas  as  well.  In
 particular,  it  takes  place  in  the  tele-
 phones  belonging  to  Members  of  Par-
 liament  end  Members  of  the  Assemb-
 lies  and  Members  of  the  Opposition
 and  ubers  also.  The  Chairman  might
 pethaps  know  that  his  own  telephone
 might  have  been  bugged.  Several  tele-
 phones  are  bugged  like  this.  I  do  not
 know  why?  We  are  living  in  a  demo~
 eratic  §  society—in  an  open  society—I
 would  hot  tolerate  even  for  minute:
 thit  sort  of  thing.  The  right  of  every
 consutet  or  gubscriber  is  to  maintain
 the  kind  of  privacy.  How  can  Govern-
 ment  allow  this  kind  of  thing  in  the
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 telephones?  So,  this  should  be  looked
 into  by  the  Minister.

 The  Minister  will  also  look  into  the
 ST,D.  services  More  often  than  not,
 in  the  STD  service,  the  telephone  goes
 out  of  order  We  waste  our  money
 We  want  to  get  the  maximum  Lenefit
 out  of  the  service  Take  for  example
 my  Ahmedabad  telephone.  As  soon  as
 l  start  speaking,  the  telephone  is  cut.
 Again  as  soon  as  I  speak  two  senten-
 ces,  the  telephone  is  cut.  If  you  go  on
 making  the  STD  call  like  this,  this
 could  have  been  nnished,  say  in  half  a
 mmuute,  here  it  takes  two  ininutes
 because  it  is  alwoys  cut  And  fo.
 every  half  a  minuce  the  telephone  78
 cut  For  Heaven's  sake  you  will  see
 that  it  remains  good  if  not  better  It
 is  getting  worse  We  are  asked  to  Day
 more  for  it  I  have  to  ring  tour  times
 because  I  could  not  finish  my  conver-
 sation  in  a  snort  time  that  is  available
 Therefore,  I  would  like  you  to  go  2700
 this  question

 Also  I  want  the  Minister  to  look  into
 the  question  of  Eastern  zone  of  India
 as  it  38  being  neglected  I  find  that
 Calcutta  78  not  being  duectly  lnked
 with  a  number  of  cities  Culcutta  City
 38  not  directly  inked  with  the  citics  like
 Bombay  etc  It  is  strange  that  metro-
 politan  city  lke  Celcutta  is  not  direct-
 ly  linked  with  other  cities  hke  Bombay
 etc,  In  the  STD  :ervice,  why  not  the
 Minister  give  a  priority  to  more  im
 portant  areas  and  more  inctropolitan
 cities?  I  say  they  must  be  linkeg  with
 Many  metropolitan  cities

 About  the  exchangeg  I  won't  take
 more  time  because  my  friend  had  al-
 ready  spoken  about  it  In  major  cities
 including  Ahmedabad,  the  telephone  78
 used  by  the  outskirts  areas  Govern-
 ment  has  got  a_  plan  to  de-link  the
 outskirts  areas  from  the  main  ex-
 changes  The  industneg  have  develop-
 ed  on  the  outskirts  of  the  city  But,
 their  office  and  their  banking  opera-
 tions,  their  business  transactions  are
 all  in  the  city.  If  you  give  a  telephone
 to  an  industry  which  is  on  the  out-
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 skirts  but  not  to  the  office  in  the  city,
 that  is  not  fair  at  all.  If  you  do  not
 give  the  STD  service  to  the  office  it  is
 not  fair  and  absurd.  That  is  coming
 in  the  way  of  rapid  development  of
 industries  Also  that  comes  in  the  way
 of  their  business  and  banking  cpera-
 tions  Therefore,  I  say  that  Govern
 ment  must  see  to  it  that  this  s  looked
 into.  Lastly,  there  is  a  Telephone  Ad-
 visory  Committee.  But,  that  is  consti-~
 tuted  in  such  a  way—I  do  not  want  to
 make  a  personal  complaint  about  it—
 that  the  person  who  ought  to  be  there
 ls  not  included.  I  do  not  bother  whe-
 ther  I  am  included  in  that  or  not  as
 an  MP  I  fing  that  the  Telephone  Ad-
 visory  Committee  of  Ahmedabad  on
 which  J  should  have  been  legitimately
 included—my  predecessor  was  on  that
 committee  for  many  years—I  having
 come  from  that  urea  as  an  MP  am
 not  on  it  Anyway,  !  am  happy  I  am
 spared  of  many  treubles  ang  distur-
 bances  But  the  point  3५  that  many
 persons  are  sclected  on  the  basi,  of
 political  patronage  Thit  is  my  charge
 Political  workers  belonging  to  a  party
 are  being  selected  and  people  with  up-
 rightness  and  a  pubic  sense  of  duty
 are  denied  This  i,  not  tar

 Then  I  would  say  that  the  P  &  T
 employees  in  telephones  and  telegraphs
 are  not  given  adequate  justice  Their
 welfare  is  not  looked  into  There  38
 the  question  of  promction  of  people  m
 RMS  specially  those  belonging  to  the
 Scheduled  Caste,  and  Scheduled  Tribes.
 Their  promotions  are  withheld  al-
 though  they  are  legitimatelv  due  those
 promotions  The  Minster  must  look
 into  this  matter

 He  must  also  look  into  the  housing
 conditions  of  P  &  f  employees.  I  find
 in  Ahmedabad  particularly  the  Guja-
 rat  Housing  Board  were  ready  to  allot
 a  housing  colony  to  the  P  &  ह  em-
 plyees,  but  the  Government  of  Guja-
 rat  and  the  Government  of  India  said!
 ‘No,  no,  because  of  economy,  no
 housing  colony’,  The  result  is  that
 they  are  without  housing

 I  do  not  want  to  deal  with  the  quer
 tion  of  consumer  satisfaction  in  detail
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 except  to  say  that  the  postal  deliver-
 ries  are  poor,  A  city  like  Surat,  for
 example,  has  got  extra  departmental
 post  offices.  Such  post  offices  are  given
 an  villages  and  mofussi]  areas  where
 Sub-post  offices  are  not  due.  But  in  a
 city  like  Surat,  the  second  city  of
 Gujarat,  they  have  extra~departmental
 post  offices  run  by  school  teachers

 Therefore,  my  submission  is  that  12
 terms  of  welfare  of  the  employees,  in
 terms  of  satisfaction  to  the  consumers,

 an  terms  of  postcards,  envelopes,  inland
 letteis,  services  are  inefficient  This
 Bily  gives  us  a  chance  to  convey  our
 feelings  to  the  Minister  with  al]  the
 seriousness  and  earnestness  we  have
 I  hope  the  Minister  will  see  to  it  that
 although  he  has  now  legalised  an  ‘rre-
 gularity  or  Megality,  at  least  now  for
 charging  more,  he  wil  pravide  more
 welfare  both  to  the  consumers  and  to
 the  employees.

 Bro  कैलास  (बम्बई-दक्षिण):  माननीय

 सभापति  जी,  आज  हम  इंडियन  टेलीग्राफ
 झमेडमेट  बिन,  974  पर  जो  25  ब्रेन,
 7974  को  राज्य  सभा  में  पेश  किया  गया  था,
 चर्चा  कर  रहे  है  1  स्त्री  जो  ने  यह  ठीक  ही

 कहा  था  कि  यह  बिल  बड़ा  ही  हनी वेट  हैं,
 जिस  पर  थोडी  टीका  टिप्पणी  हमार  प्रो०

 मानवता  ने  को  है।  अगर  हम  इस  प्रम डमेट

 को  देख  ता  आय  पायेंगे  कि  इसके  द्वारा  तमिल

 7  के  सबन्कलाज  2  और  सबनकनाज  5  को

 सुधारने  का  प्रयत्न  किया  गया  है  |  कल  जब

 श्री  गौडर,  जो  हमारे  to  एम०  के०  के  सदस्य

 हैं,  भावण  दे  रहें  थे  तो  उन्होंने  कहा  कि  यह  एक्ट
 3885  में  बना  था  जिसे  आज  उसकी  आप  85

 वर्ष  बाद  बदलने  जा  रहे  हैं।  मैं  उसकी  जानकारी

 के  लिये  सूचना  देना  चाहता  हू  कि  यह  चाहें
 3885  में  बना  हो,  लेकिन  इसमे  3974

 1930,  937,  938,  1948,  1950,

 9951,  957,  96  में भी  तबदीलीयों  की

 कई  थी  लेकिन  जैसा  मत्रो  जी  ने  कह  है  कि

 यह  इनोसेंट  है,  इससे  मैं  एग्री  नही  करता  ।

 &  इसलिये  कह  रहा  हूं  कि  भ्रापने  इसके  सेन रन
 2  के  सतन्‍्तेकशन  5  मे  जो  तबदीली  करने  की
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 कोशिश  की  है-मैं  समझता  हु  कि  भतरी  जी  ते

 उसका  पूरा  अध्ययन  नही  किया  है

 मैं  स्त्री  जी  का  ध्यान  *कौल-

 शक धर"  की  पुस्तक  प्र  सीजर  श्राफ  पालिया-

 मेट  क  पृष्ठ  500  की  तरफ  ध्यान  दिलाना

 चाहता  हु--इसमे  लिखा  है-

 “When  an  Act  provides  that  draft
 rules  or  directions  framed  by  the
 Government  would  be  subject  to
 modification  by  the  Lok  Sabha  or
 both  Houses  of  Parlement  within  8
 specified  period,  the  rules  or  Cirec-
 tions  can  be  promulzeted  only  after
 the  stipulateg  period  either  as  fram-
 ed  [ण  with  the  modification  as
 agreed  by  the  Lok  Sabha  or  both
 Houses  of  Parhament”

 क्या  आप  ने  जो  सब-जंक्शन  5  के  बारे  में  क्या

 बदली  करने  ज।  रहे  है  उस  पर  सभा  ?

 में  आ  के  सामने  उद्धत  करके  बतलाना  चाहता
 >  कि  हमारे  पुरान  एक्ट  में  क्या  था-जिससे
 यता  लगेगा  कि  यह  एम डमेट  द्वारा  ब्यूरोक्रेसी
 लोकसभा  तथा  राज्य  सभा  भें  उन  रूस  को

 जाने  म  देरी  कर  सकेगा  ?

 “Every  rule  made  under  this  sec-
 tion  shall  be  laid  88  soon  as  raay  be
 after  it  is  made  befcre  each  House
 of  Parhament  while  it  is  in  session
 for  a  total  period  of  thirty  days
 which  may  be  comprised  in  one
 session  0  in  tWo  successive  ses-
 sions”

 मेरा  प्राब्जश्गत  यह  है  कि  आप  बदली  इस

 एमेडमेट  के  दा  रा  करने  जा  रहें  है  वह  इस  प्रकार
 one  session  or  in  two  or  more  succes=
 sive  session’

 ये  शब्द  ०  more  क्यों  जोड़े जा  रहे  है।  इससे  लाभ

 कुछ  नहीं,  नुकसान  अवश्य  ।  क्योंकि  इसके

 मायने  यह  हो  गये  कि  आप  साल,  दो  साल,  तीन

 साल  मे  इन  रूल्स  को  लोक  सभा  में  ला  सकते  हैं।

 दूसरा  प्रश्न  सबो डि नेट  लेजिस्लेशन  कमेटी

 ने  दो  साल  पहले  लिखा  था  किटाप  १0  रुपये

 की  फीस  नहों  ले  सकते-लये  टेलीफोन  को  प्रगति

 के  लिये  मैं  मानता  हू  कि  ब्यूरोक्रेसी  ते  यह
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 विचार  किया  भर  हू  भी  जब  सी
 सब्सक्राइबर  ने  कम्पेलेन्ट  की  होगी  कि  मैं

 एक  नए  टेलीफोन  के  लिये  भर्जी  देता  हू
 तो  मेरा  नम्बर  पीछे  किया  जा  सकता  हैं
 अर्थात  जी  फर्जी  देने  वाला  दवाब  डाल
 सकता  है--पसे  या  पद  का,  उसकी  अर्जी  का
 नम्बर  पहले  शना  जाता  है।  इसलिये

 ब्यूरोक्रेसी  ने  यह  ठीक  ही  समझा  कि  झगर
 अर्जी  पर  एक  रजिस्ट्रेशन  फीस  लगा  देते  है
 शर  उस  पर  नम्बर  छाप  देते  है  तो
 ज्यादा  अच्छा  होगा  जो  लोगो  ने  घूस  लेने
 का  अ्रधिकार  बना  लिया  था  बन्द  हो  जाये  ।
 उलट  फेर  करने  का  बह  अधिकार  इस
 तरीके  से  खत्म  हो  गया  है।  राज  का
 संशोधन,  इस  प्रकार  जो  रुपया  विया
 गया  उसे  कानूनी  जामा  पहनाने  के  लिये
 लाया गया  है।  तो  L080  की  फीस सन्‌  972
 में  इसलिये  रखो  गई  क्‍यों  कि  जनता  की
 मांग  थी  तथा  घूस  ले  कर  अर्थों  पीछे  न

 हटाई  जा  सके  ।  मंत्री  जी  को  यह  भी

 मालूम  होगा  कि  टेलीफोन  देने  की
 कटेगरीज  है  ।  जो  स्पेशल  कंटेगरीज  में
 आते  हैं,  जेसे  स्माल  स्केल  इडस्ट्रीज,  डाक्टर,
 पब्लिक  मेन,  सोशल  बकर,  नर्सेज  उन  को
 टेलीफोन  बिना  कुछ  चार्ज  किये  मिल  जाते
 हैं  a  जबकि  3,500  to  लेत  हैं  श्राप  भो०
 वाई टी  के  भ्रमणी  करने  वालों  से  तो  उसे
 आप  बढ़ा  कर  5,000  रु०  कर  दीजिये  ।
 लेकिन  जो  स्पेशल  कैटिगरीज  हैं  उन  से  आप
 सिर्फ  श्राप  io  रु०  ही  ले  रहे  हैं  ।  प्रश्न  यह
 है  कि  972  मे  0  न  अर्जी  फीस  मुकरर
 की  थी  कौर  अनाज  974  हैं,  माननीय  मान-
 लकर  जी  तो  i0  ३०  के  लिये  नाराज  हो
 रहे  थे  t  १९  मैं  कहता  हु  कि  उससे  00  ह 1
 लेना  चाहिए।  जब  एक  टेलीफोन  के  लिये  तो,
 झोग्वाई०टी०  में  लोगों  ले  3,500  & /
 लेते  हैं,  यहां  मेरी  समझ  में  नही  भ्राता  कि
 सोशल  केटेगरी  बालों  से  सिफी  0  १०  ही  क्यों
 लिये  जाये  ।  इससे  मेरा  विरोध  द.  है  कि

 two  er  more  successive  session’
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 की  एं सेंड मेंट |...  है  कौर  इस  १९  भेंगी  जौ  को
 विचार  करना  पड़ेगा  ।  मेरी  प्रार्थना  हैं  [के  मंत्री

 जी  दूसरे  सेशन  में  फिर  एंगर्ट  में  जे  है  यही
 रखने  का  संशोधन लाये।  मैं  नहीं  भघाहुतों  कि

 नौकरशाही  र्ल्स  बनाने  में  देर  करें  तथा  उस  को
 लोक  सभा  में  वर्षों  तक  न  लाने।  भोज  के
 संशोधन  से  उन्हें  पूरी  आजादी  मिल  जाती  है

 मैं  जानना  चोदता  हूं  कि  जम्मू  कश्मीर
 पर  यह  ऐक्ट  लागू  है  या  सही।  पुराने  ऐक्ट  में
 इस  का  कोई  जिक्र  नही  है।  यह  भी  मैं  जानना

 चाहता  हूं,  कपा  कर  के  मंत्री  जी  इस  पर
 ध्यान  देगे  कि  जो  भी  खरा  दिया  पोस्ट,  टेलिग्राफ
 तथा  टे  लीफीन  की  सेवा  में  बतायी  गई  हैं  उन  को
 माननी4  पत्नी  जी  जल्दी  से  जल्दी  दुर  करने  का
 प्राप्त  करेगे  7  यहां  भी  ध्यान  में  रखे  कि

 नौकरशाही  राज्य  न  करे,  बल्कि  बाप'  निर्णय
 ले  उसका  पालन  नौकरशाही  पूरी  तरह  कर

 रही  है  इसका  पूरा  प्रा  ध्यान  रखे  ।
 श्री  हुकम  चाँद  कछवाय  (मुरैना)  :

 सभापति  जी,  इस  बल  की  अपनी  सीमार्ये

 है  ।  परन्तु  इस  महालय  पर  पिछले  दिनों  से
 काफी  विस्तार  से  बचा  नहीं  हुई,  भोर  इस
 विभाग  में  माना  प्रकार  की  शिकायतें  कौर
 दिक्कत  हैं  और  इसी  लिये  माननीय  सदस्यों  ने

 एक  अच्छा  मोका  देखा  है।  इस  की  सीमा  होते
 पर  भी  सीमा  से  बाहर  जा  कर  नये  मंत्री

 महोदय  का  ध्यान  इस  भोर  सूचना  चाहता  हूं  ।
 जो  बिल  है  इस  का  मैं  स्वागत  करता

 हूं।  परन्तु  :0%o  देने  के  बाद  भी  क्यो  ईमान-
 दारी  के  साथ  लोगों  के  साथ  व्यवहार  फिया
 जाता  है  ?  नहीं  :  आज  भी  इस  प्रकार  की
 अनेकों  शिकायतें  हैं  जिन  को  रजिस्ट्रेशन  कराने
 के  बाद  में  टेलीफोन  सही  मिला ।  कुछ  लोग
 लाइन  में  से  जल्दी  निकल  जाते  हैं  I  पहा

 बहुत  से  पुराने  मे स्वर  हैं  लेकिन  मध्य  प्रदेश
 के  लोग  मंत्री  नहीं  बने  ।  परन्तु  aro  शंकर
 दयाल  जाते  ही  (इ  बन  गए,  दोड़ में  भागे
 निकल  गए।  नस्ली  प्रकार  ठेलीफूत  के  बारे

 मैंने।
 बकरों  भोर  उपभो कता जों  की  काफी

 शिकायतें  हैं,  लेकिन  उन  को  दूर  नहीं  किया:
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 गमी ।  मेरी  मॉस  है  कि  हर  जगह  शिकायत
 का  बूथ  हो  कौर,  तत्काल  शिकायत को  दूर
 किया  जाम  4.  मैं  क्य  भुक्तभोगी  हूं,  अनेकों
 बार  शिकायत  करने  के  बाद  इस  देश  के-
 प्रदेशों  उपभोक्ता  इस  शासन  से  ढो  हैं  ।
 टेलीफोन  विभाग  ठोक  प्रकार  से  कास  नहीं
 करते  हैं  न  काल  ठीक  से  मिलती  हैं.  भर
 गलत  नम्बर  मिल  जाते  हैं।  इन  खराबियों
 को  ठीक  किया  जाय  I  भाष  देखिए  कितने
 लोग  लाइन  में  लगे  हुए  हैं  उन  के  साथ  ईमान-
 दारी  से  व्यवहार  नहीं  किया  जाता  है  ।

 ऐसे  बहुत  से  जोग  हैं  जो  भ्र पने  को  सोशल
 बकर  कह  कर  पार्लियामेंट  के  मेम्बरों  से
 लिखा  कर  नम्बर  ले  लेते  हैं  पालियामेंट
 के  मेम्बर  का  एक  स्वार्थ  होता  हैं  उस  का
 मतदाता  हैं  तो  वह  उस  की  सिफारिश  कर
 देता  है।  लेकिन  शाप  को  इस  की  जांच  करनी

 चाहिये  ।

 श्राप  मध्य  प्रदेश  के  दौरे  पर  गये,
 देवास  में  आप  ने  कहा  कि  उज्जैन  में  सीधे
 डायल  सिस्टम  नहीं  हो  सकता  क्योंकि  यहां
 का  मुख्य  मंत्री  प्र  काश  चन्द्र  सेठी  है  वह  इस
 को  नहीं  होने  देगा  ।  यह  समाचार  पत्तों  में
 छपा  है  ;  मेरी  मांग  है  कि  उज्जैन  में  डायरेक्ट
 डायल  सिस्टम  हो  ।  दिल्ली  का  प्राय  प्रांतों
 की  राजधानियों  से  सीधा  सबंध  है,  लेकिन
 भोपाल  से  दिल्‍ली  का  सीधा  सम्बन्ध  नहीं  है  ।

 ऐसा  क्यों  ?  मानवीय  बहुगुणा  जो  ने  झा
 '

 बासन  दिया  था  कि  बहुत  जल्दी  हम  इस  को
 करने  वाले  हैं  ।  मैं  जानना  चाहता  हूं  कि
 भोपाल  का  दिल्ली  से  कब  सोधा  सम्बन्ध
 स्थापित  हो  जायगा  ?

 जो  भाप  के  ऐक्सवेंज  हैं  वह  खराब

 हालत  में  हैँ  -  ठोक  करने  के  बाद  भी  ठीक
 से  नहीं  चल  सफ़ल  ।  लापरवाही  से  काम  किया

 जाता  है  वर्षा  के  समय  कोफी  टेलीफोन

 लाइने  खराब  होती  हैं  जिस  के  कारण  ठेलो-

 फोन  नहीं  मिलते  ।  बात  नहीं  हो  सकती
 काल  नहीं  मिलता  हैं  यही  एक्सचेंज  से  कहा
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 जाता  @  आप  जरा  कभी  ह, ड  बदले  कर
 वो  देखिये  कि  एक्सचेंज  में  किस  प्रकार  से
 लोग  काम  करते  हैं  ।  ईमानदारी  से  लोग
 काम  नहीं  कर  सकते  है,  उन  की  अपनी  मज-

 दूरियां  हैं  जिन  को  आप  देखें  t

 ग्वालियर  से  अगर  सौधे  बम्बई  फोन
 करना  है  तो  पहले  आगरा  करायेगा  और  वहां
 से  बम्बई  जायगा।  दिल्‍ली  से  दे लाढ़ौत  करना
 है  तो  पहले  भागरा  जायगा  ।  जितने  मध्य
 प्रदेश  के  धड़े  नगर  हैं  उत  का  सम्बन्ध  सोधा

 होता  चाहिये।  मैं  आशा  करता  हूं  श्राप  मेरी
 बातों  का  जवाब  देंगे  ।

 श्री  शिव  नाव  सिह  (भुंभुनु)  :  सभापति

 जी  इस  बिल के  सम्बन्ध  में  मैं  इस  बात  का  तो
 स्वागत  करता  हूं  कि  यह  जो  टीम  है  नाजायज
 तरीके  से  ली  जा  रही  थी  उस  को  जायज
 बाप  कराने  जा  रहे  हैं  ।  फीस  श्राप  लगायें
 सब्सक्राइबर  देने  को  तेयार  है  लेकिन  उस
 के  मिटने  में  उत  को  सर्विस  भी  मिलनी  चाहिये  v
 ara  टेलीफोन  की  यह  हालत  है  कि  आप
 इस  जगह  से  दाहर  ट्रक  काल  नहीं  कर  सकते  ।
 कौर  यहां  से  83  हुए  आप  बात  करना  चाहे
 तो  गलत  नम्बर  मिलेगा  ।  देश  के  विभिन्न

 हिस्सों  में  जहां  एस  टी  डी  नहीं  है
 वहां  हम  फोन  करते  हैं  शाम  को  कराते

 है  तो  रात  को  बारह  बजे  लैप्स  होता
 है  t  दूसरे  दिन  करते  हैं  तो  जवाब  मिलता

 है  कि  बारह बजे  खत्म हो  मया  है।  परी  एम  जी
 का  एम  पोज  के  पास  पत्र  आया  जोकि  बड़ी
 मेहरबानी  करके  उन्होंने  लिखा  कि  भ्रमर

 कहों  ट्रंक  डार्लिंग  की  दिक्कत  हो  तो  फ्नो
 नम्बर  डायल  करो  ।  हम  बराबर  रिकार्ड

 रखते  हैं  इस  सब  का  प्रौर पी  एम  जो  को  बार
 बार  चींटियां  इसके  बारे  मैं  लिखो  हैं  कि
 फलां  नम्बर  पर  फला  तारीख  को  डायस
 किया  शौर  यह  दिक्कत  कराई  लेकिन  उनकी
 तरफ  से  कोई  रिसपांस  नहीं  हो  रहा  हैं
 बाप  टेलीफोन  सर्विस  में  कम  से  कदम  सुधार
 तो  लाएं  ।
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 करती

 नहीं  है  ।

 इसलिए  नही  करती  है  कि  बहां  एक  अफसर
 ने  रोवर  टाइम  बन्द  क्र  दिया  और  इसके
 बाद  वह  अफसर  जिस  ने  सुधार  करना  चाहा
 था  वह  चला  गया  ।  झावर  टाइम  बाले  कहते

 है  कि  ग्रोवर  टाइम  न  दो  हम  बीस  नहीं
 देंगे  ।  भाप  नए  प्लान  हैं  ।  श्राप  इसको  देखे  ।

 ओवर  टाइम  नही  देना  हो  तो  न  दें  ।  लेकिन

 पूरी  नेशन  से  टेलीफोन  एक्सचेंज  वाले  बदला

 लेते है,  इसको  बरदाश्त  नही  किया जा  सकता
 कटे।

 वहा  के  डिस्ट्रिक्ट  हैडक्काट्जें  से  दिल्ली
 का  तो  संपर्क  हों  नहीं  हैं  1  प्रे पने  जिले  की

 झुन्हूंत्‌  की  बात  मैं  करता  हूं  । यहा  से  पिलानी
 र  पिलानी  से  शुनशुन  लाइन  है  ।  यहा

 से  जयपुर  कौर  जयपुर  से  झुनझुना  सिर्फ  एक
 खट  दिया  हुआ  है  |  जब  ट्रक  काल  करते  है

 तो  जवाब  मिलता  है  कि  लाइन  खराब  है
 हम  कहते  हैं  कि  पिलानी  का  मिला  दो  तो

 कहते  है  कि  वह  अधिकार  नहीं  है।  लाइन
 पड़ी  हुई है  लेकिन  हम  उसको  नही  ले  सकते  है।
 इस  प्रकार  की  धांधली  यहा  हो  रही  है  t
 श्राप  देखें  इसको  झुन  से  वाया  जयपुर
 और  नीलामी  का  अधिकार  शाप  दे  दें  ।  लाइन
 पडी  हुई  है  t  इस  में  कोई  दिक्कत  नहीं  है  ।

 यह  डिपार्टमेंट  कब  तक  टैम्पोरेरी  रहा
 है  ।  पहले  बहुगुणा  जी  शाए,  बह  चीफ  मिनिस्टर
 बन  कर  चले  गए।  राज  बहादुर  जौ  बने  ।

 रद्दी  साहब  बने  ।  द्रव  श्राप  डाक्टर  साहब
 आए  है  कब  तक  रहेगे  पता  नही  ।  लेकिन
 कम  से  कम  एक  कम्पीर्टट  आदमी  के  हाथ  में

 यह  विभाग  पाया  है  ।  मैं  साशा  करता  ह
 कि  आप  निश्चय  ही  इस  में  सुधार  लाएगे  t

 |  भी  माननीय  सदस्य  ने  कहा  कि  स्त्री

 महोदय  भेष  बदल  कर  जाए  ;  मैं  कहता

 डस्ट  करने  के  लिए  कहा  कि  मैं  चिता  हू
 कि  यहां  से  पचास  कौल  की  उसे  पर  बात.
 ही  1 बेह  बार  बेटे  तेज  इंतेजार  करते रहे  ।

 जब  झ्राईडेटिंटी  शिंसक्लौज  को  कि  डिप्टी
 सिनेस्टार  साहब  बात  करनी  चाहते
 शॉप्रिटेर  ने  टेंलीफीने  उठा  केर  रख  दिया,
 रि सं पास नहीं  दियों,  बताना  महीं  मेरा

 “नम्बर  है,  किया  माने  है  |  इस  प्रकार  की  धांधली
 जब  मिनिस्टरों  के  साथे  होती  है  तो  प्रार्म
 ग्रो दगी की  क्या  हालत  होती  होगी,  इसका  बाप'

 पतनुंमान  लगा  सकते  हैं  मैं  प्रार्थना  करता

 हूँ  कि  ड्राप  स्थिति  में  सुधार  लाने  का  शीघ्र
 प्रयत्न  करें।

 इन  णठ्दों  के  साथ  मैं  इस  विधेयक  का
 मीथेन  करता  हु*।

 भी  सुखदेव  प्रसाद  वर्मा  (नवादा)
 इस  विधेयक  वा  मैं  समर्थन  करता  ह्  टेलीफोन

 एवं  तार  के  सम्बन्ध  जी  समस्‍यायें  मेरे  क्षेत्र
 नवादा  तथा  गया  जिला  के  है  उन्हीं  को  मैं
 अपकी  सेवा  में  रखना  चाहता  हूं।  थे  भ्रामक
 ध्यान  गया  की  श्लोक  ले  जाता  चाहता  हू  ।
 गया  एक  प्रन्र्राष्ट्रीय  शहर  है।  सारे  विश्व
 के  लोग  वहा  जाते  हैं।  दो  साल  से  मैं  सुन
 रहा  ह  फिंगा  में  डायल  सिम  स्वाइल

 हो  गया  है  लेकिन  अभी  तक  वह  बा  नहों
 हुआ  है  ।  वहा  पर  जमात  है,  मकान  भो  है
 सब  सुविधायें  है  फिर  भी  मे  समझ  नहीं  पा

 रहा  हु  कि  ग्रह  तक  क्या  कठिनाई  हावी  रही
 है।  पास्ट  आफिस  का  नया  मकान  बन  गया  है
 पौर  पुराना  मकान  पक्ष  हुमा है।  जमीन
 भी  वहां  कामों  है।  विलम्ब  क्या  हो  रहा  है
 समझ  में  नही  धरा  रहा  है।  मैं  चाहता  हू  इस
 ओर  जाप  ध्यान  दें  i  पोस्ट  तौसीफ  के  हाते  मे

 ही  काफी  जमीन  है,  उसमे  ठेखीफोनस  के  लिय
 नया  मकान  भी  बल  सकता  है  L
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 जाप  सैनी  लगते  को  बात  करेले  हैं

 मैं  इसका  समन  करता  हूं।  भाप  और  झंचिक

 . लेबी  सगा  ले  इस  में  माह  एंबेरोके रहीं  है  ।
 सकीम  ग्रा पके  विभाग  को  हैकेन्यू  होते  नीचे
 गिरता  जा  रहा  है,  इसको  भी  मुझको,  देखना
 आंहिये  L  इस  सौर  भाषा  ध्यान  नहीं  है।

 _ मैं झंभी  गया  गया  भरा!  कल  ही  वापिस  भाया

 हूँ  t  os  for  के  भ्रमणकारी  ने  मुझ
 बाहर1  है  कि  गया  शहर  का  प्राप् रे दर  शौर
 औरिया  का  झगड़ा  चल  गरबा  है,  झगड़ा  है,कि
 कौन  ज़्यादा  कमा  रहा  है  |  कैरियर  वाले
 डायरेक्ट  लाइन  लेकर  फोन  करा  कर  पैसे
 ले  लेते  हैं  भर  प्राप्रेटर  की  कमाई  बन्द  हो
 जाती  है  इसलिए  प्राप्रेटर  कहते  हैं  कि  वे
 कसा  रहे  है  भोर  वे  कहते  हैं  कि  बे  कमा  रहे
 हैं।  इस  तरह  की  धांधली  चल  रही  है।  मगर

 इस  तरह  को  घातली  रहेगी  तो  भाप  लेवी
 लगाते  जाएं  कुछ  नहीं  होगा  ।  रेवेन्यू  की

 हालत  खराब  ही  होती  जाएगी  ।  इन  चीजों
 की  तरफ  आपका  ध्यान  जाना  चाहिये  4

 गया  शहर  के  एक्सचेंज  की  बहुत  ही
 पुन्नी  महीन  है।  एक्सचेंज  में  आप  पांच  पांच
 सात  सात  मिनट  तक  नम्बर  मांगते  जायें  कोई

 स्टैंड  करने  वाला  नहीं  है।  यह  भो  एक  कारण

 है  जिस  की  ब्रज  से  प्राय का  रेव  न्यू  फाल  कर

 रहा  है  !  ए  फैंसी  नाम  की  कोई  चीज़  नहीं

 है  ।  आपको  इन  तमाम  चीजों  को  झोर
 ' ध्यान  देना  होगा  ।  मैं  समझता  हुं  कि  लंबी

 लगाने  या  कानून  में.  परिवर्तन  कर  देने  से  ही
 समस्या  का  समाधान  नहीं  होगा  4

 आपके  विभाग  का  यह  विष  है  कि

 सभी  ब्लाकों  हेडक्वार्टर  में  टेलीग्राफ  और

 पी०  सी०  को  खोले  जाये  |  नवादा  में  तथा

 गया  जिले  में  चौदह  फंसे  ब्लाक  हैं  कौर  शाप

 चाह  तो  में  भ्रापको  उनका  माम  भी  दे  सकता

 हूं  भोर  ये  सभी  रख#  जैसे  प्रति,  कौवा कोल

 पंक्रीबरोजा,  दूसरे,  सिरदाना,  मोहनपुर
 शादी  जिन  को  न  तो  राज  तक  टैलीग्राफ  भौर

 टेलीफोन  अाफिस  दियां  गया  है  कौर  न  ही

 Caley  any

 वहां  पी  सी  रोकी  सुविधा  है।  जेब  काका
 निर्णय  है  कि  हें  एके  ह... ड  हेडक्वार्टर  को
 आप  टैबीफीन  शौर  टेलीग्राफ  से  कनेक्ट  करेंगे
 तो  हस  निर्णय  को  आप  बहीं  लागू  क्‍यों  नहों  करते
 है  I  इसके  बिता  48  ला  एण्ड  भोडर  की
 समस्या  हल  हो  सकती  है,  लोगों  को  दूसरी
 जसेरतें  यूरो  हो  भो.  नहीं  सकता  है  |  भ्रमर
 लोगों  को  तार  देनो  होती  है  ती  उसको  देस

 पंद्रह  मील  चल  कर  तार धर  जाना  पड़ता
 हैं  कौर  तब  वे  दे  सकते  हैं।  इन  ,सब  बातों

 की  और  प्रा पका  में  ध्यान  प्रभावित  करता  हूं
 और  निवेदन.  करता  हूं  कि  आप  इनको  देंगे  t

 इन  शब्दों  के  साथ  में  इस  विधेयक  का
 समर्थन  करता  हूं  t

 tt  ना युरान  अहिरवार  (टीकमगढ़)  $

 इस  बिल  का  मैं  समर्थन  करता  हूं  ।  में  कुछ
 सुझाव  ही  प्राकार  देता  चाहता  हैं  t  मैं  पांच
 सात  साल  से  कहता  आ  रहा  हूं  कि  टीकमगढ़
 और  छतरपुर  दो  जिले  डाकू ग्रस्त  जिले  हैं  1

 वहां  आवागमन  के  साधन  नहीं  है  t  वहां
 आप  कुछ  इंतजाम  करें  ।  वहां  जिलोंका

 तहसोल  हेडक्वार्टर  से  कोई  सम्बन्ध  नहीं  है
 टेलीफोन  से  ।  यह  सुविधा  आप  वहां  दें  ।  पिछसे

 महीने  की  बात  मैं  ग्राहको  बताता  हूं  वहां
 इक ती  पड़ी  ।  डाक्‌  एम्बेसेडर  कार  में  थे  ।
 उनके  पीछे  पुलिस  की  गाड़ी  थी  t  वह  फेल  हो
 गई,  उसका  पहिया  फल  हो  गया  ।  पुलिस
 पूरनपुर  से  फान  कर  सकती  थी  और  डाकुझों
 का  पीछा  किया  जा  सकता  था  ले  किन  वह  सुविधा
 वहां  नहों  थी  t  प्‌  ध्वीपुर  और  लिघोरा  में

 एक्सचेंज  दीजिये  ।  लिघोरा  में  पी  सी  बो
 शाप  दें  ।

 मध्य  प्रदेश  में  डिस्ट्रिक्ट  हँडक्त्रा्दर  का

 राजधानी  से  और  डिस्ट्रिक्ट  हैडक्वार्टर  का
 सम्बन्ध  तहसील  से  नहीं  जोड़ा  गया  है  1  .वह

 बहुत  आवश्यक  है  ।  वह  बहुत  पिछड़ा  हुमा
 इलाका  है  |  इस  काम  को  भाप  कर  दें
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 (sit  angers  भ्रहिरवार]
 दौलीफोन  के  जो  कनेक्शन  दिए  जाते  हैं,

 उन  पर  भी  आपको  नजर  रखती  चाहिए  t

 हमारे  यहां  जिला  कांग्रेस  कमेटी  से  972
 में  टेलीफोन  की  मांग  की  ।  तीन  व्यापारियों
 को  दे  दिए  गए  लेकिन  हमें  नही  मिला  ।  उन्होंने
 पचास  रुपये  इसके  लिए  दिए  ।  डायरेक्टर
 फांस,  ग्वालियर  के  पास  जब  हम  गए  तब  कही
 जाकर  मंजूर  हुआ ।

 टीकमगढ़  जिले  का  कमिश्नरी

 हैडक्वार्टर  सागर  है  t  लेकिन  इसका  सम्बन्ध

 गुना  के  एस  डी  करो  से  है।  इसको  सागर  के

 एस  डी  ो  के  ईन्डर  होना  चाहिये  ।

 रेलवे  में  डिविजन  के  लेवल.  पर  कमेटियां
 बनी  हुई  &  जहां  शिकायतें  सूनी  जाती  है  ।

 यहा  भी  डिवीज़न  के  लेवल  पर  कमेटियां
 बननी  चाहिये  जिन  मे  जन  प्रतिनिधि  लिए
 जाएं  ताकि  शिकायतों  को  दूर  करवाया  जा
 सके  a  प्रान्त  के  लेवल  पर  भी  हों  1

 श्री  फ्लालाल  बारूपाल  (गंगानगर)
 मैं  इस  बिल  का  समर्थन  करता  हु  ।  ट्रक  काल
 सिस्टम  कितना  गंदा  है  यह  मैं  प्रापषको  बताना

 चाहता  हूं  ।  मेरी  कंस्टिट्युएसी  की  लाइन
 दो  दो  दिन  तक  नहीं  मिलती  है।  भेजे  कराने
 पर  भी  नहीं  मिलती  है।  इस  व्यवस्था  को
 ठीक  किया  जाए  ।

 गंगानगर  का  मुख्य  डाकघर  जो  है  वह
 बिल्कुल बैठ ल  बैठ  गया  है।  पानी  उस  में  चूता  है

 वहा  बडी  अव्यवस्था  हैं।  फीचर  उस  में  नहीं
 है,  कुछ  नही  है  |  उसको  देखा  जाना  चाहिये

 बीकानेर  के  सम्बन्ध  में  भी  मैं  कुछ  कहना

 चाहता  हूं  ।  वहा  डाक  तार  विभाग  में  एक

 यूनियन  बनी  हुई  है।  यूनियन  के  ग्रन्दर  कुछ
 इस  प्रकार  के  लोग  हैं  पता  नही  कम्युनिस्ट
 हैँ  या  जनसंघ  वाले  है  जो  करो  भो  नेस्ट
 आदमी  को  ठहरने  नहीं  देते  है.  (इंदरप्शंज  )
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 मैंने  दाज  ही  एक  पत्र  लिखा  है।  मेरा  अनुरोध
 है  कि  मंत्री  महोदय  उस  पर  हैरान'  दें  ।  हसन
 समय  जो  सरासर  काम  कर  रहे  हैं,  उस  को
 काम  करने  का  प्रचार  प्रदान  किया  जाये  ॥

 भी  भी किशन  मोदी  (सीकर)  :  सभापति

 महोदय,  मैं  जयपुर  के  श्रापेरेटज  के  बारे  में
 निवेदन'  करना  चाहता  हूँ  कि  इस  समय  उन  की
 संख्या  कम  है  कौर  उन  से  ज्यादा  काम  लिया
 जाता  है।  इसलिए  या  तो  उन  को  अधिक
 आदमी  दिये  जायें  और  या  उन  को  ओवर-
 टाइम  एलाउंस  दिया  जाये,  ताकि  एफसीसी
 बढ़  सके  a  इस  समय  जो  स्थिति  है,  उस  से
 जनता  को  बहुत  असुविधा  होती  है।  वहां  पहले
 85  परसेंट  एडीसी  थी,  जब  कि  ब  वह

 केवल  40  परसेंट  रह  गई  है  ।

 उन  लोगों  को  लोन  देने  की  व्यवस्था  की
 जाये  ।  उन  को  हासिल  का  एलाट मेट  हो

 चुका  है।  प्यार  उन  को  लोन  नहीं  दिया

 जायेगा,  तो  उन  का  एलाटमेंट  कैसल  हो
 जायेगा  ?

 प्रमोशन्स  के  बारे  में  उन  की  जो  तक्लीफ़

 हैं,  उन  के  सम्बन्ध  में  मैं  बराबर  लिखता  रहा

 हू  ।  उस  तरफ  भी  ध्यान  दिया  जाये  t

 यद्यपि इस  विभाग  के  तीन  तीन  मंत्री बदल
 गये  है,  लेकिन  श्री  पहाड़िया  सदा  से  यहा

 रहे  है।  मैं  न ेकम  से  कम  सौ  पत्र  उसे  को

 दिये  होंगे,  लेकिन  उन्होंने  हमेशा  नेगेटिव

 जवाब  दिया  है  |  मेरा  निवेदन  हैं  कि  मत्ती

 महोदय  उन  को  ज़रा  मजबूत  बनायें  ताकि

 कम  में  कम  दस  परसेंट  पत्रों  का  जवाब  तो
 समय  पर  और  सिवा  मिले  ।

 ग़लत  बालिग  के  बारे  में  मैं  एक  एग्जाम्पल
 देना  चाहता  हु  ।  राज्य  सभा  के  एक  सदस्य,
 श्री  बी०  के०  कौल,  का  टेलीफ़ोन  नम्बर

 38744  अप्रैल  में  कट  गया,  लेकिन  जुलाई
 से  ले  कर  सितम्बर  तक  का  832  रुपये  का

 एक  बिल  उन  के  पास  अजमेर  भेजा  गया  है
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 मैं  अपने  बारे  में  कया  निवेदन  करूं  ?

 मैं  इस  सम्बन्ध में एक  प्रिविलिज  भोजन  ला  रहा

 हूं  ।  जयपुर  के  विभाग  ने  मेरे  नाम  दस  हजार
 रुपये  का  डिफ़ॉल्ट  दिखाया  है,  जब  कि  राज
 तक  मुझे  हिसाव  दही  दिया  गया  है  ।  मैं

 लाइसेंस  श्रावित  को  बराबर  दो  तीन

 महीने  से  |  लिख  रहा  हू  कि  मुझे  एकआदट्स
 दिये  जायें  ।  मंत्री  महोदय  से  मेरा  निवेदन
 है  कि  पार्टीवाज़ी  या  बेईमानी  को  बजह  से

 यह  जो  मत  बिलिंग  होती  है,  उस  को  रोड
 जाये  ।

 संचार  मंत्री  (डा०  होकर  दयाल  शर्मा  :

 जनाब  चेयरमैन  साहब,  शुरू  मे  ही  मै  ने  कहा
 था  ि  यह  बिल  बहुत  सीधा-सादा  है.  शौर
 जैसा  कि  डिपुटी  स्पीकर  साहब  ने  भी  फ़रमाया

 था,  इस  में  बहस  करने  के  लिए  कोई  बड़ों
 बात  नही  है।  लेकिन  मुझे  खुशी  है  कि  हाउस
 ने  इस  बारे  मे  इतमी  दिलचस्पी  ली है।  इस
 विधेयक  पर  चार  दिन  से  बहस  चल  रही  है
 ara  dar  दिन  है,  और  ग्रभी  भी  ऐसा  लगता
 था  कि  झगर  कप  ज्यादा  जोर  न  देते,  तो

 यह  बहस  अभी  भी  चलती  रहती  ।  वैसे  इस
 के  लिए  एक  घटा  दिया  गया  था,  लेकिन  यह

 खुशी  की  बात  है  कि  सब  मेम्बर  साहिबान  की

 इस  में  इतनी  दिलचस्पी  है  tv

 मैं  कुछ  बुनियादी  बाने  भ्रम  करना
 चाहता  हू  ।  एक  बात  साफ  है  कि  ।जस  तरह  से

 हमारे  विभाग  का  कार्य  चल  रहा  है,  उस  से
 माननीय  सदस्यों  को  सातों  नही  है  t  इस  में
 कोई  दो  राय  नही  है  मुझे  यह  भी  खुशी  है
 कि  इस  बारे  में  जो  कुछ  भी  कहा  गया  है,  वह
 वीसी  पार्टी-बेबस  पर  नहीं  बहा  गया  है  ।
 सब  ने  अपनी  बावंसाफ़  साफ  कही  हैं।  लेकिन  कुछ
 बुनियादी  दिखाते  है,  जिन  की  ओर  मैं  श्राप
 का  ध्यान  स्‍प्रॉकषित  करना  चाहना  हूं

 जहा  तक  टेली-कम्पनिकेशन्ज  वा  सवाल

 है,  हवा  क्रिस  सी  उलझन  पैदा  हो  गई  है,
 जिस  मे  बिना  साया  खर्च  किये  काम  आगे  नहीं

 बढ़  सकता  है,  और  रुपया  मिल  नही  पाता  है
 इस  वजह  से  कुछ  झंझट  आ  गई  है  ।  अलग
 अलग  जगहों  के  टेलीफ़ोन  झापेरेटर्ज़  के  बारे
 में  कहा  गया  है।  इस  बारे  में  तो  हम  देखेंगे,
 लेकिन  इस  समय  स्थिति  ऐसी  है  कि  हमारे
 टेलीफ़ोन  के  जो  भी  इन्तेज़ामात  है,  जो  भी
 मरीज  है,  वे  पुरानी  है  और  आज  के  युग
 के  अनुभव  नहीं  है  7  यह  एक  ऐसा  विभाग  है,
 जिस  मे  बराबर  नये  नये  अनुसन्धान  चल  रहे  हैं-
 जो  राज  है;  वह  बल  पीछे  पड  जाता  है,  और
 उमर  में  बदलने  की,  नई  चीजें  लाने  की,  जरूरत
 है।

 लेकिन  दूसरी  तरफ़  मुश्किल  यह  है  कि
 यह  भी  माना  जाता  है  कि  हमारा  विभाग
 जनसेवा  वार  विभाग  है  उस  में  हालत  यह
 है  कि  उस  में  पोस्टल  साइड  में  हर
 वर्ष  बस  करोड़  रुपये  से  ज्यादा  का  नुक्सान
 होता  है  ।  जहा  तक  टेली-कम्युनिकेशन्  बढ़ाने
 का  सवाल  है,  जो  पांचवी  योजना  बनी  है,
 उस  में  हम  से  आशा  की  गई  है  कि  हम  उम बां
 पुरा  रुपया,  800  करोड  रुपया,  इसी  विभाग
 से  बचत  कर  के  लगा  देगे  यानी  हम  को  इस
 विभाग  की  आमदनी  से  ही  इस  विभाग  को
 बढ़ता  है  1  उस  में  शफी  दिक्कत  आ  रही  है  ।
 मेरा  विचार  है  कि  अगर  सम्भव  हुआ,  और
 माननीय  सदस्यों  को  बीच  बीच  में  पार्लियामेट
 के  काम  से  थोडी  फुरसत  मिल  सके,  तो  अलग
 अलग  प्रदेशों  के  एम  ०  पीज  ०  से  चर्चा  की  जाये,
 ताकि  हम  यह  देखे  कि  हम  वहा  पर  क्या  कर
 सकताहै  और  वहां  की  समस्या  को  27
 करे  |

 टेलीफोन  की  गई  शिकायते  तॉँ  इस
 लिए  हैं  ि  भ्र भी  हम  कुछ  पुराने  तरीके  इस्तेमाल
 कर  रहें  है।  पुरानी  लाइने  है  जिन  पर  ट्रेफिक
 बहुत  बढ  गया  है।  समय  के  साथ  लोग  टेलीफोन
 को  ज्यादा  इस्तेमाल  करने  लगे  है  t

 श्री  डी०  'एन०  तिबारी  (गोपालगंज)  :
 बिल  कैसे  बढ़  जाता  है?



 299  ‘Indian  Telegraph
 yi  HOVE  ५  UA

 डा०  शंकर  दयाल  शर्मा  उसमे  भी
 दिक्कत  ttt  है  कौर  उसको  देशना  पड़ता  हैं।
 अगर  बहु  रुपया  विभाग  के  पौं  भाता  होता,

 तो  बात  दूसरी  थी,  लेकिन प्राय  जानते  है  कि

 वह  कहाँ  जाता  हैं।  इंस  लिए  उसमें  न  जाकर
 मैं  बताता  चाहता  हू  कि  हस  पुरी  कोशिश  कर
 रहे  है  ।

 इसमे  कोई  शक  नहीं  है  कि  कलकत्ता
 और  दिल्‍ली  के  बीच  मे  और  कलकत्ता  और
 दक्षिण  के  हिस्से  के  बीच  में,  जितना  भी  ट्रैफिक
 है  वह  सब  का  सब  दिल्‍ली  होकर  जाता  )
 और  दिल्‍ली  और  कलकत्ता  के  बीच  में  एक
 कोएविसयल  केबल  है,  थोडा  माइक्रोवेव  है  ।

 कोएक्सियल  केबिल  पर  डिपेंड  करना  पडता
 है  कौर  उसमे  बड़ी  दिक्कतों  रहती  हैं  ।

 एक  दिक्कत  चोरी  की  बहुत  हो  गई  है  ।
 आज-जल  कोएक्सियल  लाईन  की  बड़ी  चारी
 होती  है।  सड़क  पर  जो  काम  होता  है  कभी-
 कभी  कोएक्सियल  केबल  को  उससे  नुकसान  हो
 जाता  है।  पानी  पड़ने  से  भी  दिक्कत  हो  जाती

 है  ।  एक  और  नई  खराबी  कोएक्सियल
 केबल  की  सारी  दुनिया  में  मालूम  हुई  है  कि
 कभी-कभी  लाइटनिंग  का  भी  उस  पर  स्तर
 एक  अजीब  ढंग  से  पड़ता  है  1  वह  उसको

 पूरी  तरह  से  खराब  कर  देता  है।  कुछ  माननीय
 सदस्यो  ने  कहा  है  कि  बारिश  मे  ज्यादा  दिक्कत

 हो  जाती  है  वह  सही  है  -  हम  उसको  सुधारने
 की  कोशिश  कर  रहे  है  t

 जहा  तक  कलकत्ता  से  ट्रक  लाइन  को
 टीक  करने  का  सवाल  है,  कलकत्ता  कौर  मद्रास
 के  बीच  मे  एक  शौर  कोएक्सियल  लाइन  डालो
 जा  रही  है  ।  उसको  हमने  प्राथमिकता  दी  है  ।
 मैं  मद्रास  गया  था  और  वहा  जो  इस  स्कीम  के
 चार्ज  मे  है  उन  से  मैंने  चर्चा  की  है  कि  व  इसको
 जल्दी  से  जल्दी  पूरा  करे  और  शब  हमे  राणा

 है  कि  3  मार्च  तक  कल करे  शोर  भदास  के

 बीच  मे  को-एस्टीबन  केबल  कल  जाया
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 ओवर  शौर,  दूसरी  ज़गह  भी  उससे

 स  हो  रहेंगी,  ।  इसके  लागा
 कलकता  और  दिल्ली  को  भी  दूसरी  तरफ
 माइक्रोवेव  से  जोडते  फका  कास  चल  रहा  है  4
 दोनों  के  पूरा  होते  पर  इसे  तीस  तरीके  मिल
 जाएगे  जिन  में  भ्रमर  एक  खराब  हो  तो  हम
 दूसरे  पर  जा  सकते  है।  एक  अकेली  लाइन
 होने  से  एक  बात  कौर  भी  होती  है  कि  सोच
 बीच  में  उस  में  इसप्रेक्शन,  उसकी  दुरुस्त
 के  लिए  भी  हमे  उसे  निकालना  पड़ता  है  ।
 जब  भी  यह  होता  है  तो  हमारी  ट्रक  लाइन
 खराब  हो  जाती  है  1  यह  दिक्कत  रहती  है  ॥
 इसके  अलावा  अब  यह  भो  जरूरी  है  कि
 ऑ्राटोभेटिक  एक्सचंेज  हो  जिनके  जरिए
 काम  चले  (व्यवधान )

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  What  about  direct  dial-
 ling  between  Caleutta  ang  Delhi?  It
 was  assured  s0  many  times  in  this
 House

 डा०  शंकर  दयाल  फार्मा  मैं  उसी  को
 चर्चा  कर  रहा  था  जो  आपका  सवाल  है
 पहले  मैंने  उसी  को  लिया  है।  भ्र्भी  इस  समय
 कलकत्ता  और  दिल्‍ली  के  बीच  में  हमारे  पास
 इतनी  लाइन्स  नही  है  जिन  से  कि  वह  हो  सके
 और  कलकते  का  ट्रैफिक  दिल्ली  और  साउथ
 का  सब  का  सब  उसो  लाइन  में  जाता  है  t
 लेकिन  एक  बार  कलकत्ता  कौर  मद्रास  को
 को-एक्सल  केबल  कनेक्ट  कर  देंगे  शौर  दिल्ली,
 कलकता  माइकोबेव  कर  सकेंगे  तो  कलकत्ते  से
 पटना,  कलकते  से  दिल्‍ली,  कलर्स  ते  मद्रास,
 कलकत्ते  से  भू  ज्नेश्यर  ये  सब  के  सभ  एस  टी  डी
 पर  झा  जाएंगे  ।लेकिन  इसमे  भी  वही  मैं
 बता  रहा  था  कि  ज्यादा  हमे  चेनल्स  की  जरूरत
 होती  है,  कौ-एग्जिंबल  केस  की  जरूरत
 होती  है  कौर  उसके  बाद  आगे  काम  चले
 इसकी  जरूरत  होती  है,  इसमें  यही  है
 कि  लोगों  से  चर्चा  करके  जितनी  जल्दी
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 ह... ड  (.,... उ  की  कोशिश  हो  हम  कह  की  जात
 छोर  भर  हम  कर  रहे  हैं  ।

 इसके  बाद  इंटरतल  जो  अपने  यहा  के

 टेलीफोन  हैं  उनमे  इस  बात  पर

 हस  प पड़ता  है  कि  हमारे  पास  a  1दोमेटिक
 एक्सचेंज

 हो  धांटोमेटिक  एक्सचंेज  को  शो  हुम  ज्यादा
 से  ज्यादा  बढ़ाने  की  कोशिश  कर  रहे  हैं  ।

 लेकिन  उसमे  भी  वही  भारिक  सीमा  हमारे
 रास्ते  से  झा  रही  है।  उसमे  भी  क्योकि  हम
 जो  चाहते  हैं  कि  हमारा  उत्पादन  बढ़  जाय,  जो

 कभी  तक  सौदाए  द्  उनको  देखते  हुए  भी

 हमारी  कोशिश  है  कि  कुछ  हम  ऐन्सिलियरीज
 को  बढ़ा  कर  के,  कुछ  और  दूसरे  तरीके  से  भी
 जिससे  कि  सोधे  सीधे  हमारा  रुपया  न  लगे
 शौर  हमको  इसके  साधन  उपलब्ध  हो  जाय
 उसके  निए  कुछ  चर्चा  हमने  की  है  7  उसमे
 अगर  सफलता  हुई  झर  कुछ  हम  ज्यादा
 था  सके  ता  हमारा  काम  चल  जाएगा  ।  वैसे
 एक  बात  मैने  जान  ब्र  कर  इसलिए  कही  थी
 वि  मुझे  आप  सब  के  सहयोग  की  प्रावश्यकता
 ज्यादा  इसलिए  भी  है  कि  हम  को  कम्यूनिकेशन
 के  लिए  ज्यादा  रुपया  मिल  सके  प्लानिंग
 कमीशन  से  उस  के  लिए  भी  हमारी  मदद  करे
 शौर  उसके  भ्र लावा  आप  हमे  यह  बताए  कि
 किस  प्रकार  से  हम  भ्र पनी  प्रामदनोीं  बिना
 सक  है  उस  में  हमने  कुछ  मौर  चीजे  तय  की

 है।  एक  तो  हम  पोस्ट  अभ्रोफ्सिज़  में  होर्डिग्स
 रानें  की  बात  कर  'रहें  हैं  ऐडपर्टाइजमेट्स,
 जैसे  रेलवे  स्टेशन  पर  होते  है  उस  तरह  के
 जिससे  उससे  कुछ  हमे  प्रामदनी  हो  ।  दूसरी
 चीज़  जो  हमार  पोस्टकार्ड  हमारे  होते  है
 उन  पर  छोटे  छोटे  ऐडवर्टाइज़मेंट्स  ले,  उस
 से  हमे  आमदनी  हो  1

 एक  मानवीय  समस्या  बढ  तो  ज्यादा
 जगह  &  लेगा  ।  फिर  उसमे  जगह  कम  रह
 जायगी  ।

 डा०  Se  tam  wat  प्राय  मेरी  पूरी
 बात  सूते  तो  ।  &  भी  उतनी  अमीन  पर  हु  जहा
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 आप  हैं।  केक  सिखने  की  जगह  कम  न  हो
 पृ रह  11 ह  जाने  हैं  प्रौढ़  &....&  दस  x

 डिकी
 चर्चा  की  है  कपिल  प्लाक  डिवारच्रेंट  मे

 कि  यह  हमे  ऐडडवर्टाइड्रमेटम  दे  वह
 ऐडबर्दाइश्मेट  सब  व्यूह  पचेगा  को  खिलेंगे

 घोर  खिसके  प्रेस  कुहुकेगा  दोन्पे  केपास बह वह
 पहुच  जायज़ा  ।  (इंद्रियां)  .

 तक  प्रसाधनों  सदस्य  |  फ़ैमिली  प्लानिंग
 भी  गवनेमेट  का  डिपार्टमेंट  है  .  तो  वह
 पैसा  गवर्नमेंट  का  ही  होगा  जो  उधर  से  इकतर
 भा  जायगा  ।  उसमे  फके  कसा  पडा  ?

 डा०  पाकर  दयाल  शर्मा  फक  सिर्फ

 यह  होगा  कि  प्राइवेट  ऐडवर्टाइज़्स  के  पास  से

 शासन  के  पाप  वह  भरा  जायगा  ।  बुनियादी
 फर्क  यह  थोडा  सा  तो  ्र  जायगा

 इस  के  बाद  दूसरे  और  रास्ते  हम  सच
 रहे  है  ।  हमारी  एक  यह  कोशिश  है  जैसा  अभी
 आपन  कहा  कि  जो  स्टेट  कैमिकल्स  है  हम  चाहते
 है  कि  दिल्ली  से  तमाम  कैपिटल  तक  एस  टी  डी

 हो  जाना  चाहिए  1  लेकिन  इसको  आश्वासन
 न  माने  ।  प्रयास  हमारा  रहेगा  कि  जितनी
 जल्दी  हो  सके  दिल्ली  से  तमाम  हमारे  स्टेट
 कैपिटल  और  स्टेट  कौपिटल्स  से  जहा  तक
 संभव  हो  डिस्ट्रिक्ट  हम  जोड़  सके  डायरेक्ट
 डार्लिंग  से  तो  एक  बड़ी  अ्रच्छी  चीज़  होगी  ।

 लेकिन  इसमे  काफी  समय  लग  सकता  है  ।
 वैसे  काफी  तेजी  से  हम  प्रिया  काम  बढाने
 की  कोशिश  कर  रहे  हैं  ।

 दिल्ली  में आप  ने  कास  बार  की  चर्चा  की
 ता  कुछ  वर्ष  हुए  बेल्जियन  पृ टा कोटा  का  सिस्टम
 यहा  लगाया  गधा  था  ।  बह  कुछ  गलत
 साबित  हुआ ।  ठीक  साबित  नही  हुमा  t

 शुरू  मे  बहम  चलती  रही  कि  उन  की  गलती
 है  या  हमारी  गलती  है।  बाद  में  उन्होने  माना
 कि  उस  को  ठीक  कराना  है  और  बाप  को  यह
 जान  कर  खुशी  होगी  कि  महीं  नही,  चिन्हाने
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 [et  क  बबाल  शर्मा]  'जेसीटी  मार  ट्रैफिक  होती:  है  तो  भाभी  कभी
 इस  को  सप्लाई  किया  था  वे  इस  बात  पर  भी  वह  इरैटिवः  हो  जाता  है,  उस  में  दिव्य  जाने
 राज़ी  हो  गए  हैं  ि  उस  की  दुरुस्ती  जो  हमारे
 अपने  इंजीनियर  कर  रहे  हैं,  जो
 झाई  टी  आई  ने  बताया  है,  उस  कै  मुताबिक
 जो  दो  करोड़  का  खर्च  होगा  वह  खर्चे  भी  वह
 देंगे  लेकिन  मुझे  बहुत  संतोष  नही  है।  अभी

 मुझे  यह  बताया  गया  है  कि  उस  ग  बाम  बडी
 तेजी  से  चल  रहा  है।  80  फीसदी  के  करीब
 खत्म  हो  गया  है  z  डिपार्टमेंट  ने  मुझे  यह
 बताया  है  कि  34  मार्चे  तक  वे  उसे  खत्म  कर
 लेगे  ।  इस  वक्‍त  उस  में  डबल  परेशानी  यह
 हो  गई  है  कि  टैलीफोन  भी  चल  रहे  है  शौर  हम
 उस  को  ठोक  भी  कर  रहे  है,  इस  स  कभी  कभी
 टेलीफोन  कौर  ज्यादा  खराब  हो  जाते  है,
 इस  में  कोई  शक  नहीं  -  लेकिन  उस  को  ठीक
 करने  की  कोशिश  की  जा  रही  है  अब  जहा
 जहा  शिकायत  है  उन  शिकायतों  को  आप
 बताएंगे  तो  में  देखने  की  कोशिश  करूगा  ।

 भी  पो०  खी०  सा बलं कर  :  क्रास  बार
 एक्सचेंज  अगर  दिल्ली  में  डिटेक्टिव  मालूम
 हुए  तो  कौर  जगह  उस  को  क्यों  इंट्रोड्यूस
 बार  रहे  है  ?

 डा०  कंकर  दयाल  फार्मा:  मै  उस  मे  दो
 तीन  बातें  श्राप  को  बता  दू  |  जहा  यह  बात
 आई  इस  सबंध  में  मैं  ने  एक  बात  यह  खास
 तौर  से  कही  कि  हम  ने  उस  के  लिए  पं टा कोटा
 सिस्टम  लगाया  था  ।  वह  पेटीकोट  सिस्टम

 हमारे  लिए  ठीक  साबित  नहीं  हुआ  जिस
 में  50  लाइनों  का  ब्लाक  होता  है।  लेकिन  एक
 बात  यह  भी  है  कि  दूसरे  देशों  मैं  बहुत  लाखा
 लाख  लाइन  क्रास  वार  की  लगी  हैं  दूसरे  सिस्टम
 में  |  भ्र भी  इस  बात  पर  इस  समय  विचार
 किया  जा  रहा  है  कि  कौन  सा  सिस्टम  हमारे
 लिए  ठीक  होगा  ।  उस  के  लिए  रिसर्चज्वज
 जारी  है।  क्रास  बार  में  भी  बहुत  से  सिस्टम  है।
 एक  बात  यह  भी  बताई  गई  है  कि  क्रास  बार
 का  सेट्रलाइज्ड  सिस्टम  है  शौर  जब  उस  में

 लगती  है  इस  बयान  से  लेविन  हमारी  डेंसिटी
 तो  बम  होने  वाली  नही  है  मेरा  कहना
 यह  है  कि  इस  का  इस  बात  से  निचेय  क्या
 जाय  कि  हमारी  इं सिटी  यह  रहेगी  उस  पर
 कोन  सा  सिस्टम  ठीक  रहेगा।  प्रभी  तक
 स्टार  है।  वह  स्टेप  बाइ  स्टेप  सिस्टम  है
 वह  चल  रहा  है।  लेकिन  वह  बहुत  पुराना
 हो  चुवा है  वह  हम  को  अन्तराष्ट्रीय  डायल
 मिलने  में  दिक्कत  होगी  तौ  इस  पर  सोचा
 जा  रहा  है।  क्‍या  चीज  टीम  होगी  यह  मैं  कभी

 नहीं  बह  सकता  हूं  ।

 अब  रही  तारो  की  बात  ।  उस  में  भी  कोई
 शक  नहीं  वि  काफी  उस  में  एक्यूमुलेशन  हो
 गया  था  शौर  इस  मे  भी  कोई  शक  नही  कि  जो
 रोवर  टाइम  को  हम  ने  रोका  उग  में  भी  काफी
 बडी  दिक्कत  झाई ।  क्या  कि  एक  तरफ  ता  इस
 बात  पर  रोक  लग  गई  10  लोग  नये  भर्ती  न

 किए  जाये,  दूसरी  तरफ  शुरू  में  ही  बजट  के,
 कम  पैसा  मिला,  उस  के  बाद  यह  हुआ  कि
 देन  परसेंट  बाट  दिया  जाय  झावर  टाइम  में

 से,  तो  नतीजा  यह  हुआ  कि  बाई  जगह  सचमुच
 में  दिक्कत  हुई  ।  कुछ  बकस  ने  यह  भी  तय
 विया  कि  ओवर  टाइम  नही  देंगे  तो  गो  स्लो
 टैक्टिक्स  भी  चली।  उस  के  साथ  साथ  यह
 भी  हना  कि  कुछ  ज्यादा  छुट्टियां  ले  ली  ।
 बालवत्ते  में  जैसा  हुमा,  उस  वक्‍त  यो  स्लो  के

 साथ-साथ  जहा  दस  ग्यारह  प्रतिशत  लोग  छुटटी
 लेते  थे  पुजा  के  वक्‍त  बहा  25  प्रतिशत  तथा
 ने  छू टूटी  ले  ली।  इस  के  प्र वाला  डाक  भी
 बढ  गयी  ।  तो  काफी  दिक्कतें  भाई  थी,  यह
 मानने  में  कोई  मुझे  दिक्कत  सही  ।  इस  तरह
 से  कुछ  दिक्कतें  है।  हम  कोशिश  मार  रहे  ह
 कि  उन  दिक्कत  को  जहां  सक  हो  हल  किया
 जाय  ।  एक  बात  यह  भी  है  कि  जो  काफी
 शिकायत  जाती  है  बहुत  ज्यादा  उन  में  सही
 भी  है  हमारे  विभाग  के  जो  कर्मचारी  है  उन
 के  काम  करने  के  लग  के  बारे  में  ।  उस  के  लिए
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 दो  ही  रास्ते  हैं।  बहाल  म  यह  मानता  हू
 कि  श्राप  सब  के  सहयोग  से  ही  हो  सकता  है  ।

 उस  के  दो  तरीके  हैं।  एक  तो  डंडे  से  डरा  वार

 डिसिंप्लिनरीं  ऐक्शन  से,  दूसरे,  जैसे  आप  ने

 कहा  उन  में  भावना  जागृत  ही  जाय  ।इस  में

 हम  भर  आप  मिल  कर  दोनों  काम  कर

 सबते  हैं  ।

 शी  हुकम  चन्द  कछवाय :  लेकिन  जो

 सिफारिश  से  अफसर  बने  हैं,  उन  का  क्‍या

 करेंगे  ?

 डा०  होकर  दयाल  शर्मा  :है  में  इस
 समय  टेलीफोन  ्रापरेटर्स  की  बात  कर  रहा  हूं  ।

 इन  लोगों  के  साथ  दो  ही  चीजे  हो  सकती  है--
 एब  तरफ़  सख्ती  शोर  दूसरी  तरफ़  उन  के  मन
 में  भावना  पैदा  की  जाय  |  कब  इस  में  बाप
 का  सहयोग  भी  मिलेगा  तो  अवश्य  कर  सकेंगे
 मैं  चाहता  हू  कि  उन  के  मन  में  यह  भावना  पैदा
 की  जाय  कि  शाव  जो  काम  करते  है  वह  जन-
 साधारण  से  ,समबन्धित  है,  उस  को  हयूमन-
 गिल  से  देखिये  अगर  एक  तार  देर  से

 पहुंचता  है  तो  उस  का  क्या  नतीजा  हो  सकता  है-
 यह  बात  उठ  को  समझनी  चाहिये  ।  मूझे  एक
 दफ़ा  मि०  दफतरी  ने  बतलाया  कि  उन  के  एक
 मित्र  के  केस  में  लाख  की  तकलीफ़  थी,  जिस
 को  फौरन  दिल्ली  मे  स्टेण्ड  करना  था,  लेविस
 टेलीफोन  नही  मिला,  जिस  की  वजह  से  बहुत
 नुकसान  सभा  मैंने  कर्मचारियों  से  कहा  हैं  कि
 आप  सरकारी  कर्मचारी  हैं.  आप  को  सरकार  से
 जो  माने  मांगनी  हैं,  जरूर  मांगिये,  लेकिन

 इस  के  साथ  साथ  यह  भी  याद  रखिये  कि  आप
 को  जनसाधारण  कया  काम  भी  करना  है।
 झगर  यह  एप्रोच  होगी  तो  काम  चलेगा  इस  में

 कोई  शक  नही  है  ।

 इस  समय  पर  दो-तीन  हुकम  हुए  हैं-
 एक  तो  यह  कि  पोस्ट  झ्राफिसिज  को  नान-
 फंक्शनल  मान  दगर  नई  पोस्ट  अाफिस  को
 बिल्डिंग  बनाने  पर  रोक  लगी  है।

 Indian  Telegraph  KARTIKA  80,  3896  (SAKA)

 इसी  तरह  से  जो  पोस्टल'  एम्पलाइज
 हूं  उन  के  आवास  गृह  बनाने  पर  रोग
 रागी है.  । इन  के  एड वार सेज  के  मामले  में  भी
 राक  बग्गी  है।  लेकिन  जो  स्पेसिफिक
 कैमरे  हैं-मैं  कोशिश  कर  रहा  हुं  कि  उन  के
 चि  कोई  न  कोई  हल  निवाला  जाय  |  जहा
 परजेनुइन  कैसे  है  वहां  कुछ  हो  सके  ।  मेरा
 इशा  है  किः  मैं  अपने  सहयोगी  मंत्री  से  दरख्वास्त
 वारिगा  और  मुझे  आशा  हैवी  कुछ  रास्ता
 निवास  सकेगा।  लेकिन  असल  में  इन  सब  कामों
 में  वार मया बी  आप  सब  के  सहयोग  से  हो  सकेगी।
 जब  हम  सब  मिल  वर  काम  करेंगे  तो  इन
 दोषों  पर  रोक  लगेगी,  रांग  बी लग  या  दूसरे
 जो  रुझान  हैं,  उन  को  ठीक  मारने  में  मदद  मिलेगी  ।

 धाप  ने  सवाल  उठाये  कोटा,  बूंदी,
 जबलपुर,  टीकमगढ,  उदयपुर,  भोपाल  के  बारे

 में-एक  एक  करके  हम  इस  को  देख  लेगे  1
 लेकिन  एक  बात  बतला  दू-हमारे  कछवाय  जी
 को  कुछ  गलतफहमी  हुई  है--देवास  में  कोई
 कांग्रेस  बकेंसे  ी  मोटी  नहीं  हुईं,  इस  लिये
 उस  के  बारे  में  मरे  कुछ  कहने  वा  सवाल
 पैदा  नही  होता  है  |  देवास  का  जो  एक्सचेन्ज
 था,  उस  वा  उदधाटन  वहां  के  मुख्य  मत्री
 श्री  प्रकाश  चन्द्र  सेठी  जी  ने  किया  था,  क्योंकि
 बे  उस  में  पहले  से  ही  बहुत  दिलचस्पी  ले  रहे
 थे  1  उज्जैन  में  एक्सचेन्ज  के  लिये  हम  ने  उन
 से  बात  की  है  और  कहा  है  कि  हमे  उपयुक्त
 ज़मीन  दे  दें  झोर  वह  प्राफिटेबिल  हो  तो
 किया  जा  सकता  है।  लेकिन  हम  चाहते  है
 कि  इस  के  लिये  शरबगरी  ज़मीन  दे  दी  जाय
 ताकि  हमारे  विभाग  चबा  खर्चा  न  हो  |  मैं

 यह  कोशिश  बगर  रहा  ह-अपनी  झोली  तमाम
 चीफ़  मिनिस्टर  के  सामने  फला  रहा  हु  वि

 हम  को  एक्वीजिशन  फास्ट  ने  पड़े,  यदि  एसा
 हो  जाय  तो  इस  से  एक्स  चैनल  शादी  ज्यादा  कायम
 कर  सकेंगे  I  इतना  ही  नहीं  हमारी  तो  यह  भी
 कोशिश  है  कि  इन्दौर  और  उज्जैन  के  बीच  मे
 भी  एस०  टी०  डी०  हो  जाय  ।  उस  के  लिये
 जाच  पडतान  की  है.  काफ़ी  दाम  भी  हो  रहा
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 हेमा 1  बिहार  के  बारे  में  म्  जी  ते  कहा  कि

 एक  बात॑  मैं  प्रीत  में  कह  दूं-भरने  विभाग

 के  बारे  में  प्राय  लोगों  के  जो  भरी  सुझाव  होंगे,
 जो  भरी  भाप  का  क्रिटीसिज्म  होगा,  मैं  उन  का

 हमेशा  स्वागत  करूंगा,  क्योंकि  बाप  और  हम
 सब  की  मेहनत  से  ही  यह  विभाग  ठीक  हो
 सकता  है।  यह  इतना  फैला  हा  है  ।(!  किसी

 एक  ब्यक्ति  या  हमारे  भ्रफसरों  के  बस  की

 बात  नही  है  यह  ठीक  है  कि  जब  नई  स्ट्रीम
 लाइनिंग  की  बात  होती  है  तो  कुछ  अफसर

 बढ  जाते  है।  कभी  हम  ने  पोस्ट  आफिस  और

 टैली-कम्यूनिकेशन  को  अलग  प्रति  कर  दिया

 है-कब  देखना  यह  है  कि  उस  से  कितना

 अच्छा  काम  हो  सकता  है  ।  दिल्‍ली  में  नये

 डायरेक्टर  और  नये  'रिजल्ट  बनाये  है-उस
 से  उम्मीद  है  कुछ  सुधार  होगा  ।  हमारी
 कोशिश  यह  भी  रहेगी  ि  जो  हमारे  कम-

 तनख्वाह  वाले  लोग  है  उन  को  कठिनाई  न

 हो,  उन  की  कठिनाई  दूर  हो  सके  ।

 जहां  तक  इस  बिल  का  सवाल  है-आप
 ने  माना  है  कि  यह  एक  फ्री  है।  मै  श्राप  के  इस

 सुझाव  को  ठीक  समझता  हूं  कि  भ्रमर  ज़रूरत

 पड़े  तो  इस  को  और  बढ़ा  देना  चाहिये  ।  वेसे

 l0  रुपये  लेने  का  सतांव  केवल  यह  था  fs

 ame  एप्लीकेशन  न  रहें,  हमारी  प्लानिंग

 ठीक  हो  सके  ।  किस  तरफ़  हम  को  लाइन  से

 जानी  है,  क्या  करना  है,  उस  को  ठीक  तरह  से

 देखा  जा  सके  ।

 जहा  तक  टी०  ए०  सी०  का  ताल्लुक
 है-उस  में  हमारी  बहुत  थोड़ी  च्वाइस  रहती

 है  ।  उस  में  भ्र लग  प्रलग  कैंठेंगरीज  से  नाम

 आते  हैं,  उन  से  से  हम  नाम  देते  है।  लेकिन  मे

 यह  बतला  दू  कि  हमारी  कोशिश  होगी  कि  इस

 में  किसी  तरह  से  भेदभाव  न  हो  कि  कौन

 हिन्दी  हैलीभजिस्टर  लगों  कांटे  ।  डसे  दस
 दिखला  रहे  हैं।  हम  चाहते  हैं  कि  हिन्दी  का
 विकास  हो,  हमारी  प्रादेशिक  भाषाओं  का  भी
 विकास  हो,  सब  का  विकास  हो  ।.

 भरी  हकम  चन्द्र कदा नाम:  हिन्दी  टापरेक्टरी

 नही  छपी  है।  दिल्‍ली  में  प्र ग्रेजी  की  डायरेक्टरी
 तो  आगई,  लेकिन  हिन्दी  की  नहीं  आई  है  ।
 किसी  भी  प्रान्त  में  हिन्दी  की  डायरेक्टरी  नही
 छपती  है  ।

 Bo  इंकर  मार  इतना हीन ही- ही  नही-
 हम  यह  भी  चाहते  है  कि  हमारे  यहां  जितने
 फायज  है-दोनों  भाषाओं  में  हो।  मनी  आर्डर
 फार्म  दोनों  भाषाओं  में  छप  रहे  है  ।

 श्राप  जानते  है  कि  टैलीग्राफ़  का  विभाग

 पूरे  देश  में  बेचा  हुआ  है-इस  में  गलतिया

 होना  स्वभाविक  है।  लेकिन  आप  की  कस्ट्रक्टिव
 क्रिटीसिज्म,  कस्ट्रक्टिव  एप्रोच,  कस्ट्रक्टिव
 दैत्य  मिले  तो  हो  सकता  है  कि  इस  से  कुछ
 हालात  सुधर  सकेंगे  ।

 शबी  हुकम  चंद  कन बाय  मैंने  हिन्दी
 की  डायरेक्टरी  के  लिखे  कहा  जरा  ।  दिल्ली
 इस  का  सम्बन्ध  देश  की  ग्यारह  राजधानियां
 से  सीधा  है,  लेकिन  मध्य  प्रदेश  से  नहीं  है-
 के  बारे  में  भाप  ने  कुछ  नहीं  कहा-कब  तक

 हो  जायगा  ?

 सभापति  भोम  :  उन्होंने  कह  दिया  है।

 शमी  |  ।  कल् बाप:  कुछ  नहीं  कहा
 है  ।  दिल्‍ली  &  सीधा  सम्बन्ध  भोपाल  के
 साथ  कब  तक  हो  जायेगा  ।

 की  भी०  eto  खाम लेकर  :  डाक्टर  ५ हज
 ने  बड़े  विस्तार  से  जवाब  तो  लिये  है,  तेनीत
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 wat  भी.  कई  ऐसे  मामले  हैं  जिन  को  मैंने

 |  और  ग्रन्थ  सदस्यों  नें  उठाय  हैं  ।  क्या  व  उन

 सब  के  बारे  में  व्यक्तिगत  रूप  से  जांच  बारक

 उन  का  सन्तोषजनक  उत्तर  भेजा  ?

 डा०  शंकर  दयाल  फार्मा  जो  व्यक्तिगत

 श्रौर अलग  अलग  जगहों  के  मामले  हैं--मेरा

 सुझाव  है  कि  हम  और  आप  किसी  समय  मि

 लेंगे  ओर  एक  एक  चीज़  को  निबटा  लेंगे  ?

 MR,  CHAIRMAN:  Now,  the  ques-
 tion  ‘is:

 “That  the  Bill  further  to  amend
 the  Indian  Telegraph  Act;  1885,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration.

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  I  come  to
 Clauses.  [  think  there  are  no  amend-
 ments  to  clauses.

 The  question  is:

 ‘That  clauses  2,  3,  and  I,  the
 Enacting  Formula  and  Title  stand
 part  of  the  Bill.’

 The  motion  was  adopted.

 Clauses  2,  3,  and  l,  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill.

 DR.  SHANKAR  DAYAL  SHARMA:
 Sir,  I  move:

 ‘That  the  Bijl  be  passed’.

 MR.  CHAIRMAN:  Motion  moved:

 ‘That  the  Bill  be  passed’.

 Mr,  Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Mr,  Chairman,  Sir,  I
 raised  this  question  again  and  again
 regarding  the  charges  of  telephones  in
 Greater  Calcutta.  To-day  in  Greater

 .
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 Bombay  and  Delhi  the  rate  is  charged
 on  local  call  basis  whereas  in
 Cafcutta—Greater:  Cateéutta—in  ‘places:
 like  Chandafindgar;  Tribeni,  “Najhati
 etc,  they  are  charged  on  trunk  call.
 basis.

 DR,  SHANKAR  DAYAL  SHARMA::
 Mr.  Joarder  has  already  spoken  abou:-
 it

 SHRI  DINEN  BHATTACHARYYA;
 Whether  Mr.  Joarder  haq  stressed  tha‘
 point  or  not  I  donot  know.  You  know
 the  people  living  there  find  so  many
 difficulties.  You  kindly  do  something.
 in  this  connection.

 8  hrs,

 There  are  50  many  regular  faults:
 and  defects  in  telephone,  but  I  know
 that  in  spite  of  trying  for  the  whole.
 day,  you  will  not  get  a  call.  Serampur
 is  included  in  the  local  Calcutta  ex-
 change,  but  you  will  not  at  Calcutta
 even  if  you  try  for  i2  hours  con-
 tinuously.  Always  the  line  is  out  of:
 order.

 My  simple  point  is  this.  Your  pre-.-
 decessor  assured  us,  and  now  you
 have  also  assured  us.  Kindly  look
 into  these  matters  and  see  that  dis-
 crimination  is  not  made  with
 Calcutta.  It  is  there  now.  Bring  it
 on  par  with  Delhi  and  Bombay.

 You  have  said  that  you  have  taken
 steps  to  decrfase  accumulation  of
 letters,  telegrams  etc.  in  Calcutta
 areas.  But  up  till  now  nothing  has
 been  done.  Your  officers  there  are
 blaming  the  workers.  At  the  same

 time,  the  workers  are  _  saying  that
 the  workload  has  been  increased
 but  the  number  ‘of  employees  has
 not  increased.  So  you  should
 sympathetically  deal  with  the
 matter.  Meet  the  representatives  of
 the  employees  there  so  that  there
 may  be  an  easy  solution  of  this
 matter.  Unfortunately  your  PMG
 has  adopted  a  partisan  attitude,  so
 the  problem  is  not  being  solved.
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 te  तार  समय  पर  नहीं  मिलता,  तो  लोगों
 को  काफी  परेशानी  होती  है,  इस  का  श्राप
 खयाल  कीजिये  ।  यदि  समय  पर  नहीं  डिलीवर
 कर  सकते  है  तो  उस  का  पैसा  आप  को  वायस

 {Shri  Dinen  Bhattacharyya]
 Also  I  request  you  to  meet  us

 ‘members  on  a  State  basis  when  we
 ean  discuss  in  detail,  about  our
 difficulties.

 tt  हुकम  ग्व्श्द  कछवाय  सभापति  जी,
 6  बज  गये  है  जौर  सदन  मे  कोरम  भी  नही  है  ।

 इसलिये  मेरा  कहना  है  कि  राज  पट्टी
 कीजिये  और  कल  पर  इस  बिल  को  रखिये  ।

 Beal
 सभापति  महोदय  लदन  मे  कोरम  है।

 व  डी०  एन०  तिबारी  (गोपालगज)  :
 सभापति  जी,  कुछ  ही  क्षणों  में  यह  बल  पास

 होने  जा  रहा  है  और  राष्ट्रपति  की  स्वीकृति
 के  बाद  यह  ऐक्ट  बन  जाएगा  1  बाप  ने  जो
 लेवी  लगायी  है  इस  पर  ह्म  को  कोई  आपत्ति

 नही  है,  कौर  भ्र धिक  लगाते  1  लेकिन  आप
 को  यह  देखना  है  कि  जो  शाप  के  विभाग  का
 स्वरूप  विकृत  हो  गया  है

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  On  a  point  of  Order.

 There  is  no  quorum.

 MR.  CHAIRMAN:  The  Bell  is
 being  rung—Now  there  is  quorum.
 The  hon.  member  may  continue.

 की  डी०  एन०  तिवारी  में  कह  रहा
 था  कि  पोस्टल  विभाग  का स्वल्प  विकृत  हो
 गया  है  और  बडा  हरक्यूलिस  टास्क  होगा
 उस  को  ठीक  करने  के  लिये  1  जितनी  शिकायते
 आप  ने  सुनी  है  मेम्बरों  द्वारा  वह  बहुत  कम

 हैं  a  soft  चिट्ठियों  की  गति  बहुत  धीमी

 है,  एक  एक  पत्र  को  6,  6  दिन  लग  रहे  है

 पहुचने  में  7  उस  को  कैसे  ठीक  कीजियेगा
 मेरी  समझ  में  नही  जाता  ।  टेलीग्राफ  विभाग
 का  और  बूरा  हाल  है  |  आड्डिनरी  टेलीग्राम

 हफूतो  नही  मिलते  है  ।  चिट्ठी  के  बाद  टेली-
 शाव  मिलता  है।  इस  का  कसे  सुधार  होगा  ?

 लोग  पैसा  देते  है  कौर  तार  समय  पर  नहीं
 मिले,  आडि नरी की  बात  तो  दूर  रही,  ऐक्स-

 करना  चाहिये  स्वय  ही  ।

 सदस्यों  को  प्र पने  क्षेत्र  में  टेलीफोन
 मिला  धा  है,  लेकिन  वह  बराबर  खराब

 ही  रहता  है  -  हम  लोग  जब  जाते  है  तो  टेली-
 फोन  सदा  खराब  मिलता  है।  इस  में  सुधार
 की  आवश्कता  है  ।  यहा  दिल्‍ली  मे  जो  बिलिंग
 होती  है  उस  का  झ्दाजा  श्राप  को  नहीं  है  t

 बिल्कुल  गलत  बालिग  होती  है  0  दिन
 के  अन्दर  मुझ  पर  600  काल  का  बिल
 शा  गया।  और  रात  दिन  भी  मैं  काल  करू
 तो  0  दिन  में  इतनी  काल  करना  शैलसम्भव
 है  ।  प्रोटेस्ट  करते  है  तो  कोई  उस  की  सुनवाई
 नहीं  होती  5005  बिन  का  टोटल  भेज
 देते  है  जो  चेक  करना  मुश्किल  हो  जाता  है  t
 हम  ने  तो  अब  रोज  की  काल्स  को  लिखता

 शुरू  किया  है  जिस  से  चैक  किया  जा  सके  ।
 आप  के  कर्मचारी  दिल्‍ली  म  समय  पर  आफिस
 में  नहीं  आते  ot  wet  एक  माननीय  सदस्य
 ने  कहा  कि  i6  कर्मचारियों  मे  मे  5,  7  लोग

 ही  आये  हुए  थे  0  बजे  तक  ।  यह  कसे  श्राप
 ठीक प  रेगे  ।  श्राप  को  देखना  चाहिये  कि
 लोग  समय  पर  आफिस  में  आगे,  और  केबल
 झ्रोवर-टाइम  बनाने  के  चक्‍कर  में  ही  न  रहे  ।
 लोगां  मे  समय  पर  काम  करने  की  प्रवृति
 हो  इसकी  व्यवस्था  बाप  को  करनी  है।

 श्री  हमेशा  सिह  बनेगा  (भीलवाड़ा)  :
 सभापति  जी,  सवार  मित्रों  ने  जो  विधेयक
 सदन  के  सामने  पेश  किया  है  मैं  यह  मांग
 करता  हू  कि  इस  विधेयक  को  वापस  ले  क्‍यों
 कि  इस  को  रेट्रोस्पेक्टिवतों  लागू  किया  जा
 रहा  है  1  इसलिये  सभो  समय  है  कि  इस  को
 ग्रुप  वापस  ले  ले  ।

 मैं  मंत्री  महोदय  से  कहना  चाहता  हू
 कि  भीलवाड़ा  सी'  कब नास  टाउत  की  श्रेणी
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 oot  गया  है  लेकिन  श्यो  तक  वहा  पर  जो
 बाप  के  विभाग  के  कम  री  है  उन  को  भ्र ला-
 उन्स  नहीं  दिया  जा  रहा  है।  उदयपुर  में
 भ्रमों  तक  ग्रोटोमेटिक  ऐक् सच  व  की  व्यवस्था
 नही  हुई  है  ।  और  भीलवाड़ा  के  नेदा
 गाव  में  पण्डितक  काल  अाफिस  में  आउटडेटेड
 मशीन  लगा  रखी  है  ।  इस  तरफ  मत्रो  जी
 ध्यान  दें  ज़ोर  भ्रच्छी  मशीन  लगाने  की  व्यवस्था
 करें  ।  एक  बार  फिर  कहना  चाहता  हू  कि

 वह  इस  विधि यव  को  वापस  ले  ले  d

 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  After  hear-
 ing  the  hon,  Minister  I  should  like
 to  say  that  the  Telegraph  Bill  should
 be  brought  immediately.  Burdwan
 is  the  district  headquarters  With  a

 population  of  two  lakhs.  The  tele-
 graph  office  of  Burdwan  was  not  in
 order  from  7  p.m  on  23  October  to

 26  October  I  personally  went  to
 the  telegraph  office  to  send  a  tele.
 grant  to  the  Parliament  House,  to  the
 Committee  on  Public  Undertakings
 but  the  officer  in  charge  refused  to
 receive  it  and  said  that  he  could  not
 recerve  it  because  the  system  of
 sending  telegrams  ‘by  a  messenger

 to  Calcutta  had  been  abolished.  He
 refused  to  received  xt  I  would  hke

 to  request  hon,  Minister  to  enqure
 why  the  said  telegraph  office  was
 not  in  order  and  was  not  repaired
 for  such  a  long  time  and  he  should
 let  me  know  the  result,

 Burdwan  is  an  important  town.
 Durgapur  is  my  Gonstituency.  It  is
 an  Industrial  complex.  But  for  six
 hours  I  could  not  get  phone  connec-
 tion  from  Burdwan;  I  rang  up
 Asansol;  I  rang  up  Bankura  with  the
 same  result.  Even  the  Superinten-

 dent  of  Police  Burdwan  district  told
 me  that  I  should  take  up  this  matter
 with  the  Minister  of  Communica-
 tions  because  even  Government
 officers  did  not  get  telephone
 connection  to  Asansol  or  Durgapur.

 They  have  wireless  connection  but
 what  about  other  people?

 (Amdt.)  Bill  —  314.

 I  wrote  a  letter  to  my  constituency but  fourteen  days  after  that  I  went
 there  but  they  said  that  they  had
 not  received  it  and  they  could  not
 fix  the  programme  according  to  my
 letter.  I  wanted  to  call  him  Dis-
 location  Minister  instead  of  Com-
 munications  Minister  but  I  do  not
 want  to  call  him  He  should  im-
 prove  the  postal,  telegraph  and  tele-
 phone  system  so  that  the  difficulties
 could  be  removed.  He  should  in-
 troduce  an  STD  system  from  Durga-
 pur  to  Calcutta  and  other  big  cities
 because  it  is  an  industrial  complex.

 aft  भागवत  चा  आजाद  (भागलपुर)
 यह  जो  संशोधन  हैं  इसका  मैं  समर्थन  करता
 ह।  सबाडिनेट  लेजिसलेशन  कमेटी  ने  कहा
 था  कि  दस  रुपया  और  श्राप  ले  रहे  हैं  फार्म
 का  इस  के  लिए  अच्छा  हो  कि  आप  पालिमेंट
 से  पास  करवा  ले  1  उसी  का  यह  नतीजा  है
 यह  विधेयक  हमारे  सामने  है  7  यह  बहुत  बडी
 बात  नही  है  मैं  इनका  समर्थन  करता  हू  ।

 परन्तु  क्या  कारण  है  के  इस  छोटे  से  विधेयक
 पर  इतने  ज्यादा  मैम्बर  बोलना  चाहते  हैं  ?
 बात  यह  हैं  कि  आपका  विभाग  गिलोटिन
 हो  जाता  है  और  हमें  मौका  नही  मिलता
 है  अपनी  बात  को  ग्रुप  के  सामने  रखने  का
 और  जा  दुर्व्यवस्था  है  उसकी  तरफ  आपका
 ध्यान  दिलाने  का  ।  एसी  हालत  में  कौन  से
 ग्र वसर  पर  हम  अपनों  बात  आप  के  सामने
 रख  सकते  है  ?  दया  एजेंट  मोशन  के  जरिये
 हम  ऐसा  करे  ?

 भागलपुर  एक  बहुत  बडा  डिविजनल
 टाउन  हैं  जहा  पर  बीम  तोस  टेलीफोन  है
 बहा  तो  झटोमै।टक  एक्सचेंज  बन  गया  हैं
 लेती  हजारों  वाला  भागलपुर  नहीं  सभा
 है  मैं  तो  झ्रापके  विभाग  को  हाडा  में  पक
 रहे  एक  चावल  को  देख  कर  ही  पर खू मा  t

 एक  चावल  पक  गया  तो  इसका  मतलब  है
 सभी  चावल  पक  गए  t  आपने  कहा  था  कि
 975  तक  कर  देंगे  फिर  कहा  कि  i976H

 करेंगे  ।  मेरा  निवेदन  है  कि  इसको  बाप  देखे  4
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 ॥ ६.  र्गिदेस ला ला  परा जेए रै]  यादव
 ि डि पा टैलेंट  में  क्त  ज्यादा  किता किमि ते:  मैं  इस  चीज़केक  को  विरोध

 ह्म
 से

 सन्  होती  है  t  |  ते;  हैं  कि  सकने
 आप  मांगते  हैं  लेकिन  पहले  नें

 बसत  कभी  कहा  जाता  हैं  कि  इक् विप

 सहीं  बनी  ।  देस  शक्य  फॉर्म  के  जैसे  हैँ  तो  ले
 लेकिन  लोग  दे  कर  करेंगे  कया  प्रखर  थापर

 शु कप रेंज  नहीं  है  7  भाप  कई  जगहों  पर
 माइक  बेर  स्टेशन  बता  रहे  हैं।  इतना  बड़ा
 डिविजनल  उ  भरागवजुर  है  वहां  कया

 नहीं  बना  सकते  हैं  ।  पी  एम  जो  को  मैंने  लिया
 कोई  सुनवाई  नहीं  हुईं  वैसा  लेना  होता  है
 सो  नोटिस  भेज  किया  जाता  है  कह  दिया
 जाता  है  कि  टेलीफोन  कोट  दो  a  आपके  विभाग
 में  जो  धांधली  चल  रही  है  कृपया  इसको
 कप  रोके  और  देखें  कि  जहां  हजारों  लाइने
 है  उस  भागलपुर  डिविजनल  टलत  को
 जोकि  बिहार  के  यार  शहरों  में  से

 एक  शहर  हैं  झाटोमेंटिक  एयरवेज
 मिले  ।  क्यों  माइक्रो  बेब  स्टेशन  बहू  नहीं
 &है  है।  टैलेंट  टैतोप्िटर  के  लिए
 यहा  कितने  लोगों  ने  आवेदन  दिए  हैं  कपों

 नही  बनता  है  !  क्यों  एम  टी  डो  पटना  भर

 भागलपुर  के  बीच  मे  नही  बनता  है  ौर  जगह
 क्यों  बन  जाता  है  ?

 हमें  राज  अपनी  बात  कहने  का  एक
 अच्छा  प्रचार  मिला  है  ।  बिल  का  तो  मैं
 पाया  करता  हूं  a  लेकिन  दस्त  रुपये  ले  कर
 आप  करेंगे  कया  ?  बडी  गलती,  बडो  बा धनी

 बड़ा  डिपक्रिमिनिशन  आपके  विभाग  में  है  ।

 इसको  आप  देखे  ।  ग्रुप  नए  आए  हैं  1  दब
 घंटे  के  बजाय  इत  पर  चार  घटे  बहुत  चली

 है  1  हम  लोगों  के  दुख  पद  को  आप  सुने
 टैलीग्राम्ज  के  बारे  में  झगर  कुछ  न  कहा
 जाए  ता  ग्रच्छा  होगा  t  हमारी  ही  दे  वो प्राम

 हम  को  जब  हम  वापिस  पहुंचते  हैं  मिल  जाती

 है।  मैंने  तार  दी  कि  मैं  जरा  रहा  हूं  ।  दय  दिन
 के  बाद  जब  मैं  बहा  पहुच  गया  तब  वहू  तार

 मुझे  जा  कर  मिली  ।  कहते  हैं  कि  पैसे  वापिस

 ले  लो  ।  आप  देखें  कि  तारें  समय  पर  पहुंचें  ।

 विभाग  को  सक्षम  बनाना  च।
 कारगर  कदम  उठाने  चाहिये  शौर  उनको
 बाप  उठाने  भी  बसे  हैं।  मैं  चाहता  हूं  कि
 इन  कदमों  का  आप  स्पष्टीकरण  दे  t  rat
 श्री  भागवत  झा  ग्रा ज़ाद  ने  भागलपुर  की
 बात  कही  है  ।  वहू  बहुत  बढ़ा  इंडस्ट्रियल
 टाउन  है  लेकिन  शमी  तक  भी  उसका  सीधा
 कंतकशंन  पटना  से  नहीं  है।  इ१को  व्यवस्था

 होती  चाहिये  शौर  टिक  एक्सचेंज
 की  स्थापना  भी  रद्दी!  वहा  होनी
 चाहिये  ।

 डाक  तार  विभाग  में  जो  पोस्ट् सेस  काम
 करते  हैं  विभाग  के  ये  आदेश  हैं  कि  अगर

 कोई  इस  प्रकार  का  कर्मचारी  आन  डयूटी
 मर  जाता  है  तो  उसके  लड़के  को  विभाग  में
 नौकरी  दे  दो  जाए।  भागलपुर  जिले  के  नौगा-
 छिया  अंचल  के  श्री  नरेश  मिश्र  के  पिता
 की  मृत्यु  11. छ  ड्यूटी  ही  गई  ।  उस  समय  वह
 नाबालिग  था।  बालिग  होने  प्र  उसने  प्रस्वेदन
 किया  तो  उसको  प्रति  तक  लिया  नहीं  गया

 है  ।  उनकी  एप् नोके शन  भी  एम  जी  अाफिस
 में  चार  साल  से  वैडिंग  पड़ी  हुई  है  ।  उसकी
 कोई  सुनवाई  नहीं  हो  रही  है  ।  स्वय  मैंने
 पी  एम  जी  को  लिखा  है  कि  जब  उनके  पिता
 की  मृत्यु  शन  डयूटी  हो  गई  है,  तो  बयों  उसको
 नौकरी  नही  दी  जा  रही  है,  कम  से  कम  उसको
 नौकरी  तो  दी  जाए  ।  लेकिन  प्रभी  तक  ऐसा
 सम्भव  नहीं  हुआ है  ।  मैं  प्राय ना  करता  हू
 कि  पी  एम  जी  पटना  को  आप  निदेश  दें  कि

 उसको  सेवा  में  लिया  जाए  |  इसकी  दरख़्वास्त

 चार  साल  से  पडी  हुई  है  ।

 संसद्  सदस्यों  को  शापते  उनके  घरों
 पर  देनोफोन  की  सुविधा  दी  हूँ  ।  लेकिन

 वहां  लाइन  कभी  नही  मिलती  है  1  उनका  कोई
 लाभ  नहीं  होता  हैं।  उलझें  जो  चाज  टेलीफोन



 317  ‘Indian  Telegraph  KARTIKA  30,  896  (SAKA)

 रखने  वाले  को  देना  होता  है  बहू  उनको  देना

 पढ़ता है  जो  झाम  लोगों  से  चार्ज  किया  जाता

 है  वह  उन  से  चार्ज  किया  जाता  है।  मेरे  पास

 बिल  प्राया  है  तीन  सौ  रुपया  का  |

 एक  भी  कैंप  नहों  हुआ,  कौर  टेलीफोन  लगाने

 के  लिए  जो  पैसा  जमा  करना  पड़ता  है,  उस

 को  बिल  भी  हमे  भेजा  गया  t  संसद-सदस्यों
 को  भी  जो  टेलीफोन  की  लाइन  दी  जाती  है,
 उस  का  उपयोग  नहीं  हो  पाता  है  ।

 उत्तर  भागलपुर  में  नोगोछिया  व्यापार
 की  एक  बहुत  बड़ी  मंडी  है  1  यह  व्यवस्था

 होनी  चाहिये  कि  नोगोछिया  से  पटना  तक
 डायरेक्ट  टेलीफोन  की  सुविधा  प्राप्त  हो  ।

 मैं  मंत्री  महोदय  का  ध्यान  पुन  :  भागलपुर
 की  झोर  दिलाना  चाहता  हू  जिस  के  बारे  में
 श्री  भागवत  झा  आजाद  ने  कहा  है  1  मैं  चाहता

 हूं  कि  वहा  प्राटोमेटिक  एक्सचेंज  की  स्थापना
 की  जाये  ताकि  वहा  के  लोगों  को  डार्लिंग
 की  सुविधा  प्राप्त  हो  सके  ।  जब  मैं  वहां  जाता

 हूं,  तो  मुझे  चार  चार  मिनट  के  बाद  लाइन
 मिलती  है  भागलपुर  एक  इंडस्ट्रियल  टाउन

 है,  सब  से  निकली  पापुलेटिड  है  भौर  बिहार
 का  एक  प्रमुख  शहर  है  t  इस  लिए  वहा  आटो-
 मेटिक  टेलीफोन  एक्मचेज  स्थापित  किया  जाना

 चाहिए  ।

 मुजफ्फरपुर  से  पटना  सीधे  टेलीफोन
 पर  बात  की  जा  सकती  है  ।  तो  भागलपुर
 और  नोगोछिया  से  भी  पटना  तक  डायरेक्ट
 सेवा  की  सुविधा  उपलब्ध  करना  चाहिए  t

 ot  राम  सहाय  पांडे  (राजनदगाव)  :

 सभापति  महोदय,  मैं  श्राप  के  जरिये  एक
 छोटा  मा  सवाल  पूछना  चाहता  हू  t  क्‍या  यह
 सही  नही  है  कि  किसी  प्रदेश  के  पिछड़पन
 को  ताकने  के  लिए  यह  देखना  चाहिये  कि

 वहां  कितने  टेलीफोन  हैं  ?  मैं  मध्य  प्रदेश  का

 एरजाम्पल  देना  चाहता  हू  कि  वह  सब  से
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 पिछड़ा  सुधा  है  भोर  वहां  टेलीफोन  भी  बहुत
 कम  है  ।  क्‍या  ऐसा  कोई  इन्तजाम  किया
 जायेगा  कि  हम  राजधानी  से  भोपाल  जबलपुर
 कौर  रायपुर  डायरेक्ट  टेलीफोन  कर  सके  ,
 यदि  हा  तो  कब  तक  ?

 DR,  SHANKER  DAYAL  SHARMA:
 Sir  [  have  already  covered  most  of  the
 points,  I  would  look  into  the  special
 points  which  have  now  been
 I  would  like  to  say  only
 It  is  easier  to  have  SAX
 50  lines:  In  fact,  for
 lines  we  will  only  have  SAX.
 when  it  comes  to  the  larger  ex-
 changes  we  have  to  go  in  for  more
 sophisticated  equipment  and,  natu-
 rally,  ;  ४  in ee

 i

 In  Bhagalpur  and  other  places
 which  the  hon.  Members  have  men-
 tioned,  we  will  try  to  do  it.  About
 Bhopal  I  do  not  want  to  say
 anything  concrete,  I  have  been  told
 by  the  Director-General  and  others

 that  it  should  be  possible  to  have  a
 direct  link  between  Calcutta  and
 Madras  by  Slst  March  and  between
 Bhopal  and  Delhi  by  2nd  October
 1975.  But  let  us  wait  till  it  is  done.

 I  hope  the  House  will  pass  this
 Bill.

 MR,  CHAIRMAN:  The  question
 is:

 “That  the  Bill  be  passed”

 The  motion  was  adopted.

 38.25  brs.

 The  Lok  Sabha  then  adjourned  ध्या
 Eleven  of  the  Clock  on  Frigay,
 November  22,  974  Agrahayana  1
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